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LOKSABHA 'AESA1!ES 

LOKSABHA 
Wednesday, December 2,19981 Agrahayana 11, 1920(Saka) 

The Lok Sabha met 
at Eleven of the clock 

(MR. SPEAKER in the Chait') 

[Translation] 

SHRI MULAYAM SINGH YADAV: We demand that the 
Prime Minister should resign on moral grounds. Mr. Prime 
Minister has been saying that you must bring forward the No 
Confidence Motion while the public has expressed its no-
confidence in his leadership ... (Interruptions) 

(English] 

SHRI ARIF MOHAMMAD KHAN: Mr. Speaker, Sir, I have 
already given a notice for the suspension of the Question Hour 
to enable the House to take up the question of assault on 
minorities ... (lnterruptions). Three hundred copies of the Bible 
have bumt down by RSS Activitists in Jamnagar ... (Interrup-
tions) 

(Translation] 

SHRI MULAYAM SINGH YADAV: We want ot say that this 
Govemment should immediately resign. Public has completely 
expressed its no-confidence in this Govemment. If Prime 
Minister says that first bring a No-Confidence Motion, than this 
plea does not carry any weight. If a Govemment remains in 
power, it is always with the trust of the public ... (lnterruptions) 

(English] 

MR. SPEAKER: I will allow you after the Question hour. 

(Interruptions) 

SHRI ARIF MOHAMMAD KHAN: Sir, I have already given 
a notice. 

MR. SPEAKER: Shri Arif Mohammad Khan, I will allow you 
also after the Question Hour. 

(Interruptions) 

SHRI ARIF MOHAMMAD KHAN: Please hear me for just 
two minutes on the question of admissibility ... (/nterruptions) 

MR. SPEAKER: Please sit down. I will allow you after the 
Question Hour. 

ORAL ANSWERS TO QUESTIONS 

[Translation] 

Farming Methods 
+ 
'42. SHRI RAM TAHAL CHAUDHARY: 

SHRI RAMPAL SINGH: 

Will the PRIME MINISTER be pleased to state: 

<al whether the Govemment are contemplating to brin\! 
changes in the present policy regarding farming methods; 

(b) if so, the salient features of the new policy; 

(c) whether farmers in some areas are using excessive 
fertilizers and pesticides; 

(d) whether the Government propoae to educate the 
farmers to make optimum use of underground water and 
productive resources; 

(e) if so, the details thereof; 

(f) whether the Govemment propose to set up a high 
power committee to study and advice on agricultural 
development; and 

(g) if so, the time by ,wvhen the new Agricultural Policy is 
likely to be announced? 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (g) A statement is laid 
on the table of the House. 

Statamant 

(a) to (g) The National Poticyon Agrk:ulture, being procesHCI 
lor the approval of Cabinet, seeks to bring about changes in 
farming methods to promote environmentally non-degrading, 
technically sound economically viable and socially acceptable 
improvement of natural resources for SUstainable development 
of agriculture. The endeavour is to promote balanced and 
conjunctive use 01 bio-mass, organic and Inorganic fertilizers 
and controlled use of agro-chemicals In a way that achieves 
balance between productivity and sultalnability. 

The policy will also inter-elia seek to achieve conservation 
of the natural resource base through sustainable management 
of land and water resources and protection and conservation 
of bio-diversity. 

The average fertilizer consumption Is about 76.8 kg per ha. 
which is far below the average consumption of advanced 
countries. The Integrated Pest Management Approach has 
been adopted by the Gov!. as the cardinal principle for mini-
miSing the use of chemical pesticides. 

A large number of training programmes are being organized 
by the Govemment on efficient use of plant nutrients, pesticides 
and water resources for high productivity and to improve water 
use efticiency. In order to make optimal use 01 ground water, 
subsidy for installation of drip irrigation system is given at 90% 
of the cost subject to ceiling of Rs. 25,000 per ha. For amalV 
marginal SCISTlwomen farmers and 70% of the cost subject to 
ceiling of Rs. 25,000 per ha. For other categories of farmers, 
subsidy through this programme is also provided for drip irrigation 
demonstration" 75% of the cost to maximum of Rs. 22,500 per 
he. Under this scheme, training programme Is being taken up 
through different Plastlculture Development Centre. (POe) in 
the country for training for the tarmers as well as field 
functionaries. 

No proposal for constituting a high Powered Committee to 
study and advise on agriculture development is under the 
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consideration of the Government. 

[Translation) 

SHRI RAM T AHAL CHAUDHARY: I had asked the question 
whether the Govornment are contemplating to bring changes 
in the present policy regarding farming methods. In his reply the 
hon. Minister has replied that the Government is contemplating 
to bring about changes in the policy and is also impa'1ing 
training to the farmers. I would like to know from the Government 
as to how many farmers have been trained so far in this regard? 

THE MINISTER OF STATE IN THE MINISTAY OF 
AGAICUL TUAE (SHAI SOMPAL): Mr. Speaker. Sir. the farmers. 
extension workers, experts and subject matter specialists are 
provided training under various centrally sponsored projects for 
bringing about the upgraded and better techniques in faming 
methods. The training is provided in various dimensions of tl1is 
programme including biological control. consumptive use of 
ground and surface water. organic manure fertilizer and bio-
pesticides. ThiS training is provided through various 
organisations. So lar these are 26 such Central Integrated Pest 
Management Centres in the country and four new Centres are 
being setup in the North-Eastern states. This training is given 
through Farmer Field School. As far as the extension officers 
and subject matter specialists are concerned, this work has 
been going on since 1994-95 under which 22,416 extensive 
officers and 1,46.898 farmers have been trained so far. These 
are 857 master trainers which have been trained to import the 
training of Integrated Pest Management Programme and other 
programmes to the farmers in the country. 

SHAI RAM TAHAL CHAUDHAAY: Mr. Speaker. Sir. a lot 
of things have been said in the reply but I know that the training 
which was earlier given to the farmers by the "Jansevaks" has 
now been stopped altogether. "Jansevaks" have been posted 
in the field, but they do not do their job of providing training to 
the farmers. they are getting a sort of pension. Now the water-
level has also gone down considerably. 

About irrigation, he has said that a large number of training 
programmes are being organised for the efficient and optimum 
utilisation of the productive resources and under ground water, 
As. 2500 per hectare are being provided to the small farmers 
as subSidy to cover 98 percent 01 the total cost for selling up a 
drip-irngation system. But I have the information that the 
amount 01 As. 2500 granted by the Government is not sufficient 
for irrigation purpose and Ihe percolation of the irrigation water 
is not deep enough. The ground water level has considerably 
gone down. The amount of Rs. 2500 is very less lor the purpose 
of irrigation I would like to know from the hon. Minister whether 
the Government will conSider increasing this amount so that 
enough water could be made available for the purpose 01 
irrigation? 

SHRI SOMPAL: Mr. Speaker. Sir, as far as the village level 
agricultural trainers, also called village level workers are 
concerned, their job is controlled by the State Governments 
and the Centre has no direct interference in it. " they do not 
work then the responsibility for its monitoring lies with the State 
Govemment. The Central Government only provides assistance 

for various tralnlOg programmes. 

As far as the Issue 01 sprinkler set and drip-irrigation set is 
concerned, the maximum limit for that is Rs. 25,000 and not Rs. 
2500. As far as Scheduled Castesltribes farmers and women 
farmers are concerned, they are provided 90 per cent grant by 
the Centre and others are given 70 per cent grant: under the 
opinion of the Government. this <lmount is sufficient... (Interrup-
tions) 

SHAI AAM TAHAL CHAUDHARY: Mr. Speaker. Sir, the 
hon'blll Minister does not have information about it. Now the 
ceiling has gone upto As. 32,000 and he is saying that it is Rs. 
25.000 ... (Interruptions) 

{English] 

SHAI SHARAD PAWAR: Sir, in the reply, it has been 
mentionarl that the average consumption of fertilizers is about 
7F..8 kg per hectare. 

MR. SPEAKER: Shri Sharad Pawer. please wait tor a 
rninuht. There is one supplementary question to be put by Shri 
Ramp>!1 Singh. 

Shri Rampal Singh. 

(Translation) 

SHAI AAMPAL SINGH: Mr. Speaker, Sir, through you, I 
want to tell the hon'ble Minister that at present1he condition of 
the farmers is very pathetic and the price which they get for their 
produce is very less. Presently in other countries like U.S.A., the 
subsidy on agriculture is 20 per cent while in other countries it 
is upto 45 per cent. I would like to know whether the hon'ble 
Minister would provide for increasing subsidy on agriculture so 
that the farmel'!$ could get the proper price for their corps. I 
would also like to know the time by Which the National Policy on 
Agriculture will become ready and Will be announced? 

SHAI SOMPAL: Mr. Speaker, Sir, so far as the issue of 
providing remunerative price for the produce 01 the farmer is 
concerned, the Government'announces the minimum support 
prices for 24 agricultural commodities every year and this 
announcement is made keeping in view the recommendations 
of Commission on Agricultural Cost and Prices which include 
the costs of all inputs. It also includes the provisioll for providing 
10 per cent profit to the fanner and the compensation for the 
farmer's management skill. These support prices are s<Jflicient 
in the opinion 01 the Government. It is a further testimony to this 
lact that in the past, whenever we have announced these 
prices, enough quantity of agricultural produce has been mane 
available for procurement by the farmers to the Government. 
Ol\en, these prices are announced belore the start of sowing 
season. 

As far as the subsidy is concerned, it is true that the 
percentage of subsidy in other countries is higher but in India 
various subsidies i.e. subsidies.on irrigation, power, fertilizers, 
are given. The subsidy which is being given to the farmers at 
present is considered sufficient keeping in view our limited 
resources and the needs 01 the farmers. 
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[English] 

SHRI SHARAD PAWAR: In the reply It Is mentioned that 
the average fertilizer consumption in our country Is about 76.8 
kg per hectare which Is far below the average consumption of 
advanced countries. Is the Ministry a}Vare that there Is shortage 
of fertilizer throughout India which fs affecting the entire rabl 
crop? If it is true, then what immediate actions the Government 
is going to take? 

SHRI SOMPAL: Mr. Speaker, Sir, the overall availability of 
fertilizer is not lacking, but In certain pockets there are repor'oS 
that fertilizer is in short supply. We are moving fertilizer to those 
areas with immediate effect. There is sufficient availability of 
fertilizer at all India level. I would like to repeat that certain areas 
are experiencing shortage of fertilizer and we are taking steps 
to move fertilizer to those areas ... (lnterruptlons) 

MR. SPEAKER: This is an important question. I will allow 
more han. Members to raise supplementarles to this question. 

(Interruptions) 

MR. SPEAKER: This is an Important question. I will allow 
more han. Members. 

(Interruptions) 

[Translation] 

SHRI MOHAN SINGH: Fertilizers are missing In whole of 
Uttar Pradesh ... (lnterruptlons} Nowhere In the whole of Uttar 
Pradesh, fertilizers are available ... (Interruptions) 

[English] 

MR. SPEAKER: Please take your seat. 

[Translation] 

SHRI SHAKUNI CHOUDHARY: The whole country Is 
defecient in fertilizer and especially in Bihar, there Is no 
fertilizer. 

[English] 

MR. SPEAKER: This is Question Hour. 

[Translation] 

SHRI RAJESH PILOT: Mr. Speaker, Sir, this Is true, even 
hon'ble Minister knows about It, but he is not speaking for being 
in the Government. Today, farmers in the whole country are 
suffering due to the shortage of fertilizers. Hon'ble Members 
have been expressing their feelings. Your figures may reflect 
the availability of fertilizers but it Is not reaching the villages and 
there Is a long queue for it. If han. Minister has time then wa shall 
visit his constituency. Meerut. alter 12 O'clock. Where ha will 
find as to what the farmer of his constituency has to say about 
fertilizers. This Is a faclthat there Is a shortage offertllizers. I am 
happy 'to note that the hon'ble Prime Minister has Information 
about this issue. The day before yesterday, he had issued a 
statement in which he had assured for making arrangement for 
the fretillzers in the next ten days as sowing operations would 
be over by that time and the farmer would no longer need the 
fertilizers. My request Is. as SM Sharadjl has also said, thaHlrst 

of all, the Government should assure the House by today 
evening that we have rectified the supply of fertilizers at all the 
places, otherwise after ten days when the sowing will be 
complete, no one will ask for fertilizers. You give us this 
assurance by today evening that we have made all arrange-
ments. Second question Is ... (lnterruptlons) 

SHRI SOMPAL: Not by today's evening but right now I want 
to assure you that though there is shortage In some areas yet 
I would say ... (lnierruptions} 

SHRI MOHAN SINGH: There is a shortage of fertilizers in 
whole of Uttar Pradesh ... (lnterruptions) 

SHRI RAGHUVANSH PRASAD SINGH: He Is making a 
wrong statement, the farmer Is not getting DAP fertiliZer and 
sowing operations are getting late ... (lnterruptlons} 

{English] 

MR. SPEAKER: Shri Raghuvansh Prasad Singh, please sit 
down. You are in the panel of Chairman. 

{Translation] 

THE PRIME MINISTER (SHRI ATAL BIHARI VAJPAYEE): 
Mr. Chairman, Sir, I want to give assurance to the House that 
there Is shortage of DAP. In some parts of the country ... 
(Interruptions) The farmers are facing crisis due to this shortage 
offertllizers. This Is sowing time. We also have Information that 
farmers are waiting In queue at various places for fertilizers. 

{English] 

MR. SPEAKER: Please take your seats. The han. Prime 
Minister is on his legs. 

{Translation] 

SHRI BASU DEB ACHARIA: If you have Information then 
what are you doing? 

[English} 

MR. SPEAKER: This is not good. 

{Translation} 

SHRI ATAL BIHARI VAJPAYEE: Effective steps are being 
taken to remove this shortage. The fertilizer which is laying at 
ports Is being despatched to the places of shortage. If need 
arises We will Import fertilizers from other countries and the need 
of farmers will be fullllled ... (lnterruptlons) 

[English] 

MR. SPEAKER: Please understand that this is Question 
Hour, not a discussion. 

(Interruptions) 

MR. SPEAKER: Please take your seet. This Is Question 
Hour, not a discussion. 

{Translation} 

SHRI RAGHUVANSH PRASAD SINGH: The issue offerti-
IIzers, issue of O.A.P. is a question of Ilia and daath for 
farmers . . (Interruptlons) 
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MR. SPEAKER: You pl.as. sit down:thlsls not good thIng. 

SHRI RAGHUVANSH PRASAD SINGH: Farm.rs are In 
troubl. b.c.useof non-availabIlity of tertlllZera. Farm.rs are 
not g.tt1ng fl!rtRlzara accordIng to their needs. Th. Stat. 
Govemm·.nts n.~a damand.d that ... (lnt./tIJptlOna) 

MR. SPEAKER: You pleai. sit-down, you ·ar. In pan.1 of 
chair. 

'SHRI RAJESH PILOT: I am hlppy ... (int.rruptlons) 

SHRI MOH-AW.1AD ALI ASHRAF FATMI: This Is amall 
part of onion. 

{English} 

MR. SPEAKER: Shrl Fatml, please do not give running 
commentaiy. 

(Translation) 

S.HR! RAJESH PILOT:' Mr. Sp~ak~r. Sir, I aiT) h~pj)y that 
the ~on'ble. Prim. Minister hat g~e!'l assuranCe. My little bit 
suglll!stion Is that. this sh~uld ~e morlno,re(j bec;.-use Ilrn. Is 
.ve.ry ,1's~. Thls'p0)lfd be don.a elt~.r1l¥.. llllnl$try of ~g~ulrute, 
Mlnlitry of Che_mlcala and FertDlza;ao(by P.M.O. This should 
be dona Ipr coming tan days so that farmers ni'ay not have to 
face the -dlftlculty. 

SHR(ATAL BIHARI VAJPAYEE: We will do that. 

SHRi'RAJESH PILOT: My second qu.i~n Is r~g.fdlng 
training schem.s which the hori'ble Mlnlater has mentlonad 
toeiay., ~e ',.r~ar. takes training 'in Drip Irrigation and In' other 
sch.~'. at ASlI'iC:~uJtural Science Centres. Iwould like tl? t.1I the 
Mlnlst.rthat Inst~ut.s which provide training do not help the 
farmeraQ,c'-I:Is. ,ft.r training far",er goes back. Fpr loan he 
ha. to fo~w t.he nOJ:l1\al procedure again. ~Is,tralnlng becol!1es 
us.I ..... ""ar'.s Drtp Irrigation system I, concerned, hon'ble 
~Inlal.r. wllHotglve me for saying that big farmers are reaping 
Its benefits and this facility is not provided to small farm.rs. I 
would like to request the government that fun Inforl'natlon of 'this 
should be.glv,nto medium and small farmers In Krlshl Darilian. 
Alter completion of training the same ir'l~tltut. should make 
arrang.ments for providing loan. Accprd,ng to the poilcy of 
State Gov.rnm.nts and C.ntral Government farmers shOUld 
get training th.re and the same Institutes shOuld provide loan 
facility so ,hat 'arm.rs may not face a)'lydlfflculty. Whether the 
gov.rnm.nt ta contemplating any chang. In the present rul.s 
to help the farm.erl. 

SHRI SOMPAL: Ev.rybody· knows that farmers face 
difficulties In g.ttlng loans. Therefore there Is provision for this 
in our proposed new agricultural policy .. In the last Budget also 
we had said about expanding the Capital baae of NABARD from 
Rs. 2000 crore. to Rs. 2500 crores. Th. amount of Rural 
Development Fund for rural Investment has' been Increas.d 
from rupees 2500 crores to rupees 3000 crores. A provision of 
Rs. 265 croras has be.n madein.the Budget for recon,tructlon 
of Regional ",ral banks. An attempt has b •• n mad. In tha 
budg.t to slmpilly the proces, of giving lOan~ An th. natlonalls.d 
banks have be.n directed by the Reserve Bank to Is'sua Credit 
Cards to farm.rs. For your Information I would like to dlvulg. that 

Allahabad Bank and the Bank of Baroda have Issued credit 
cards of the d.nomlnatlon of Rs. 40,000, Rs. 60,000 rupees and 
of Rs. onelakh ... (lnt.fltJptlons) Credit Cards Worth Rs. 2 crores 
and 67 lakhs have been Issued In Meerut on the 4th of last 
month. Hon'ble RaJ.sh Pilot has rightly said that small tanners 
do not gat such type of facllltl.s. 

For making available this card to the small farmers, we 
ha"a asked the Banks to Issue Cards of small.r denominations 
alao ... (lnterruptlons) first of all I shall reply the question asked 
by ~n hon'ble Member of your party, after that you should 
address hon'ble Speaker. Earlier there was a system that until 
the farm.rs had paid every single penny of the loan. no further 
amount of loan was sanction.d to him. 

Through this Credit Card, the farm.r can take loan for his 
needs from any branch of the Bank situated in his District. The 
only .condltlon Is that he will have to repay once In a year and he 
canglv. Int. rest on the remaining amount. This is the 
arrangement which we have made. . 

As far as your suggestions with regard to training centres 
are concemed ... (Interruptions) wherever the Nationalised Banks 
are situated, this system is prevalent...(lnte"uptlons) I have 
said 'Lagoo' not 'Lalu', LaluJi Is in Bihar ... (InterltJptlonsj. Mr. 
Pilot, I am of the view that it Is not possible to extend lcians 
through training centres because the number of such centres Is 
26 whll. the banks are situated much closer to the villages. The 
C~1t lending mechanism of the bank Is being made simpler 
and the farmers should be glv.n the proper information about 
the credit facilities given by banks like loans for selting up of 
sprlnkl.rs and drlp-irrlgation system and this suggestion from 
your sid. Is absolut.1y fine that this kind of information should 
be given through the m.dla. 

As far as the small. poor and marginal farmers and the 
~ackward classes of the society are concerned, I would like to 
relt.rata my vl.wpoint that they are given 90 p.r c.nt grant while 
the others are given 70 per c.nt grant which is a greater 
Incentlv. for them so that even the farmers belonging to the 
backward s.ction of the society may be benefited from It. 

{English} 

SHRI SUDHIR GIRl: Mr. Speaker. Sir, the hon. Mlnlst.rhas 
said that the shortage of fertilizer is one factor for the low 
consumption of fertilizers In our country. In addition to this 
factor, there are other reasons also for low consumption of 
f.rtlllz.rs in our country. I would Ilk. to know from the hon. 
Mlnlst.r what are the other reasons for low consumption of 
fertHlzers In our country. 

SHRI SOMPAL: Mr. Speaker, Sir, the basic reason for low 
consumption of fertilizers is the lack of availability of irrigation. 
In spite of the effort which has be.n made so far only 37 per cent 
agriculture has assured irrigation In the country and 63 par cent 
Is stili dependent on rain. The major thrust or our new policy as 
well as ours, right sinc. w. a .. umed offlc., has b.en to give 
prefer.nce to t". rainfed areas which are 63 p.r cant of our 
agriculture so far. This has b •• n refl.cted In the Dudg.t 
allocations also which have been anhanced by 58 p.r c.nt as 
comparad to last y.ar. There Is a National Wat.rshed 
D.velopm.nt ProJact for ralnfad areas through which it Is baing 
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done:An amounlof Rs. 1100 crores have been allocated during 
the Eighth Plan. Out of which, Rs. 900 and some crores have 
spent. This year we have allocated Rs. 677 crore 10 this project. 
Plus, there is a long term scheme which has already been 
cleared by the Planning Commission which seeks to spend Rs. 
75,000 crore over a period of 25 years, I.e., next live years 
Including Ninth Plan through which 64 million hectares of 
additional land will be brought under this programme. This Is an 
eternally sustainable programme which will see that adequate 
water is available and suitable cropping patterns are IIvolvlld 
and the consumption of fertilizer Is also encouraged to 
sustainable levels. 

[Translation} 

DR. RAMVILAS VEDANTI: Mr. Speakllr, Sir, through you 
I would like to make a submission to hon'ble Minister of Agri-
culture that during this season the paddy crop In the Pratapgarh, 
Faizabad, Sultanpur, Gazlpur, Jaunapur and A/amgarh dis-
tricts of Uttar Pradesh has been infested with a new kind of pest 
which damages the crop by eating It, due to which the paddy 
crop has dried up and thll wheat which Is being sown halS also 
been damaged by that pest. Consequently ... (Intenuptlons). 

{English} 

MR. SPEAKER: Hon'ble Members, please understand 
that the whole country is watching the proceedings. 

{Translation} 

DR. RAMVILAS VEDANTI: The Government should make 
immediate arrangements to protect the crop from that pest so 
that the pests could be completely eradicated and the crop 
could be protected. At present, a serious crisis Is looming large 
Over the farmers. Centre must surely give a serious thought to 
this problem, otherwise the wheat crop would also meet the 
same fate as paddy. 

SHRI SOMPAL: Mr. Speaker, Sir, hon'ble Vedantl II has 
told me about this kind of pest, yesterday. I want to Inform him, 
through you, thatyesten:Ji.y 1t8elf, a tllam consisting of concllrned 
departmenfs of the Ministry of Agriculture, Indian Council of 
Agriculture Research, Uttar Pradllsh based Research Centre, 
Uttar Predesh Government and Falzabad Agriculture University 
has been constituted t., study this problem and provide a 
solution for It. 

{English} 

SHRI SHARAD PAWAR: I would like to get a little more 
clarification. In your reply, It Is mentioned In the second 
paragraph: 

..... subsidy for Installation of drip Irrigation system Is given 
at 90 per cent of the cost subject to ce",ng of Rs. 25,000 per 
hectare. That Is for averagll farmltrs. For smalVmarglnaVSCl 
STlWoman farmllrs, 70 per clint of thll cost subJllct to ceiling of 
Rs. 25,000 per hllctare" 

There is some confusion. 

SHRI SOMPAL: Lilt me clarity this. This .. a typing mistake. 
11 should be read as: 

.... subsidy for Installation of drip Irrigation systen Is given at 
90 per cent of the cost subject to ceiling of Rs. 25,000 per 
hectarll for smalVmarglnaVSCISTlWoman farmers and 70 per 
cent for other catllgorles of farmers." 

It Is a typing mistake. It Is for clarlflcatlon ... (lntenuptlons) 

MR. SPEAKER: Shri Sompal, typing mistake Is also a 
mistake. 

SHRI SOMPAL: I am sorry for that. I will try to see that this 
does not rllcur ... (Intenuptions) 

SHRI E. AHAMED (MANJERI): He should have corrected 
It before he came to this House. 

MR. SPEAKER: Shrl Ahamed, I have already told the han. 
Mlnlstllr that typing mistake Is also a mistake. 

[Translation] 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, the kind 
of experiment which was carried on with onion, Is being repeatlld 
by Importing the sugar which Is causing a grllat problem to the 
sugar Industry of Uttar Pradesh. It Is expected that after the 
Import of sugar, the sugarcane factories would not bll able to 
make payment to the farmers properly. My request Is that this 
kind of experiment should not be done. 

{English] 

MR. SPEAKER: Shri Verma, please undllrstand that this 
qUlIstlon rlliates to the farming method. Please bear this In 
mind. 

[Translation] 

SHRI RAVI PRAKASH VERMA: Sir, the farmers will not get 
the payment. Fertilizers are not available. DAP Is not available. 
Saeds are not available. Farmers are facing thll probillm. The 
middlemen are hoarding fertilizers and seeds, due to which 
these things are not available to the farmers. My submission Is 
that the Government should put special efforts to come over the 
crlals. 

(English] 

MR. SPEAKER: I have disallowed It. 

[Translatlon1 

SHRI ARIF MOHAMMAD KHAN: Mr. Speaker, Sir, we are , 
also small farmers, not big farmers. I would like to know with 
~eference to hon'ble Minister's reply as he has mentioned fhat 
there Is a shonage of fertilizers In some areas; whether such 
areas havlI been Identified and special effons are being made 
to make fartlllzers available In these areas? Along with It, the 
hon. Prlmll Minister has said In his Intervention that the 
Govemmant Is well awarll that there are long queues of waiting 
farmera and If nacessary, fllnllizars will bllimponed. 

I would like to know from hon'ble Prime Minister as to why 
more than 23 days were spent In sending the Information 
regarding the Cabinet's decision to NAFED ... (lnt,nuptions) 
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[English] 

SHRI SOMPAL: It Is not connected to this question. 

(Translation] 

SHRI ARIF MOHAMMAD KHAN: I want to say that the 
sowing season for potato. onion and mustard Is over and only 
ten days are left for sowing the crop. If you want to take a 
decision regarding Import or if the need to Import Is Im:nlnent, 
whether the import of fertilizers In the next ten days Is possible? 
Will the fertilizers be made available to the farmers so that they 
may be able to sow their crops. 

SHRI SOMPAL: Mr. Speaker, Sir, hon'ble Prime Minister 
and I myself had also said that It Is not so that we have not 
imported earlier. We have imported in the past In sufficient 
quantity and if there is necessity we will Import In future 
also ... (Interruptions) 

SHRIARIF MOHAMMAD KHAN:When will this requirement 
arise because only 10 days are left. 

SHRI SOMPAL: It has already been told that Import Is 
continuing. It Is not as If we have not Imported earlier. Monitoring 
is being done on daily basis to find out the area of shortage and 
we are sending it there ... (Interruptions) Farmers will get sufficient 
fertilizer at the time of sowing. There will be no dearth of 
fertilizers ... (Interruptions) 

PROF. PREM SINGH CHANDUMAJRA: Mr. Speaker, Sir, 
I would like to know from Hon'ble Minlster ... (lnterruptions) 

{English1 

MR. SPEAKER: Prof. Prem Singh Ct,andumajra, I have 
allowed him. not you. Please take your seat. 

{Translation1 

SHRI SHAKUNI CHOUDHARY: Mr. Speaker, Sir, I would 
just like to know from hon'ble Minister the names of areas which 
have been identified as areas and the names of districts and 
states where these are situated. 

He would have identified those districts so he Is requested 
to give the names of those districts 7 Secondly, he said that full 
team had been sent to Faizabad and other places to examine 
the pests which have arisen there. The kharlf paddy crop In 
entire Bihar has been affected by pests due to bad season and 
almost half of the crop has got damaged. So in such 
circumstances which team has been sent to Bihar? 

{English1 

MR. SPEAKER: Please conclude. Otherwise, I will disallow 
your supplementary. Shri Sompal, do you want to reply to this 
question? 

(Translat/on] 

SHRI SOMPAL: Mr. Speaker, Sir, agriculture is basically a 
state subjecl...(lnterruptlons) Let me complete my point first. 
Sir, I would like to say that only yesterday I was Informed by Shrl 
Vedanti about this InCident of eastern Uttar Pradesh and 
immediately a team was dispatched there. No such report has 

been received from the State of Bihar. Unless the State of Bihar 
want. .. (Interruptions) 

SHRI SHAKUNI CHOUDHARY: We are giving him 
Information, we are giving report ... (lnterruptions) I am giving the 
Information. 

[English] 

MR. SPEAKER: Please take your seat. What Is this? This 
Is not good. This Is not a debate. Please understand that. 

(Translation] 

SHRI SOMPAL: Mr. Speaker, Sir, I would like to say that 
hon'ble menber has informed just now. If you give Information 
about Particular area of your State then team will be sent to your 
place also. 

SHRI SHAKUNI CHOUDHARY: Sir, the situation Is same 
in entire Blhar ... (lnterruptions) The situation Is same In Arrah 
and from Bhojpur to entire Bhagalpur. 

SHRI SOMPAL: We will send one Study Team on behalf of 
Central Gevernment. You have told me just now, let me go to my 
office. 

[English] 

MR. SPEAKER: Shrimati Geeta Mukherjee. 

(Interruptions) 

MR. SPEAKER: Madam, I have called the lady Member 
only. 

(Interruptions) 

SHRIMATI GEETA MUKHERJEE: Mr. Speaker, Sir though 
I am not a farmer, yet I am very close to the farmers because my 
whole constituency Is totally a rural one. 

Now, I would like to know one thing about the assurance 
given by the Prime Minister. It is because In West Bengal apart 
from the rabl crop, potato Is also an important crop which Is 
being sown at this time. It is very very essential that we get 
phosphate and potash quickly. The han. Minister has said about 
Imports. I want to know whether Haldla Is also one among them 
which will be Importing it so that we can get It quickly. If not, you 
send us quickly through some other method, otherwise we shall 
be In trouble. 

(Translation] 

SHRI ATAL BIHARI VAJPA YEE: Mr. Speaker, Sir, there is 
no control over DAP., it is available In open markel...(lnterrup-
tlons) At present 2.5 lakh tonnes Is lying In the port which is 
being brought Immediately. Yesterday we have negotiated to 
purchase 55,000 tonnes from Jordan which will be loaded from 
today and It will reach India soon ... (lnterruptions) 

{Eng/Ish] 

MR. SPEAKER: Now O. No. 43. Shrl Bljoy Handlque. 

(Interruptions) 
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MR. SPEAKER: Anyhow, you are going to discuss 
Agriculture Policy also. 

(Interruptions) 

Satellite Telephone Policy 

·43. SHRI BIJOY HANDIQUE:Wlllthe PRIME MINISTER 
be pleased to state: 

(a) whether various agencies including Armed Forces 
and experts have expressed serious doubts about the efficiency 
of the recently approved satellite telephone policy to tackle the 
critical national Security concerns; 

(b) if so, the details thereof; 

(c) whether even the officials are more skeptical about 
allowing multinational organisations using multi-satellite systems 
to operate in the country rather than the proposed small single 
dual satellite system; 

(d) if so, whether DOT's Insistence on global mobile 
personal communications system (GMPCS) providers locating 
earth stations on Indian soil for addressing security concerns 
has been accepted by the Government; and 

(e) of so, the details thereof and the precautions taken 
by the Government In the matter so as to address the security 
concerns? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
and (b) No, Sir. 

(c) No. Sir. 

(d) and (e) As per policy approved by the Government, any 
Indian registered company having a foreign equity upto a 
maximum of 49% shall be eligible for GMPCS Services licence 
on non-exclusive basis subject to clearance from security 
angle. The policy also stipulates that Gateways (Earth Stations) 
for all licensed systems would be located in India and their 
operations and maintenance will be entrusted to a Government 
authority/organisation. 

Each and every gateway will be cleared from security angle 
by a High level Committee, after ensuring that adequate 
facilities have been provided by the operator. 

SHRI BIJOY HANDIQUE: Mr. Speaker, Sir, in spite of the 
marvel and excellences of the GMPCS, we should have 
evolved a clear and foolproof GMPCS Communication Security 
Policy before we have rushed into It. India's communication 
security is clumsy In the absence of sophisticated equlpments. 
Defence experts feel that the new security perception should 
include information technology as a threat area. They feel that 
the GMPCS and Internet are possibly going to be the major 
areas that require extension, examination and pracaution. 
Since GMPCS Is going to be Implemented virtually throughout 
the world and is irresistible, there Is an urgent need for evolving 
our national approach and policy on the subject with great 
circumspection and caution, particularly because the service 
suppliers are basically emerging from the developed world like 
the U.S., Europe and Japan. We should bear In mind that the 

future conflicts may hit the economy i.e. heart of a nation-by 
crippling Its core areas through information technology. 

The US military being the first customer of IRRIDIUM llC 
and It does gateway servicing to about 1,20,000 military users. 
We have also to keep in view the phenomenon that the US 
Government had commandeered INMARSAT network during 
the Gulf War. 

MR. SPEAKER: Shri Handlque, what is your question? 
You have to ask only the question. Then, the Minister will reply. 

SHRI BIJOY HANDIQUE: Sir, I am coming to the question. 

Recently the US Government used it to trace the Saudi 
terrorist leader Mr. Osama Bin laden despite the Memorandum 
of Understanding prohibiting the use of satellite phones during 
military conflicts, whether adequate safeguards have been 
formulated and whether Armed Forces' reported apprehensions 
about Intrusion into country's security intelligence have been 
taken care of. 

SHRI KABINDRA PURKAYASTHA: Mr. Speaker, Sir the 
hon. Member is very much concerned about the security 
measures because the GMPCS has been given licence in 
India. But before giving licence, the Government was very 
much cautious to see that in the field of security nothing is done 
that can hamper the interests of our country and the security 
and as a result, while the Government decided that any Indian 
company may be given the licence which have not more than 
49 per cent foreign equity, before giving the licence to a party 
the Government also decided tilat an Inter-ministerial high 
powered committee should be set up to see that the question 
of security Is safeguarded. So, when this inter-ministerial high' 
powered committee gave clearance stating that the licence can 
be given to IRRIDIUM, only then the licence was given. 

Sir, the hon. Member has also raised a question whether 
the Armed Forces have said anything regarding this. I would like 
to inform that in the high powered committee the Ministry of 
Defence Is also Involved and clearance was taken from the 
Ministry of Defence. After getting their clearance only the 
question of giving the licence came up and I would like to imform 
that the Department of Telecommunicatioils, Department of 
Space, Ministry of Defence, Ministry of Home Affairs and others 
were also Involved to see that the security measures are 
considered very keenly and after doing all these things, only 
then this licence was given. 

Sir, he has also raised a question regarding IRRIDIUM 
limited. Yes; we have given licence to IRRIDIUM India 
Telecom Limited (IITl). On 26.8.98 the Government took a 
decision to give licence and the Government gave clearance, 
or,ly efter all the procedures were followed and as I have 
already mentioned security measures and other things have 
been looked into very carefully and only wh~n the Government 
was satisfied that there is no question of any security threat, 
then this company was given the licence. This company has not 
yet started operations in India. 

SHRI BIJOY HANDIQUE: Mr. Speaker, Sir, whatever 
assurances are given by the han. Minister, unless, the space 
segment and the ground segment are all operated and controlled 
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by the Indian entity, the security cannot be tak.n as 'oolproof". 

Along with that, unless the National Coordination C.ntre Is 
located in India, the pace segment or satellite management 
system cannot be under the Indian control. 

I am not against the system. But the Government should 
withstand the tremendous US pressure and take Its own time 
In setting up a foolproof system which enabl.s the security 
agenci.s to address the national security conc.rns ... (lnt.rrup-
tions) 

MR. SPEAKER: He has already replied, Shrl HandlQue. 
Please ask your supplementary. 

(Int.rruptlons) 

SHRI BIJOY HANDIOUE: This is no secret. The satellite 
phone policy was cleared swiftly on August 25. In a span of one 
month. that is on September 23, IRRIDIUM services in India 
were allowed to be launched alongwith the rest of the world. 
May I know the Government's reaction to that? 

SHRI KABINDRA PURKAYASTHA: Hon. Speaker, Sir, I 
have told many things. But I want to say one more thing In reply 
to the question of the hon. Member. I think, the Intention of the 
hon. Member is noble. He wanted to know about the actual 
thing. The Gateway will be Installed in the country and not 
outside the country. That Gateway will be managed and 
operated by a Government organisation, like VSNL. So, any 
call terminating and originating from India will go through this 
Geteway. This Geteway has made all facilities and features to 
ensure that the security Issue are not taken care of. If security 
measures are questioned any time In future then this Geteway 
managed by the VSNL can be taken up for detailed security. 
Then. these necessary measures can betaken up Immediately, 
to further strengthen the arrangem.nts. 

SHRI BIJOY HANDIOUE: Sir, 50 or 60 sat.llites will be In 
the orbit which might even bypass the Gateway. Then, what will 
happen? 

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR): 
He has clarified everything. 

SHRI KABINDRA PURKAYSTHA: Mr. Speaker, Sir, y.s, 
this IRRIDIUM has got 66 satellites. There are three types of 
satellite orbits. On. is geostationary orbit. It Is 36,000 km. high. 
Another Is medium earth orbit. It is 10,000 km. high. Then there 
Is the low .arth orbit which Is 500 to 600 km. high. In case of 
geostationary systems due to 36,000 km. travel time the quality 
of voice Is otten not so good. It Is disturbed. That Is why, this low 
earth orbit has been chosen by Mis IRRIDIUM with many 
satellites. All the m.asures sugg.st.d by the Exp.rt Commltt.e 
and the High-Powered Committee have b •• n Implemented. 
After considering all these things, the licences are being glv.n. 
I think, the hon. Member may be assured that there will not be 
any security threat. 

SHRI S. JAIPAL REDDY: Mr. Sp.aker, Sir, my qu.stlon 
has two parts. Firstly, I would like to know categorically from the 
hon. Minister wheth.rthe objections ought to have b •• n creat.d 
by the Ministry of Def.nce were disregarded while the policy 
was finalis.d by the Government. 

The s.cond part of my question Is this: Is the Mlnlst.r aware 
of the fact that technology of IRRIDIUM is such that though the 
earth station will be located In India, the calls can be received 
without the calls b.lng routed through the Gat.way in India? Is 
the Government aware of this? Is the Government aware of the 
Implications of this kind of system for the Indian security? 

SHRI KABINDRA PURKAYASTHA: Sir, as per my 
information, there was no obJ.ctlon from the Defence Ministry 
and there was no question of disregarding the objection of the 
Defenc. Ministry. 

As r.gards the second part of the question, that Is, 
IRRIDIUM, I think, I have alr.ady repll.d to that and no further 
r.ply Is required In this ... (Int.rruptlons) 

MR. SPEAKER: Let him complete please. 

SHRI KABINDRA PURKAYASTHA: I have already told that 
all the calls originating and terminating In India will pass thr<XIgh 
the gateway, which Is located In Pune. That has been Inspected 
by a team of experts and they are sure that all guld.llnes will be 
complied with by the IRRIDIUM. So, naturally all measures had 
be.n taken before doing so ... (lnt.rruptlons) 

SHRI S. JAIPAL REDDY: Sir, you kindly come to my 
r.scu •... (lnt.rruptlonsj 

MR. SPEAKER: There is no time, please understand that. 

SHRI S. JAIPAL REDDY: Sir, the point that I made was 
about the t.chnology of IRRIDIUM. The t.chnology of 
IRRIDIUM Is such that it does not require an Indian Gateway to 
send Its calls to Indians or take the calls out of India. The hon. 
Minister has not addressed himself to this part of my 
questlon ... (lnt.rruptlonsj 

PROF. P.J. KURIEN: Sir, It Is a v.ry r.levant qu.stlon ... 
(Int.rruptlons) 

MR. SPEAKER: He Is giving a very r.levant answer. 
PI.ase Ilst.n to him. 

(Int.rruptlons) 

SHRI DATTA MEGHE: Sir, we would like to know whether 
the hon. Minister disputes th.se facts or not...(lnt.rruptions) 

MR. SPEAKER: Please IIst.n to his r.ply. 

(Int.rruptlons) 

PROF. P.J. KURIEN: Sir, It Involv.sth. technology aspect 
also. W. should all know the technological aspect, oth.rwise it 
will b. quit. misleading. It Is v.ry Important...(lnt."uptlons) 

MR. SPEAKER: He is giving a v.ry Important answer. 

SHRI KABINDRA PURKAYASTHA: Sir, tha quastlon of 
the hen. M.mb.r Is that IRRIDIUM haa got the technology that 
without coming through this Gat.way th.y can glv. the 
Informatlon ... (lnt.l7tJptlonsj Yes. But, this II not the cas. with 
India only, there are a number of countries where licences have 
been given to start the sarvlc .... (lnt.l7tJptlons) 

MR. SPEAKER: Mr. Minister, you pleas. addr •• s the Chair 
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and not the Members. 

SHRI KABINDRA PURKAYASTHA: Sir, a high-powered 
committee of dillerent Departments which are involved in the 
security measures, was constituted and that Committee is 
looking alter this. Sir, In addition to this, an Expert Committee 
is also there. This Expert Committee gives Its suggestions and 
as per the suggestions given by this Committee, the hlgh-
powered committee gives the clearance. This method has baan 
adopted and we think that " there Is any further foolproof 
system Is to be adopted, we will take that also Into consideration, 
" necessary ... (lnterruptlons) 

SHRI S. JAIPAL REDDY: Sir, he has not replied to my 
question. That was not my question ... (lnterruptlons) 

MR. SPEAKER: I have allowed Shrl Chandra Shekhar, 
please. 

SHRI CHANDRA SHEKHAR: Sir, It Is a very sensitive and 
serious matter. The point raised by Shrl S. Jalpal Reddy Is very 
right that It involve. the security of this country. The hon. 
Minister does not know the implications of this move that the 
Government has taken ... (Interruptions) This matter was raised 
even In the United States of America. 

Does the hon. Minister know that the Senate in the United 
States 01 America has said that this was the whole game of 
Pentagon and they did not know Its Implications? They are 
doubtful about this whole system of espionage. Unfortunately, 
our friends in the Government of India have not gone Into the 
Implications of this security risk In which we have put ourselves 
into. 

May I request the hon. Prime Minister to go Into the details 
of this thing? It is no use discussing this matter in the Question 
Hour. It is a very serious threat to the security of this country. 

THE PRIME MINISTER (SHRI ATAL BIHARI VAJPAYEE): 
Sir ,I entirely agree with the former Prime Minister ... (Interruptions) 

SHRI MURLI DEORA (MUMBAI SOUTH): And your 
chela ... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: He Is my guru now. 

This Is a sensitive question. It concerns with the security of 
the country. The concerned Department has taken all steps so 
far as the question of security, maintenance of security Is 
concerned. I have been Inlormed-I am not a technician, I am 
a layman like you-that there will be no bypassing of gateway 
for calls either originating or terminating In India. This Is the 
errangement that has been made and It should suffice. II any 
further information Is needed, I will collect and will pass on to the 
han. Member including Shrl Chandra Shekhar. 

SHRI CHANDRA SHEKHAR (BALLlA) (U.P.): I shall send 
_some Information to you ... (lnte"uptlons) 

MR. SPEAKER: Now, we shall go to Q. No. 44-Shrl 
Surendra Prasad Yadav. 

(Interruptions) 

SHRI PRITHVIRAJ D. CHAVAN: Sir, you have called me to 

put the supplementary. I have a very important question. The 
Government of India Is equity In IRRIDIUM Please allow 
me ... (Interruptions) 

MR. SPEAKER: Your supplementary has already been 
answered. 

(Interruptions) 

PROF. P.J. KURIEN: Sir, you have already called his 
name. Please allow him to put the supplementary belore going 
to the next Question ... (lnterruptions) 

MR. SPEAKER: Now, Shri Surendra Prasad Yadav. 

Prof. Kurlen, do not bother. I will call him now. 

(Interruptions) 

MR. SPEAKER: Shrl Surendla Prasad Yldav (Jahanabadr-
Not present. Shri Rameshwar Patldar. 

{Translation} 

Support to Pale.ln. 

+, 
'44. SHRI RAMESHWAR PATIDAR: 

SHRI SURENDRA PRASAD YADA V (JAHANABAD): 

Will the PRIME MINISTER be pleased to state: 

(a) whether India has bean extending moral and 
materialistic support to the Palestine people; 

(b) If so, the material assistance extended by India to the 
Palestine people during the last three years; and 

(c) the steps being taken to further strengthen the Indo-
Palestine tlas? 

THE PRIME MINISTER (SHRIATAL BIHARI VAJPAYEE): 
(a) to (c) India continues to extend moral, political and material 
support to the Palestinian people. At the donors conference 
held In Washington DC (1993) and Paris (1996) India pledged 
USSI million each. Under the pledges tea was supplied the 
Palestinian Authority In 1995 and two projects are being 
Implemented In Gaza. Besides proposel8 lor supplying text 
books to various Universities In Gaza and West Bank are being 
processed. Training courses are also offered to the Palestinians. 
Moreover, India has pledged lurther amount of USSI million at 
the third International donors conference held In Washington 
DC on 30 November, 199B. The utilisation of this pledged 
amount will be decided In consultation with Palestinian 
authorities. 

{Translation} 

SHRI RAMESHWAR PATIDAR: Mr. Speaker, Slr,Just now 
the Hon'ble Prime Minister has said that two projects are being 
implemented In Gazapattl by Government of India. I would like 
to know the phase In which those projects are going on. and the 
the purpose lor which these proJects are being Implemented? 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, I had 
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given indication in my reply that in orderto assist Palestine in the 
field of education, we have taken important steps. Book~ are 
being provided to them. Material is being made avaliaL-ie to 
them for research work. The Gaza Project Agreement was 
signed in June 1!J98 which we are going to complete In 1999. 
India has always supported Palestine cause. We have welcomed 
this agreement. I hope that according to the agreement, the 
work of rehabilitating those people and giving them honourable 
life should be completed as early as possible. We are contributing 
in that. 

SHRI RAMESHWAR PATIDAR: According to Oslo talks 
Palestine should have been given the status of complete 
statehood within two years but till now it has not been awarded 
statehood. For this Shri Yaser Arafat Is mounting international 
pressure so that P:alestine get statehood. I would like to know 
whether Government of India will help them In their mission of 
acheiving statehood? 

SHRI ATAl BIHARI VAJPAYEE: Yes, we agree that 
Palestine should get the status of complete statehood. We 
have been making efforts and we will continue it. 

12.00 hrs. 

{English} 

SHRI PRITHVIRAJ D. CHAVAN: Is it a fact that the 
Palestinian authorities have requested the Government of 
India to start an Institute of Technology with the Indian 
assistance? I would like to know whether such a request has 
been received to set up an Institute of Technology In Palestine 
and whether it is under your consideration. 

SHRI ATAl BIHARI VAJPAYEE: It Is a suggestion lor 
action. It will be given consideration. 

SHRI SUBRAMANIAN SWAMY: Old you receive the 
request? 

SHRI ATAl BIHAR I VAJPAYEE: So far not. 

DR. SUBRAMANIAN SWAMY: Now, you will receive. 

{Translation} 

SHRI ATAl BIHARIVAJPAYEE: I would like to clarify one 
thing that we had accepted Palestine as a state in 1988 and 
Oslo Agreement Is not related to their statehood. 

WRITTEN ANSWERS TO QUESTIONS 

{English} 

Waiting Llat for Telephone Connection. In Gujarat 

'41 SHRI HARIN PATHAK: Will the PRIME MINISTER 
be pleased to state: 

(a) whether It Is a fact that there Is unduly long list of 
people waiting lor telephone connections In the country; 

(b) whether it is a fact that the list Is longer In case 
Guiarat as compared to many States; 

(c) the number 01 persons on the waiting list of new 
telephone connections in Gujarat as on Oct. 31, 1998; 

(d) the number of telephone connections allotted during 
the last three years; and 

(e) the steps being taken by the Government to clear the 
waiting list In the country and particularly In the State of Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Number of persons waiting for telephone connections in tile 
country on 31st October, 1998 was 32.47Iakhs. 

(b) The waiting list of Guiarat Telecom Circle on 31st 
October, 1998 was less than that of Kerala, Maharashtra, and 
Tamil Nadu Telecom Circles. 

(c) The number of persons on the waiting list oftelephone 
connections in Gujarat as on October, 31, 1998 was 2,96,755. 

(d) The number of telephone connections provided In 
Gujarat Telecom Circle during the last three years is given 
below:-

Year Connections provided 

1995-96 

1996-97 

1997-98 

1,34,832 

1,63,053 

2,13,824 

(d) 10.9 lakhs new connections were provided In the 
country from April to October, 1998. Another 25.1 lakhs new 
telephone connections are likely to be provided in the country 
during the remaining period of current financial year to clear the 
waiting list. The balance of the waiting list Is likely to be cleared 
during ~he next financial yea,'. 

Out of the 2.91 lakhs of waiting list in the State of GUiarat 
on 31st October, 1998, about 1.9lakhs Is likely to be cleared by 
providing new telephone connections during the currentflnanclal 
year and the remaining waiting list is likely to be cleared during 
the next financial year. 

Indo-Pak Talk. 

'45 SHRI M. BAGA REDDY: 

SHRI MUllAPAll Y RAMACHANDRAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Prime Ministerial level and official level talks 
Were held between India and Pakistan after the nuclear tests In 
May, 1998; 

(b) If so, the issues discussed therein and outcome of. 
these talks; 

(c) whether there was any agreement on Kashmir issue; 

(d) If not, the reasons therefor; 

(e) the outstanding Issues on which agreements were 
not reached; and 
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(I) the steps taken/proposed to be taken by both the 
Governments to resolve the outstanding issues within a definite 
time frame? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (f) Prime Minister met 
the Prime Minister of Pakistan, Mr. Nawaz SharI!, on 29 July, 
1998 In Colombo on the margins of the 10th SAARC Summit. 
During this meeting, the Prime Minister reiterated India's 
commitment to developing peaceful and friendly ties with 
Pakistan, and to addressing outstanding issues In a rational 
and realistic manner. He emphasised that Instigation and 
support to terrorism was incompatible with our common desire 
for friendly and peaceful relations and that these activities must 
cease immediately. 

The Foreign Secretaries of India and Pakistan also met In 
Colombo to discuss the modalities olthe dialogue process, and 
continued their discussions in Durban on the margin of the NAM 
Summit in August 1998, where an understanding was reached 
on the modalities of the composite dialogue process. 

Prime Minister met the Prime Minister of Pakistan In New 
York on 23 September 1998. The Prime Ministers expressed 
satisfaction regarding the agreement on modalities for the 
dialogue process and issued Instructions for the resumption of 
the bilateral dialogue. 

As part of the composite dialogue process, the Foreign 
Secretaries of India and Pakistan met in Islamabad from 15-18 
October, 1998 for discussions on the subjects of Peace and 
Security. including Confidence Building Measures and Jammu 
& Kashmir. Discussions revealed that there was convergence 
of views on the need for exchanging views on security concepts 
and nuclear doctrines, developing nuclear and conventional 
CBMs. putting In place communication links that are failsafe, 
secure and dedicated, increased information flow for graater 
transparency and predictability, as well as for setting up of a 
consultative mechanism for periodic review and Improved 
implementation of the CBMs In place. There was an agreement 
in principle that experts on both sides could meet for further 
discussions on these matters. In the meeting on Jammu & 
Kashmir, wo made it clear that the .entire State of Jammu & 
Kashmir is an integral part of India and this legal status does 
not admit of any change. We demanded that Pakistan should 
cease its futile sponsorship of terrorism and adhere to the 
prOVisions of the Simla Agreement, including the status quo 
which was established In Jammu & Kashmir under that 
agreement. 

The composite dialogue process continued in New Delhi 
with talks being held from 5-13 Novermber, 1998 on the subjects 
of Tulbul Navigation Project, Siachen, Sir Creek, Economic and 
Commercial Cooperation, Terrorism and Drug Trafficking and 
Promotion of Friendly Exchanges In various fields. 

During discussions on Terrorism and Drug Trafficking, we 
gave Pakistan detailed evidence regarding Its role In sponsoring 
terrorism against India and demanded that this should stop. We 
also asked it to close down training camps for terrorists, and 
hand over the terrorists and fugutlves from the law who have 
been given sanctuary in Pakistan. 

In discussions on Economic and Commercial Cooperation, 
the two sides recognised the utility of cooperation In international 
fora on issues such as the environment and the social clause, 
and felt the need for enhanced exchange of Information on 
economic and commercial matters. It was also decided to hold 
technical discussions on purchase of power from Pakistan. 
These discussions were subsequently held In Islamabad from 
24-27 November. 1998. 

On the subject of Promotion of Friendly Exchanges, the 
two sides have agreed to hold expert level talks to br.gln the bus 
service between Delhi and Lahore, on civilian prisoners and on 
railway traffic. Talks on the bus service are being held in 
Islamabad from 1-4 December, 1998. The two sides also 
agreed that fishermen who Innocently stray Into each other's 
territorial waters should be released immediately on completion 
of necessary procedures. 190 Indian fishermen returned to 
India on 23 November, 1998 following these talks. Liberallsation 
of visa regimes was also discussed. 

On the subjects of Siachen, Sir Creek and Tulbul Navigation 
Project, we gave reasonable, practical and realistic proposals 
to Pakistan. It has been agreed to continue discussions on all 
eight Identified subjects. In February 1999, the Foreign 
Secretaries would meet to review the dicussions held between 
15 October-13 November, 1998 and also begin the next round 
of the composite dialogue process. 

It would be seen that there has been some progress in this 
round of discussions though Pakistan Is unwilling publicly to 
reflect any forward movement. India's approach to the dialogue 
is positive, constructive and sincere. We would continue with 
this approach. 

[Translation} 

Recommend.tlons of TRAI for Incre •• lng Telephone 
Ch.rge. 

'46. SHRI CHETAN CHAUHAN: 

SHRI JANARDAN PRASAD MISRA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Telecome Regulatory Authority of India 
(TRAI) has proposed a substantial Increase in the telephone 
rentals as well as local call charges, whereas they have 
proposed sharp cuts in .cellular, international and domestic 
long-distance call-tariffs; 

(b) I! so, the details thereof; 

(c) the reaction of the Government thereto; 

(d) whether after the notification of the new to tariff 
structure, there will be a lot of burden on the people of low 
income group, whereas the affluent sections of the society, who 
use cellulars and make international calls. will be getting relief; 

(e) whether the Telephone Subscribers Organisation 
have represented to the Government to reduce the rates of 
Telephones and Cellular Telephone services; 

(f) the manner in which the tariff In India compare with 
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those of the foreign countries; 

(g) whether the Govemment propose to reconsider the 
proposals of TRAI to remove this paradoxical situation; and 

(h) if so. the time by which a linal decision is likely to be 
taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) and 
(b) The Telecom Regulatory Authority 01 India lormed under the 
TRAI Act, t 997 has brought out a Consultation Paper on 
Telecom Pricing suggesting Inter-alia Increase In rental and 
reduction in long distance tariff for rebalancing the tariff, based 
on costs. The proposals are summarised In the attached State-
ment-A. 

(c) As a service prOVider, the Department 01 Telecom 
feels that a sudden and steep increase in rental may not be 
customer Iriendly. Also, an abrupt reduction in long distance 
rates etc. may adversely affect the resource position of 
the department which may hamper developmental progra-
mmes. 

(d) At present no new tariff structure has been formalised. 
The present proposal from TRAI is only a consultation 

paper. 

(e) After circulation by TRAI of their Conaultation Paper 
a few representations have been received pleading for reduc-
tion In rental of iocal telephone services e.te. 

(f) As per ITU's publication the tariff structure in 
different countries for the year 1995 Is as furnished in attached 
Statement-B. Since different components of costs go Into 
determination of tartff i.e. connection fee, monthly rental, local 
call charges etc. (with another variation of whether the connec-
tion Is for business or non-business subscribers, a variation that 
does not exist in this country) the exact comparison of tariff 
structure In India vlz-a-vjz other countries Is not possible. 
However, taking Into account the weighted average, tariff struc-
ture In India compares favourably with Weighted averages of 
other regions e.g. Asia, Europe, Africa and also the world 
average. 

(g) and (h) TRAI Is presently in the process of consulting 
service providers, consumer organisations and the general 
public to ascertain their views before Iinallsation of tariff struc-
ture. The time-frame of final decision on tariff to be notified by 
TRAI will depend upon the progress of the TRAI's consultation 
process. 

Sbltement-A 

TRA/,s proposals on rentals, local calls, NSDIISD charges of basic telephony 
and rental and airtime charges of Cellular Services 

(A) Rentel.: 

Capacity of Exchange 

System (No.ol Lines) 

. __ ... - ..... -- .. --------

.------------. 
Rentela in Rural Area 

(lor Exchanges with capacity upto 999 Lines) 

Rentel. In Urban area. 

(lor Exchanges with capacity of less than 100 lines) 

Other Rentel. 

100 to 999 Lines 

1,000 to 29.999 Linea 

" 30,000 to 99,999 Lines 

1 Lakh \0 below 3 Lakhs Lines 

3 Lakhs Lines and above 

The hike In rentals proposed by TRAI ranges from 60% to 220%. 

Present Monthly Proposal Cap 

Rental Existing for Monthly 

Rental (Proposed 

. _______ --.:by TRAI) 

As. Rs. 

so 1.20 

50 160 

75 160 

100 160 

137.5 220 

180 310 

190 310 
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No . .", .bI4rIonthIy 

Calla 

--.. ---.~-.---- .-~ 
Upto 120 

t21 tCl150 

15110250 

25110.50 

45110500 

501101000 

1001 ao2OOG 

lIgrahayena ", 1920 (Sllka) 

Preaentper PfeMntper 

caR charge call charge 

in"'"'I ..... In urban area 

f=ree F ... 

Free Free 

Fr .. 0.80 

0.80 0.80 

0.80 0.80 

1.00 1.00 

1.25 1.25 

1.40 1.40 

PK1j)uHCl A.-
byTAAI 

"-
1.30 

1.30 

1.30 

1.30 

1.30 

1.30 

1.30 

18 

~~. --:----- .. .-----
Thf pulse rase propoHCt is 3 minI:Iles for localcall8 against the ... q 5 ..,.. to\' ExoIwIgea syatem men ... 3O,GOO 

"lines. .. . '. ' 

(C, STD ChIqn _________ . ____ ._~ _____ . ___ ,-·---........... 6-~-.. -.--- ________ _ 
Radial di8tance ~n 

Two exchanges (Kma) 

G-20 

21 to 35 

36 to 50 

51 to 100 

10110 200 

201 to 500 

501 to 1000 

<1000 

..... _ .. - ------_._-----
. categories of Countries 

Present periodicity 

of Pulse in seconds 

for STO Calls (peak time) 

180 

90 

36 

12 

8 

4 

3 

2 

Existing Pul .. Rate 
(Peak lima) 

--_ .. _----_._._----_._------_._---_._-
SMRC Countri .. and other neighbouring 
Countries 

Countries In Africa, 
Eu~,~,Aaaand 
Oceania 

Countries In the American 
ConIInenc and oIMr 
9IIIcea in Weat HenaplMe 

2 

1.2 

PropoHd periodIcIIy 

of pulle in I8COIId for 

STD (peak lime) calle br TAAI 

180 ,., 
180 

20 

20 

8 

" 
" 

propoeed .... 
(PHktlme) 

byTAAI ----_. __ .-

2.8 

2 -,----_._-------------------------



27 Wrltren Answers 

(E) PCOs VPTs and Coin Booths: 

Category ----
Non-STD/ISD 

PCOs orVPTs 

STDlISO PCOS 

or VPTs. 

Coin Box 

(F) Cellular Service.: 

(I) Rentllla: 

December 2, 1998 

'Present Tariff 

Rs. 1.00 per call 

Rs. 1.25 per call 

Rs. 1.00 per call 
(5 minutes pulse) 

Monthly Cap Existing 

-~--,:,--"--.------------.---

(II) Airtime Chllrge.: 

Peak hours charges 

Off-peak hour Charges 

Rs.156.00 

Existing 

Rs. 16.80 per .minute 

Half the price 01 Standard hour i.e. 

Rs. 4.20 per minute 

Statement·B 

TARIFF 
-... ---------------~~--~------------------------

Residential 
. ,," ... . ~.-------... -- . 

To QueStions 28 

Proposed Tariff ----
Rs. 1.00 per call lor rural 
PCOs 
and VPTs. 

Rs. 1.30 per call lor private 
urban PCOS. 

Rs. 1.00 per call tor rural 
Poos 
and VPTB. 

RB. 1.30 per call lor Urban 
PCOs. 

Rs. 2.00 per call lor urban 
PCOs. 

Rs. 1.00 per call lor rural. 
(each 
lor 3 minutes pulse) 

---------_._--
Monthly Cap Proposed by 
TRAI 

---~----'--.--------.-. 

Rs.600.00 

Proposed by TRA! ---
Rs. 6.00 per minute 

Hall the price of Peak hour 
i.e. 
Rs. 3.00 per minute 

Business 

Connection ; Monthly Connection Monthly Local 

Fee Rental Fee Rental Call 

2 3 4 5 6 
----------

1. Bangladesh 497 3.7 497 3.7 0.04 

2. Bhutan 16 3.5 16 3.5 0.03 

3. India 25 5.9 25 5.9 0.02 

4. Mayanmar 42 7.9 42 7.9 0.18 

5. Nepal 40 3.7 40 3.7 .0.02 



29 WrfftMA".wel8 Agrahayana ", 1920 (Saka) To Quutlons 30 

--.----- --.-------
2 3 4 5 6 

6. Pakistan . 79 1.6 70 1.8 0.05 

7. Srllanka 254 1.6 254 1.8 0.05 

B. D.P.R. Korea 47 7.1 47 11.4 

9. Indon .. 1a 311 9.1 400 13.3 0.05 

10. Thailand 133 4.0 133 4.0 0.12 

11. Korea (Rap.) 10 3.4 10 3.4 0.04 

12. Malaysia 19 7.6 19 13.3 0.05 

13. Mauritius 115 3.5 173 5.B 0.06 

14. Hongkong 89 8.4 69 12.7 

15. Japan 774 lS.6 774 23.0 0.10 

16. Slngapora 56 5.9 71 '.8 0.01 

17. Egypt 118 1.1 266 1.8 0.01 

18. Iran 579 0.2 579 0.2 0.01 

19. Phllllplna, 13 10.1 16 23.1 

20. Ru .. la 30 0.8 252 4.0 0.27 

21. Maxlco 279 8.3 484 13.'1 0.08 

22. Garm,ny 45 17.2 45 17.2 0.18 

23. Franca 61 9.2 58 17.1 0.15 

24. Unllad Kingdom 183 13.0 183 21.1 0.19 

25. Unltad Statal 43 11.7 72 41.8 0.09 

28. Brazil 1217 O.S 1800 6.7 0.02 

World 141 7.1 245 11.8 0.08 

Asia 136 5.4 283 10.4 0.03 

Europa 194 7.3 367 11.8 0.09 

Alrlca 100 7.1 130 9.7 0.10 

Hole: Flgur .. •• In US DCIIIorI: 

Source: World TII8comrnUnIcaIion o..'eIopnwll ReportlTU 1l1li6-87 

Th ... ligure, ara tor the yaar 1985. 
-----.-- -------------------
Countrlas raledanslly Par capita 

par 100 parson, Incoma (USS) 

2 3 ------
1. Bangladash 0.24 218 

2. Bhutan 0.62 412 

3. India 1.29 287 

4_ Mayanmar 0.32 1348 
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5. Nepal 

6. P.k .... n 

7. Srllanka 

8. O.P.R. Kore. 

9. Indone.ia 

10. Thailand 

11. Kore. (Republic) 

12. M.laysia 

13. Maurltlu. 

14. Hong Kong 

15. Japan 

16. Singapore 

17. Egypt 

18. Iran 

19. PhllUplnes 

20. Russia 

21. Brazil 

22. Maxico 

23. Germ.ny 

24. France 

25. United Kingdom 

26. United St.te. 

World 

Alia 

Europe 

Africa 

Sourr:.: World TaIacomrnunIcaII Development Report. lTV 1896-97 
The .. IIguru ere lor the y_ 11195. 

{English] 

Natural C.lamltiH 

*47. SHRI ASHOK NAMOEORAO MOHOL: 

SHRI A. VENKATESH NAIK: 

Will the PRIME MINISTER be plea.ed to .tate: 

(a) whether the Government are aware that unprllC-

2 3 

0.36 175 

1.64 407 

1.11 591 

4.61 

1.69 920 

5.86 2439 

41.47 6449 

16.56 3622 

13.11 3134 

52.96 2297 0 

48.80 37563 

47.85 23724 

4.63 682 

7.57 876 

2.09 968 

16.99 1880 

7.48 3496 

9.58 4089 

49.35 25186 

55.80 23038 

50.24 17615 

62.57 26622 

12.14 4646 

5.38 2250 

32.95 10883 

1.74 832 

edented rain and floods all over the country have claimed many 
human lives, rendered millions homeless and have cauaed 
massive damage to crops, liveStock .nd property; 

(b) llao, the details theraollndlcatlng the comparative 
ligures for the last three years and-the current year, year-wlae; 

(c) whether the Union Government have deputed Cen-
tral team. to as .... the extend of devastation in various Stat •• 
during the current year; 
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(d) If so, the extant of damage reported by the Central 
.ams and the various State Govemments saparately, State-
wise; 

(.) the tlnanclal assistance .ought and extended by the 
Union Govemment to each State lor relief and rehabilitation 
works along with the c6mparattve figures forthelast three yea ... 
in this regard, State-wlse; 

(f) the measures being taken to ensure that the victims 
get tha benefits of the relief releasad by the Union Govemment; 
and 

(g) whether the Govemment purpose to draw a Iong-
tarm policy to tackle natural calamities and check recurrence of 
huge Ioss88 in fUlure? 

THE MINISTER OF STATE IN THE MlNISTRV OF AGRI-
CULTURE (SHRl SOMPAL): (a) to (g) On the basis of reports 
recaived from the State Governments, details of Ios8 of human 
life and extent of damage to crop" houses due to rains, floods 
and cyclones during 1995-96, 1996-97, 1997-98 and 1998-99 
(so tar) are indlc:atad below: 

Vear Human Crop area Houses Animals 
me lost damaged damaged lost 
(Nos.) (Lakh ha.) (Lakhs) (Lakhs) 

1995-96 2544 85.94 22.14 1.03 

1996-97 3794 88.98 23.95 2.08 

1997-96 2334 85.58 9.70 0.28 

1998-99 4331 66.52 11.13 0.87 

2. As per the established procedure, assistance from 
National Fund lor Calamity Rellaf (NFeR) Is provided In the 
avent of calamltlea of rare aeverlty only. In raaponae to the 
Memoranda recaIvad from the States lor a .. latance from the 
NFCR, Central reams are deputed for assessment of 
the situation and extent of relief aaslstance required, If the 
calamity Is prima..facla considered to be one of rare severity. On 
this basis, Central reams have been daputad wherever nec .. -
sary. 

3. Funda amounting to Re. 594.88 croraa have been 
released during 1995-96, 1996-97 and 1997-98 from the NFCR. 
State-wlae datalls of aaslatance sought and released from 
NFCR during 1995-96, 1996-97, 1997-98 and 1998-99 In the 
wake of rains, flood. and cyclone. are indicated In the enclosed 
Statement. 

As per existing scheme lor financing relief expenditure, 
allocation Is made to the States under Calamity Relief Fund 

(eAF) for undertaking relief lind rehabilitation measur .. In the 
wake of natural calamities. This Fund Is con1rlbutad to by the 
Central and State Governments In the ratio of 3:1. The Central 
share Is released annually In four aqual quarterly Inatalmen1a. 
State Level Committees headed by Chief Sacretarles are 
suparvising the operation of CRF. In addition, tha expandlture 
from CRF Is audited by the State Accountants General. 

5. In addition to financing of relief expenditure: the 
concerned MinistrleslOepartments of the Government of India 
are implementing various long-term programmes/plans to miti-
gate the Impact of natural calamities. These Include: 

(I) Flood control measures like .constructlon of reser-
voirs and embankments, channel improvement, town 
protection and river training works under schem .. of 
Ministry of Water Resources. 

(II) Drought Prone Areas Programmes and D .. ert 
Development Programme by Ministry of Rural Ar-
eas & Employment. 

(Iii) Satellite based cyclone lorecastlng and waming 
system by India Meteorological Department. 

(tv) Expansion and upgrading of seismological monI-
toring network by India Meteorological DapaMient. 

(v) Reviaw and assessment of disaster preparedneas 
measures In the Annual Conference of Relief Com-
missioners of the States, before the onset of Mon-
soon by Department of Agriculture and Coopera-
tion. 

(vi) Preparation and circulation of Crop Contingency 
Plans by the States lor reapondlng to dJlferent 
types of Weather condition •. 

(vII) Monitoring of immediate re.ponse measur .. In the 
wake of natural calamltle. by Department of Agri-
culture and Cooperation. 

(viii) The Ministry of Agriculture has established a N. 
tlonal Centre for Dissater Management at the Cen-
tre and has funded faculties on Natural Diauter 
Management at thll State Level Training Inatitute" 
Unlver.ities for upgrading skills fa! dl .. ster 
msgement and for promoting community aware-
n .... 

8. Besides the above programmealplans, varlou. State 
Governments also Implement their own plans and programme. 
aimed at reducing tha Impact of flooda. 



35 Qecember 2. 1 ega To Questions 36 

SlIt.ment 

Statement indicating the ass/stance sought by State Gam. from National Fund for Cala/Tflfy Relief (NFCR) 
for Heavy Rains. Floods. Cyclone and Landslides and Funds re/"alled from NFCR 

(Rs. in Crore) 
-----.-. -. ------.--.---.. --- ._--_ ........ -.. _--

S. Slate 1995·96 199&-97 1997·98 1998·. Total allislance 
No. ASIlstanc. Asslstancs Assistanc. Asslltance IQIIGht ,.. ..... 

-,aughr- r"ea~- sought relealed aouQiitr.ie.secf sought "'e8l8d 1995-. 1995·99 
'--- --_ ..... - .. _.-.. -. --.---._- •.... _ ... ---.------ --

2 3 4 5 Il 7 8 9 10 11 12 
.-- --- .------ - .. ---------.. -. ._----

1. AndhraPr •• h 875.26 21.00 2819.37 142.00 327.95 12.00 500.00 $ 4522.58 175.00 

2. Arunachal Pradeah SO.SO 10.00 110.53 3.00 105.15 2CjKl.23 $ 466.41 13.00 

3. Assam 415.91 21.00 -1001.98 $ 1417.89 21.00 

4. Bihar 1102.28 21.00 168.92 7,00 428.82 10.00 761.96 $ 2461.98 38.00 

5. Guiarat 282.01 664.33 86.90 810.65 $ 1758.99 86.80 

6. Haryana 588.09 39.41 102.00 350.00 S 1040.09 39.41 

7. Himachal Prade.h 481.96 12.49 458.37 10.56 609.78 24.80 266.06 $1816.17 47.85 

B. Jammu & Kaahmlr 21'.0B lB.17 273.97 485.05 18,17 

9. Kamataka ji!56.23 621.55 397.00 $ 797.00 S 2071.78 • 
10. Kerala 151.12 342.00 ·"1106.26 12.91 899.94 $ 2499.32 12.91 

11. Madhya Pradeah 55.00 ··°2610.380 22.50 2565.36 22.50 

12. ~haralhtra 156.76 156.76 

13. Manipur 59.13 $ 59.13 $ 

14. Meghalaya 41.13 10.00 .... 41.13 10.00 

15. Mizoram 511.99 4.71 59.~ 4.71 

16. Orissa 664.00 30.75 151.50 715.50 30.75 

17. Punjab 658.00 16.16 347.72 S 1043.19 S 2048.91 16.UI 

18. Rajaathan 235.99 321,00 51.18 S 608.17 0 

19. Sikklm 43.92 5.S:? \Q7.39 7.00 \41.41 S 292.72 12.52 

2Q. la"," Madu 621.5S 25.00 621.55 25.00 

21. Trlpufa 22.53 $ 22.53 " 
22. U"ar p, .. " 357.40 589.~ 566.07 ... 2023.72 • 3537.09 • 
23. Welt Bengal 631.99 21.00 309.00 177.00 ... 894.62 $ 1812.81 21.00 

... _---_ .. _- --_._-_ .. _-----_._ . .,....--- ------------_.-._---------_.--. ..-----
Total 5265.02 204.69 7&35.0() 214.087768.40 176.119513.29 031079.71 594.", --._ .. __ .. _----- --.....---------_._-_.- - - - ... -_ ... --", .,-_." .-~- .. _---_._-_._--_ .. _---_._-_._----
Not COf'S/d8rIId as c;,IamIty 01 m. severity. 

$ Underconslderatian. 
(t Memorandum underconslclera\lon. 

Dom."~ Agro-tndult'l 
°48. SHRI M. RAJAIAH: Will the PRIME MINISTER be 

pleased to state: 

(a) whether the attention of the Govemment has been 
drawn towards the newa-ltem captioned "American Rice sela Its 
foot in India, to buy Punjab Company" appearing In the 'Eco-
nomic Times' dated September 23, 1998: 
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(b) II so, the d.talls of the facts reported therelni and 

(c) the steps taken to protect domestic Agro-Industry? 

THE MINISTER OF STATE IN THE MINISTRV OF AGRI-
CULTURE (SHRI SOMPAL): (a) Ves, Sir. 

'(b) The news Item appeared In The Economic Times 
dated the 23rd September, 1998 Is sbout the takeover of Agro 
Tech India Limited (ATIL) by Mis American Rice Inc. (ARI), 
Texas (USA). According to the Information lurnished by the 
Punjab Government, ATIL is a Joint sector company promoted 
by the Punjab Agro Industries Corporation (PAIC) and a private 
cotlaborator. The Company had s.t up plants for rice milling, 
Solvent Extractions Plant, etc. In Ludhlana District of Punjab. 
The Company, however became non-operatlonal due to huge 
losses amounting to about Rs. SO crore and was declared sick 
compeny by the Board lor Industrial and Financial Reconstruc-
tion (BIFR) on 10.11.95 who appointed the Industrial Finance 
Corporation 01 India as the operating agency for working out a 
revival package. Consequently, after consld.ring various pro-
posals lor Its. revival, the BIFR by Its order dated 14.10.98 
approved for implementation, the scheme 01 revival of ATIL 
submitted by ARI, Texas Involving one-time settlement of the 
dues of financial Institutions and banks by ARI, Texas and for 
the taking over of ATIL. 

The salient featur.es of tha take over of ATIL by ARI, Texas 
approved by the BIFR are aa-under: 

(I) As per the sanctioned scheme, the dues of FIs/ 
Banks wara agreed to be settled et an aggregate amount of Rs. 
49.55 crores, payable as under: 

Rs .. 10.S5 crores 01 settlement amount tp be paid 
upfront (Rs. 5.15 crores to be paid within two weeks 
01 sanction 01 scheme and Rs. 5.40 crores wlt!lln 6 
months thltreafter) 

Batance amount to be paid In 5 equal Instalments 
(comprising of 4 half yearly' Instalments and the fifth 
and last Instalments to be paid after 3 months 01 
penultimate Instalment) commencing from 6 months 
after the entlra uptront payment, carrying Interest 
@ 15% P.A. plus Interest Tax. 

(Ii) ARI has since paid the IIrst Instalment of Rs. 5.15 
crores through Its Overseas Corporate Body (OCB), Gem India 
Holding ltd. and Associates from Mauritius with the approval 01 
the Reserve Bank of India (RBI). 

(c) The take over of ATIL by the American Rice Inc. will 
bring lorel9n Investment Into the country and will In no way 
damage the domestic agro Industry; rather, It will revive a sick 
and closed unit. The takeover 01 the unit by the ARI would lead 
to foreign exchange gena ration , utilisation of hlthereto Idle 
capacity, generate revenue, to Government by way oftaxes and 
provide an impetus to the transport and the ~ackaglng sector 
alongwlth 1t8 down stream benefits and also generate direct and 
Indirect employme'lt in the region. 

Lifting 01 &Mellon. 

·49. SHRI TARtQ ANWAR: WHltha PRIME MINISTER be 
pleased to state: 

(a) whether Prime Minister's visit to USA and France haa 
not b.en successful with regard to lifting of the sanctions; 

(b) If so, the reasons therefor; 

(c) whether the Government assured both the countries 
about signing the CTBT; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTAV OF AGRI: 
CULTURE (SHRI SOMPAL): (a) and (b) Prim. M'*-r had, 
visited the United States to address the 53rd 8eaalon of the 
United Nations General Assembly. This was not a bll~t8r8tVIsIt. 
Prime Minister's address to the General As.embly.ha. eDolted 
a positive response. On 7 Novemb.r, lhe •. 4~, .• ~n9,v,rl~ed a 
partial lifting of unilateral restrictive meaaurea In vIew o(poliltive 
steps taken by India. During the same tour, Prlm.MIn .... rw.nt 
to France on an official visit. France has not Impo.ed ~n"ateral 
restrictive measures on India. 

(c) and (d) In bilateral discussions with United States and 
France, Government has stated thaUndle /I prepared tl):brlng 
Its discussIons with them and other key Interlocutoll_ on a range 
of Issues, Including the CTBT; 'to a .ucce •• ful ccincluslon., ao 
that the entry Into force 'of the eTBT Is nat d8iayad!b.ym1tt 
September 1999. Governm~nt expects thato()ther'~PJlntn .. , as 
Indicated In Article XIV of the CTBT, will adh.re ,to .thls Treaty 
without conditions. 

Availability of Fodder 

·SO. SHRI GORDHANBHAI'JAVIA: Will the PRIMIi·MIN-
ISTER~e pleased to atate: .' " 

(a) wh.ther adequate quantity of fodder II not available 
lor milch animals In the country parllcularfy In Orissa, Gula~t 
and Madhya Pradesh; 

(b) If so, the annual requlr.m.nt 0' foddaMog.h8J:,wllh. 
the quantity actually available at preaent, State-wls,;, , 

(c) whether the Government have taken any~e.clslon to 
set up a national fodder bank to encourage productlc:!,n of fodder 
on additional land In order to ensure Its idequati supply in view 
01 the Increaalng requirement of fodd,r; ','. 

(d) If 10, the details thereof; and 

(e) If not, the steps being taken by the Government to 
en.ure free ave liability of fodder In the country? 

THE MINISTER OF STATE IN THE MINISTRY OPAGRI-
CULTURE (SHRI SOMPAL): ' 
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.......... 
la) .., Ib) The av.ilablllly of dry fodder and green todd.,. 

In the country hu been .. tlmatad to be below the requirement. 
The pcaIIIIoft In Gujarat, Orissa and Madhya Prad .. h Is .s 
under: 

1 ........ 

GNeD Fo8det 

DIy Fodder 

2. 0.-.. 

(JrMfI FodI* 

DlyFodder 

3 ............. 

Green Fodder 

DIy'odMr 

Requirement 

30.50 

13.20 

124.39 

15.6t 

87.80' 

81.20 

Ie) n..11, ..... pmposal. 

(fij TMquettIeft does nqtarile. 

AvailabHlly 

(MIllion tonnes) 

26.00 

9.10 

2.65 

1'1.75 

17.80 

18.43 

~. .,.. o.padnI.t Qf' AnImal HU8bandly and O.lryIng 
... the faIIDwlng two SchemM fDI: boosting, flldder production: 

Itt c.ntNI Feed aAd Fockler OeIfeJapm.nt Oreganl-
aatIon; 

(JIt AuIatance to Stales fDr F.ed. and Fodder. Davelop-
ment.. 

\:JRRt!... C.,..I , .... ' a/td' FoddW D.v.Jopmenl 
0IpnIIaIIart. the C .... 11tAd "'-gloMI Sblttoaa prc!Iduce fDd-
_ Ned and unde ...... tNInlng and demo!l8tratlon, .tIIIID faG. 
der I'RlnlIdIa antdlltrlbuted under this programma, An amount of 
Re. ,. CJIItI'8S Is aHocatac:l fDr the Sc:I\.m. in thelX1lt Plan. 

An ....... af,Aa . ., C ..... II .. ~tDt .. 1CMma1ft 
the IX1It Plan. 

(Translation] 

Ongolnt Irrt .. tian Protac* 
·51. SHRI SURESH CHANDEL: WNithe PRIME MINIS· 

TER be pleased to stahl: 

(8) the details of the stap. takan by the Union Govern-
ment to complete the ongoing major, mecllumllftd am.n 
irrigation projKta In the country expadltlou..,; 

Ib) whether the Govemment have tonnulatedcancreta 
schemes for tapping wa .. IHOUIC8, for IntptIan and flood. 
controleIC.; 

(c) If so,the dahlils thaNof; and 

(d) the sl8latanc. proposed to be pfOlllid8dbtlle'smt. 
Gov.rnments for the pUfPoee? 

THE MINISTER OF STATE IN THE MlNISTRV OF MIA!· 
CULTURE (SHRI SOMPAi,.): (a) to (d) Schem .. far. tipping CIt 
water ruoUIUS for IrrJgation and flood contJal .... formulal_ 
funded and alCec:utad' by the rup~ State Govemmanta 
accotdlng to their own priority. The Central Gavarnmant ~ 
~e for this pUIpOH which is tKhnlcal, _Iaory ane 
~' In natu,... Compladoft ot a ..... Aumbar crt 
Intgllllon and ftood control·scM ...... get d.ay.t d ... ·to vuIoua 
reason. ttle most important of them belng,the paucily ot funds 
with th. State Govemm.nts. K.eplng this in, v.Iew Centrll! 
Governm.nt launched Acc.l8latad I.tlart ...... Prog" 
ram", ... IAlap) during 1998-1997 to prov/cN Cantral Loan 
Assistance (0lA) to Stat .. for their majorfmadlum irrigation 
projecta with th. objac:tlve to acceler.t. tha ImpMenlatian of 
the projacta which are bayond ttle reeeurce capability: of the 
States or a,..ln.n advance .tage of completion. The.ctAiaallG' 
baing "roWeled to the StatH. by' National AgricultUl8 Bank far 
Rural O.velopment (NA8ARDt, ~ RUIa!' ~. 
D.v.lopment Fund (RIOF) ainc.,tQS·1998 _major/medium!, 
mlnorlflood· control schem.s. 

[Engn.tlJ 
As.latanca to Stat .. for Faadand Fodder Dev.lopment Is 

a Cent~ Sponsored Sche.,.e und.r which asslstanc., Is ero, Ine ..... nce 
pnwlded. to Sta .. ~mman" forth., following .ctMt.... *52. SHRI K ••• MUNUSAMY: 

(II SlNngthenlng of Fodder Sead Production faml,; 

(II) Eltabllah"'ent of todder banks; 

(1111 Seed Production through ..ptwad gmwara; 

(Iv) Enrichment of straw and caUuloslc wut8ll; 

(v) SlIvlpaature development to Incr .... blo-mass 
ptOdcutlon; 

(vi' Grau land developm.nt Including grua ,..eN .. ; 

(vII) Sample survey otare., production and requirement 
of fodder ctapa. 

SHRI JAYARAMA I,M~ SHETTY: 

Will the PRIME MINISTER be pleued to state: 

(a) wh""er the Union Government p~ to modlly 
the prHent COIIIpnIUnalva Crop Insurance Scbeme; 

(b) If so, the datalla th.reof; 

(e) whether the Government propou 10 .. up a apacIaI 
agency underGeneralJnauranee CoIporation fof.maJllntpNaent 
C!Dp InaUlanee Sc;hame (CIS) m6,.. ahcIIva; 

(d) whether the,.. Is a pJapOUI to Inctude mora c:rapa 
under this sch.me; 
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( • ., 1110, tha d_1Ie thereof; 

(f) whathar tha schema Is likely to be Implemanted at 
Gram Pancheyat Iwal; 

(9) whather th.,.. Ia a proposal to replace tha exiaUng 
Experimental Crop Inaurance Schema with a Comprehenslva 
Schama; and 

(h) the tima by which the final decision Ia likely to be 
taken in thie regald? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) and (b) It Is propoaed to 
ifttIujuca' a Modlllad Compr8henalva Crop InlUlanca Schema 
(MeCIS) with following sallant future.: 

(i) It will cover toanea .. wall aa non-loanea farma,.; 

(H) Some mora mapa In addition to foodgralna, puis .. 
and 01 ..... _ propoMd to be covered; 

(Iii) Actuarial pr.mlum rataa aN propond to becharved 
to achleva financial v1abl11ty or the scheme. 

(c) It laproposedto .. t up auparata ag!IIICY under the 
aagla of General Insuranca Corporatlan for the Imptamentatlon 
of tha schame. 

(d~ and (a) It Ie propoMd to ccv., lOme c:aan ~ IIktt 
suglllCane, patalDas, etc, In tha naw schama subject to the 
a"allabHlly of the past ylald data In addition to tha, cropa covered 
atp .... nt. 

(f1 The unit araa for the naw .a.ne would ba Gram 
Panchayat, tlIluka, mandai, ate ... notIfIed'by tbalmpl8mantlng 
State 

(g) Itie propoMdtD rwpIacatha Pllttng Comprehenalve 
Crop lnauranca Schama (CCIS) and EXJ*Imantal Crop Inaur-
anca Scheme (ECIS) by ModIfIed Comprahenatva Crop Inaur-
anca Schema iMCCJS). 

(h) It ie pRIIpoaed til Introduce the MeCI Schame with 
att.c:t fItIm Khartr 1911 HUCm. 

·53. SHRI AJAY KUMAR S. SARNAIK: 

SHRI MAHBOOB ZAHEDI: ...-
WIU tha PRIME MlNJSTER ba pleased to stata: 

(a) whethar tha attention or the Govemment 1'1 .. baen 
drawn towalds tha nawa-Item clPlbned "Terminator Stares 
India In the face" appa.ring'ln The Hlndu"n TIm .. dated 
AUGust 8, 1998; 

(b) II so , tha datalle of tha facta rapolted theraln; 

(c) wheth.r there Ie fear of terminator aeed entering 
India through legal channel; 

(et) 1110, the d8talII'thereof; and 

(a, the stap8 takenlpropoaad to be takan to anaure 
that te""lnetor gena basad .... do not enter the Indian 
marUt? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI· 
CULTURE (SHRI SOMPAL): (a, Ves, Sir. 

(b) The facts reported In the news Item Include: 

(i) Farme,. and social acientlsts in India fear that the 
terminator seed may entar India through legal chan-
nels. 

(H) Monsanto, the American market leader which cre· 
ated the terminator .eeds and holds the patent in 
United State., has entered Into a research tie-up 
with tha Bangalore basad Indian Institute of Science. 

(HI) "tarminator seeds are used In cultivation, the llrat 
crop would be IHee any other but it would not yield 
seeds that can be u.ed by tha farmers for the next 
saason. So, the farmer would have to go to Monaanto 
eech time he wanted to aow a crop, making him 
completely dependant on the market prica mecha-
nlams. 

(Iv) The authorities In Indian Institute of Science have 
stated that the research in terminator aeeds is not 
part of the MOU signed with Monsanto. it wiU be only 
on ba.ic reaaarch. Basiele. genarallssues like qual-
Ity of nutrition of crops will be exsmlned in the 
collaboration. 

(V) Once the terminator saed Is introduced in the fields, 
It can spread rapidly. The big farmer may have the 
money to buy a fresh stock of saads for Iris next crop, 
but the small farmer will go down under. 

(c) and (d) There Is no fear of terminator seed entering Into 
India through lagal channels. 

(.) The stepa taken/proposed to be taken to ensure that 
.eeds containing Terminator gene do not enter the Indian 
market Include: 

(I) The Govemment has Issued intructtons to aU permit 
Issuing authorities to keep strict watch on any likely 
Import of .eeds having terminator gene. Theae 
authorities have baen aaked to be extremely careful 
10 that In no case any seed material having termina-
tor gene Is imported. 

(Ii) There will be only one single point of entry for import 
of genetically engineering planting material . 

(ill) In tha proposed Plant Varieties and Farmers' Rights 
Protection legislation, nece .. ary proviSions will ba 
made to prohibit seeds with Terminator technology 
baing reglatared tor Plant Breede,. Rights. 

{Tran.,.t/onJ 
Pending Schame. Relating to Wa .. , 

Management and Agriculture 

*50'. DR. CHINTA MOHAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whath.r a number of schemes relating to wat.r 
management and boosting of agricultural yield are pending with 
the Planning Commleaion for approval; 
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(b) ilso, the number of schemes pending for approvaltlll (9) the target fixed for receiving capital from each 
September, 1998; and source? 

(c) the amount demanded for each of theae schemes 
and the date on which each of the scheme was submitted to tha 
Commission alongwlth the reasons for delay In taking decision 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PROGRAMME IMPLEMEN-
TATION (SHRI RAM NAIK): (a) Irrigation and Agriculture, being 
in the State List of the Constitution, are the State subjects and 
accordingly, the responsibility of formulation, funding, Imple-
mentation and managemant 01 all types of Irrigation Including 
water management schemes primarily rests with the concerned 
State Governments. As perthe existing procedure for clearance 
of Irrigation, flood control and multipurpose project/scheme, no 
Irrigation projact or scheme is directly submitted to Planning 
Commission for investment clearance. The States submit the 
project/scheme proposals to Central Water Commission lor Its 
techno-economic appraisal, which when found In order, Is put 
up to the advisory committee on Irrigation, flood control and 
multi-purpose projects of the Ministry of Water Resources for 
consideration. After receiving positive recommendation for a 
project from the Advisory Committee as well as on obtaining all 
requisite clearsnces, where required, by the State Govt., the 
Planning Commission considers such project/scheme for In-
vestment clearance. Also, no Minor Irrigation Schemes and 
medium irrigation project (Not Involving any Inter-State river 
aspect) requires Investment clearance of the Planning Com-
mission. Accordingly, no scheme relating to water management 
and boosting of agricultural yield received from any State is 
pending for action In the Planning Commission for Investment 
clearance. 

(b) and (e) Question does not arise. 

New Internet Policy 

"55. PROF. PREM SINGH CHANDUMAJRA: 

SHRIMATI GEETA MUKHERJEE: 

Will the PRIME MINISTER be pleased to stste: 

(a) whether the Government have announced the new 
Internet P,ollcy; 

(b) If so, the details thereof and the time by which the 
same Is likely to be Implemented; 

(c) the estimated number of new employment opportu-
nitlas likely to be generated as a result thereof; 

(d) whether huge capital Investment would be required 
lor Implementing the new Internet Policy; 

(e) If so, the estimate of th'Jotal capital Investment 
required; 

(f) the sources from which It Is likely to be made avail-
able; and 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) Yes, 
Sir. 

(b) The newlnternetPollcywasannouncedon6.11 ,1998. 
The Implementation of the sama started on the same day, with 
the signing of four licence agreements, As on date 21 licenses 
have been signed. 

(c) As per the new Internet Policy, Government Is giving 
licences to private companies to provide both Internet content 
and access services as an Internet Service Provider (ISP). The 
growth of these services offer a big boom for employment 
opportunities, In the area of software development for various 
types of Information services on the net. 

(d) to (g) The Policy encourages small entrepreneurs to set 
up their services In a Secondary Switching Area and to provide 
service only In one town as well aa to big companies who cltn 
set up services all over India. The Investment Involved would be 
In the range of Rs. 10 Lakhs to Rs. 50 Crores, The various 
sources of required funding, Include promotors' own contribu-
tion and the external funding by way of equity investment or 
loans etc. from financial Institutions and other Investors. Tie-up 
and arrangement for requisite funds would be done by ISP 
licensees. 

Laghu Krlahl Vyavaaaya Sangh 

"56, SHRI RIZWAN ZAHEER KHAN: Will tha PRIME 
MINISTER be pleased to state: 

(a) whether the attention of the Governmant has also 
been drawn to the news-Item captioned "Utapadakata WI 
chhote Kisanoan kl aya badane wall yojana adhar meln" ap-
pearing In the Rashtrlya Sahara, dated November 8, 1998; 

(b) If so, the details of the facts reported therein; 

(c) whether the Government have hang In balance the. 
"Laghu Krlshl Vyavasaya Sangh" Scheme which Is aimed at 
Incraaslng productivity and Income of small farmers for the last 
six yeara; 

(d) If so, the reasons therefor; and 

(a) the remedial steps taken or proposed to be taken by 
the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) and (b) Yes, Sir. The facll 
stated In the report point out to the slow Implementation of the 
activities of Small Farmers' Agrt-Buslness Consortleum (SFAC), 
appointment of new Managing Director since July, 1998, office 
space for the Society, preparation for the future activities In 
consultation with the Secretary, Department of Agriculture and 
Cooperation and delay in meeting of the Board of Management 
etc, The benefits that may accrue '0 farmers In various parts of 
the country through proper Implementation of this Scheme have 
also been highlighted. 
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(c) and (d) The facts reported In the news item are not 
entirely correct. The SFAC has atartee! functioning in its inde-
pendent Office. The ,ctlvities undertaken by the Society Include 
promotion of State level SFAC in Kerala; establishment of an 
Agri-Buslness Information Centre at Ludhiana in collaboration 
with Punjab Agro Industries Corporation and organisation of 
district level Workshops to generate awareness of S.F.A.C. and 
its activities. 

(e) The activities of the Society have been given a fillip 
')y appointment of a fulltime Managing Director since July, 
998. The specific activities aimed at welfare of small and 

marginal farmers have been Identified for implementation. 

(English] 

CTBT 

*57. SHRI BALRAM SINGH YADAV: 

SHRI MADHAVRAO SCINDIA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to sign Compre-
hensive Test Ban Treaty in the present form; 

(b) if not, the reasons therelor; 

(e) whether the Prime Minister during his address to 
General Assembly in UN expressed India's readiness to sign 
CTBT subject to certain conditions; 

(d) If so. the details of those conditions; and 

(e) the response of P-5 and G-8 countries thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) to (d) The Prime Minister in his 
address to the UN General Assembly stated that India was 
prepared to bring its discussions with key interlocutors on a 
range 01 issues, including the CTBT, to a successful conclusion 
so that the entry into force of the CTBT was not delayed beyond 
September 1999. He also stated that India expected other 
countries mentioned in the Article XIV of the CTBT to adhere to 
the Treaty without conditions. 

(e) Prime Minister's UNGA address has elicited a posi-
tive rellponse. The US has announced a partial lifting 01 unilat-
eral restrictive measures in view of positive steps taken by India. 
Canada has welcomed India'a intention to adhere to the CTBT. 
France has welcomed PM's UNGA speech. Japan has said that 
it recognises that the series of policy statements made recently 
by India constitute progress. 

production of Foodgraln. 

*58. SHRI RAMKRISHNA BABA PATIL: 

SHAI MOHAN SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the flood and untimely rains has affected the 
overall prospects of foodgrain production this year; 

(b) if so, the details thereof; 

(c) whether the country is likely to face food shortage by 
2000 AD; 

(d) if so, the details thereof; and 

(e) the preventive measures taken or being taken by the 
Government to meet the shortage of foodgrains for the coming 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) and (b) Due to the floods and 
untimely rains in certain parts of the country, the Kharif foodgrains 
production for 1998-99 has been marginally affected. But, with 
the chances of better Rebi crops on account of favourable 
weather conditions, better reservoir situation, good pace of 
sowings and adequate availability of inputs, the prospects for 
overall food production during 1998-99 are brighter. 

(c) to (e) There is no shortage of food foreseen by 2000 AD 
as the overall foodgrains production during the decade of 
nineties has been maintaining a growth at par with population 
growth. In order to increase the production and productivity of 
various foodgrains in the country, the Government is imple-
menting crop specific development programmes and schemes 
in which incentives are provided to farmers for use of quality 
seeds and local ion specific hybrid varieties, application of 
integrated pest management, propagation of scientific waler 
management including micro irrigatior. and improved farm 
implements. Besides. field demonstrations on farmers holdings 
includings training of farmers and farm labourers are organised 
for effective transfer of technology. Government is also provid-
ing price and market support to the farmers by announcing the 
Minimum Support Prices for major foodgrains crops and making 
arrangements for the procurement through the nodal agenCies. 
The subsidised supply of fertilisers encourages its consumption 
for maintaining growth offoodgrains production. In its National 
Agenda for govemance, the Govemment proposes to give a 
fresh thrust to all programmes aimed at doubling the food 
production in next ten years by adopting regionally differenti· 
ated growth strategies, creation of farming infrastructure and 
more efficient use of resources. 

51achen Issue 

·59. SHAIINDRAJIT GUPTA: 

SHRI T. SUBBARAMI REDDY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news-item captioned ·Pakistan shuts oul ceasefire 
on Siachen" appearing in Statesman (Calcutta Edition) dated 
November 7,1998; 

(b) if so, the facts of the matter reported thereon; and 

(c) the fresh initiatives taken by the Government to 
resolve the Siachen issue? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) Yes, Sir. 
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(b) and (e) As a part olthe composite dlalogu. process that 
h .. b.gun b.tween India and Pakistan, the D.fence Secretar-
i.s of the two countries held talks on the Slachen Issu. on 6 
Nov.mber, 1998 at New Delhi. Gov.mm.nt of India proposed 
that, as a first step, th.r. should be an agr •• m.nt for a 
c .... flre In the Siach.n area, aft.r which oth.r aspects of the 
issu., such as dlsengag.m.nt/red.ployment could b. dis-
cussed. While no agreement was reached during thes. talks on 
a c.as.flre, the two sides have agreed to continue discussions. 

Production of M.ngo •• In the Country 

660. DR. BIZA Y SONKAR SHASTRI: Will the PRIME 
MINISTER be pleased to state: 

(a) the total production of mango.s of dlffer.nt varl.tles 
In the country; 

(b) wheth.r the Gov.rnm.nt are aware that the Banarsl 
and Langra vari.ti.s of mango.s are dlsapp.arlng y.ar after 
yaar; 

(c) II so, the r.asons th.refor; and 

(d) the action taken by the Gov.rnm.nt to save the crop 
of the above varl.tles of mangoes from ruination? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
Cut TURE (SHRI SOMPAL): (a) Th. annual production of 
mango in tha country Is to the tun. of 108.11 lakh metric tonnes. 
Th. varlety-wls. details of production Is, howev.r, not main-
tained. 

(b) to (d) Tha Banarasi Langra variety of mango has Ita 
origin from Banaras of Uttar Prad.sh and Is now baing cultl-
y·ated in many par1B ofth. country. This varl.ty, howev.r, h .. 
the probl.m of bl.nnial bearing as a r.sult of which the 
production get reduc.d in some y.ars. Th. Governm.nt Is 
impl.m.nllng the C.ntral S.ctor Sch.m. on the D.v.lopm.nt 
of Tropical. T.mperat. and Arid Zone b.lng Impl.m.nted 
through the Stat. Gov.rnm.nt und.rwhlch aulatanc. is b.ing 
provided for Incr.aslng the productivity and production of fruita 
including mango through various m.asures such as supply of 
quality planting material, r.juv.nallon of s.nll. orchards, train-
Ing offarm.rs besides araa expansion. Allocations of Rs. 74.30 
cror.s w.re mad. for the scheme during the Eighth Fiv. Y.ar 
Plan. Th. Sch.m. Is b.lng continued during 1997-98 and 
1998-99 with an outlay of Rs. 17.00 cror .. and 25.00 cror.s 
respectively with similar pattern of assistance followed during 
the VIII Plan. The work on Improvem.nt and dev.lopment of 
agro-technlqu.s In Langra mango Is being done under the All 
India Coordinated R .... rch Project on Sub-tropical fruita of the 
Indian Council of Agricultural Research (ICAR). Under this 
project, thr.. superior typ.s of Langra mango have be.n 
dev.loped at Bihar ColI.g. of Agriculture, Sabour. ":"he Central 
Instltut. of Sub-tropical Horticulture (CISH), Lucknow is also 
• ngaged in the Improvement of 8gro-technlques of Langra 
m.ngo. 

Beypore-Kallanl Canal 

461. SHRIA.C.JOS:WIAthaPRIME MINISTER be pleaHd 
to state: 

(a) wh.ther the Union Government ha.,. recelvad any 
request from the State Government of K.ra" for the dev.lop-
m.nt of B.ypor.-Kanani Canal; 

(b) If so, the details thereof; and 

(c) the st.ps taken/proposed to be taken by the Govern-
ment In the matt.r so far? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) No, sir. 

(b) and (c) Do not arise. 

(Translation) 

A.slmne. to Kaahmlri Terrorlsta 

462. SHRI MOTILAL VORA: Will the PRIME MINISTER 
b. pl.ased to stat.: 

(a) wh.ther the Gov.rnm.nt are .w.re of the fact that 
dreaded International t.rrorlst Landen had visited Pak occupied 
Kashmir r.cently and Is providing mon.tary asslstanc. to the 
Kashmlrl terrorists; 

(b) II so, the r.actlon of the Government thereto; and 

(c) the st.ps taken by the Governm.nt 80 far to d.al with 
this adv.rse situation? 

THE MINISTER OF STATE IN THE MINISTRY OF A~­
CULTURE (SHRI SOMPAL): Ca) to (c) Govamm,nt has no 
evld.nc. to sugg.st that Osama Bin Lad.n vislt.d Pakistan 
occupied Kashmir. Gov.rnm.nt Is, how.v.r, aware of his links 
with various terrorlat groups fighting In Jammu and Kashmir. 
Government Is clos.1y monitoring the situation and Is taking aH 
nec.ssary steps to safeguard the security and t.rrItoriallntag-
rIty of the country. 

[Eng/Isn} 

Asslstane. to P.ddy and Cotton Gro ..... 

463. SHRI MADAN PATIL: Will the PRIME MINISTER be 
pleased to stat.: 

(a) wheth.r the Union Govemment plan to assist the 
paddy and cotton growers of different States who had suffered 
severe Ioase. due to the recent rains; 

(b) II so, the d.talls thereof; and 

(c) the details of the assistance actually glv.n 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) to (c) Th. primary raaponalbil-
Ity for providing r.lI.f measuras to the people affected by natural 
calamltle. Is that of the State Gov.mment concernad. Th • 
Central Gov.rnment suppl.m.nts the efforts of the Stata 
Govemm.nts by providing additional resource. In accordanc. 
with the recomm.nd.tlons of Finane. Commissions appointed 
from time to tim.. , he State Govimments are required to 
undertake r.llef and rehabilitation me .. uraa In the wake of 
naturalc.lamltl •• , Including damag.to paddy and cotton crops, 
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from the allocation under Calamity Relief Fund (CRF), to which 
the Centre and State Govemments contribute in the ratio of 3:1. 
The Centre's Share Is raleased annually In 4 equal quarterly 
instalments. Three quarterly Instalments of Centre's Share of 
CRF for 1998-99 amounting to Rs. 747.08 crore have been 
released to all the States. 

In addition to CRF, a National Fund for Calamity Rellaf 
(NFCR) has been created, on the recommendations of Tenth 
Finanee Commission to deal with Calamities of rare severity. As 
per established procedure for assistance under this scheme, 
the State Govemments are required to submit a memorandum 
indicating the extent of damage and relief assistance required. 
Central Teams are deputed, wherever necessary, for assess-
ment of the situation. The Report of the Central Team is first 
considered by the Inter-Ministerial Group (IMG). The Report of 
the Central Team and the recommendations of the IMG thereon 
are then considered by the National Calamity Relief Committee 
for a decision on the quantum of assistance, If any, from the 
NFCR. 

Procurement Policy of Cotton 

464. DR. T. SUBBARAMI REDDY: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Govemment of Andhra Pradesh has 
urged to the Union Government to make changes In procure-
ment poliCies of cotton as the cotton farmers in the State of 
Andhra Pradesh were facing bleak future In getting remunera-
tive prices due to the decline In cotton prices In global markets; 

(b) If so, the details thereof; and 

(c) The time by which a final decision Is likely to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
:UL TURE (SHRI SOMPAL): (a) to (c) Yes, Sir. The Govemment 
)f Andhara Pradesh has urged the Central Government to 
make changes In the procurement policy of cotton In Andhra 
Pradesh. In his letter dated 13th October, 1998 addressed to 
Prime Minister of India, the Chief Minister of Andhla Pradesh 
nas suggested that the Cotton Corporation of India may be 
directed to purchase at least 20% of the market arrivals at all 
important market yards during this season. In this regard it may 
be stated that the textile policy announced in June, 1985 Inter-
alia emphasised the reformulation of the role and functions of 
the Corporation to include price estabilisation operations with 
necessary access to international market. The Corporation has 
been entrusted the following three roles: 

(I) To undertake price support operations, whenever 
the market price of kapas touch the support prices 
announced by the Government without any quanti-
tative limit. 

(iI) To undertake commercial operations only at CCl's 
own risk and 

(iii) To purchase cotton to fulfil the export quota given to 
CCI. 

In view of above, It may be difficult for the Corporation to 

make a fix percentage of purchases of the total arrival in the 
State, because the Corporation has to undertake its commer-
cial operations at Its own risk and responsibility. Further, It may 
be mentioned that, no budgetary support Is provided 10 
the Corporation In case of losses, from the Govemment exche-
quer. 

The Cotton Corporation of India, however, ensures that lIB 
representatives shall remain in the market yards right from the 
day one of the auction till the last day of the arrivals so as to 
ensure thatthe farmers get a competitive price forthelr produce. 

Opening of New Poat Office. and Tele-Denalty 

465. SHRr SAMAR CHOUDHURY: 

SHRr BASUDEB ACHARIA: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of targets set up to Increese the number 
of post offices and tele-denslty in the country during the Ninth 
Five Year Plan, State-wise; 

(b) whether the Govemment are aware that tele-denslty 
Is far below In Bihar and West Bengal as compare to other 
States; and 

(c) If so, the steps taken by the Government to improve 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF COMMU-
NICATIONS (SHRI KABINDRA PURKAYASTHA): 

Department of Poata 

(a) A targetforopenlng 2500 Extra Departmental Branch 
Post Offices and 250 Departmental Sub Post Offices throughout 
the country during the Ninth Plan period has been proposed, 
subject to availability of resources. Targets are allocated Postal 
Clrcle .. lse for each Annual Plan. Circle-wise allocation of 
targets for Annual Plan 1998-99 Is given in the statement 
attached. 

Department of Telecom 

The Ninth Five Year Plan proposal submitted to the Plan-
ning Commission for approval envisages to provide 23.7 mil-
lion new telephone connections in the country during the period 
1997-2002. This Includes about 3 million telephones through 
Private sector participation. The tele-denslty In the country waa 
1.53 per hundred Inhabitants as on 1.4.97and has risen to 1.84 
by March, 1998 and Is expected to reach around 4 by the year 
2002. The State-wise tele-denslty will be worked out after the 
approval of Ninth Five Year Plan proposals by the Planning 
Commission. 

(b) Yes, Sir, 

(c) Annual targets of new telephone connections for 
Bihar and West Bengal for 1998-99 have been fixed giving due 
welghtage to tele-denslty. Targets are fixed In such a manner 
that It will not only clear the waiting fist as on 31-3-98 but will be 
sufficient to clear most of the new registrations that would take 
place during the current year in the two teiecom circles. 
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Statement 

Circle-wise allotment of targets for opening Post Office. during annual plfm 1998-99 

51. Name of Circle Targets Allotted Targets Allotted for 
No. for opening EDSOs In opening DSOs In ----

Other Tribal Total Other Tribal Total 
Areas Areas Areas Areas 

1. Andhra Pradesh 7 3 10 2 

2. Assam 40 10 50 2 

3. Bihar 42 18 60 2 3 

4. Deihl 17 17 3 3 

5. Gujarat 32 8 40 2 2 

6. Haryana 15 15 3 3 

7. Himachal Pradesh 7 3 10 2 

8. Jammu & Kashmir 20 10 30 

9. Karnataka 8 2 10 4 4 

10. Kerala 10 10 2 2 

11. Madhya Pradesh 30 20 50 2 

12. Maharashtra 46 14 60 3 3 

13. North-East 31 19 50 2 3 
14. Orissa 6 4 10 2 

15. Punjab 15 15 2 2 

16. Rajasthan 16 14 30 2 

17. Tamil Nadu 7 3 10 2 2 

18. Uttar Pradesh 66 12 78 6 6 

19. West Bengal 29 8 37 3 3 

20. Sikkim 6 6 
---~-----~.---

a ___ •• ______ • __ •• .- --------- --_._---
Total 450 148 598 41 9 50 

Externally Funded Scheme. the implementing agency of all externally funded schemes for 

466. SHRIJAYANTA RONGPI: Willthe PRIME MINISTER 
the hili ar.as; and 

be pleased to state: (e) If so, the steps being taken by the Government In 
response to the demand of the Autonomous HIli Councils? 

(a) the details of externally funded schemes being Imple-
THE MINISTER OF STATE IN THE MINISTRY OF RAIL-mented In the hilly areas of Assam; WAYS, MINISTER OF STATE IN THE MINISTRY OF PARL.IA-

(b) whether Autonomous Hili Councils of the Area are MENTARY AFFAIRS AND MINISTER OF STATE IN THE MIN-
the implemenllng agency of a"such externally funded schemes: ISTRY OF PLANNING AND PROGRAMME IMPLEMENTA-

(c) If so, the fund released to the Hili Councils of Assam 
TION (SHRI RAM NAIK): (a) Schemes under the Externally 

during last three years, year-wise, and scheme-wlse; Aided Project for District Primary Education Programme (DPEP) 
are being Impleme"ted In Karbl-Anglong District with 85% 

(d) whether Karbl Anglong and North Cachar Hills Au- credit from the World Sank and 150/. gnmt from the State 
tonomous Council have demanded that the councils should be Government. 



53 Written Answers Agrahayana 11, 1920 (Saka) To Questions 54 

(b) and (c) Yes Sir. The funds released during the last three 
years are as follows: 

1994-95 

1997-98 

1998-99 

(Rs.lakh) 

29.06 

80.00 

100.00 
-----------------------
Total 209.06 

(d) No such demand has been received by the State 
Govemment. 

(e) Does not arise. 

[Tran~lat/onJ 

NAM Meet 

467. SHRI MADHAV RAO PATIL: 

SHRI VITHAL TUPE: 

Will the PRIME MINISTER be pleased to state: 

(a) the issues raised during Non-aligned countries' meet 
held at Durban; 

(b) whether the Government of India have also raised 
any Issue; 

(c) if so, the details thereof; and 

(d) the reaction of the participants thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) The Xllth NAM Summit at 
Durban consid6red a wide range of Issues Including analysis 
of the International political situation; the role of the Non-
Aligned Movement, North-South Dialogue, UN reforms and UN 
Security Council restructuring and expansion, disarmament 
and International security, terrorism, International law; global 
economic Issues such as International trade, agenda for devel-
opment, financial, investment and monetary Issues, environ-
ment and development, science and technology, the economic 
situation In Africa; social issues such as poverty eradication, 
health, education, population and development, human rights, 
refugees; issues relating to women and children, intematlonal 
drug control, etc_ 

(b) and (c) As a founder member of NAM, India actively 
participated In all discussions and contributed to the formula-
tion of NAM positions as reflected in the Final Document. The 
Prime Minister, In his keynote address, called for an Intema-
tional conference to agree before the start of the new millen-
nium on a programme 01 action for the elimination of nuclear 
weapons. India also called for concerted International efforts In 
the form of an internatlonall;onference to discuss and agree on 
measures to combat terrorism through collective action. India 
also called for expansion and reform of UN Security Council on 
the basis of global and non-dlscrimlnatory criteria and urged 
NAM to develop strength to translate Its numbers into an 

effective voice in international affairs. India stressed on 
revltalisatlon of the agenda for management of the Intemational 
economy. 

(d) The Issues raised by India were discussed at the 
Summit and reflected in the Final Document, which was adopted 
by consensus by the Summit. 

{English] 

Mustard Oil 

488. SHRI SURESH WARPUDKAR: Will the PRIME MIN-
ISTER be pleased to state: 

(a) whether the Government are aware that argemone 
seeds which grow in the fields along with the mustard plants and 
are identical In colour and size of mustard is the main cause for 
contamination of mustard 011 resulting in epidemic dropsy in 
various parts of the country; and 

(b) If so, the steps taken/proposed to be taken by the 
Governnment to stop the growth of argemone plant in the field 
of mustard plants? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRi SOMPAL): (a) Contamination of mustard 
seed with argemone seeds does not take place In the agricul-
tural fields as the ripening period of both seeds are different. 
However, contamination of mustard seeds with argemone 
seeds may take place at the time of milling when both types of 
seeds are mixed to extract 011. 

(b) Argemone weed growers both In musterd fields as 
well as In wastelands. It can be controlled In non-cropped area 
by the application of 2-4 0 Ethyl Easter 0 1 kg. In 1000 litre of 
water per hectare during the active growth of the plant. In the 
mustard fields the weed can be removed manually. Farmers 
have been advised to adopt these methods through dissemi-
nation of Information on contamination of mustard. 

Renovation and Modernisation of Meha"edl Delta 

469. SHRIMATI JAYANTI PATNAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the renovation and modernisation of 
Mahanadl Delta Stage I and Stage /I In Orissa is on progress; 

(b) If so, the estimated cost thereof and funds spent on 
these projects so tar; and 

(c) the time by which the renovation and modernisation 
programme is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (5HRI SOMPAL): Ca) Yes, Sir. 

(b) An expenditure of Rs. 1.50 crores has been Incurred 
on these projects upto the end 01 1996-97 against the latest 
eatlmated cost of Rs. 53.02 crores. 

(c) The Renovation and Modernisation Programme Is 
scheduled to be completed by the end of 9th Plan. 
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{Translation} 

Telephone Connectlone 

470. SHRI RAM NARAIN MEENA: WHI the PRIME 
MINISTER tie pleased to state: 

(a) thenumberofpensonaontheweltlnglr.tottelephone 
connections in Rajasthan particularly Kate region, dlatrlct-
wise; 

(b) whether due to non-availability of materiels, the 
Oepartm.nt is not releasing n.w telephon. connections in the 
Stat.; 

(c) if so, the reasons therelor; and 

(d) the steps Government propos. to take to cleer the 
waiting list in the State? 

THE MINISTER OF STATE iN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINORA PURKAYASTHA): 
(a) The number of pensons on waiting list of t.lephone 
connections in Rajasthan and Kota region In particular as on 
31.10.1998 are given below: 

(i) Rajasthan: 1,65,851 

(ii) Kota region: 6,991 

(ConSisting of Districts Jhalawar, Baran and Keta) 

District-wise detalla of waiting list of telephone connec-
tions in Rajasthan is given as per statement encloHd. 

(b) and Ie) No, Sir. The telephone connections are regu-
iarly rele .. ed. 41,500 new telephone connections were 
provided till 31.10.1998 against the target of 1.63 lakhs for 
1998-99. 

(d) It is proposed to clear the waiting list a. on 31.3.1998 
by March, 99 axcept for technically non-feasible ca.es. 

Statement 

District-wise waiting list of Rajasthan Cltele as on 
31.10.1998 ----.------------------------

Bundl 

Chlttorvarh 

Churu 

Dau .. 

Dholpur 

Dunvarpur 

Hanumangarh 

Jalpur 

Jalsalmer 

Jalore 

Jhalwar 

Jhunjhunu 

Jodhpur 

Karauli 

Kola 

Navaur 

Pall 

Rajaamand 

Swalmadhopur 

Sikar 

Sirohl 

Srlganganegar 

Tonk 

Udaipur 

2 -----------
1230 

350. 

5373 

2842 

770 

t8SS 

5473 

17050 

689 

4687 

736 

6140 

10457 

1885 

5288 

8906 

8990 

3117 

2015 

9270 

4202 

9370 

190. 

8186 

Name of District Waiting list as on 31.10.98 Rajasthan 185851 

Ajmer 

Alwar 

Bansware 

Baran 

Barmar 

Bharatpur 

Bhilwara 

Blkaner 

2 

12912 

6318 

814 

987 

2964 

4116 

6995 

8883 

--------------------------
{EngUsh} 

Revtelon of MPLADS 

471. SHRI RANJIB BISWAL: WiD the PRIME MINISTER 
be ple .. ed to state: 

(a) whether the Member of Parliament Local Area 
Development Scheme is modllled and revised from time to time; 

(b) if 10, the data of Its last rwlaion; and 

(c) the steps being taken by the Govt. for effective 
implementation of the MPLAOS, Stat ....... , 

THE MINISTER ot= .STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
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THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) Yes, Sir. 

(b) The guidelines on MPLADS were last revised on 
15th Feb. 1997. 

(e) For effective Implementation of the works taken up 
under this scheme, each State Govt./UT Administration deSig-
nates one nodal Department for physical monitoring through 
field inspection and for coordination with the Department of 
Programme Implementation. The Heads of District are to visit 
and inspect atleast 10"10 of the work every year. It is the 
responsibility of the senior officers of implementing agencies to 
regularly visit the works and ensure thatthe works are progress-
ing satisfactorily as per the prescribed procedure and specifi-
cation. Whenever a case regarding non-effective Implementa-
tion of work, recommended by an MP, is brought to the knowl-
edge of this Department the matter is taken up with the con-
cerned Collectors/State Government and necessary instruc-
tions are issued. 

Implementation of Project. 

472. SHRI S.S. OWAISI: Will the PRIME MINISTER be 
pleased to refer to the reply given on July 29, 1998 to Unstarred 
Question No. 6117 regarding implementation of projects and 
state: 

(a) whether the information has since been collected; 

(b) if, so the details thereof; and 

(c) the further projects signed or implemented during 
the last three months with .SAARC countries? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) and (b) A Statement containing 
the Information collected Is enclosed. 

(c) No new projects have been signed during the last 
three months with SAARC countries. Ongoing projects are 
being Implemented. 

Statement 

1 . Several projects are being Implemented by India In 
SAARC Countries under bilateral agreements. Details are 
given below: 

Nos. of Projects 
being Implemented 
Bilaterally in SAARC 
Countries with 
Assistance from India 

The cost of 
Projects 

The extent of 
assistance given 
by GOI to these 
Projects 

79 Rs. 2190.14 crores RS.1599.10crores 

2. There are no specific SAARC projects. However, 
several programmes for social development and technical 
cooperation are undertaken under the SAARC Integrated 
Programme of Action (IPA) through the following 11 Technical 
Committees: 

(i) Agriculture 

(II) Communications 

(iii) Education. Culture and Sports 

(iv) Environment and Technology 

(v) Health, Population and Child Weitere 

(vi) Prevention of Drug Trafficking and Drug Abu.e 

(vII) Rural Development 

(vIII) Science and Technology 

(Ix) Tourism 

(x) Transport and 

(xl) Women in Development 

Workshops, seminars, expert group meetings, publica-
tions of directories, information exchange, short-term training 
programmes, etc., are undertaken under the Integrated Pro-
gramme of Action (IPA). 

3. Four SAARC Regional Centres have also been 
established. They are: 

(i) SAARC Tuberculosis Centre 

(II) SAARC Agricultural Information Centre 

(III) SAARC Meteorology Re.earch Centre 

(Iv) SAARC Documentation Centre 

4. India hosts the 5AARC Documentation Centre In 
New Deihl. 

5. India also contributes towards the budget of the 
SAARC Secretariat located In Kathmandu, Nepal and the 
budgets of the Regional Centres on the basis of an agreed 
percentage formula. 

6. In addition to the above activities, India Is actively 
pursuing economic cooperation amongst SAARC countries to 
facilitate Increased trade flows, more efficient utilisation 01 
resource endowments of the region and to capitalise on re-
gional synergies. In that regard, the South Asian Preferential 
Trade Agreement (SAPTA) has been Signed In April 1993. Two 
Aounds of Trade Negotiations have been concluded. Tariff 
reductions have been exchanged on 2459 tariff lines. Tha Third 
Round of SAPTA negotiations Is currently underway and we 
hope to conclude these soon. 

7. At the Tenth SAARC Summit In Colombo SAARC 
leaders have agreed to commence negotiations on a Compre-
hensive Treaty for establishing a South Asian Free Trade Area 
In South Asia. The leaders have directed that the Treaty .hould 
be finalised by 2001. 

India has taken some major Initiatives to provide sub-
stantially enhanced market access to SAARC Countrle •. At the 
Tenth SAARC Summit the Prime Mlnlatar announced that India 
would Iitt Quantitative Restrictions for SAARC Countries on 
over 2000 products. This decision ha. baan put Into affect from 
1.8.98. India has also Increa.ed the ceiling for overse .. Indian 
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investment in SAARC Countries under the Fast Track from US 
$ 4 million in 1997 to US $ 15 million in 1998. This Is expected 
to encourage Indian investment and joint ventures in SAARC 
Countries. 

8. For the year 1998-99, India has offered to host the 
following activities under the Integrated Programme of Action 
(IPA). Expenditure Involved depends upon each specific 
programme. 

Activity 

1. Workshop on Consensus Development on Germ-
plasm and IPA. 

2. Seventh Archaeological Congress. 

3. Three-days Seminar of SAARC Countries on Post 
Literacy & Continuing Education for Neo-literates. 

4. Workshop on early Childhood Development and 
Prevention of Disabilities among Children. 

5. Workshop on Improvement of care of New Born/ 
infants especially on breast-feeding and feeding practices. 

6. Workshop on Income and Employment Generation 
in the Rural Areas on a Sustained Basis. 

7. Expert Group meeting on Manufacturing, Quality 
Control and Manpower Training on Cement and Allied Building 
Materials Industries. 

8. Entrepreneurship Training Programme on Manu-
facturing Common Clay based Products having relevance to 
Rural Housing, Sanitation, Drinking Water, Irrigation and 
Tableware. 

9. Second SAARC Food Festival. 

10. Workshop on "Follow-up Action on Fourth World 
Conference on Women". 

Out of order Telephone In.trument 

473. SHRI D.B. ROY: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the telephone subscribers of Uttar Pradesh 
and various other parts of the country are facing problems due 
to their telephone Instruments being out of order; 

(b) if so, whether the Government propose to issue 
instructions to the telephone exchanges of Uttar Pradesh, 
particularly Sultanpurdlstrlctfor replaCing telephone Instruments 
out of order since long; 

(c) if so, the time by which it is likely to be done; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
and (b) No major problems are being faced by telephone 
subscribers due to telephone Instrument remaining out of order 
in Uttar Pradesh and various other parts of the country. Faulty 

instruments are being replaced by working instruments in all 
parts of the country including Sultanpur. 

(c) and (d) Does not arise in view of (a) and (b) above. 

Extra Departmental Employees 

474. SHRI PRASAD BABURAO TANPURE: Will , 
PRIME MINISTER be pleased to state: 

(a) the number of E.D. employees In Post Offices In 
Maharashtra; 

(b) whether the recruitment of such employees is made 
through employment exchange; 

(c) if so, the details thereof; and other methods adopted 
for recruiting them; 

(d) the facilities being provided by Postal Department to 
these employees in comparison to regular employees; and 

(e) the services of ED employees regularised in the 
State during the last three years till date, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
As on 1.4.98, the total number of ED Agents In Maharashtra 
Circle was 24246. 

(b) and (c) As per the departmental instructions which 
existed prior to 19.8.98 except where otherwise provided 
specifically, all vacancies of ED Agents were required to be 
notified to the Employment Exchange and selection made from 
amongst the nominees. In the event of Employment Exchange 
failing to sponsor the required minimum number of suitable 
candidates within the stipulated date, the recruiting authorities 
had the option to issue open advertisement and make selection 
from amongst candidates responding there to. As per the latest 
instructions issued on 19.8.98 which have come into force from 
the date of issue, all vacancies of ED Agents excluding those 
where the process of recruitment through Employment 
Exchange/open advertisement had already commenced, in 
addition to notifying through the Employment Exchange, the 
local authorities are required to simultaneously notify the 
vacancies through public advertisement, and candidates 
nominated by the Employment Exchange as also those 
responding to the open advertisement will be considered. In 
case the notification and public advertisement so issued fail to 
elicit any response within the stipulated date or if the effective 
number of candidates responding is less than 3, the vacancy 
will be re-notlfied to the Employment Exchange and advertised, 
calling for nominations, etc. within 15 days. Dependent of ED 
Agents who die in harness are also considered for apPOintment 
against vacancies of ED Agents In relaxation of normal rules of 
recruitment. 

(d) Important facilities in this respect available at present 
to ED Agents In the Department of Posts are given in the 
attached statement. 

(e) The informa.ion is being conected from Maharashtra 
Circle. 
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Statement 

Important facilities provide,d to Extra Departmental Agents in comparison to Regular Employees 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Regular Government El'llployees 

Fixed 8 hours duty per day. 

Graded scales of pay. 

Retirement at 60 years of age. 

Pensionable service. 

Not permitted to hold any alternative job. 

Liability for tram,lms. 

To be a resident 01 India. 

Post Office in a Govt. building-own0d or rented. 

Governed CCS (Conduct) Rules framed under Art. 
309 of Constitution. 

Leave of various kind is permissible. 

Group Insurance scheme for Central GoV!. emplO-
yees provides graded benefits for ditterent groups of 
employees. Group '0' employees are provided risk 
coverage for Rs. 15,000/- on payment of Rs. 15/- per 
month as contribution. 

Gratuity is permissible at the prescribed rates related 
to length of qualifying service with a prescribed 
ceiling. 

Extra Departmental Agents 

Maximum 5 hours duty per day. 

Fixed allowance on the basis of workload. 

Can remain in service up to 65 years of age. 

Non-pensionable service. 

Alternative source of income is compulsory. 

Non-transf~rable. 

Local village residency is compulsory. 

Post Office premises to be located in the BPM's residence, shop, 
etc. 

Governed by Non-statutory P& T ED Agents (Conduct & Service) 
Rules 1964. 

No leave of any kind is allowed, except on condition of substitute 
arranged by EDA, for a maximum of 180 days. 

EDAS are covered by a Group Insurance Scheme w.e.!. 1.4.92 
providing risk coverage for Rs. 10,000/- on payment of As. 101· p~r 
month. 

Ex-gratia gratuity upto Rs. 6000/- for EDAS having minimum 
continuous service of 10 years. 

F.xtra Departmental Agents are given preference for employment in Group '0' and Postman cadres in filling up vacancies earmarked for 
outsiders. 

Theft of Cables 

475. SHRI KRISHAN LAL SHARMA: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of cases of theft of cables reported in the 
Capital during 1997-98; 

(b) the number of cases in which arrests have been 
made during this period; 

(c) 

(d) 
inquiry; 

(e) 

the Quantum of loss suffered as a result thereof; 

whether the Government have conducted any 

if so, the outcome thereof; and 

(f) the measures taken by the Government to check 
such thefts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIOIll£ (SH'RI KABINDRA PURKAYASTHA): (a) 
Total cable theft reported during 97-98 are 238. 

(b) Nil. 

(c) The material loss due to cable theft during 1997-98 
was Rs. 30,03,872/- only which does not include the Loss of 
revenue due to service interruption. 

(d) FIR has been lodged in every individual case in 
respective police stations. It is further pursued by holding 
meetings with Senior Police Officers. 

(e) 
rities. 

Cases are still under investigation by police autho-

(f) PatrOlling on the vulnerable (theft prone) cable routes 
have been intensified in co-ordination with the focal police 
authorities, Co-ordination meetings are being held with police 
authorities to curb frequent occurrence of cable thefts. 

{Translation] 

Supply of Instruments 

476. SHRI RAJO SINGH: Will the PRIME MINISTER be 
pleased to stato: 

(a) whether any request has been received to supply 
certain instruments to Bihar Telecom Circle for the speedy 
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implementation of Expansion Plan in Bihar; and 

(b) If so, the action taken by the Government to ensure 
supply of essential instruments? 

THE MINISTER OF STATE IN THE MINISTRY OF 

(g) Does not arise In view of (e) above. 

Statement-I 

List of Exchanges In Emaleulam saCA 

COMMUNICATIONS (SHRI KABINORA PURKAYASTHA): (a) Name of Exchange 
Yas, Sir. 

(b) Raquest from Bihar Circle for supply of 5,000 no. of 
executiva Sacretary (1+1) and 200 of Boss Secretary :1+4) 
Instruments has been received. 

The tender has been finalised and Advance Purchase 
Orders for supply of thase Instruments have been placed on 
approved vendors. 

{English] 

Telephone Exchange. Under S.D.C.A. In Kera" 

4n. SHRI P.C. THOMAS: Will the PRIME MINIST~R be 
pleased to state: 

(a) the names ofthe exchanges failing underErnakulam, 
Kottayan, Muvattupuzha and Idukkl Short Distance Charging 
Area in Kerala; 

(b) the details of rent for telephones In each of the 
exchange under S.O.C.A. scheme before and after Introduction 
of said scheme; 

(c) whether the excessive rent chargad on small rural 
exchanges is only because these have been linked with big 
exchange like Emakulam; 

(d) whether the Government have received any compo 
laints in this regard; 

(e) tha reaction of the Government thereto; 

(f) whether Government propose to give some relief In 
regard to charging of excessive rent; and 

(g) if so, the steps taken by the Government In this 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINORA PURKAYASTHA): (a) 
The Information Is given In the attached statement-I. Idukkl falls 
in Thodupuzha SOCA and Is not an Independent SOCA. 

(b) The Information is given in the attached statement-
II. 

(c) As perthe revised Local Area Policy, the total capacity 
of all the exchanges together will decide the rentals applicable 
for the SOCA. 

(d) Yas, Sir. 

(a) Whila there will be Increase In rantal for soma 
subscribers as per the revised daflnltion of local araa, many 
hitherto long distance calls will bacome local calls and therefore, 
chaaper. This is expected to balance out the Increase In rentals. 

(f) Does not arise in vlaw 01 (e) above. 

Alangad 

Alwaye 

Ambalamugal 

Angamaly 

Annapara 

Ayyampuzha 

Arakunnam 

Chellanam 

Chengamanad 

Cheral 

Chlttour 

Chottanikkara 

Chundakuzhy 

EKM-Cochln 

EKM-Ernakulam I 

EKM-Ernakulam II 

EKM-Palarivattom VI 

EKM-Palarlvattom VII 

EKM-Palluruthy 

EKM-Panampallinagar 

EKM-SRM Road 

EKM-Ayappankavu 

EKM-Service line 

EKM-Vyttlla 

EKM W. Island 

Edavanakkad 

KSY -Kalamassery VI 

KSY-Kalamassery VII 

Kalady 

Kandakadavu 

Capacity 

2 

1400 

11000 

2000 

6500 

296 

152 

~200 

296 

1400 

1584 

2000 

1000 

552 

9000 

10000 

12000 

9500 

11100 

5000 

13000 

3500 

6500 

256 

6000 

3256 

1000 

10500 

7000 

3000 

384 
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Keechery 

Keezhillam 

Kizhakkambalam 

Kolencherry 

Kombanad 

Koovapady 

Kumbalanghy 

Kunnukara 

Malayattur 

ManJapara 

Marampilly 

Moothakunnam 

Mazhuvannur 

Moozhlkulam 

Mulamthuruthy 

Narakkal 

Nelloor 

Odakall 

PRU-Parur VI 

PRU-Parur VII 

Paduvapuram 

Permbavoor 

Puthencruz 

Puthenvellkara 

Sreemoolanagaram 

Thrikkakaracepz 

Tripunithura 

Udayamperur 

Valayamchlrangala 

Varapuzha 

Vengoor 

Vypln 

Total 
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2 

1000 

1400 

4000 

1500 

1000 

1384 

568 

368 

192 

1000 

496 

1200 

1384 

1400 

3000 

4000 

1500 

1384 

1632 

4000 

1000 

8000 

2500 

1000 

1000 

5000 

9000 

1000 

1000 

1500 

584 

520 

1,98,888 

List of Exchanges In Konayam SDCA 

Capacity Nama of Exchange 

Ayarakunnam 

Changanacharry 

Chlngavanam 

Ellumanoor 

Gandhlnagar 

KTM-KanJlkuchl 

KTM-Kottayam VI 

KTM-Kollayam VII 

Kollara (KTM) 

Karakachal 

Kangazha 

Kumarakom 

Mlmmood 

.--------

Neandoor 

Palllkkathodu 

Pampady 

Vakathanam 

Vazhoor 

Total 

3000 

12000 

3000 

5000 

5000 

7000 

16000 

2000 

552 

1400 

1200 

1400 

752 

552 

1272 

2575 

1512 

736 

64,951 
------------_ .. _-----------

Name of Exchanges In Muvathupuzha SDCA 

Nama of Exchange 

Ayavana 

Chathamattom 

Chelad 

Charuvattoor 

Edamalayar 

ElanJI 

Kadavoor 

Kalloorkad 

I{oothattukulam 

Kothamangalam 

Kottapady 
------

Capacity 

2 

424 

184 

1400 

296 

106 

1000 

360 

384 

1864 

5000 

568 
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--------------------- -- ----- ---- --_._---._-
2 

Kuttampuzha 184 Arkulam 

Maneed 1000 Arlkuzha 

Makkadampu 1000 Chelachuvadu 

Mavattupuzha 7750 Elamdesam 

Neendapara 184 Ezhallur 

Nellimattom 1000 Idukkl 

Neriyamangalam 336 Kaloor 

Oonnukal 384 Kanjikuzhi (10K) 

Pampakuda 1400 Karimannur 

Pandapally 1000 Karimban 

Pirayam 1500 Karlmkunnam 

Pothanlcadu 1784 Kodlkulam 

Ramamangalam 512 Kulamavu 

Vadaltupara 184 Mullarlngad 

Vazhakulam 1632 Muttom 

Total 

List of Exchanges in Thodupuzha SDCA 

Name of exchange 

Anchirl 

31,314 

Capacity 

Parapuzha 

Thodupuzha 

Udambannoor 

Vannapuram 

2 Vazhlthala 

360 Total 

2 

1000 

360 

160 

1000 

360 

640 

360 

160 

1400 

312 

1000 

520 

88 

368 

1000 

360 

7000 

1000 

C 1000 

568 

19,016 
---------- ------ --- --------------- --

Statement-II 

Before implementation 01 the revised local Area Policy, the rent for telephones was determined by the Capacity 01 Individual 
exchanges in accorLidllCO with tariff-chart given below: 

51. No. 

1. 

2. 

3. 

4. 

5. 

6. 

Exchanges Systems 

Exchanges systems of less than 100 lines 

Exchanges systems ot 100 lines and above but below 1000 lines 

Exchange systems of 1 (Jor) lines and above but below 30,000 lines 

Exchange systems 01 30,000 lines and above but below 1,00,000 lines 

Exchanges systems of 1 lakh lines and above but below 3 lakh lines 

Exchange systems 01 3 lakh lines and above 

Bi monthly Rental 

Rs. 100 

Rs. 150 

Rs.200 

RS.275 

Rs.360 

Rs.380 

Concessional tariff lor subscribers 01 telephones located 
in Rural Areas. 

The delall'3 01 rentals for telephones working in the above 
and SOCAs illter implementation 01 the revised local area 
policy which is baseo en the total capacity of the SOCA are as 
follows: 

Telephone rentals lor exchange systems Rs. 100 
01 100 lines and above bu1 below 1000 lines. 
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Name of SDCA Bimonthly Rentals Total Switching 

1. Ernakulam 

2 Kottayam 

3. Muvattupuzha 

4. Thodupuzha 

Rs.360/-

RS.275/-

Rs.275/-

Rs.200/--- .. _-.---. 

Capacity of the 
SDCA 

1,9B,BBB 

64,951 

31,314 

19,016 

Rural concession on rentals is not applicable to any of the 
exchanges in the above SDCAs at present as the SDCA 
capacity for all of them is above 1000 lines. 

Construction of AIR Station in Orissa 

47B. SHRI KHARABELA SWAIN: win the PRIME MINISTER 
be pleased to state: 

(a) the number of new AIR stations under construction 
at present in Orissa; 

(b) the present stage of construction work on Soro radio 
station at Balasore District in Orissa; 

(c) whether any target date have been fixed for its 
completion; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAOVI): (a) Two new Radio station at Soro and Rairangpur In 
Orissa are presently under construction. 

(b) Building works are in progress. 

(c) and (d) Yes, Sir. The projects aretargettedforcompletior'l 
in 1999-2000. 

Doordarshan Relay Centre at Chandlgarh 

479. SHRI SATYA PAL JAIN: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Union Govemment propose to start a 
Doordarshan relay centre at Chandlgarh; 

(b) If so, the details thereof; 

(c) the time by which It is likely to be completed and start 
functioning; and 

(d) the total amount to be spent on the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAOVI): (a) to (d) Terrestrial TV coverage at Chandigarh is 
available from High Power Transmitter (HPT), Kasauli for 
National programmes. Low Power Transmitter (LPT), 
Chandlgarh (located at Kasauli) relays Punjabi regional service 
programmes. Besides this, an LPT is functioning at Chandigarh 
for relay for metro channel DO-II. . 

There Is no scheme for setting up of any additional DO relay 
centre at Chandigarh. 

TV Transmitters In Kera'a 

4BO. SHRI G.M. BANA TWALLA:Wilithe PRIME MINISTER 
be pleased to state: 

(a) The number of TV Transmitters functioning atpresent 
In Kerala, location-wise and District-wise; 

(b) the number TV projects of varying capacity pending 
In the State, location-wise and District-wise; 

(c) the time by which the pending projects are likely to 
be made operational; and 

(d) the details olthe new TV Transmitters proposed to be 
set up In the State; location-wise and District-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAOVI): (a) and (b) A Statement in enclosed. 

(c) and (d) All transmitters presently under Implementation 
are expected to be completed during the year 1999 with the 
exception of HPT, Cannanore which is expected to be completed 
In 2 to 3 years, time, subject to avallabiHty of reSources, 
infrastructural facilities, staff and inter S8 priorities. Setting up of 
neW transmitters is an ongoing process, subject to availability 
of resources, infrastructural facilities, staff and Inter se priorities, 
till full coverage of the State. 

Statement 

District EXisting transmitters Transmitters under 
implementation 

Alappuzha 

Ernakulam 

Idukki 

2 

LPT, Chengannur 
LPT, Kayamkulam 
HPT, Cochin 
LPT, Cochln (DO-II) 
LPT,ldukkl 
LPT, Thodupuzha 
VLPT, Devikolam 

3 

HPT, Cochln (DO-II) 
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Kannur 

Kaaargod 

Kollam 

Kottayam 

Kozhlkode 

Malappuram 

Palakkad 

Pathanamthltta 

Thlruvananthapuram 

Thrlssur 

Wayanad 

2 

LPT, Cannanore 

LPT, Cannanore (DO-II) 

LPT, Telilcherry 

LPT, Kanhangarh 

LPT, Kagargod 

LPT, Punalur 

LPT, Changancherry 

VLPT, Kanjlrapalll 

HPT, Callcut (Interim 
set up) 

LPT, Callcut (~O-II) 

LPT, Malappuram 

LPT, Attapadl 

LPT, Palghat 

LPT, Shoranur 

LPT, Adoor 

HPT, Trlvandrum 

LPT, Trlvandrum (DO-II) 

LPT, Trichur 

LPT, Kalpetta 

Total: LPTs:22 

HPTs: 03 

VLPTs:02 

27 

To QUHt/ons 

._----_ ... ----

Total: 

3 

HPT, Cannanore 

LPT, Kottarakkara 

LPT, Pala 

VLPT, Erattupatta 

VLPT, Mundakayam 

HPT, Calicut (permanent 
set up) 

LPT, Manjeri 

HPT, Trlvandrum (DO-II) 

LPTs:02 

HPTs: 04 

VLPTs:02 

08 ----------_._------------_. 
Legend: HPT - High Power Transmitter 

LPT - Low Pow.r Transmitter 
VLPT - Very Low Power Transmitter 
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Setting up of a Telephone Exchange 

481. SHRI SUSHIL KUMAR SHINOE: Will the PRIME 
MINISTER be pleased to .tate: 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINORA PURKAYASTHA): (a) 
Yes, Sir. 

(a) whether the Govemment have received a represen-
tation lor setting up a telephone exchange at Monjepathked, 
District Solapur In Maharashtra; 

(b) II so, the steps taken by the Govemment so lar lor 
preparation 01 a project and Ita leaslbility reports; and 

(c) the time by which an exchange Is likely to be set up? 

(b) Project estimate lor the exchange comprising of 
switching equipment, transmission medium and access network 
as components has been sanctioned. A suitable building Is 
being hired. 

(e) The proposed exchange at Monjepatkhed Is expec-
ted to be set up during 1999-2000. 
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M.A.R.R. Sy8tem 

482. SHRI BASUOEB ACHARIA: Wli the PRIME MINISTER 
be pleased to slate: 

(a) the number of Multi Access Rural Radio system of 
telephones installed by DOT so far; State-wise; 

(b) the amount Incurred thereon during the last three 
years; 

(c) the target set up for Installation of MAA.A. system In 
the rural areas of the country, State-wise; and 

(d) the manner In which the targets In this regard are 
likely to be achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
10.176 MARR systems (Base stations) have been Installed In 
the country. State-wise details are given In the attached 
Statement-I. 

(b) An amount of about Rs. 1407 crores has been 
incurred during the last three years. 

(c) A target of 45.000 has been fixed for 1998-99. State-
wise details are as per Statement-II. 

(d) During 1998-99 the target will be achieved by the 
existing technology I.e. land lines and MARR systems. 

Starting with the year 1999-2000, new technology like 
WLL, TDMA PMP and satellite will be used. 

Statement-I 

No. of MARR Systems Installed During Last Three YealS 
State-wise 

SI. No. Name of Circle No. of MARR systams 
installed so far 

-----------
2 3 

1. Andman & Nlcobar 5 

2. Andhra Pradesh 868 

3. Assam 251 

4. Bihar 852 

5. Gujarat 573 

6. Haryana 210 

7. Himachal Pradesh 155 

8. Jammu & Kashmir 90 

9. Karnataka 579 

10. Kerala 64 

11. Madhya Pradesh 1326 

12. Maharashtra & Goa 1162 
- --- .. _--- ".--

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

2 

North-East 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

U.P. (East) 

U.P. (West) 

West Bengal & Slkklm 

Calcutta Telephones 

Total 

3 

66 

362 

355 

825 

445 

1279 

530 

374 

5 

10176 

North East circle comprises of Arunachal Pradesh, Mlzoram, Meghalaya, 
Trlpura, Manlpur and Nagaland Statile. 

Statement-II 
--_._-------------

Circles Total vprs Target 
Villages on 98-99 

on 1/4/98 114198 
A B D 

2 3 4 ._---------_.-
1. Andman & Nlcobar 282 163 53 

2. Andhra Pradesh 29460 22838 400 

3. Assam 22224 10448 2900 

4. Bihar 79208 18184 6000 

5. Gujarat 18125 13923 0 

6. Haryana 6850 6807 20 

7. Himachal Pradesh 16997 6579 1000 

8. Jammu & Kashmir 6764 2582 1000 

9. Karnataka 21066 20825 2500 

10. Kerals 1530 1530 0 

11. Msdhya Pradesh 71526 29345 4000 

12. Maharashtra 42467 28904 2700 

13. North East 14446 3629 1000 

14. Orissa 46989 18584 2400 

15. Punjab 12687 11911 345 

16. Rajasthan 38634 20594 2540 

17. Tamil Nadu 17991 17638 142 

18. U.P. (East) 75698 29970 7500 
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---" -_._------ ._--
2 3 4 

19. U.P. (West) 39551 16154 5500 

20. West Bengal 38337 12462 5000 

21. Calcutta 468 421 0 

22. Delhi 191 191 0 
--- -- --- .- --- _.- .. _-"_._----- _. 

Total 607491 303582 4.5000 
--. -- - ------ -- ------

Agricultural Projects 

483. SHRI T. GOVINDAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government of Kerala has sent any 
proposal seeking Central assistance for undertaking various 
agricultural projects in Kerala; 

(b) ~ so, the details thereof; and 

(c) the decision taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The following 
agricultural project proposals have been received from the 
Government of Kerala: 

SI. Name 01 the 
No. Project 

Size of the 
Project Proposal 

(Rs. Crores) 
--------------, . • Project for Boosting up Rice Production 383.28 

in Kerala through Intensive Approach as 
part of Doubling of Food Production. 

2. Programme for Agro-Based Vocational 17.62 
Training lor Women. 

3. Project for Coconut Farming in Kerala. 2303.42 

4. Project lor Increasing Vegetable Production 28.63 
to Attain Self-Sufficiency in Kerala. 

5. Project for Replanting and Productivity 107.10 
Improvement on Cashew in Kerala. 

6. Cold Chain Scheme for Strengthening 13.58 
Procurement and Distribution Net Work for 
Fruits and Vegetables. 

7. Project proposal for Post Harvest Handling 9.89 
and Marketing under Commercial Floriculture. 
.--.------_ •.. -------.. -_ .. _-
Total 2863.52 

_._--- --_. ----- ---."., - ._._----_._-._------
(c) There is no separate approved budget allocation 

available for lunding specific high cost projects of Individual 
States. However, several central sector/centrally sponsored 
schemes lor development of various crops, post harvest 
management are implementeod in potential States including 
Kerala and the eligible components of the above proposals are 

funded under these schemes. 

Crop Insurance Scheme 

484. SHRI P. SANKARAN: Will the PRIME MINISTER be 
pleased to state: 

(a) the details of the crops proposed to be covered under 
the modified Crop Insurance Scheme; 

(b) whether the Government propose to incorporate 
cash crops widely cultivated In Kerala and also coconut and 
Arecnut I.,;nder the modified Crop Insurance Scheme; 

(c) if so, the details thereol alongwith the criteria for 
obtaining loans, insurance cover etc. Including the requirement 
of land under this scheme; 

(d) whether the said organisation Is likely to have 
representatives from the farming sector especially small time 
farmers; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) It is proposed to 
introduce a Mod~ied Comprehensive Crop Insurance Scheme 
(MCCIS) covering cash crops subject to the availability of the 
past yield data in addition to the crops covered at present in the 
existing Comprehensive Crop Insurance Scheme (CCIS). It is 
also proposed to raise the limit of the sum insured and charge 
actuarial premium rates in respect of some fanners and crops. 
The details of the scheme are yet to be finalized. 

(d) and (e) The possibility will also be explored of setting 
up a separate agency under the aegis of General Insurance 
Corporation of India (GIC) for the implementation of the new 
scheme. 

Sankosh Water Canal 

485. SHRI AMAR ROY PRADHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government propose to construct 
a canal from Sankosh river and linked it with the river Ganges 
In West Bengal for regular augmentation and better flow 01 
water In Calcutta Port particularly in lien months; 

(b) If so, the details thereof; 

(c) the estimated cost of the project and funds allocated 
by the Union Government so far till date; 

(d) whether environmental clearance Is essential for the 
clearance of the project and the project Is faL:lng environmental 
problem; and 

(e) If so, the remedial measures being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (!:;HRI SOMPAL).: (a) and (b) Detailed Project 
Report prepared for a multipurpose project across Sankosh 
river in Bhutan near the Indo-Bhutan border envisages 
construction of a 265 metre high dam and a 63 metre high 11ft 
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dam for generation of 4060 megawatt hydropower. The 
regulated discharge proposed for Irrigation would be conveyed 
through a 142 kilometre long gravity canal taking off from lift dam 
and out falling into the pond of Teesta Barrage in North Bengal, 
to facilitate irrigation in the Teesta command. 

(c) The total cost of the Sankosh Multipurpose project 
has been estimated at Rs. 7793 Crore, out of which the cost of 
Sankosh-Teesta Link canal and Its the appurtenant works is Rs. 
1259 crore. The Union Government has aliocated Rs. 6.35 
crore for investigation and preparation of Detailed Project 
Report of Sankosh Multipurpose Project till date. 

(d) and (e) Yes, Sir. Environment Impact Assessment 
studies have been completed both for reservoir portion in 
Bhutan and canal portion in India. Ministry of Environment and 
Forest has been approached for appraisal before seeking 
investment clearance for the project. 

Recognition of Unlons/Assoclations 

486. SHRI GIRIDHAR GAMANG: Will the PRIME 
MINISTER be pleased to state: 

(a) the guidelines issued by the Union Government to 
the Ministries/Departments and States for recognition of Unions 
and Associations; 

(b) whether the Scheduled Castes and Scheduled Tribes 
Employees Welfare Association at Ce. Iral and State levels has 
been recognised to sort out the grievances relating to service 
matters; 

(c) if so, the instructions Issued by the Government to all 
concerned for protection of interests of Scheduled Castes and 
Scheduled Tribes employees; and 

(d) if not, the reasons for non-recognition of Scheduled 
Castes and Scheduled Tribes Employees Associations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRIIO\DAMBUR 
M.R. JANARTHANAN): (a) to (d) Recognition of Service 
Associations of Central Government employees is regulated 
under the Central Civil Services (Recognition of Service 
Associations) Rule, 1993 which interalia provide that 
membership of Service Associations shall be restricted to 
"distinct category" of Government servants having common 
interest and that such associations shall not be formed on the 
basis of any cCtste, tribe or religious denomination or any group 
within or section of such caste, tribe or religious denomination, 
and as such separate associations of SC/ST are not eligible for 
recognition. However, adequate avenues exist for redressal of 

grievances of SC/ST employees. Central Government do not 
issue guidelines for recognition of SC/ST Association by the 
State Government. 

{Trans/a tlon} 

Post Offices In Rural Areas of Rajasthan 

487. SHRI RAMPAL UPADHYAY: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of post offices functioning in the rural 
areas of Rajasthan; 

(b) the number of villages without post office In the State; 
and 

(c) the action taken by the Government for setting up 
post offices In these villages? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
9523 post offices are functioning in the rural areas of Rajasthan. 

(b) 28362 villages are without a post office In Rajasthan. 

(c) Post Offices are opened on the norm-based 
justification subject to availability of resources. Subsequent to 
the finalisation of the annual plan for the whole country in 
consultation with the Planning Commission, Postal circle-wise 
allocation of targets is done based on the various factors 
including areas in each Circle still uncovered by the post offices 
and average area and population served per post office in each 
Circle. During plan year 1998-99, a target of opening 30 Extra-
Departmental Branch P03t offices and 2 Departmental sub post 
offices has been fixed for Rajasthan. 

Centrally Sponsored Schemes 

488. SHRI HARIBHAI CHAUDHARY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any Centrally sponsored schemes is being 
implemented for the development of agriculture in Gujarat; and 

(b) if so, the amount spent on these schemes and the 
outcome thereof and achievements made as a result of these 
schemes during th~ last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) A list of Centrally 
Sponsored Schemes implemented by Departmentof Agriculture 
and Cooperation for the development of agriculture in Gujarat 
is given in the attached statement. 

(b) The details of funds released and the resulting 
increase In the production and productivity of total foodgralns 
In the State during the last three years were as follows: 

.... _ ............ ~--... - ... - .... - ...... _ .... _---_. _ ...... - .. ~.-...... -
Year 

1995-96 
1996-97 
1997-98 

Amount Released 
(Rs. Grore) 

28.52 
39.22 
40.66 

Production Total Foodgrains 
(in '000 Tonnes) 

4103.3 
5209.1 
5700.0 (Prov) 

Yield (Kgl 
Hect) 

1094 
1303 
1365 
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St.tement 

List of Centrally Sponsored Schemes Under Implementation in Gularst 

S.No. Name 01 the Scheme 

1. Integrated Cereal Development Programme--Coarse Cereals. 

2. Sustainable Development 01 Sugarcane based Cropping System. 

3. Intensive Cotton Development Programm'9. 

4. National Pulses Development Project. 

5. Ollseeds Production Programme. 

6. 011 Palm Development Programme. 

7. Accelerated Maize Development Prog. 

8. National Watershed Development Project lor Rainled Areas. 

9. Balanced and Integrated use 01 Fertiliser. 

10. Development 01 Fertiliser use In low Consumption and Ralnled Areas. 

11 _ National Project on Development and use 01 Bio-Iertillsers. 

12. Integrated Seed Development Scheme streamlining 01 certified seeds production 01 
important Identified Vegetable Crops. 

13. Grants in Aid to StatesJUTs lor Setting/Strengthening 01 State Bio-Controliaboratories 
under Integrated Pest Management Centres. 

14. Grants in Aid to StatesJUTs lor Setting/Strengthening 01 State Bio-Controliaboratories 
under Implementation 01 Insecticides Act. 

15_ Promotion 01 Agricultural Mechanisation among Small Farmers. 

16. Exchange 01 Farmers within the Country. 

17 _ Farmers Scientists Interaction. 

18. Soil Conservation in the Catchment 01 River Valley Projects. 
19. Reclamation 01 Alkali Solis. 

20. Development 01 Medicinal & Aromatic Plants. 

21. Use 01 Plastics In Agriculture. 

22. Development 01 Commercial Floriculture. 

23. Integrated Development 01 Tropical, Arid Temperate Zone Fruits. 
24. Development 01 Betelvlne. 

25. Development 01 Vegetables. 

26_ Integrated Development 01 Spices. 

27 _ Investment In Debentures 01 LDBs. 

28. Non Overdue Cover Scheme. 

29. Failed Well Compensation Fund Scheme 

30. Timely Reporting Scheme. 

31. Improvement 01 Crop Statistics. 

32. Crop Estimation Survey on Fruits, Vegetables & 
Minor CropsJDiagnostic study. 

33. Livestock Census. 

34. Agricultural Census. 

To Questions 80 
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Production of Soyabe.n 

489. SHRI SUSHIL CHANDRA VARMA: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of estimated production of Soyabean this 
year; 

(b) whether the area of land for cultivation of Soyabean 
was increased during the last year and additional area of land 
brought under Soyabean cultivation during this year; 

(c) if so, the estimated increase or decrease in Soyabean 
production this year as compared to last year; 

(d) the arrangements made by the Government for 
procurement of Soyabean from market; and 

(e) the details of rates at which Soyabaan is being 
produced in various States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) The likely pro-
duction of soyabean in the current year (1998-99) is 69.1 lakh 
tonnes which is about 4 million tonnes higher than last year's 
production. 

The soyabean acreage during current year is estimated to 
be 62.5 lakh hectares as against 57.9 lakh hectares during 
1997-98. 

(d) The Government announces minimum support 
prices (MSPs) of soyabean each year. The MSP announced by 
the Government for 1998-99 season Is Rs. 705 and Rs. 795 per 
quintal for black and yellow soyabean respectively as against 
Rs. 670 and Rs. 750 respectively for the year 1997-98. The 
National Agricultural Cooperative Marketing Federation 
(NAFED) Is the nodal agency althe Centrallevelforprocurement 
of soyabean as and when prices fall below the MSP. During 
this season a quantity of 90 tonnes has been procured. 

(e) A statement on per hectare productivity of soyabean 
in major soyabean producing States is attached. 

Statement 

Productivity of Soyabean in Major Soyabean Producing 
States 

(Kg/hectare) 

States 1995-96 1996-97 1997-98 1998-99 
----

Andhra Pradesh 984 1053 948 600 

GUJarat 581 700 767 364 

Karnataka 490 936 683 660 

Madhya Pradesh 1011 952 1149 1149 

Maharashtra 1131 1287 988 1121 

Orissa 0 400 250 250 

Rajasthan 937 975 1265 777 

Uttar Pradesh 781 759 989 981 

West Bengal 565 516 750 500 

(English] 

Night Poat Office. 

490. SHRI BHERU LAL MEENA: Will the PRIME 
MINISTER be pleased to state: 

Ca) the number of post offices functioning at night In the 
country, State-wise; 

(b) whether Government propose to open such more 
post offices in the country; and 

(c) if so, the details thereof, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS CSHRI KABINDRA PURKAYASTHA): (a) 
Number of night post offices functioning In the country, State-
wise Is given In the attached statement. 

(b) There is no such proposal at present. 

(c) Does not arise In view of (b) above. 

Statement 

SL Name of the State No. of N.P.Os.' 
No. 

2 3 -_._._-------- .---- -' ~-. 
1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Delhi 

GuJarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

2 

Nil 

3 

9 

13 

11 

2 

Nil 

7 

6 

8 

16 

Nil 

Nil 

7 

3 

7 
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2 3 

21. Sikkim Nil 

22. Tamil Nadu 13 

23. Tripura 

24. Uttar Pradesh 16 

25. West Bengal 10 

26. Goa Nil 

• Ni!t1t Post Offices 

Detalls of NPOs In Union Territories Is given below: 

Union Territories 
--------- -------------

SI. 
No. Territories No. of N.P.Os. 

1 . Andaman & Nicobar Islands Nil 

2. Chandigarh 

3. Daman & Diu Nil 

4. Pondicherry 

5. Lakshadweep Nil ._.--------------_._-----
Total number of NPOs in the country is 139. 

Discontinuation of T.V. Serials 

491. SHRI SOMJIBHAI DAMOR: Will the PRIME MINIS· 
TER be pleased to state: 

(a) the details of T.V. Serials discontinued on 00·1 
channel during the past six months; 

(b) the reasons therefor; 

(c) whether the Government propose to review their 
decision to restart those T.V. serials particularly 'Junoon'; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI): (a) and (b) It is reported by Prasar Bharati that 
Doordarshan on its own has not discontinued any sponsored 
serial on 00·1 during the past 6 months. However, three serials 
viz. 'Awaj Ki Duniya', 'Mera Nam Tera Numbari' and 'Ushool' 
went off the air due to producers' inability to continue the telecast 
upto the sanctioned number of episodes. 

(c) and (d) The requests olthe Producers who were not able 
to continue their serials upto the sactioned number of episodes 
can be considered for resumption of their serials keeping In 
view the availability of time chunk and programme exigencies 
of Doordarshan. As far as serial 'Junoon' is concerned, It has 
already been telecast upto the allotted number of episodes. All 
such decisions are taken by Prasar Bharatl only and Govern· 
ment are not involved In such decision making process. 

[Translation} 

Lack of Staff for T.V. Tower in Sunder Nagar 

492. SHRI MAHESHWAR SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether due to shortage of staff for Television Tower 
In Sunder Nagar of Mandl district of Himachal Pradesh, all the 
programmes of Doordarshan are not being shown to the people 
of the area; 

(b) if so, the details thereof; and 

(c) the time by which the sufficient staff is likely to be 
appointed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI): (a) to (c) LPT, Sunder Nagar wall commissioned In 
September, 1998 without the availability of staff sanction for its 
operation and maintenance. Presently, some staff has been 
deployed at the LPT from other Kendras and this transmitter is 
providing part transmission. Fulltransmission would be possible 
only after sanction of full complement of staff by the competent 
authority and their subsequent deployment. 

Perishes of Agricultural Products 

493. SHRI MOHAN RAWALE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the primary agriculture products worth Ten 
thousand crores of rupees perishes in the country annually; and 

(b) if so, the effective steps proposed to be taken by the 
Government to prevent this loss? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) As perthe report 
of the Committee appOinted by Government of India, and 
headed by Dr. V.C. Panse in 1966, the post harvest losses of 
food grains was estimated as 9.33 per cent. According to Dr. 
Swaminathan Committee report of 1981 , losses upto 25·30% 
are occured in fruits and vegetables annually during post 
harvest handling. 

The steps taken by Government to reduce the losses 
include adoption of modern techniques of grain preservation, 
training demonstration and publicity, development of marketing 
Infrastructure, godowns, cold storage chain, transportation 
facilities and promotion and dispersal of agro·processlng units. 

Scheme for Micro Elements 

494. SHRIMATI SUMITRA MAHAJAN' Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to formulate any 
scheme for testing of micro elements of soli; and 

(b) If so, the unancial assista-nce proposed to be provided 
to Madhya Pradesh under the scheme? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI SOMPAL): (a) Yes, Sir. The Government 
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has formulated a Centrally Sponsored Scheme entitled 
"Balanced and Integrated Use of Fertilisers" for implementation 
during IXth Plan. The scheme has an important component of 
strengthening of soil testing labouratories In the country both for 
testing major and micro nutrients. 

(b) Alter final approval of the scheme by the Govern-
ment, administrative approval of the scheme will be Issued to 
State Governments Including Madhya Pradesh for Inviting 
proposals for release of funds. 

(English] 

Waiting Liet for Telephone Connections 

495. SHRI BHIM DAHAL: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of persons on the waiting Hst for tele-
phone connections in Sikkim at present, district-wise; 

(b) the number of telep"one connections allotted during 
the last three years till date, district-wise; and 

(c) the steps the Government propose to take to clear 
the waiting list in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
the number of persons on the waiting list as on 1.11.98 distrlct-
wise in Sikkim is as under: 

.. --_ .. -~--.---~------------------
District Waiting List 

East 

West 

North 

South 

5177 

499 

50 

254 

(b) the number of telephone connection provided, 
district-wise, during the last three years In Sikklm Is given 
below: 

District 

East 

West 

North 

South 

.-~-.~--.-.~ -.~ .. -~~--.~---.----

95-96 

500 

175 

39 

90 

96-97 

1028 

133 

34 

205 
.- ----~---

97-98 

1811 

40 

90 

934 

(c) the Department proposes to expand 14 existing 
telephone exchanges and to set up 7 new telephone exchan-
ges in Sikkim by 31.3.99 to clear the present waiting list by 
providing about 6000 new telephone connection more during 
the current year. 

[Translation} 

Remote Controlled Plane 

496. SHRI RAJENDRA AGNIHOTRI: 

SHRI ANAND RATNA MAURYA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news-Item captioned "Kashmir mein Pahli bar 
Remote chalit do chhote Viman mile" appearing in 'Oainlk 
Jagran' dated November 5, 1998; 

(b) If so, the facts of the matter reported therein; 

(c) whether the Government have registered their protest 
to the Government of Pakistan in this regard; and 

(d) If so, the reaction of the Government of Pakistan 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL): (a) to (d) Security forces in 
the State of Jammu & Kashmir had recovered bodies of two 
Remote Controlled Airborne Aerodynamic Modules (RCAAM) 
an components of one engine from a forest in Rajourl on 3 
November, 1998. Government is aware olthe efforts of terrorists 
In Jammu & Kashmir to obtain sophisticated weapons with 
active assistance from across our border. Government has on 
various occasions, strongly urged Pakistan to cease its support 
to trans-border terrorism in Jammu & Kashmir. Government is 
carefully monitoring the situation and is taldng all steps necessary 
to safeguard the security and territorial integrity of the country. 

{English} 

UN Convention on Refugees 

497. SHRI MADHUKAR SIRPOTDAR: 

SHRI ANA NT GANGARAM GEETE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Government have considered the question 
of invoking UN Convention on Refugees in relation to J&K 
oustees who are presently housed In refugee camps; 

(b) if so, the result therecf; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (c) No, Sir. The 1951 
UN Convention Relating to the Status of Refugees applies to 
refugees across International borders. The question of the 
Government considering invoking the Convention in relation to 
J&K refugees does not arise as Jammu and Kashmir is an 
Integral part of India. Further, India is not a party to this 
Convention. 

(b) Does not arise. 
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(Translation] 

Support Price of Sugarcane 

498. SHRI VIRENDRA VERMA: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Government are aware that crushing 
season 1998-99 has commenced but State Govemments except 
Punjab have not declared the support price of sugarcaroe; and 

(b) if so, the steps being taken by the Union Government 
to remedy the situation? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Neither the 
Government of India nor the State Governments declare the 
support price of sugarcane. Government of India fixes the 
Statutory Minimum Price (SMP) of sugarcane under the 
provisions of the Sugarcane (Control) Order, 1966. It is that 
Statutory Minimum Price below which no producer of sugar can 
pay to the sugarcane growers. State Governments declare the 
State Advised Price (SAP), which are generally higher as 
compared to SMP. Government of India Is not Involved when 
the State Governments declare the SAP. For the sugar season 
1998-99 (Oct.-Sept.), the Government of India has already fixed 
the SMP of sugarcane at Rs. 52.70 per quintal linked to a basic 
recovery of 8.5% subJectto a premium of Rs. 0.62 for every 0.1 "10 
point increase in the recovery above that level. 

Loeeee Suffered by DoT 

499. SHRI SURENDRA PRASAD YADAV (JAHANABAD): 

SHRI SURESH WARPUDKAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Department of Telecommunications 
has suffered heavy losses due to the negligence of the Officers 
and especially due to the fact the different rules have been 
framed for different places for cellular operators; 

(b) if so, whether any Inquiry has been conducted by the 
Government into the same; 

(c) If so, the outcome thereof, and 

(d) the reaction of the Government thereto and the stepa 
taken by the Government to make good the said losses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
No, Sir. Department of Telecom has not suffered any loss due 
to the negligence of its officers In framing rules or due to any 
other reason relating to cellular operations by the private 
operators. It has also not suffered any loss on account of the 
terms and conditions of awarding the licences for the Metro 
cities i.e .. Mumbal, Delhi, Calcutta and Chennal being different 
than those for the Telecom Circles whose geographical areas 
generally correspond to that of a State. 

(b) to (d) Does not airse In view of (a) above 

Telephone Out of Order In U.P, 

500. SHRI JAGAT VIR SINGH ORONA: 

SHRI RIZWAN ZAHEER KHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware that the rural 
communication system in Uttar Pradesh especially in its Northern 
areas generally remains dead and telephones lying out of order 
are not attended to even on written and verbal complaints In 
Kanpur; 

(b) if so, the reasons therefore; 

(c) the effective steps being taken by the Government to 
improve the functioning of communication system In the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAY~STHA): (a) 
No Sir, the rural communication system Is being paid proper 
attention and faults reported are being rectified with minimum 
possible time. With the introduction of electronic exchanges in 
rural areas performance of rural telecom network has Improved. 
The faults are being attended as and when reported. 

(b) Does not arise in view of (a) above. 

(c) The following steps are being taken to improve the 
functioning of communication system; 

(I) All the electro-mechanical exchanges are being 
replaced by latest State of Art modern electronic 
exchanges. 

(II) Overhead lines are being replaced gradually by 
underground Jelly filled type cables. 

(ill) Replacement of old and worn out dropwire, 
housewiring telephone Instrument etc. 

(Iv) Replacement of old batteries of the exchanges. 

(v) Arranging additional engine alternators for areas 
where power supply is not reliable. 

(vi) Reliable transmission media "ke optical fibre cable 
technology are being inducted in the rural network. 

(vII) WLL and TDMAlPMP technologies and satellite 
based VPTs will be used to provide the telecom 
facilities In remote and rural areas. 

Kaehmlr leeue 

501. DR. LAXMINARAYAN PANDEY: 

DR. T. SUBBARAMI REDDY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Ambassador of the USA, Mr. Richard 
Celeste has made uncalled for remarks about the Kashmir 
Issue; 

(b) if so, whether the Union Government have lodged Its 
protest with the US Government; 
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(c) the raactlon of tha US Govammant tharato; and 

(d) to what axtant India Is satisfied with tha clarification 
glvan by US? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) US Amba .. adorto India, 
Mr. Rlohard Ca.te on Octobar 8, 1998 was raported to hava 
stated 'we bellave that tha only way In which dlffarancas 
between India and Pakistan can ultlmataly ba rasolved Is 
through dlract bllataral discussions'. In rasponsa to a question, 
he was also reported as having said that 'I don't balleve that ona 
can view this solely as an intarnal maner' and that It had 
·reglonal and global ramllicatlons·. 

(b) This was takan up with the United States Govamment. 

(c) On October 7,1998 tha US Embassy In New Dalhl 
statad that the US Ambassador's ramarks ware quoted out of 
context. Later on, the US State Department clarlflad that thare 
was no changa In US polll."y regarding J&K. It was also stated 
that the Ambassador's ramarks were semantic In nature and not 
really slgnllicant from the US perspective. 

(d) Govarnment have notad the above clarifications. 

Onlo'nl'rr'latlon ProJacts 

502. SHRI RAMCHANDRA VEERAPPA: Will the PRIME 

MINISTER ba plaased.to state: 

(a) the datalls of ongoing major and medium irrigation 
projects In tha country of prasant Stata-wlsa; . 

(b) the estimatac;! cost and funds Incurred thereon tiN 
data; 

(c) whathar tha Governmant have review", tha poaltlon 
of tha ongoing Irrigation projects; 

(d) II eo, the datalls thareof; 

(a) II riot, tha raasons therefor; and 

(f) the maasuras baing takan by the Govammant In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Tha Stata-wise 
details of ongoing major and medium Irrigation projects, their 
estimated costs and expendltura Incurred on tham upto tha end 
of VIII Plan Is glvan In the encloaed statement. 

(c) to (f) The position of varloU8 ongoing Irrigation projects 
Is reviewed every year doing Annual Plan cfllcuaalons of 
the States In Planning Commission. In addition, Cantral 
Watar Commission allo monitors tha progr ... of Important 
proJects. 

Statament 

Details of Major & Medium Ongoing Irrigation Projacts In the Country State-wis. 

51. State No. of Ongoing Lat.st Estd. Cum. Expdr. No. of on- Latasl Cum. Expelr. 
No. major projacts cost (Rs. Cr.) upto and going ma· Estd. upto and 

during IXth of VIII dlum pro- Cost ofVlllth 
Plan. Plan jacts du- (Rs. Cr.) Plan 

(Rs. Cf.) ring IXth (Rs. Cr.) 
(Antd.) Plan. (Antd.) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 12 10130.44 4754.95 20 623.34 323.51 

2. Arunachal Pradesh 

3. Allam 4 432.82 211.48 9 165.92 9$/.72 

4. Bihar 15(-1 ). 7385.53 2105.27 29 1065.18 429.37 

5. Goa 2(-1 ). 678.59 258.65 40.00 2.40 

6. Gujarat 9 23300.92 6522.47 9 337.53 260.02 

7. Haryana 5 1013.51 725.67 Nil 

8. Himachal Pradesh 150.78 7.47 11.30 11.26 

9. Jammu & Kashmir 151.18 122.84 9 223.55 55.88 

10. Kamataka 14 11190.19 5131.84 15 843.'7 510.72 

11. Kerala 7 1879.50 942.41 5 478.93 150.58 

12. Madhya Pradash 25(-2)· 10729.55 3131.15 32 10'2.09 731.15 
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-_._--- .-.. .. _-_ ... _._- -----------
2 3 4 5 6 '7 6 

- -- ------ -- .. ----~----.- ---- --.. -.-.-.. ~----- --,._--_._--

13 Maharashtra 36 12958.17 5374.43 66 2076.06 1021.98 

14 .. Mantpur 2 491.65 225.85 2 6~.58 56.50 

15. Meghalaya Nil 17.81 8.14 

16: Mizoram Nil Nil 

17. Nagaland 111.02 2.95 Nil 

18. Orissa 6(-1)' 4953.85 1156.55 ,. 499.95 410.23 

19. Punjab 1(-1)' 3379.53 2704.93 88.49 0.20 

20. Rajasthan 3(-2)' 4692.81 2346.01 6 240.24 12.22 

21 Sikkiln Nil Nil 

22. Tamil NaC\u Nil 2 103.75 29.53 

23 Tripura Nil 3 154,00 92.96 

24. Uttar Pradesh 19(-1)' 7539.44 3339.74 2 54.81 39.99 

25. West Sengal 4(-1)' 2037.41 938.83 17 90.42 60.78 
•. ____ -.0. _____ -----______ ... _._ .. _. __ ._---_. __ .-._-_.-------- ... _._--- --'" 

Total 172 103186.89 

-10' 

162 

• Deduction for 1.5. Projects counted more than once. 

[EngliSh] 

lSI Actlvltie. in India 

503.SHRIMATI KAMAL RANI: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Government have registered their protest 
In various international fora or had expressed its reaction to 
Pakistan rE'garding disturbance created in various parts of the 
country and the interference in internal matters 01 the country 
by the Inter-Services Intelligence 01 Pakistan during the last 
three years. till date; 

(b) if so. the details thereof; and 

(e) the response of the Pakistan Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL): (a) to (c) Government has 
appropriately and effectively registered their protest in various 
international fora against Pakistan's interference In the Internal 
affairs of our country. Government has also conveyed their 
concern regarding these activities to Pakistan ai all levels. This 
matter was r"cently taken up during discussions between the 
Foreign Secretaries 01 India and Pakistan In October, 1998, and 
between the Home Seeretary of India and Interior Secretary of 
Pakistan in November, 1998. During these talks, Pakistan was 
urged to take practical steps on the ground to demonstrate its 
sincerity In tackling the issue of terrorism. It was also given 
detailed evidence regarding its role in recruiting, training, 

39003.29 240 8283.62 4424.12 

arming, financing and infiltrating terrorists Into India, and was 
asked to close down training camps In Pakistan and Pakistan 
Occupied Kashmir and also hand over terrorists and fugitives 
who have been given sanctuary in Pakistan. Regrettably. 
Pakistan has not ceased its attempts to interfere in our internal 
affairs and official Pakistani support to terrorist organisations 
operating In various parts of India continues. Government 
remain firm in their resolve to take aU measures necesaary to 
safeguard the country's security and territorial Integrity. 

[Translation] 

Global Mobile Peraonal Communication by Satellite 

504. DR. RAMKRISHNA KUSMARIA: 

SHRI ANAND AATNA MAURYA: 

SHAI RAJENDRA AGNIHOTRI: 

SHRI PRASAD BABURAO TANPURE: 

SHRI S.S. OWAISI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the proposals have been cleared for the 
global mobile per.oonal communication by satellite; 

(b) H so, the details thereof; 

(c) the main features ofthis system alongwith the names 
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of places identified where the said system Is likely to be 
introduced first; 

(d) whether private companies have been allowed to 
set gateways under the Government autt-orlty in this field; 

(e) whetherVSNL is likely to lose its revenue on account 
of the said decision; 

(f) if so, the details thereof and the steps taken or 
proposed to be taken to compensate VSNL for loss; and 

(g) the precautions taken by the Government in regard 
to security considerations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
and (b) Yes. Sir. One specific proposal I.e. from MIs. Iridium 
India Telecom limited (IITL) for operation of Global Mobile 
Personal Communication by Satellite (GMPCS) Service has 
been cleared by the Government and a provisional licence 
agreement for operation of the service was signed with the 
company on 28.10.98. 

(c) It is a Low Earth Orbit (LEO) System, providing global 
coverage. The system provides for a unique number for the 
subscriber and Global mobility in other countries where It has 
been authorised for operation. MIs. IITL Is yet to market its 
services in India. The details in this regard are not available with 
the Government. 

(d) Yes, Sir. The Government after considering all 
aspects has stipulated that Gateways (Earth Stations) for all 
licensed systems would be located in India and their operation 
and maintenance would be with an authorlty/organisation 
deSignated by the Government. 

(e) and (f) It will be possible that oertaln calls In the CGMPS 
service will be established bypassing the International Gateway 
Switch of VSNL. However, the licence agreement provides that 
VSNL will be compensated when the International Gateway is 
bypassed. 

(g) Specific proposals for GMPCS licence are cleared 
from the security angle by a High Level Inter-ministerial Commi-
ttee conSisting of Secretaries of Department of Telecom, 
Department of Space and the Secretaries of the Departments! 
Organisations dealing with security related issues. 

Extraction of Sea Mlnerala 

505. SHRI ANAND RATNA MAURYA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment propose to invite parti-
cipation of the private sector In the programme for development 
of technology for extraction of minerals from ocean; 

(b) If so, the details thereof; and 

(c) the time by which the final decision Is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 

MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR 
M.R. JANARTHANAN): (a) As of now, there Is no proposal for 
inviting the participation of private sector, In the development 
of technology for extraction of minerai resources from the 
ocean. 

(b) 

(c) 

{English} 

Does not arise. 

Does not arise. 

Extenalonof Operational Juriadlctlon of MTNL 

506. SHRI K.P. MOHAN: 

SHRI BRAJA KISHORE TRIPATHY: 

SHRI T.R. BAALU: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Governmenl propose to hand over the 
Chennai and Greater Chennai Telephones from the control of 
the Department of Telecommunications in Mahanagar Tele-
phone Nigam Limited; 

(b) If so, the details thereof and the reasons therefor; 

(0) the parameters being adopted for transferring such 
telephones to M.T.N.l.; 

(d) whether the Government have any proposalto Install 
a separate exchange for the use of Internet consumers at 
Chennal; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Government has not taken any decision. 

(b) and (c) In view of (a) above, the question does not arise. 

(d) Yes, Sir. 

(e) As a part of National Internet Backbone, It Is proposed 
to set up Internet node at Chennai also. 

Cultivation at Rice 

507. SHRIMATI RANEE NARAH: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Government 01 Assam has approached 
the Union Government for providing help for cultivation of rapid 
growing summer rice: and 

(b) If so, the decision taken by the Union Govemment 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) There Is no 
specific proposal of the Govemment of Assam under the on-
going Centrally Sponsored Scheme of Inntenlive Cereals 
Development Programme-Rice lor assistance on cullivation 
of summer rice. How~ver. Agricu~ure Production Commi-
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ssloner, Govarnmant of Assam In his letter of 1Bth November, 
199B has suggested area Increase under summer rice as one 
of the thrust araas undar the strategies for doubling food 
production In the Stata of Assam during the naxt t.n yaars. 

(Trans/atlon] 

Pending Scheme of GuJarllt Plan 

SOB. SHRI JAYSINHJI CHAUHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of schemes/projects of GuJarat 
Government lying pending with the Union Government for 
clearance; 

(b) the time slnee when thasa proJacts are lying pandlng 
and the reason. therefor; and 

(c) the time by which a final decision Is likely to be takan 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) to (c) The Infor-
mation received from GuJarat Government Indicates that there 
are 22 SchemeslProJects pending with various Mlnlstr1es such 
as Environment and Forest, Rural Areas and Employment, 
Agriculture, Power .tc. No propo.al Is pending with Planning 
Commission for approval. 

Tran.mle.lon Rel.y StatlonICentra In A ••• m 

509. SHRI A.F. GOLAM OSMANI: Will tha PRIME 
MINISTER b. pl •••• d to stat.: 

(a) the detalla of Doordarshan Rel.y Statlons/Cantr.s 
In the Stat. of As.am with locations thereof; 

(b) whether the Gov.rnment are aware of the poor 
raceptlon In the Lowar Assam Districts of Barpeta, Bongaigaon, 
Dhubrl, Kokrajhar and Goalpara; 

(c) If so, the d.talls thereof; 

(d) whather the Govarnment propose to strengthen the 
sYlt.m to m.ke Medium Wave Broadcasting available over the 
region by .ettlng up a powerful permanent Station either at 
Barp.ta or Bongalg.on; and 

(.) If 10, the d.t.11s th.reof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAOVI): (a) A atat.m.nt Is .nclosed. 

(b) and (c) Wha,.a. TV cov.rage to Bongalgaon, Dhubrl, 
Kokrajh.r .nd Goalpara Is being provided by Low Power 
Tran.mltters, oparatlng at th.se places, Barp.ta II •• In 
coveraga range of High Power Transmmars, functioning at 
Guwahatl. 

(d) No, Sir. 

(a) Does not .rise. 

St.tement 

Existing TV Transmitters in Assam 

High Power Tranemltt.r 

Dlbrugarh 

Guwahatl 

Silchar 

Low Power Tr.n.mittar 

Bong.lgaon 

Dhubrl 

Dlphu 

Goalpar. 

Golaghat 

Haflong 

Hatslnghlmarl 

HoJal 

Jorhat 

Kokra/har 

Lumdlng 

Margherlta 

Nagaon 

Nazira 

North Lakhlmpur 

Sonarl 

Tezpur 

Tlnlukla 

Dlbrugarh (DO 1/) 

Slichar (DO 1/) 

Vary Low Power Tr.nemmer 

Dlgbol 

Tr.n.poear 

Guwahatl 

Cyclone Vlctlrne Relief 

510, SHRI ARVIND KAMBLE: Will the PRIME MINISTER 
b. pl •••• d to state: 



97 Written Answell Agrahayana 11, 1920 (Saka) To QUNtlons 98 

(a)" whether the Prime Minister had announced an 
amount of Rupees Fifty thousands In addition to the amount to 
be provided as relief by the Government of Gujarat; 

(b) whether the funds so announced have since been 
paid to the dependents of each of those who died In cyclone, 
rains and heavy floods In the various districts of Gujarat such 
as Kutch and Jam Nagar recently; 

(c) the numberof persons who died in these districts and 
their dependents have not received the above relief so far; 

(d) If so, the reasons tharefor; and 

(e) the steps taken by the Prime Minister's Office In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGAICUL TUAE (SHAI SOMPAL): (a) to (e) Questions relating 
to Prime Minister's National Relief Fund are not admissible 
under relevant provisions olthe Rules of Procedure and Conduct 
of Business In the Lok Sabha since the corpus of the Fund Is 
constituted entirely from voluntary contributions and not from 
any allocation out of the Consolidated Fund of India and 
sanction of grants from the Fund Is entirelY at the discretion of 
the Prime Minister. 

It Is primarily the responsibility of the State Government 
concerned to undertake relief and rehabilitation measures from 
the allocation under Calamity Aellef Fund (CAF), to which the 
Central and State Government contribute In the ratio of 3:1. As 
per reports available from the State Government, 189 and 954 
persons reportedly died In Jamnagar and Kutch districts In the 
cyclone of June, 1998. 

Production of V.g.table •• nd Pu .... 

511. RAO INDERJIT SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) the details of the total production of onions, potatoes, 
tomatoes and pulses In Haryana and other States in northern 
parts of the country during the past six montha, month-wise and 
State-Wise; 

(b) whether the Union Government hllve provided any 
help directly to farmers to boost the production of those Items; 

(c) If so, the details thereof; and 

(d) the steps contemplated by the Government to boost 
the production of the above Items? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI' SOMPAL): (a) Month-wlse details on 
the production of onion, potato and tomato are not estimated. 
However, production datells of pulses during Kharlf season In 
Haryana and other States In northern part of the country are 
furnished below: 

State 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Punjab 

Uttar Pradesh 

Production of Kharlf Pulae. 
As advanced UllmatN 

(1998-99) In 000' tonn.s 

60 

21 

30 

67 

850 

(b) to (d) Government of India Is Implementing two Central 
Sector Schemes namely, (i) Production and Supply of Vegetable 
Seeds and (II) Development of Root and tuber Crops. These 
schemes provide the Incentives to the farm.rs through supply 
of quality seeds of Improved varl.. of vegetable through 
mlnlklts which Includes onion, potato, tomato and other 
vegetable In Haryana and other States of the country. In case 
of pulses, Incentives to the farmers are being provided through 
State Governments on the use of certified seeds, rhizobium 
culture, micro nutrients, sprinkler set., Improved farm 
Implements, plant protection equipment, etc. under the Centrally 
Sponsored Scheme on "National Pulses Development Project" 
to motivate the farmers to adopt the Improved production 
technology to Increase the pulses production In the country 
Including Haryana. 

{Transl.tlon] 

Pending Irrlg.tlon Projecte of Bihar 

512. SHRI MOHAMMAD ALI ASHRAF FATMI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether several Irrigation projects of Bihar are 
pending for the consent of Nepal Government; 

(b) if so, the details of such projects and since when 
these ,ara lying pending; and 

(c) the Initiatives being taken by the Union Government 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRISOMPAL): (a) A few water resources 
development projects to be developed jointly by' india, and 
Nepal In Napal territory, benefmlng both Bihar and Nepal have 
been identified and are under negotiation with Government of 
Nepal, 

(b) and (c) Sapta Kosi High Dam, Kamla and Sagmall 
Projects were under consideration of both the Governments for 
a number of years. Sapta Kosi High Dam Project has be.n 
under active discussion In Joint Commmee of Experts constituted 
for the purpose In 1992, Kamla and Bagmatl Projects are also 
underdlscuaalon In the Joint Commmee of Experts reconstituted 
as Joint Team of Experts In 1996. All thethrae projects ara under 
preliminary stages of discussion, 
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(English) 

Backlog Vacancies 

513. SHRI SATNAM SINGH KAINTH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is backlog In every department of 
Central Government as well as State Governments regarding 
posts reserved for SCs and STs; 

(b) if so, the details thereol as on date alongwlth the 
reasons therefor; and 

(c) the Union Government propose to take effective 
steps to fill up the vacant posts reserved for SCs/STs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR 
M.R. JANARTHANAN): (a) and (b) No, Sir. However, reservation 
in posts in the State Governments is out-side the purview of the 
Central Government. 

(c) Instructions already exist which provide for ban on 
de-reservation of reserved vacancies in direct recruitment and 
temporary diversion of unfilled reserved vacancies in promotion 
quota to direct recruitment quota and extended zone of 
consideration for promotion. In addition, Instructions have also 
been issued from time to time emphasising the need to ensure 
timely filling liP of the posts by making second attempt for 
recruitment If the first attempt to effect recruitment falls. 

Improvement of Telephone Service. In Western 
Rajaethan 

514. COL. SONA RAM CHOUDHARY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the functioning of telecom services like 
maintenance and working of telephone exchanges STD, PCOs 
and telephone Is unsatisfactory In Western Rajasthan especially 
in Jalsalmer and Barmer districts; 

(b) If so, whether the Government are aw.are that there 
i. shortage of equlpments, material and skilled manpower for 
Installations, maintenance and to attend people's complaints 
quickly; 

(c) If so, whether the Government propo.e to take 
remedial measu,..s to Improve Telecom services In these 
districts and to attend to Public Complaints promptly; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABiNDRA PURKAYASTHA): (a) 
No, Sir. Telecom Services in Western Rajasthan Including 
Jaisalmer and Barmer Districts are functioning satisfactorilY. 

(b) Not applicable in view of (a) above. 

(c) Constant monitoring is done to review the 
performance of telecome services. Customer Service Centres 
have been opened to attend the Public complaints promptly 

and Telephone Adalats/open Hou.e Session. are also being 
held for proper disposal of the complaints/sugge.tions. 

(d) Does not arise in view of (c) above. 

Lifting of Economic Senetlcn. 

515. SHRI ARJUN SETHI: 

SHRI A.F. GOLAM OSMANI: 

SHRI MADHAVRAO SCINDIA: 

SHRI SUSHIL KUMAR SHINDE: 

SHRI JAGDAMBI PRASAD YADAV: 

DR. T. SUBBARAMI REDDY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the USA and other countries have relaxed! 
lifted the economic sanctions Imposed recently in th. wake of 
Pokhran tests against India; 

(b) If so, the details thereof; and 

(c) whether the USA has made it a pre-conditlon to 
signing of Comprehensive Test Ban Treaty to relaxllift the 
economic sanctions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl): (a) and <II) The US President 
was recently provided authority by the US Congress to weive 
for a period of one year some restrictive measures imposed on 
India. In partial exercise of this authority, the US Govemment 
has decided to waive measures relating to: 

(i) Restrictions on assistance through the EXIM Bank, 
Overseas Private Investment Cooperation (OPIC) 
and the Trade Development Authority. 

(II) Rutrlctlons on US Banks, and 

(III) Resumption 01 International Military Education .nd 
Training (IMET) programme to facilitate limited 
education and training cooperation between the 
uniformed forces of the US and India. 

These waivers are in addition to removal of restrictions on 
finance and credit guarantees for agricultural commodities, 
medicine. and fertilisers, which were exempted earlier in 
July 1998. 

(c) A high level Indo-US dialogue Is underway to discuss 
CTBT and other issues related to disarmament and non-
proliferation. The dialogue is intended to bring about a better 
understanding between India and the US and lead to an overall 
improvement of relations. Neither side has approached this 
dialogue in a spirit of trading concessions, nor has any side set 
any pre-condltlons. The diaiogue is continuing. 

[Translation} 

Construction of Dam 

516. SHRI AMAN KUMAR NAGRA: Will the PRIME 
MINISTER be pleased to state: 
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(a) whether the Union Government are aware the.t due 
to Intermittent rain In Ambala region of Harvana there Is heavy 
damage of crops in the absence of concrete dam; 

(b) If so, the details thareof; 

(c) whether any proposal Is pending with the Union 
Government for construction of dams In Ambala region of 
Harvana State;. 

(d) If so, tha details thereof; and 

(a) the time by which tha dams are Ilkalylo be constructed 
in the region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (a) Information Is being 
collected from the State Government. 

[English} 

Plan Alloclition 
517. SHRI ANANT KUMAR HEGDE: 

SHRI SANDIPAN THORAT: 

Will the PRIME MINISTER be pleued to state: 

(a) the details of allocation made, actually released and 
amount utilised by the State Governments during the Eight Plan 
period; 

(b) the reasons for non-utilisation of funds by the State 
if any; 

(c) the details of any diversion offunds released t6 State 
Governments alongwlth the reasons therefore; 

(d) whether Union Government hava evoJved ·any 
monitoring mechanism for the implementation of allocated 
fund; and 

(e) the details of action taken/proposed to be taken to 
check the diversion of funds during the Ninth Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) to (e) The Plan 
outlay of States consist of Central Assistance as well as StiltP.'~. 
Own Resources (SOR). The details 01 Plan aliocation/Centr,,1 
Assistance Released to different States and the expenditurfl 
Incurred In the Eighth Plan are Indicated in the attached 
statement. The expenditure in some States has been less as 
compared to the Plan outlay, which is generally be-cause 01 
Inadequate resource mobillsationon the part of the concerned 
State Governments. No information pertaining to diversion of 
Centrel Plan assistance by the State Governments beyond the 
permiSSible limits has come to notice. The progress 01 
Implementationof State Plans is reviowed at the time 01 Annual 
Plan discussions in the Planning Commission. Vanous Central 
Mlnlstrles/Departments of Government of India also monitor 
implementation of State Plan schemes conc.erning them. 
Monitoring would be undertaken during the Ninth Plan also to 
check any diversion of funds. 

Plan Outlay/Anticipated ExpendlturelCentral Assistance Released During the Eighth Plan 

(Rs. Grore) 
-- ------------- ._----------- . 

51. States Plan Anticipated Central 
No. Outlay Expenditure Assistance 

(at 1991-92) Released 
prices) 

-----.... --_._---

2 3 4 5 
.. _"--- _ .. - ------------ .. ----.--

1. Andhra Pradesh 10500.00 12931.00 6757.86 
(10,006.50) 

2. Arunachal Pradesh 1155,00 1739.20 1693.98 
(1,306,92) 

3. Assam 4662.00 4980.68 4914.07 
(3,761,45) 

4. Bihar 13000,00 5507.92 4870.75 
(4,201.83) 

5. Goa 761.00 840.64 263.55 
(641.14) 

6. GUJarat 11500.00 11848.60 2707.56 
(8,962.21 ) 

7. Haryana 5700.00 5024.62 1292.0"7 
(3,793.51) 

8, HllDIlChal pradesh 2502,00. 3494.73 2286.19 
(2,634.51 ) 

----.---- - --" 
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2 3 4 5 

9. Jammu & Ka,hmlr 4000.00 4397.14 8920.97 
(3,301.95) 

10. Kamataka 12300.00 14863.36 3123.43 
(11,250.15) 

11. Kerala 5460.00 7052.57 2374.87 
(5,249.79) 

12. Madhya PradHh 11100.00 12328.69 3467.83 
(9,414.14) 

13. Mahara,htr, 18520.00 26129.38 6509.37 
(19,537.24) 

14. Manlpur 979.00 1207.75 1261.36 
(905.19) 

15. Meghalaya 1029.00 1087.30 1073.72 
(831.00) 

HI. Mlzoram 763.00 1051.06 1105.76 
(796.46) 

17. Nagaland 844.00 801.41 1211.75 
(603.11) 

18 Oris .. 10000.00 7150.30 2873.96 
(5,383.71) 

19. Punjab 6570.00 6286.44 4157.82 
(4,786.30) 

20. Rajasthan 11500.00 12038.65 3562.83 
(8,983.79) 

21. Slkklm 550.00 708.86 711.27 
(534.87) 

22. TamU Nadu 10200.00 14015.91 5490.99 
(10,558.47) 

23. Trlpura 1130.00 1353.77 1363.88 
(1,027.12) 

24. Utlar PradNh 21000.00 20001.05 10499.66 
(15,208.93) 

. 25. Wut eangal 9760.00 8241.98 3635.38 

6,137.84 

Total (Statu) 175485.00 185083.01 84130.68 
(139,81B.11) 

FVne In brllCkata .,.. on lila basis of 1991·92 pm •. 

• AcUII Expendltura lor 1892-93 to 1995-96 IUld RaviHd Estimates for 1996-97. 

Drought 

518. SHRI TATHAGAT SATPATHY: 

SHRIMATI JAYANTI PATNAIK: 

SHRI RANJIB BISWAL: 

WOI tha PRIME MINISTER be ple .. ecI to stata: 

(a) whether the Government have made .ny ....... 
ment of thelouea luatalnecl by Orlala and varioul othar State, 
due to aeve,. drought during the current year; 
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(b) If 10, the at.PI tak.n to .nsur. tlm.1y help to the 
farmers and farm workers In the State; and 

(c) the details of the Central assistance provided to 
Orlasa and other States for combating drought situation In the 
Stat •• ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) It Is primarily the 
r.sponllbility of the State Governments concerned to undertake 
rellel and rehabilitation measures lrom the allocation under 
Calamity Relief Fund (CRF), to which the Central and State 
Governm.nts contrlbut. In the ratio 01 3:1. In addition to CRF, 
aSllstanc. II provided to the Statas lrom the National Fund lor 
Calamity R.Uef (NFCR) In the event of calamltl.s 01 rare 
.. verity. Th. Gov.rnm.nts 01 Orlasa and Rajasthan had rec.ntly 
requ.sted for ualstanc. from the NFCR In the wake of drought. 

Th. details of allocation mad. and Central share released 
to Orlasa and Rajalthan during 1998-99 under CRF Is Indicated 
below: 

(Rs. In crore) 
Calamity Rellel Fund 

Orissa 

Rajasthan 

Allocation C.ntral 

54.36 

198.56 

share 

40.77 

148.92 

Central 
share 

released 

40.77 

111.69 

In "Iponse to the Memorandum submitted by the 
Gov.mm.nt of Orlasa for a .. lstanc.'rom the NFCR, a Central 
T.am visited the Stat. for a ..... m.nt of the situation and had 
submitted Its report. Th. report Is under procus a. p.r the 
established procadure. Th. M.morandum rec.lved from the 
Gov.rnm.nt of RaJuthan for ualatanc. from the NFCR Is also 
und.r proc .... 

GrolMlw ..... 
519. SHRI NRIPEN GOSWAMI: Will the PRIME MINIS-

TER be pleued to 111M: 

(I) wheth.r I conf.r.nc. of Stat. Mlnlst.rs was held 
rec.~ to dllcuu the draft blH of the Union Govemment to 
r.gulate the tapping of ground water; 

(b) If .0, the outcom. th'reOf; 

(c) wheth.r the wat.r l.v.1 In most of the States has 
drastically reducad over the years; and 

(d) If so, the steps propOlad to be taken by the Union 
Gov.rnment to check this trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) Queatlon does not arlae. 

(c) Long term oblervatlons made by the C.ntrsl Ground 
Water Board hav.lhown a state 01 both rlae and fall in the lavel 
01 ground water in various Statas. 

(d) The steps taken by the Union Government to check 
the declining trend in ground water l.v.1 Includes: 

(1) Constitution 01 Central Ground Water Authority under 
the Environment (Protection) Act, 198610r regulation 
and control 01 ground water management and 
dev.lopment. The Authority has been holding 
periodical meetings to, Inter-alia, advise the State 
Governments to take sultables measur .. to pheck 
over-exploitation In view 01 decline In the level 01 
ground water and to asslstthe Authority In dlacharglng 
Its functions. It has also taken various measures lor 
creating mass awareness on the subject. 

(2) Circulation 01 a Model 8111 to all the StatealUnlon 
Territories to enable them to enact suitable legislation 
for regulation and control 01 ground water dev.lop-
ment. 

(3) Circulation 01 a Manual on artificial recharge of 
ground water to the Statea/Unlon Terrltorl.s to 
enable them to lormulate area Ipeclflc recharge 
schemes to check the declining trend In ground 
water level. 

(4) Implementation 01 a Central Sector Scheme on 
studies on recharge of ground wat.r In som. 'Ov.r-
.xplolted' areas 01 various Stlltes In the country. 

(5) Formulation 01 a Contrally Sponsored Scheme to 
a .. lst the States In artificial recharge 01 ground 
wat.r. This scheme Is at consultation stag8. 

Procurement of French Producte 

520. SHRI SHANTILAL PURSHOTTAMDAS PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Governm.nt have recommended 
to various StatealUnlon Territories to Procure French Products 
viz. French Medium Straws, Frozen Semen, Embrye Transfer 
Equlpmenta, Sheets French Medium and Castrators from French 
Multi-National Companies; 

(b) If so. the total amount of Central Assistance provided 
to various Statea/Unlon Territorl .. In lorelgn exchange/Indian 
rupee to procure these products during the past three years; 

(c) whether Indian manufacturers have offered thea. 
products at low ratas and If so, the difference in prices between 
Indian Companies and Multi-national Companiea; 

(d) whether the Government propose to hold an enquiry 
against officials protecting loreign companies and stsrt accep-
ting Indian products; and 

(e) II not, the reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) Th.re are three C.ntrally Sponsored Schemes 
namely, Extension 01 Frozen Semen Technology (EFST), 
Progeny Testing Programme (PTP) and Natlonal8ull Production 
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Programme (NBPP) under which assistance Ie provided to the 
states towards strengthening of breeding infrastructure and 
breed improvement programmes. Procurement of the equip-
ments and consumables mentioned above Is a part of the 
activities covered under the assistance. During the last three 
years the assistance provided to the State Governments under 
these three schemes amount to Rs. 5282.66 lakh. 

(c) More than a decllde ago Government of India 
formulated a system of quality testing of some of thelndlge'lously 
manufactured equlpments and consumables required in the 
frozen semen network. This was aimed as a measure of Import 
substitution. Products manufactured in India are tested for their 
quality at designated test laboratories of repute and thereafter 
recommended for procurement on the basis of test performance. 
Such quality certificates have been issued for Indigenously 
manufactured cryocans, guns, straws and sheaths. Priees of 
the indigenously manufactured item is cheaper than the 
Imported ones. Arrangements for quality testing Is made 
whenever an Indigenous manufacturer approaches this 
Department for a quality certificate. 

id) and (e) In view of answer given In (b) and (c) th, question 
does not arise. 

H.althy and educational Film. for Children and Youth. 

521. SHRI ANANT GANGARAM GEETE: 

SHRI MADHUKAR SIRPOTDAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether very few number of healthy and 'educational 
films are being produced by Doordarshan for the children and 
youth in the country; 

(b) If so, the reasons therefor and the details 01 such films 
produced durtng the last three years; lind 

(c) the stepataken by the Doordarstoanforthe production 
of healthy, educational and entertaining family films? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAOVI): (a) to (c) Suttleient number of programmes are already 
being telecast by Pra .. r Bharati, Doordarshan for children and 
youth. 7 programmesperweekon DD-111nd 2B-30programmes 
on 00-2 lire preaentiy being telecast. Besides this, Regional 
Kendras also teleeastsuch programmes regularly. The planning! 
production is done In such a manner so as to ensure a Judicious 
mix of healthy, educational and entertaining progremm ... The 
statement giving details of programmes produced by Door-
darshan under Commissioning Scheme during the last 3 years 
are attached as statement. 

Sgtement 

Details of the programmes produced by DoorrJatshan for 
chlldran and youth during the last 3 years 

S.No. Name of the Programme (with duration) 

1. Kitty (telefllm of 90 minutes) 

2. Suno Kahanl (serial of 13 episode) 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

1B. 

19. 

20. 

21. 

22. 
23. 

24. 

25. 

26. 

27. 

2B. 

29. 

30-

31. 

32. 

33. 

34. 

35. 

36. 

37. 

3B. 

39. 

To QUNtions 10B 

Prayas (serial of 13 episodes) 

Break Free (serial of 13 episodes) 

Band Kaliyan (telefilm of 50 minutes) 

Career Path (serial of 13 epls0des) 

Funtoosh Ka Funtoosh (sertal of B episodes) 

Football KI Wapsl (sertal of 10 episodes) 

Aakanksha (serial of 6 episodes) 

Hlp Hlp Hurray (serial of 7 episodes) 

Neav (sertal 01 13 episodes) 

Nanhe Jasoos (serial of 7 episodes) 

Chorl Chuppe (serial of 10 episodes) 

Natkhat Rani Badi Sayani (serial 01 6 episodes) 

Papa Jab Bachche The (serial of 1 episode) 

Khoj Khajana Khoj (serial of 6 episodes) 

Harl Bhari Phulwarl (sertal of 7 episodes) 

Apoorva (serial of 6 episodes) 

lara Hat Ke (serial of 7 episodes) 

Gagar Main Sagar (sarlal of 4 episodes) 

Teen Talk (serial 0113 episodes) 

Great Experiment (sarlal of 13 episodea) 

Ikdllm Tlkdam (serial of 4 episodes) 

Glrvl (talefllm 01 55 minutes) 

P.T. Master (serial of 7 episodes) 

A to Z (serial of 26 eplsodas) 

Hamare Gaurav (sarlal of 6 eplsod .. ) 

Dekha Parkha Sach (sarlal of 5 eplsodas) 

MHna Aur Pappu (.arlal of S episodes) 

Sargam (telefllm of 70 minute.) 

Noklddlng (serial of 24 episodes) 

Apoorva (telefllm of 55 minute.) 

School Bus (telefilm of 90 minute.) 

Babu (sertal of 7 eplsodas) 

Basta (t.lafllm of 55 minutes) 

Neana Gupta Talk Show (.erllli of 12 episode.) 

Uplabdhlyan (serial of 7 episodes) 

Pema Aur Joyous (telefllm of 30 minutes) 

Boond (serial of 4 episodes) 
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40. Neena (telefllm of 60 minutes) 

41. Choti Si Asha (serial of4 episodes) 

42. Saptrishi (telefilm of 60 minutes) 

43. Hum Sab Ek Haln (telefilm of 60 minutes) 

44. Educating the child (serial of 2 episode) 

45. Hum Bachche Hindustan Ke (serial of 6 episodes) 
. ------------ ------.--. 

Human Poverty Index 

522. SHRI SUBRATA MUKHERJEE: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the new Human Poverty Index (HPI-2) 
of United Nations Organisation; 

(b) whether the Planning Commission is considering 
the HPI-2 of UN as the base for defining poverty line in India; 

(c) if so, the details thereof; and 

(d) if, not the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) The Human 
Developmennt report, 1997 published by the United Nations 
Development Programme (UNDP) introduced the Human 
Poverty Index (HPI) in an attemptto bring together in a composite 
Index the different dimensions of deprivation of human life. HPI 
provides an aggregate human measure of the prevalence of 
poverty In a community by drawing attention to deprivation in 
three essential elements of human life, i.e., longevity, knowledge 
and a decent living standard. in order to capture the multiple 
dimensions of poverty in the industrialised countries, acomposite 
measure of poverty index named as HPI-2 has been Introduced 
in the Human Development report, 1998. This index is comprised 
of: 

(i) Deprivation in survival, measured by the percentage 
of the population likely to die before 60; 

(ii) Deprivation in knowledge, measured by the 
percentage of the population functionally iIIlterat_ 
lacking an abUity to read and write adequate for the 
most basic demands of modern society, such as 
reading instructions on a medicine bottle or reading 
stories to children; 

(Iii) Deprivation in economic provisioning, measured by 
the proportion of people whose disposable personal 
income Is less than 50 per cent olthe median, leaving 
them unable to achieve the standard of living 
necessary to avoid hardship and to participate In the 
'lIfe of the community; and 

(iv) Social exciusion, measured by the percentage of 
long-term unemployed (those out of work 12 months 
or more) in the total labour force. 

(b) No. Sir. 

(c) Does not arise. 

(d) The Index of HPI-2 is constructed for measuring 
poverty in the industrialised countries. 

Telephone Tower Survice In Bihar 

523. SHRI R.L.P, VERMA: Will the PRIMf MINISTER be 
pleued to state: 

(a) whether Telephone Tower Service in Giridlh, 
Hazarlbagh and Koderma Is satisfactory; 

(b) if not, the reasons therefor; 

(c) the funds allocated during the lastthree years for the 
purpose and money actually spend thereon, year-wise; and 

(d) the steps taken by the Government for providing 
satisfactory telephone service? 

THE MINISTER JJF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
The village public telephone services through MARR technology 
(Tower) is not very satisfactory in Glrldlh, Hazarlbagh and 
Koderma districts of Bihar. It needs improvement. 

(b) These areas are lightening-prone, Equlpments get 
damaged frequently by lightening, Due to lack of proper roads, 
rural areas are not easily acoessible. Therefore repairs takes 
considerably longer time, 

(c) Fund allocated and expenditure incurred for the last 
three years Is furnished below. 

Year 

1995-96 

1996-97 

1997-98 

Allocated fund 
Rs. 

1.60 Cr 

1.70 Cr. 

0.70 Cr. 

Expenditure incurred 
Rs. 

1,56,21,936/· 

1,67,93.423/-

67,81,1101-

(d) The following steps have been taken for the repair of 
thefauity equlpmenta, and to provide satisfactory servlen. 

(1 ) A repair centre has been set-up in the region. 

(2) Equipments damaged beyond repair are being 
replaced. 

(3) Suppliers of equipment are also being engaged 
for repair of the equlpments. 

(4) In future more reliable technologies will be 
used. 

Soli erosion and Flood Control 

524. SHRIASHOK PRADHAN:Wlllthe PRIME MINISTER 
be pleased to state: 

(a) whether the Government propose to evolve any 
special scheme to control the floods and soli erosion in the 
country; 
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(b) If so, the details thereof; 

(c) the time by which this scheme Is likely to be accorded 
sanction; 

(d) whether the Union Govemment have received any 
request from the Govemment of U.P. for special assistance for 
controlling the soli erosion In the State; 

(e) If so, the details thereof and the decision taken by the 
Union Government thereon; and 

(f) the allocation made by the Union Govemment to the 
State Government of U.P. during each of the last three years for 
the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) Schemes to control 
flood and soil erosion are formulated and Implemented by 
respective State Government according to the priorities fixed by 
them. Ganga Flood Control Commission and Brahmaputra 
Board under the Union Ministry of Water Resources have 
prepared comprehensive plans for flood management 
(including soil erosion) for Ganga and Brahmaputra basins 
respectively which have been sent to State Government for 
formulating detailed schemes and their Implementation. Central 
Government is providing grant to the States of Uttar Predesh 
and Bihar for specific anti erosion works to protect Gandak and 
Kosi embankments. A central scheme on flood proofing 
programme has been In operation In North Bihar during Eighth 
Plan which is being continued during Ninth Plan. Centrel Loan 
Assistance Scheme for undertaking Flood Management Works 
In Brahmaputra Valley forthe State of Assam Is also In operetlon 
since 1974-75. Funds In the form of special central assistance, 
as a one time measure, has also been released to Government 
of West Bengal during 1998-99 for undertaking top priority anti 
erosion schemes, on Ganga In the districts of Maida and 
Murshldabad. 

(d) Ves, Sir. 

(e) In accordance with the guidelines of the Planning 
Commission, the State Government of Uttar Pradesh has been 
advised to refer all schemes costing more than Rs. one crore 
to Ganga Flood Control Commission for examination. An 
amount of As. 47.951akh was provided to Government of Uttar 
Pradesh during 1998-99 towards expenditure Incurred by the 
State on anti erosion works of Gandak embankment. 

(f) The allocation made by the Government of India as 
annual outlay under State Plan to Government of Uttar Pradesh 
during the last three years under flood control sub sector 
(Including erosion control) are as under: 

(I) 1995-96 

(iI) 1996-97 

(III) 1997-98 

Rs. 1073.00 Lakh 

Rs. 1081.00 Lakh 

Rs. 811.00 Lakh 

Action P18n on Core Sector 

525. Dr. RAVI MALLU: Will the PRIME MINISTER be 
pklased to state: 

(a) whether Prime Minister's Action Plan on core sector 
prepared by the Planning Commission has chalked out a three 
pronged strategy to meet the basic food requirements In the 
country; and 

(b) If so, the details of the action plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRV OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) and (b) A Special 
Action Plan (SAP) has been prepared by the Government for 
doubling food production and making India hunger free in 10 
years. The agriculture development strategy envisaged In the 
SAP has been consciously interwoven with the country's food 
security concern. The SAP defines the scope offood production 
(to Include not only foodgralns I.e. rice, wheat, coarse cereals 
and pulses but also all major food Items including edible oils, 
sugar, fruits and vegetables, livestock products like milk, egg 
and meat and fish) and spells out detailed strategy and specific 
programmes to Increase the supply of various food Items In 
such a way that the demand for these Items for the entire 
population Is comfortably met and some exportable surplus 
also become available. A three pronged strategy, namely, (I) 
Increase In overall employment/Income by raising farm 
productivity; (II) provision of gainful supplementary employment 
through poverty alleviation schemes such as Jawahar Rozgar 
Volana, Employment Assurance Scheme; apd (iii) distribution 
of foodgralns through PDS at concesslonal prices to the poor 
has been chalked out to Increase the purchasing power of the 
poor to enable them to have access to basic food Items. 

Frulte end Vegetable. u.ed In Food Proce •• lng Unit. 

526. SHRI CHANDRA SHEKHAR SAHU: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of fruits and vegetables produced In India 
and are being used by Food Processing Units; and 

(b) the annual quantity of each such frultslvegatables 
produced and being used In the food processing units In public 
and private sector separately during each of the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Though almost all the 
fruits grown In the country are used to some extent In processing 
but the major fruits used are Mango, Citrus, Papaya, Apples, 
Pine-apple, Lltchy, Guava and Banana. Likewise the prominent 
vegetables that are used for processing are Peas, Onions, 
Garlic, Okra, Mushrooms and Gherkins. 

(b) DUring 1995-96, total production of fruits In India was 
41.5 million tons and that of vegetables was 71.5 million tons. 
Data regarding quantity of each fruit and vegetable used for 
processing Is not maintained. However, It Is e.tlmated that 
about 17 lekh tons of fruits arid vegetable. wa. u.ed for 
proce •• lng In 1995-96, 19.2 lakh tons In 1996-97 and 18.21akh 
tons In 1997-98 by all the units licensed u"der Fruit Products 
Orders, 1955. 
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HAM Summit 

527. SHRI A.S. GAVAI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government have received request from 
South Africa to help them in organising recently concluded 
NAM Summit; 

(b) If so, the details of help sought; 

(c) whether the Government have provided the 
necessary assistance; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. The Govemment 
did not receive any specific request from the Govemment of 
South Africa for help in organising the recently concluded NAM 
Summit. 

(b) to (d) Does not arise. 

[Translation] 

M.A.R.R. Syatem 

528. SHRI RAVINDRA KUMAR PANDEY: 

SHRI PRABHASH CHANDRA TIWARI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have reviewed the MARR 
(Tower) telephones installed in every State during 1998·99; 

(b) If so, whether most of the village PCO's Installed on 
MARR system are not functioning properly in the country 
particularly in Bihar; 

(c) If so, whether the Government are aware that 
telephone based on MARR system have not been installed as 
per rules as a number of Irregularities have been noticed in 
Installing these telephone in Bhagalpur, Banka and Goda 
districts of Bihar; 

(d) If so, the reasons therefor; and 

(e) the steps taken/proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Yes, Sir. 

(b) No, Sir. 

(I) As per status of VPT's report as on 30.9.98, the 
position .is as lollowlng 

Total MARR VPT = 1,73,246 
+ SCVHF 

VPT's fault In 
case of above. 

% fault 

22,153 

= 12.8% 

(II) In Bihar 

MARR installed 

MARR faulty 

% fault 

= 

= 
= 

9,858 

3,148 

31.9% 

(c) MARR (Tower telephones) In Bhagalpur, Banka, 
Goda Dlatt. in Bihar are Installed al per rule Ind no Irregularltiel 
have been noticed yet. 

(d) Question does not arise. 

(e) Question does not arile. 

Telegraph Offlcee Linked with FTC Sy .. m 

529. SHRI RAMCHANDRA BAINDA: Will the PRIME 
r.;,NISTER be pleased to state: 

(a) the number of telegraph offices In the country linked 
with Formatted Terminal Concentrator (FTC) sYltem; 

(b) the number of telegraph office out of them which cln 
transmit or receive messages only In Engllah al well as In 
English and Hindi both; 

(c) the time by which arrangements are likely to be made 
to transmit and receive telegrams In Hindi through FTC system 
from the telegraph offices at the places where this system Ia not 
available at present; and 

(d) the time bound plan formulated for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (I) 
169 telegraph offices are linked with Formatted Terminal 
Concentratorl. 

(b) All 169 telegraph offices can transmit and receive 
telegrams In English only. 

(c) Transmission and reception of telegrams is already 
In vogue through other menans like bilingual teleprinters, 
Electronic Key Boards, etc. Formatted Terminal Concentrators 
are also being made transparent to Hindi through additional 
Interfaces. 

(d) Since provision 01 equipment like FTC is part 01 
modemisatlon projecting telegraph service, It Is an ongoing 
process and no time frames have been fixed. 

[English] 

Food Parke 

530. SHRI DATTA MEGHE: 

SHRI MULLAPALL Y RAMACHANDRAN: 

Will the PRIME MINISTER be pleased to state: 

(I) the numberoflood parks that have been let up In the 
country, State-wlse; 

(b) whether any lood park has been! is being or is 
propOled to be let up in the Sate of Kerala, Maharalhtra and 
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West Bengal and the allocation mado during the current year; 
and 

(c) if so, the location thereof, the allocation made for 
setting it up and the extent of work completed on the project so 
far? 

NAQVI): (a) Prasar Bharati have intimated that Doordarshan 
has not received any proposals for making documentaries on 
rivers. 

(b) No such information is available either with the 
Ministry or with Prasar Bharati. 

THE MINISTER OF STATE IN THE MINISTRY OF (c) Does not arise. 
AGRICULTURE (SHRI SOMPAL): (a) Although the Ministry of 
Food Processing Industries has rendered assistance in a few {English] 
States to set up food processing Industrial estates or food parks. 
None of them has been completed as yet. World Conference on Dams 

(b) One Food Park in the State of Kerala and another In 
the State of West Bengal are being set up with the assistance 
from the Ministry. The Ministry has also received another 
proposal to set up a Food Park for preservation and processing 
of fish in West Bengal. 

(c) In the State of Kerala, the Ministry has approved 
financial assistance of Rs. 2.0 crores and has released Rs. 1.25 
crores so far for setting up of a Food Park at Kakkancherry, 
Malappuram District, Kerala. The project is under 
implementation and has incurred an expenditure of Rs. 5.50 
crores on land and land development, road, waste water 
management and facilities for power, communication water 
distribution. water tank, common facilities building, power 
distribution etc. 

Food Park In West Bengal is being set up at Dankunl, 
District Hooghly. West Bengal with the financial assistance 
approved by the Ministry amounting to Rs. 3 crores, out of which 
Rs. 75 lakhs has been released so far. The project Is under 
implementation for which 130 acres of land has been acquired, 
and steps have been taken for water supply and other 
infrastructure facilities. The company has already Invested Rs. 
3.5 crores in the project. 

Another food park is proposed in Mouza Chakgaria, District 
24-Parganas for preservation and processing of fish in West 
Bengal. This will be established at a project cost of Rs. 13.0B 
crores. It Is stili In the preliminary stage of implementation. 

{Translation] 

Documenblrle. on Rivers 

531. SHRI JAGDAMBI PRASAD YADAV: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of proposals received by Prasar Bharatl 
Board to make documentaries on rivers and the number of 
proposals out of them on which work have been started; 

(b) whether the former Minister of Information and 
Broadcasting had announced In September this year that 
documentaries on rivers would be made and telecast on 
Doordarshan; and 

(c) if so, the action taken by the Govemment In this 
regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 

532. SHRI ANNASAHEB M.K. PATIL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment have not granted 
permission to the World Commission on Dams to visit India due 
to protest from some State Governments; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The World 
Commission on Dams had proposed to convene a meeting of 
the Commission at New Delhi on 19-2Oth September, 199B and 
also for holding a public hearing on 21-22 September, 199B at 
Bhopal. The proposal of the Commission for holding a public 
hearing at Bhopal. was strongly objected to In view of the fact 
that one of the Commissioners of World Commission on Dams 
from India is from Narmada Bachao Andolan, an Organisation 
opposed to Sardar Sarovar Project and other dam projects in 
Narmada Valley, which had filed a Civil Writ Petition against the 
Sardar Sarovar Project in Supreme Court of India and is being 
heard. Therefore, the Chairman, World Commission on Dams 
was Informed that it was not an opportune time for the visit of the 
World Commission on Dams. 

{Trans/ation] 

Vacancle. In CSI 

533. SHRI DEVI BUX SINGH: 

(a) 
wise; 

DR. RAMESH CHAND TOMAR: 

Will the PRIME MINISTER be pleued to state: 

the number 01 posts lying vacant in CBI, category-

(b) the steps taken by the Government to fill up these 
vacancies; and 

(c) the time by which these vacancies are likely to be 
filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE): (SHRI KADAMBUR 
M.R. JANARTHANAN): (a) As on 31.iO.1998, there were 7B7 
posts vacant In the CBI. Category-wlse distribution of these 
posts Is as below: 
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Group 'A' 

Group 'B' 

Group 'C' 

Group '0' 

Total 

156 

35 

584 

12 

787 

(b) Action for filling up has been initiated In respect of 
more than 700 posts. The various stages reached in the filling 
up process include circulation of posts, Inviting applications, 
verification of antecedents of selected candidates and Issue of 
appointment letters. 

(c) Filling up vacant posts In the CBI often involves 
coordination and consultation with different agencies like UPSC, 
SSC, State Governments, other Ministries/Organisations etc. 
and, therefore, It Is not possible to give a fixed time frame for It. 

Ta.k Force for Private Investor. 

534. SHRI SADASHIV RAO D. MANDLlK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has constituted any special 
lask force 10 promote private investment In the sector of 
telecommunication: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
and (b) Department of Telecommunications has constituted a 
Focus Action Group (FAG) on Private Investment and not a 
Special Task Force. It is in the nature of internal administrative 
arrangement, which has been considered useful in giving 
locussed attention and coordinated review and follow-up. The 
membership of FAG comprises senior officers concerned with 
different aspects of the work involved who as FAG meet 
periodically with a view to improve efficiency of Implementation 
01 related work pertaining to private telecolT'e projects. 

(English] 

Agreement with Naga People 

535. SHRI K.A. sANGTAM: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the 16-polnt Agreement between the Union 
Govarnment and the Naga people has bean placed under tha 
Ministry of Home Affairs without obtaining tha consent of tha 
paopla 01 Nagaland as anvisaged under the third point of the 
agreement; 

(b) if so, tha reasons therefor; 

(c) whethar the Government proposa to again place the 
same under the Ministry of External Affairs to protect the rights 
of Naga people; 

(d) if not, the reasons tharelor; am. 

(a) Iha other maasures being taken to safaguard the 
interest of Naga people as promised under 16-polnt Agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (e) The Inlormation is 
being collected and will be placed on tha TRbie of the Housa. 

Additional Plan Fund. 

538. DR. SUGUNA KUMAR I CHELLAMELA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government have released the 
additional plan assistance of Rs. 700 crores to Andhra Pradesh 
Governrnent which was agreed to during the year 1995; 

(b) If so, the details thereof; and 

(c) If not, tha reasons therafor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) The Union 
Government had not agread to provlda additional plan 
aulstance of Rs. 700 croras in 1995. 

(b) and (c) Doas not arisa. 

Norm. for Tran.fer. 

537. SHRI BALASAHEB VIKHE PATIL: Will the PRIME 
MINISTER be pleased to state: 

(a) whather some senior bureaucrats were recently 
transferred In a very arbitrary manner; 

(b) If so, whether the Government follow any norms for 
transfer of bureaucrats; 

(c) If so, the details thereof; and 

(d) If not. the reasons therefor and In what mannar 
Government propose to Insulate "fflelals handling sensitive 
posts from the hazards of frequent transfers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE): (SHRI KADAMBUR 
M.R. JANARTHANAN): (a) No, Sir. 

(b) and (c) Para 17.01 of the Central Staffing Scheme 
prescribes the periods of tenure for posts at different levels. as 
below: 

(I) Under Secretary: 3 years 

(II) Deputy Secretary: 4 years 

(Iii) Director: 5 year. 

(Iv) Joint Secretary 5 years 

(v) Additional Secretary 4 years 

(vi) An officer holding the post of Joint Secretary or 
equivalent. when appOinted to a post under the 
Government of India at the level of Additional 
Secretary. would have a tenure of 3 years from the 
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date of appointment as Additional Secretary subject 
to a minimum of 5 years and maximum of 7 years of 
combined tenure as JSJAS. 

(vii) Secretary: No fixed tenure. 

Ordinarily, an officer joining the Central Govemmant on 
daputatlon buls undar the Central Staffing Schama, would 
revert at the end of hla tenura. However, If tha parent cadra of 
the officer wants his services for an assignment, In the cadre, 
the Central Govamment normally accedes to such a raquast. 
Similarly, If an officer gets promotion to the next higher grada 
in his parent cadre for availing himself of promotion, ha Is 
permmed to retum. Further, the provisions of para 17.13 of the 
Central Staffing Scheme stipulates that no lateral shift of officers 
from one Mlnlstry/Department to another will normally ba 
considered. 

(d) Provisions relating to tanura as contalnad In the 
Central Staffing Scheme and the provisions of para 17.13 of 
Central Staffing Scheme stipulating that no lateral shifts of 
officers from one MlnlatrylDepartment to another will normally 
be considered, provide adequate protection to officers from 
frequent transfers. 

Srlr.m Sagar and Ichampall Irrigation Project. 

538. SHRIMATI LAKSHMI PANABAKA: Will the PRIME 
MINISTER be pleased to state: 

(a) whathar the Union Govemment have received any 
proposal from the State Govemment of Andhra Pradesh to 
declare major Irrigation projects such as Srlram Sagar and 
Ichampall on the Godavari river as national project; 

(b) If so, the decision taken by the Union Govemment In 
this regard; and 

(c) the time by which the projects are likely to be declared 
as national projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) and (c) Do not arise. 

Naw Advartlalng Policy for AIR and DD 

539. SHRI RAVI SITARAM NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment have formulated a new 
Advertising Policy for AIR and Doordarshan to mop up huge 
potential of resources; 

(b) If so, the details thereof; 

(c) the names ofthe approved agencies for the collection 
of advertisements and the commission given to them on the 
business booked by them during each of the last three years, 
agency-wise; and 

(d) the names ofthe fresh agencies under consideration 
for approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI): (a) and (b) Matters relating to advertlalng for All India . 
Radio and Doordarshan are handled by the Pra.ar Bharatl as 
an autonomous corporation. In view of the need for augmenting 
the advertlalng revenue, Prasar Bharatl are considering various 
InltlatlYn Including strengthening of their commercial wing. 

(c) Detailed Information Is being collected from Pra.ar 
Bharatl. 

(d) Llatof agencies under consideration by Doordarshan 
for accradltlonlntglstretlon Is attached aa statement. No frnh 
request for reglstratlonlaccredltlon of agancles Is pending for 
consideration In All India Radio. 

Stllt.ment 

S.No. Agency Name 

2 

1. MIS Equatlon(s) Advertising and Marketing, 
Chennal 

2. MIS Bright Advertislng(P) Ltd., Calcutta 

3. MIS F.K. Advertising Co., Srlnagar 

4. MIS Blmb TV Advertising, Bhopal 

5. MIS Insignls-intercom, Mumbal 

8. MIS Creative Workshop, Mumbal 

7. MIS Dlvyadrlshtl, New Deihl 

8. MIS Msngla Advertising Agency, Hydrabad 

9. MIS Everest Integrated, Mumbal 

10. MIS Video AD, Cuttack 

11. MIS Indian PUbliclty(P) Ltd., Calcutta 

12. MIS AD Vantage, Bhubneshwar 

13. MIS Remya Advertising, Kerala 

14. MIS Apex Judgement, New Deihl 

15. MIS RaaJi Screen, Chennal 

16. MIS Nalnl Media Marketing Company, New Deihl 

17. MIS Globle Village TV, TrlYandrum 

18. MIS Aarambh Advertising and Marketing, Calcutta 

19. MIS 21 Century Advertising and CrestlYe Agency, 
Lucknow 

20. MIS Allan Advertising and Marketing, Hyderabad 

21. MIS A.K. Advertisers, Bhubnesh"Var 

22. MIS Harmony Advertising Communication., 
Channal 

23. MIS New Time Production Advertlalng & Marketing, 
Bangalora 



121 Written Answers Agrahayana 11, 1920 (Saka) To QueStions 122 
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24. 

25. 

26. 

27. 

2B. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

3B. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

4B. 

49. 

50. 

51. 

2 

MIS Aquarlan Multichannel Media P. Ltd., New 
Deihl 

MIS Indus Marketing and Advertising Services, 
Patna 

MIS Vlnotham Ads Erode 

MIS Cine India International, New Deihl 

MIS Ech Telemagic, Bhopal 

MIS Sangeetha Vision (P) Ltd., Trlvandrum 

MIS Vibrant Advertising, Ahmedabad 

MIS Solution Integrated Marketing, New Deihl 

MIS Vertex Infotech P. Ltd., New Delhi 

MIS International Merchantislng Corp., New Deihl 

MIS Bihar Institute of Films, Patna 

MIS Adakar, New Delhi 

MIS Access India, New Deihl 

MIS Y. Communications, New Delhi 

MIS Seven Arts Advertising, Madras 

MIS Chhetrl Advertising, New Deihl 

MIS Sign, Noida 

MIS Breeze Advertising P. Ltd., Secundrabad 

MIS Dee's Marketing P. Ltd., New Deihl 

MIS Flame Advertising Company, Madras 

MIS Bar Brown Advertising, New Deihl 

MIS Transvlslon Comm., Hyderabad 

MIS Priyanka Communications, Hyderabad 

MIS World Wave Advertising, Ludhiana 

MIS Bhairavi Pub., New Deihl 

MIS TN 2 Communications, Chennal 

MIS Brahmaputra Advertising Agency, Guwahati 

MIS Time Slot, New Delhi 

(Translation] 

Development of Eaatem U.P. 

540. SHRI HARI KEWAL PRASAD: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government have received any 
representations regarding the development of _ern Uttar 
Pradesh; 

(b) If so, whether the Government have constituted any 
Itudy group for purpole; and 

(c) If not, the details of the action the Union Government 
propole to take to set up such study group? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAIL.WAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS AND MINISTER OF STATE INTHE 
MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK): (a) No, Sir. 

(b) and (c) Questions do not arise. 

{English] 

Food Aid to Sudan 

541. PROF. SAIFUDDIN SOZ: Will the PRIME MINISTER 
be pleased to state: 

(a) whether Southern Sudan was !n the grip of yet 
another drought and that was killing people especially the 
children; 

(b) If so, whether the Government knew that UN Issued 
an appeal for food; and 

(c) whether the Government of India ra.ponded to this 
human tragedy and if so, in what manner? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) The recent drought 
and floods In Sudan have caused considerable destruction of 
lives and property. The Government of Sudan and the UN have 
Issued appeals for assistance to meet the situation. The 
Government of India have decided to send rell.f supplies 
con.lsting of dry milk powder and medicine. to Sudan. While 
the former item has already reached Sudan, steps are being 
taken to send the consignment of medicines expeditiously. 

{Translation] 

Edible OlllPuleee 

542. SHRI RAGHUVANSH PRASAD SINGH: 

SHRI JANG BAHADUR SINGH PATEL: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of the production and consumption of 
pulses and edible 011 In the .country at prelent, State-wise; 

(b) whether the production of the above items have 
Increased or decreased in comparison to the year 1977; 

(c) whether the Government have formulated any plan 
to Increale the production to meet the shortage; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) A Statement showing 
State-wise production of pulses and ollseeds Is attached. The 
reported consumption of pulses and edible oils during 1996-97 
was 150.59 lakh tons and B5.45 lakh tons respectively. 



123 Written Answers December 2, 199~ To Questions 124 

(b) The total production of oilseeds and pulses during 
1977 and 1997 is as under: 

Crop 1977·78 

Ollseeds 96.6 lakh MTs. 

Pulses 119.7 lakh MTs. 

1997·98 

222.4 lakh MTs. 

133.51akh MTs. 

(c) and (d) The Technology Mission on Oilseeds ant.! 
Pulses has been set up to give an Impetus to the production of 
oilseeds and pulses In the country. Two centrally sponsored 
schemes viz. Ollseeds Production Programme and National 
Pulses Development Project are being Implemented In a mission 
mode. Under these schemes, financial assistance Is provided 
to states for various critical Inputs like production and distribution 
of seeds, distribution of mlnlklts, sprinkler sets, Improved farm 
implements and rhyzoblum culture. In addition, frontline 
demonstrations and general demonstrations are being 
organised on farmers' fields to disseminate production 
technology. 

Statement 

Production in 000. tonnes 

SI. State Production During 1996·97 ----.. -------
No. Pulses Ollseeds 

------- ._--_._-----
2 3 4 

- ... - .. -.---. ---------_. 
1. Andhra Pradesh 768.40 2425.50 

2. Arunachal Pradesh 6.30 24.20 

3. Assam 68.40 155.00 

4. Bihar 612.80 160.70 

5. Goa 7.90 2.70 

6. Gujarat 663.40 3808.90 

7. Haryana 342.80 1003.80 

8. H.P. 11.40 9.50 

9. J&K 17.00 43.80 

10. Karnataka 669.10 1714.20 

11. Kerala 14.60 11.30 

12. M.P. 3715.40 4997.60 

13. Maharashtra 2036.80 2384.00 

14. Manlpur 1.50 

15. Meghalaya 2.50 6.50 

16. Mlzoram 6.80 7.00 

17. Nagaland 10.70 21.50 

18. Orissa 298.90 177.20 

2 

19. Punjab 

20. Rajasthan 

21. Slkklm 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. D&N Haveli 

28. Daman & Diu 

29. Delhi 

30. Prodicherry 
--------- .. ----

Total 

3 

80.80 

1875.70 

6.00 

410.20 

5.60 

2664.00 

155.60 

1.00 

3.10 

1.00 

0.10 

3.50 

14459.80 

4 

310.00 

3524.60 

7.60 

1929.00 

8.50 

1772.00 

450.99 

0.80 

2.10 

24960.40 ------- _.-... _._._- -----------_ ..•. 
Migration of Population 

543. SHRI DADA BABURAO PARANJPE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government are aware that 85% 
population of earthquake hit areas in Madhya Pradesh have 
migrated due to continuous earthquake tremors being felt 
there; and 

(b) If so, the measures being taken by the Government 
to safeguard the interest of the people of the area and to 
rehabilitate the migrated families? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The Government of 
Madhya Pradesh Is reported to be fully aware of seismic 
activities In and around Pandhana town of Khandwa district 
since 12.9.1998. In the beginning (September·October), about 
50% of inhabitants of Pandhana had left but all have since 
returned to their houses. There Is no migration at present. 

(b) The State Government have reportedly taken all 
precautionary measures and have gained confidence of the 
iocal residents of the affected areas. The seismic activities are 
constantly monitored. The entire population In the affected area 
of 30 villages have been insured at Govemment cost. Other 
properties worth Rs. 50.50 crore have also been insured. Three 
mobile medical unlts,to handle any emergency, have been set 
up at Pandhana. 85 big tents have been erected and the people 
below the poverty line have been given bamboos at a very 
consesslona! rate fN erecting seismic huts in front of their 
houses. A detailed Action Plan has been prepared to meet out 
any disaster in the area. The district administration Is reported 
to be fully geared up and alert to face the situation If earthquake 
of high Intensity occurs. 
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[English] 

Loss of Livea of Fishermen 

544. SHRI D.S. AHIRE: 

SHRI MANIKRAO HODLYA GAVIT: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware that more than 
200 fishermen have lost their lives in a cyclonic storm that has 
been raging over the Arabian Sea on October 16, 1998; 

(b) if so, the details thereof; 

(c) whether any compensation has since been paid In 
this regard; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No report on loss of life 
of fishermen has been received from the Governments of 
Gujarat and Maharashtra due to the cyclonic storm of October 
16, 1998. 

(b) to (e) Do not arise. 

Policy on Crop Pattern. 

545. SHRI ANANT GANGARAM GEETE: 

SHRI MADHUKAR SIRPOTDAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to formulate a 
policy on 'crop patterns' as part of the macro/micro planning of 
agriculture for the various parts of the country; 

(b) If so, whether the Government propose to constitute 
an 'Expert Panel' for this purpose; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) MacrolMlcro planning of 
agriculture envisages regionally differentiated strategy based 
on agrocllmatlc cond'rtions for agriculture development. This 
includes optimisation of crop patterns and promotion of suitable 
efficient cropping systems for different zones. Accordingly, 
ICAR have Identified 30 Important cropping systems in the 
country. 

(b) There is no proposal underconslderatlonto constitute 
an 'Expert Panel' on the crop patterns. 

(c) Does not arise. 

Coconut Farming 

546. SHRI P.S. GADHAVI : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to assist the 
Government of Gujarat to Implement the project for the 
development of Coconut Farming; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) For davaloplng 
Coconut Cultivation in GuJarat, Government of India I, 
Implementing an area expansion project through Coconut 
Development Board under which assistance Is provided to tHe 
farmers @ Rs. 6,000 per hectare. For this project, during 8th 
plan Rs. 7.28 lakhs were provided to Government of Gujars!. 
For the year 1998-99 an allocation of Rs. 2.5 lakhs has bean 
made for covering an area of 80 hectares under Coconut In 
Gujarat. 

Action Plan 

547. SHRI CHADA SURESH REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any Action Plan Is under consideration of 
the Union Government to make India hunger free; and 

(b) if so, the target set up to achieve the plan and the 
details of the operational strategy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MiNISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) to (b) A Speclll 
Action Plan (SAP) has been prepared by the Government for 
doubling food production and making India hunger free in 10 
years. The agriculture development strategy envisaged in the 
SAP has been consciously interwoven with the country's food 
security concern. The SAP defines the scope oHood production 
(to include not only foodgrains i.e. rice, wheat, coarse cerells 
and pulses but also all major food items including edible all., 
sugar, fru~s and vegetables, livestock products like milk, egg 
and meat and fish) and spells out detailed strategy and speo~lc 
programmes to Increase the supply of various food items In 
such a w,"y that the demand for these items for the entire 
population' is comfortably met and some exportable surplul 
also become available. A three pronged strategy, namely, (I) 
Increase In overall employmenVlncome by raising farm 
productivity; (iI) provision of gainful supplementary otmployment 
through poverty ailevlation schemes such as Jawahar Rozglr 
YOjana, Employment Assurance Scheme; lind (III) distribution 
of foodgralns through PDS at conceaslonal price. to the poor 
has been chelked out to increase the purcheslng power of tH. 
poor to enable to have access to basic food Heml. 

[Translation] 

Development Scheme for B.tel L •• , 

548. SHRI KANTILAL BHURIA: Will the PRIME MINIS· 
TER be pleased to state: 

(a) whether the Union Government Ire Implementlr1g 
the Regional Betel Leaf Development Scheme In varioul 
States particularly in Madhya Pradaah; 

(b) if 10, the details thereof; 



127 Written Answers December 2, 1998 To QUNt/ons 128 

(c) whether the administrative clearance for the year 
1997 -98 has been given to Madhya Pradesh for implementing 
this scheme by the Union Government; and 

(d) If not. the reasons for the delay In taking a decision 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) to (d) Government of India has 
phased out the Central Sector Scheme for the development of 
Betelvlne during the 9th Five Year Plan. As such, administrative 
approval has not been Issued. 

[English) 

Telecom Service. 

549. SHRI NADENDLA BHASKAR RAO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether ASSOCHAM has requested the Telecom 
Regulatory Authority of India (TRAI) to offer enhanced telecom 
services; 

(b) if so. the details thereof alongwith salient features of 
the suggestions made therein; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF COMMU-
NICATIONS (SHRI KABINDRA PURKAYASTHA): (a) Yes, Sir. 

(b). The salient features of the suggestion made by 
ASSOCHAM are: 

II) In order to encourage private participation on basic 
Telecom Services, one of the Indentlfied pre-requi-
sites is viability, dictated among other things by the 
capital cost at entry. If local loop linkages are sepa-
rated out from the local network and made open to 
free competition, this would lower the initial Invest-
ment significantly. 

(II) The Investment In long distance transmission net-
work per DEL Is taken on average Rs. 7,750 by the 
TRAI in Its working paper. The proposal of 
ASSOCHAM regarding Investment per DEL towards 
long distance network is Rs. 12,000 which is conSid-
ered more realistic. 

The suggestions made by the ASSOCHAM to TRAI on tariff 
are enclosed as statements I and II. 

(c) As per Telecom Regulatory Authority of India Act, 
1997, TRAI is empowered to notify the rates at which the 
Telecom Service within India and outside India shall be pro-
vided. With a view to finalise and notify the rates, the TRAI had 
issued Consultation Papers on Telecom Pricing, one on 04-11-
1997 and the other on 09-09-1998. TRAI has Invited the 
comments from public, service providers and from the Govern-
ment so that these comments could be looked Into before 
finalising the Telecome Prialng Policy ASSOCHAM on ill part 
has given its comments to TRAI on this issue. 

Statement-I 

TRAI Tariff Proposals for Te/ecome Basic Services 

1. Rental Is cost based on the rate 01 annual recurring 
expenditure (ARE) on the capital cost of the local network (or 
cost of capital plus depreciation). 

• In the total cost of Rs. 31,000 per line lor basic 
services, the cost of the local network is taken to be 
In the range Rs. 23.250 and Rs. 25.000 (AI. 

• The ARE is taken in the range 25% and 30%. 

• The estimates of cost based rental range from Rs. 
485 to Rs. 625 per month. TRAI has proposed the 
Increase in rental to be limited to 65% over the last 
revised rental of 1993 to cover the 50% Inflation and 
15% GOP growth in the last 5 year period. Thus the 
cap on rental proposed are Rs. 310, 220 and 160 for 
exchanges of capacities over 1 lakh between 30.000 
& 99,999, and below 30.000 respectively. For rural 
exchanges below 999 lines It will be only Rs. 120. 
TRAI has assessed that the cap for the overall 
average monthly rental will be about Rs. 260 leaving 
a gap of about Rs. 365 per line per month when 
compared to the upper limit of the cost based rental 
(Rs. 625) TRAI has proposed that this gap be recov-
ered only from NSDIISD calls. 

2. Local Call Charge is cost based on the operational 
cost of the local network excluding the cost of capital and 
depreciation. 

• In the DOT-MTNL total operating cost (96-97) of Rs. 
4028.79 the long distance accounted lor Rs. 1045.03, 
leaving Rs. 2983.76 for local network. 

• The local network handles both local calls and NSDI 
ISO calls. The share 01 operating cost for local calls 
alone is In the range 83% and 90%. 

• Total number of metered calls In 98-97 was 9579.86 
crores. 

• The share of the local calls is taken in the range 25% 
and 30% 

• The holding time of local calls Is taken in the range 
2.5 and 3 minutes. 

• The estimated total minutes of local calls, taking the 
above range of share and holding time, lies In the 
range 5987.41 and 8621.87 crores. 

• The estimated cost of a three minute local call, taking 
Into account the range of operating cost and the 
range of total minutes, lies In the range Rs. 0.92 and 
Rs.1.35. 

The higher figure, corresponding to 25"10 share of local 
calis and 2.5 minutes holding time, is expected to reflect the 
actual situation and hence TRAI has proposed a cap Rs. 1.3 per 
three minute pulse for local calls Irrespective of size of ex· 
change. 
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3. NSD Call Charge Is based on the operating cost of the 
long distance network plus AE on Its cost plua the crolS subsidy 
to cover the gap between cost based rental and proposed cap 
on rental. 

A. The portion of call charges based on operational 
costs Is estimates below. 

• The total number of metered calls In 96·97 was 
9579.86 crores. The share of NSO·ISO calls range 
from 70% to 75%. Out of this, the share of NSO alone 
Is 750;. (or 52.5% to 56.25 of the total calls). 

• Average pulse rate is assessed to range from 9 and 
12 seconds. 

• Taking the range of NSO calls and the range of pulse 
rates, the estimated number of minutes of NSO calls 
lies in the range 754.4 and 1077.7 crores .. 

• The operating cost of the long distance network 
(handling both NSO·ISO calls) In 96·97 was Rs. 
1045.03 crores. To this add 10 to 17% of the local 
network operating cost (NSO·ISO) shere. The share 
of NSO alone is 85 to 88% of this total. This share 
ranges from Rs. 1142 to 1366 crores. 

• The average NSO call charge per minute based only 
on operational costs, but with a 20% profit rate, 
ranges from Rs. 1.27 to Rs. 2.17. 

B. The portion 01 call charges based on capital costs Is 
estimated below. 

• There wera 1.322 crorellnes In 98·97 and the per line 
capital cost of long distance networic ranges from Rs. 
6000 to Rs. 7750 (B). 

• The ARE Is taken to range from 25% to 30%. 

• Amount of capital cost to be added ranga from Rs. 
1999 to Rs. 3062 crores. 

• Share of above for NSO calls range from 85 to 88%. 

• The average NSp cell charge per minute based only 
on capital cost range from Rs. 1.57 to Rs. 3.57. 

C. The portion 01 call charges to ollset the gap In rental 
is estimated below. 

• The total annual gap (1.322 crora line at Rs. 365 per 
line per month) is Rs. 5790 crores to be made up by 
NSO·ISO call charges. 

• Share of NSO ranges from 85 to 88%. 

• The number 01 minutes 01 NSO calls range Irom 
754.4 to 1077.7 croras. The average NSO call 
charge per minute to ollset the gap In rentals range 
from Rs. 4.57 to Rs. 6.75. 

O. The overall (A+B+C) range lor average cosi based 
NSOcal1s Is Rs. 7.41 to Rs.12.49wlththe upper limit 
likely to be an overestimate: It Is seen that the 
distance category 201 to 500 kms Is likely to be the 
one for which the cost based price is applicable. For 

this range a tariff cap of As. 9.75 per minute (8 sec 
puises) is proposed. For all distances above 500 
kms It will be Rs. 19.5 per min. (2sec. Pulses) while 
for distance 51 to 200 kms It will be Rs. 3.9 per min. 
(20 sec. Pulses). For-dlstances upto 50 kms It will be 
only Rs. 1.3 for 3 minutes (180 second pulses). 

4. ISD Call Charge is based on the following In terms 01 
per minute ISO cost. 

• Share of long distance network operational cost 
range Rs. 1.40 to 2.02. 

• Share 01 long distance network capital cost·range 
Rs. 1.75 to 3.32. 

• Share for making up the gap In rental·Rs. 5.0 to 6.3. 

• Average cost lor International transmission of ISO 
cslls·Rs. 6.5. 

• Total average cost based tarlll range from Rs. 14.64 
to 18.14 per minute. 

• The payment to the lorelgn carrier Is to be added to 
this and the ISO call charges could range from Rs. 
24.50 to 44.0 per minute. 

TRAI has proposed a cap of Rs. 39 per minute for America! 
W. Hemisphere, Rs. 30 lor Gull, Europe, Alrica. Asia and 
Oceania and Rs. 19.5 for SAARC countries. 

Statement·1I 

Cost Based Tarfffs for the ASSOCHAM Proposed on 
Telecom Basic Services 

1 . Rental: In the ASSOCHAM proposal for Basic 
Services, the local loop or access link which is unique for each 
customer, Is separate from the network which is common for 
the customers. The rental will be based on the capital Ct st and 
operational cost of the local loop/access link. 

• Capital cost of a local loop Is Rs. 12,000 with ARE (at 
25%) of Rs. 3,000. 

• Total operating cost 01 the local network, Including 
the local loops, with 1.322 crore lines or local loops 
Is Rs. 2983 crores. The share 01 the local loop is 60% 
and with 20% profit margin this amounts to Rs. 1,625 
per local loop. 

• The ARE plus operating cost of each local loop adds 
up to Rs. 4,625 equivalent to a cost based rental of 
Rs. 385 per month. 

Following the TRAI proposal, the rental cap will be Rs. 310 
per month, with lower caps for smaller exchanges. With the 
overall average rental at Rs. 260, the gap per line is Rs. 125 
(32.5%). The total gap peryearfor 1.322 croreloops Is Rs. 1913 
crores which Is to be recovered from NSO·ISO call charges as 
?roposed by TRAI. 

2. Local Call Charges will be based on the capital cost 
and operational cost of the local network excluding the local 
loops. 
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. , 

• The capital cost per line is Rs. 12,000. With an ARE 
of 25% and 1.322 crore lines, the total ARE amounts 
to Rs. 3.966 crores . 

• The share of the oper-ating cost for the local network 
excluding the IocalOOp, Is 40% and with 20% profit 
margin thla amounts Rs. 1.432 crores. 

• The ARE and operating cost add upto 5,'39B crore. 

• The meet the universal service obligation at an 
affordable reasonable cost to the customer, certain 
subsidy (the same 32.5% as In the case of rental) 
has to be given to the local call charges also. In the 
TMI proposal all the subsidy Is allotted to the rental, 
while In thla proposal the subsidy (the totals In both 
proposals are of the same order) Is share between 
the rental and local call charges. The 32.5% subsidy 
for local call charges amounts to Rs. 1.574 crores. 

• The total minutes of NSDIISD calls are around 15% 
of the local minutes hence 15% of the costs or Rs. 
B11 crores Is transferred to NSDIISD costs. 

• Deuclng the subsidy and the transfer, the total cost 
is Rs. 2,833 crores. 

• The local call minutes range from 59B7.41 to B621.B7 
crores. 

• The estimated cost of three minute call lies In the 
range RI. 0.99 to 1.42. 

Thla Is clo .. to the range of Rs. 0.92 to 1.35 as estimated 
bV the TRAI. Hence the proposed cap of Rs. 1.3 per three 
minute pulse for local callis applicable to this proposal also (D). 

S. NSD Call Charges will be based on .the capital cost 
and operational cost ot the long distance network. 

• The capital COlt of long distance network per DEL is 
Rs. 12.000 • With an ARE of 25% and 1.322 crore 
DELs the total ARE Is Rs. 3.966 crores. 

• The operating cost, with 20% profit margin, Is Rs. 
1,254 crores. 

• Amount transferred from local network Is Rs. Bll 
crores. 

• Subsidy to cover the gap In rental Is Rs. 1 ,913 crores. 

• Subsidy to provide lower local call charges Is Rs. 
1754 crorel. 

• The above costs total Rs. 9,698 crores. 

• The number of ISD call mlnutel Is around 5% of the 
NSD calla. Hence 5% of above (RI. 4B5 crore) Is to 
be allocated and transferred to ISO calla leaving Rs. 
9213 crores for NSD calls. 

The number of minutes of NSD callI Ilea In the range 754.4 
and 1077.7 crores. 

The average cost based NSD caU charge per minute range 
from Rs. B.55 to Rs. 12.21. 

This is close to the range of Rs. 7.41 to 12.49 as estimated 
by the TRAI. Hence the cap of Rs. 9.75 per minute fordlatances 
201 to 500 kms. Rs. 19.5 for distances above 500 kms and Rs. 
3.9 for distances from 51 to 200 kms proposed by TMI is 
applicable to this proposal also (D). 

4. ISO Call Charges will be based on the costs allocated 
and transferred to ISO calls from the long distance network, the 
average cost of international transmission ot calls and the 
payment to the foreign carrier. 

• Cost, Including the subsidy element, allocated and 
transferred to the 1st calls Is Rs. 485 crores. 

• Of the total metered calls of 9579.B6 crorel, the 
sllare of NSD·ISD calls are in the range of 70% to 
75%. Within this, the share of ISD calla Is 25%. The 
average pulse rate for ISD caUs range from 1.2. to 
1.6 seconds. Thus the estimated number of ISO 
calls range from 33.52 to 17.9 crores. 

• The average ISO call charges per minute due to the 
transferred cost, range trom Rs. 10.3 to 14.75. 

• With the addition of Rs. 6.5 as the cost International 
transmission of ISD·Calil the total amount of average 
cost based tariff for ISO calls range between Rs. 
16.B and 21.25. 

• This is close to the range of Rs. 14.65 to lB.14 
estimated by TRAI. Taking the payment to foreign 
carriers Into account, the TRAI has proposed a 
range from Rs. 24.5 to Rs. 44 per minute. The cap 
of Rs. 39.30 and 19.5 proposed by TRAI (or different 
areas Is applicable to this proposal also (D). 

Support Price tor Copra 

550. SHRI N.N. KRISHNADAS: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have received the report of 
the Commission for Agricultural Cost and Price recommending 
support price tor 'Copra" for the year 1999; and 

(b) if so, the support price recommended by the 
Commission? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Ves, Sir. The 
Government has received a report of the Commission for 
Agricultural Costs and Prices for Copra for the year 1999. The 
Report Is under consideration of the Government. 

{Translation} 

Krlahna Water Tribunal 

551. DR. ULHAS VASUDEO PATIL: Will the PRIME 
MINISTER be pleased to statll: 

(a) whether the Union Government have prepard any 
action plan to reconsider the award given by the Krishna River 
Water Dispute Tribunal; 

(b) H .0, the details thereof; 
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(c) whether the Union Government have received any 
representation from the State Governments of Maharashtra, 
Andhra Pradesh and Karnataka in this regard; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

{Eng/ish} 

Telephone Bill Arrear. 

552. SHRI CHAMAN LAL GUPTA: Will the PRIME 
MINISTER be pleased to state: 

(a) the total amount of arrears of telephone bills pending 
for payment by the StateJU.T. Governments for the last three 
years till date; and 

(b) the steps being taken to recover the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
The total accumulated arrears of telephone bills pending for 
payment by StateJU.T. Governments forthe last three years are 
as under: 

As on 31-3-96 

31-3-97 

31-3-98 

31-7-98 

Rs. 150.23 Crores 

Rs. 164.26 Crores 

Rs. 175.89 Crores 

Rs. 191.35 Crores 

(b) (I) Telephone bills are payable within 15 days from 
the date of Issue of bills. In case of non-payment by 
the pay-by-date, i.e. a 15+6 day grace period, a 
surcharge at prescribed rates Is levied. 

(iI) A disconnection list is prepared for subscribers from 
whom payments have not been received. Telephone 
reminders are given to subscribers for making 
payment, and registered notices issued to the 
defaunlng subscribers of non-electronic exchanges. 
In the case of electronic exchanges, the facllny for 
making outgOing calls are first wnhdrawn from the 
subscriber for 15 days. If even after the above 
exercise, no payment Is received, the telephone of 
the subscriber is to be disconnected by the 42nd day 
after the date of Issue of the bill. The matter Is 
pursued through viana to subscribers by telephone 
Inspectors etc. and taking up wnh higher authornles 
through letters. In the event of non-payment finally, 
the subscriber's other phones are also liable for 
disconnection under the Indian Telegraph Rules 
443. 

{Trans/atlon} 

Production of Paddy 

553. SHRI MITRASEN YADAV: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the production of paddy Is more than the 
target fixed for n during the current year due to sufficient rain; 

(b) II so, the target fixed for paddy production during the 
current year; and 

(c) the measures taken by the Government to procure 
paddy from farmers and the details of purchase made In various 
regions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL): (a) and (b) The rice 
production target (provisional) for 1998-99 Is as under: 

Season 

Kharll 

Rabl 

Total 

Target 

73.20 

11.00 

84.20 

• Excluclng Rabi crop 

(Million Tonnes) 

Likely Achievement 

71.7 

Season In progre .. 

11.1' 

The kharlf rice production Is likely to fan short of na target 
by about 1.5 million tonnes due to erratic monsoon, pre-wlnter 
rains and floods In several parts of the country. 

(c) The Minimum Support Price (MSP) for 1998-99 for 
Fair Average aualny (FAa) of common grade of paddy has 
been announced at Rs. 440 and that of grade 'A' variety at Rs. 
470 per quintal marking an Increae of about 6-4 over the last 
year's MSPs. Elaborate arrangements have been made by 
public procuring agencies to buy rlcalpaddy for the central pool 
at the MSPs announced by the government. The details of 
region-wise procurement of rice are given In the attached 
statement. 

Statemant 

Region-wise Progressive Procurement of Kharlf Rice During 
1998-99 Marketing Season (As on 27-11-98) 

StateslU.Ts 

Andhra Pradesh 

Haryana 

Madhya Prad.sh 

(Figure In Tonnes) 

Total Progressive 

Procurement 
In Terms of Rice 

2 

216148 

78001 

8995 
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Maharashtra 

Orissa 

Punjab 

Rajasthan 

Uttar Pradesh 

Chandigarh 

Delhi 

Pondicherry 

Total 

[English) 

United Nations Population Fund 

2 

8 

21191 

3935801 

350 

~0950 

5282 

99 

527 

4305352 

554. SHRI K. YERRANNAIDU: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of adolescents and elderly persons In the 
country as per recent report of the United Nations Population 
Fund; 

(b) the steps being taken to create more jobs to accom-
modate young workers to reduce unemployment; and 

(c) the measures taken to provide social security and 
adequate medical facilities to elderly persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PRO~RAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) United Nations 
Population Fund publication "The State of World Population-
The New Generations" 199B does not indicate the number of 
adolescents and elderly persons in India. However, in the 
Report of the Technical Group on Population Projections 
published by the Registrar General of India in 1996 the number 
of adoleacents (10-19 years) and elderly population (65 years 
and above) as on 1st March 1998 have been estimated to be 
213.8 million and 42.2 million respectively. 

(b) One 01 the primary objective 01 the Ninth Plan is to 
generate greater productive employment in the growth process 
itself by concentrating on sectors. sub-sectors and technologies 
which are more labour intensive in regions characterised by 
higher rates of unemployment and under employment. 

(c) In order to provide social security and to Improve the 
quality 01 life of elderly people various measures including 
contributory and non-contributory pension, affordable health 
care services to meet the health needs, affordable shelter etc. 
are beIng taken up during the Ninth Five Year Plan. 

[Trans/alion) 

Extradition Treaty 

555. DR. ASH OK PATEL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether India and Germany have finalised an 
Extradition Treaty; 

(b) If so, the details thereof; and 

(c) If not, the time by which this treaty Is likely to be 
signed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) The text 01 an 
Extradition Treaty between India and Germany Is being 
negotiated and is expected to be signed at the eartlest mutually 
convenient period on completion of requisite formalities by both 
Governments. 

[English) 

Funds for Drip Irrigation Scheme 

556. SHRI DILEEP SANGHANI:Wlllthe PRIME MINISTER 
be pleased to state: 

(a) the amount allocated to the State Government of 
GuJarat for drtp Irrigation scheme durtng each of the last three 
years till date; 

(b) whether the State Government have asked for 
increase In the amount; 

(c) If so, the details thereof; 

(d) whether any report haa been submmed by the State 
Government in regard to utilization 01 the funds allocated; 

(e) whether the State Government have Inlormed the 
Union Government regarding the drought conditions of the 
area; and 

(f) If so, the details thereol alongwlth the additional 
amount demanded by the State Government lor the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The Government of 
Gujarat was allocated amounts of Rs. 154.40 lakhs, Rs. 24.80 
lakhs and RI. 216.00 lakhs towards thedrtp Irrigation component 
under the Centrally Sponsored Scheme on ·Use of Plastics In 
Agriculture" during the Years 1996-97, 1997-98 and 1998-99 
respectively. 

(b) to (d) During the year 1997-98, the Government of 
Gujarat requested lor an amount 01 Rs. 292.00 lakhs. After 
taking Into consideration, the unspent balance available with 
the State Government. an amount of Rs. 98.84 lakhs was 
provided to the State Government for the drip Irrigation 
components. The State Government have reported an 
expenditure of Rs. 117.00 lakhs under the Plastlculture Scheme 
during 1997-98. 

(e) No, Sir. 

(I) Does not arise. 

Review of Plan Panel 

557. PROF. P.J. KURIEN: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether Planning Commission has decided to review 
Plan panels; 

(b) if so, the details thereof; 

(c) whether any concrete revamping plan has been 
worked out; 

(d) if so, the details thereof; and 

(e) the details of new features being considered to make 
it more objective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) to (e) It Is proposed 
to bring In functional changes In the working of the Planning 
Commission In the contextofthelmplementatlon ofthe economic 
reforms so thatthe Commission could concentrate more on new 
emerging areas/lrends. A view on the proposal for restructuring 
of the Commission will be taken by the Government after due 
process. 

AIR and DD in Weet aengal 

558. SHRI BIR SINGH MAHATO: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of All India Radio stations and Doordarshan 
Kendras in West Bengal having the facilities of Producing 
original programme In Bengali language, location-wise; 

(b) the details of such projects under consideration In 
the State; 

(c) whether Bengali language is given adequate time for 
telecast on the National network and DO channels; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN. THE MINISTRY OF 
INFORMATION AND BROADCASTiNG (SHRI MUKHTAR 
NACVI): (a) Whereas all AIR stations In West Bengal, nemely, 
Calcutta, Kurseong, Siliguri and Murshidabad except Asansol 
are equipped with programme production facilities, three Studio 
Centres of Doordarshan atCalcutta, Jalpalguri and Shantinlketan 
have facilities for programme production, including In Bengali 
language. 

(b) There is no such approved AIRIDD project at present. 

(c) and (d) Regional language programmes In Bengali are 
telecast exclusively on DO Satellite Channel in addition to 
programme telecast by DDK Calcutta primary service. None of 
the regional programmes are telecast on National Network. 

Revision of Pens/on 

559. SHRI K.P. NAIDU: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have any proposalto revise 
the pension of retired Central Government employees before 
January 1, 1996 as per formula recommended by the Fifth Pay 
CommiSsion; 

(b) If so, the details thereof; and 

(c) the time by which the orders are likely to be issued for 
Implementation of revised pension formula? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE): (SHRI KADAMBUR 
M.R. JANARTHANAN): (a) Yes, Sir. 

(b) and (c) The racommendatlon olthe Vth Pay Commission 
to the effect that the pension of those Central Government 
employees who have retired prior to 1.1.1996 should be brought 
to the level of 50% of the minimum of the revised scale of pay 
of the post held by the pensioner at the time of his retirement has 
been accetped. Necessary orders on the subject are under 
issue In consultation with the Minister of Finance. 

aan on Irrlgat/on Schemes 

560. SHRI K.S. RAO: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Planning Commission has proclaimed a 
ban on new irrigation schemes despite the fact that water is 
most crucial Input In the agricultural sector; 

(b) If so, the details Ihereof alongwlth the reasons therefor; 

(c) whether financial constraints and Inadequate waler 
facilities have become an impediment In the way of achieving 
foodgraln largel; 

(d) whether Ihe Planning Commission propose to help 
Ihe State Governments 10 tide over the sltuallon; and 

(e) the number of irrigatiol'l projects pendlngforsancllon 
with the Planning Commission and since when, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) No, Sir, Planning 
Commission has not pul any such ban. 

(b) Does nol arise. 

(c) The achievement offoodgraln targets depends on 
several factors Including Irrigation facilities. Irrigation Is a Stale 
Subject and, therefore, the development and managemenl of 
irrigation facilities primarily is the responsibility of the State 
Government. As such the Irrigation development programmes 
are financed under the State Plan. The Government of India is 
providing financial assistance to Ihe SIale Governments under 
various schemes 10 Increase agricultural productionand 
achlevelhe targets. 

(d) Under the Accelerated Irrigation Benefit Programme 
Ihe Government of India provides financial aasistance In form of 
loans to the States for Ilmely completion of selectad Irrigation 
and multl-purpoae projects. 
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Further, Rural Infrastructure Development Fund (RIDF) of 
National Bankfor Agriculture and Rural Development (NABARD) 
provide loan to the State Governments for financing Rural 
infrastructural projects including major, medium and minor 
irrigation schemes. 

(e) There Is no irrigation project pending for action with 
the Planning Commission for investment clearance. 

Channell.atlon of Food Item. 

561. SHRI AJOY MUKHOPADHYAY: Will the PRIME 
MINISTER be pleased to state: 

(a) the total quantum of food Items channellsed to food 
processing industry, item-wise; 

(b) whetherthe Government have conducted any survey 
as to how far those Items are affecting the availability and prices 
of food items In general; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (d) All Food Processing 
Industries are delisenced except for brewing and distillation of 
aicoholic beverages and those Items reserved for small scale 
sector. Therefore no Industrial License Is required in such 
cases. Under Fruit Product Order (FPO) 1955, Ministry grants 
licenses for food Items which ensures good quality and that 
these products are manufactured under hygienic conditions. 
There are two Public Sector Undertakings (PSUs) under the 
Ministry namely (1) Mis. Modern Food Industries Limited, 
manufacturing bread, fruit drinks and energy food, and (2) 
Mls.North-Eastern Regional Agricultural Marketing Corporation 
Limited (NERAMAC) marketing and processing of fruits and 
vegetables grown in North-Eastern State. There Is no quota of 
any food items as raw material reserved for these two PSUs. 
The processing activities by the food processing Industries 
including these two PSUs are carried on in accordance with 
open market forces and no regulation by the Ministry exists In 
this regard. Hence there is no channellsation of any food Items 
as raw-materials for food processing industries. Furthermore, 
the food processing industries being in both organised and un-
organised sectors, data relating to the quantum of food Items 
channellsed by these industries is not maintained centrally. 

Government Employee. 

562. SHRI H.G. RAMULU: Will the PRiME MINISTER be 
pleased to state: 

(a) the number of Central Government employees as on 
April 1, 1998 posted In India and abroad; 

(b) the number of employees who would have retired on 
April 1, 1998 but for the enhancement of retirement age to 80 
years; 

(c) the number of Central Government Employees died 
tIIhlle in service since April 1998; 

(d) whetherthe Government are aware thatthe enhance-

ment of retiring age has affected the unemployed youths for two 
more years; 

(e) If so, whether the Government have any proposai 
under consideration to restore the retirement age to 58 year; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE): (SHRI KADAMBUR 
M. R. JANARTHANAN): (a) The totai number of Central 
Government employees posted in India and abroad, including 
those of Union Territories without legislatures, as on 1st March, 
1998 was 3880345. 

(b) and (c) This Information Is not being maintained centrally. 

(d) Since the age of retirement has no one to one 
relatlonlhlp with the employment opportunities, for the country 
as a whole, the extent of loss, " any, can to be quantified. 
Furthermore, opening of Power, Transport Communication 
etc. Sectors to the private entrepreneurs, the employment 
opportunities have Increased. 

(e) No, Sir. 

(f) Does not arise. 

Scheme for Food Proce •• lng Indualr.a 

563. SHRI T.R. BAALU: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to implement any 
special scheme to Improve food processing Industries; 

(b) whether the Government propose to set up high 
power Committee to study and advise on the development of 
the food processing Industries; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Under the Plan Schemes 
of ths Ministry, financial assistance In the form of soft loan or 
grant-In-aid is made available to Industry, non-Governmental 
Organisations, Cooperatives, Research & Development 
Institutions and Human Resources Development Centre, forthe 
development of processed food sector. 

The thrust areas of the Plan assistance are: 

1. Establishment of post harvest Infrastructure parti-
cularly cold chain facilities. 

2. Establishment of Food Processing Industrial estates! 
Parks. 

3. Setting up/expansion/modernisation of food proce-
Ising Industries. 

4. Research & Development on food processing, 
Including development of traditional food products, 
packaging and utilisation of by products. 
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5. 

6. 

Human Resource Develop&t. 

Strengthening of traditional fish processing 
technologies. 

(b) and (c) Government has constituted a Special Subject 
Group in the nature of Tast Force to consider and recommend 
Implementable Action Plans In the area of Food and Agro 
Industries Management Policy. 

[Translation] 

Bateahwar and SultanganJ Pump Canal 

564. SHRI PRABASH CHANDRA TIWARI: Will the 
PRIME MINISTER be plaaaed to state: 

(a) whether Bateshwar Ganga Pump Canal and 
Sultanganj Ganga Pump Canal projects In Bhagalpur district of 
Bihar are stili Incomplete; 

(b) H so, the details thereof along with the reasons 
therefor; and 

(c) the time by which the projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) No Work was done 
on Bateshwarsthan Ganga Pump Canal Project due to paucity 
of funds for several years. Sultanganj Pump Canal Project has 
not been Included In the proposals for IXth ftve year plan by the 
State. Completion of these projects will depend upon the 
priority attached to them by the State Govt. 

{English] 

Internet Facility In Kera .. 

565. SHRI N.K. PREMCHANDRAN: Will the PRIME 
MINISTER be pleased to state; 

(a) whether the Govemment propose to Improve the 
Internet facility In Kerala; 

(b) H so, the details thereof; 

(c) whether there Is any proposal to establish an 
additional routers with more lines In Kollam District and also to 
provide local Intemet connectivity; and 

(d) H so, the steps taken by the Govemment In this 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA); (a) 
Ves, Sir. 

(b) In Kerala Circle, Internet nodes are already 
operational at sbc District Headquarters. In addition, routers at 
three more District Headquarters are planned to be opened 
during. this year. 

Intemet access to the nearest node on local call basis from 
all exchanges have been provided. 

(c) Ves, Sir. 

(d) There is a proposal to establish a higher capacity 
router In Kollam District. 

Indo-US Talk 

566. SHRI SHANKAR PRASAD JAISWAL: Will the 
PRIME MINISTER be pleased to state; 

(a) whether the Deputy Chairman of the Planning 
Commission was again sent as the Prime Minister's Special 
Envoy to Rome for the next round of Indo-US talks on non-
prolHeration Issues, Including the CTBT on November 19, 1998; 
and 

(b) H so, the details and outcome of the talks, Indicating 
precisely the stand taken by the two sides? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICUL TURE (SHRI SOMPAL): (a) Deputy Chairman, 
Planning Commission, Shri Jaswant Singh has been engaged 
In an ongoing dialogue with USA which Is headed on the US side 
by Deputy Secretary of State, Mr. Strobe Talbott. The last 
meeting between the two was held in Rome on November 19-
20,1998. 

(b) The two sides reviewed Issues related to disarma-
ment, non-proIHeration, bilateral relations, as well as regional 
and International developments. The results of the November, 
9-10 expert level meeting on export controls were discussed 
and positively evaluated. The I:ldlan delegation expressed 
concern over the publication of the entities list by the 
United States and over access to International financial 
Institutions. Both sides found the exchanges constructive and 
agreed to meet In January 1999 In New Delhi to carry forward 
the procesa. 

New Broad.:aatlng Policy 

567. SHRI VILAS MUTTEMWAR; Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have formulated a new 
Broadcasting policy; 

(b) H so, the broad outlines, fealurea and thurst areas 
thereof alongwlth time bou'ld action plan for Its Implementation; 

(c) the details of implications of the policy changes; and 

(d) the details of foreign direct Investment proposals 
received and action taken thereon alongwlth projection for the 
ninth plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) The present policy does not permit private broad-
caatlng from within the country and therefore, no foreign direct 
Investment proposals have been entertained. 
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[Translation] 

Fax Machine. In Agnl 

568 SHRIBHAGWAN SHANKAR RAWAT: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of fax machines operating In Agra district 
during 1997-98; 

(b) whether licences have been Issued for operating 
these machines; and 

(c) if so, the amount received as licence fee by Tele-
communications Department during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
309 (Three hundred and nine). 

(b) Yes, Sir. 

(c) 1995-96 

[English] 

1996-97 

1997-98 

Rs. 1,58,300/- only 

Rs. 1,96,800/- onlY 

Rs. 2,24,300/- only 

Induatry Sbltue to Film Production 

569. SHRI SANDIPAN THORAT: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment have received repreaen-
tatlons from 111m producers and other organisations for granting 
industry status to film production in the country; 

(b) If so, the details thereof; 

(c) the action taken or proposed to be taken In this 
regard; and 

(d) the time by which It Is likely to be operative? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAOVI): (a) to (d) The Govemment has already conferred 
'industry' status on the 111m sector In May 1998. Consequent 
upon this decision, the Ministry of Finance have been requested 
10 include film production and allied activities In the list of 
activities eligible for Institutional finance In accordance with the 
provisions of the Industrial Development Bank of India Ac!, 
1964. Various advisory councils have also been established to 
facilitate the all round development of this sector. 

Cyclone In Qularat 

570. SHRI DINSHA PATEL: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Chief Minister of Gujarat requested lor 
appointment of a Commission of Enquiry onthe Gujarat cyclone; 

(b) whether instead of setting up Commission of 

Enquiry, the Union Government constituted a Fact Finding 
Commmee; 

(c) If so, whether the Commmee has submmed Its report 
to the Govemment; 

(d) If 80, the details thereof; and 

(e) the action taken by the Union Govemment on the 
said report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (e) Yes, Sir. A High 
Level Fact Finding Team was constituted with a view to 
understand the sequence of events and advise ways and 
means for ensuring better preparedness In futura. The Team 
had submmed its report and further action Is being taken on the 
recommendations contained in the report In consultation with 
the concemed Departments/agencies. 

[English} 

Command Anla--oevelopment Programme 

571. SHRI NARENDRA BUDANIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any survey has been conducted lor the 
Implementation of Command Area Development Programme; 

(b) If so, the details thereof, State-wlsealongwlth the 
areas likely to be brought under CADP In the country particularly 
In Ralasthan; 

(c) if not, the time by which the survey Is likely to be 
conducted; and 

."'" tne target fixed and progress made In Implementing 
the' Command Area Development Programmes during the 
Ninth Five Year Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) No State-wise 
survey has been made regarding the Implementation of the 
Command Area Development Programme. Proposals lor 
Inclusion of new Irrigation projects underthe Centrally Sponsored 
Command Area Development.Programme for Implementation 
are received from the State Governments and are considered 
for Inclusion on the basis of their merit. 

(d) The 9th Plan and targets of Command Area Deve-
lopment activities have not been finalised. The progress made 
in respect of core components 01 on-farm developmental works 
during 1997-98 ara 8S under: 

(Unit: '000 hectare) 

Item Achievements 
during 1997-98 

1. Field Channel 315.84 

2. Warabandl 353.31 

3. Field drain 54.01 

4. Land Levelling 30.96 
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{English] 

Development of Animal Huabandry and Dairy Induatry 

572. SHRI RATILAL KALiDAS VERMA: 

SHRI RAMA CHANDRA MALLICK: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to formulate a 
programme to tap the Immense dairy potential for the 
development of animal husbandry and dairy Industry In the 
country particularly In Maharashtra and Gularat; 

(b) the details of perspective plan for the programme; 
State-wise; 

(c) the target fixed forthe development of dairy Industry 
during the current financial year, State-wise; and 

(d) the revenue earned by the Government from dairy 
industry during the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Sir, no specific 
programme has been formulated for the States of Maharashtra 
and Gularal. However, Government of India has been 
implementing many schemes for supplementing the efforts of 
the State Governments of Maharashtra and Gularat and other 
States for the development of animal husbandry and dairying. 
The Important schemes are as follows: 

1. Extension of Frozen Semen Technology and Progeny 
Testing Programme. 

2. National Bull Production Programme. 

3. National RamlBuck Production Programme. 

4. Assistance to States for Control of Livestock 
Diseases. 

5. National Project on Rinderpest Eradication. 

6. Professional Efficiency Development Programme. 

7. Assistance to States for Feed and Fodder Develop-
ment Programme. 

8. Animal Husbandry Extension Programme. 

9. Integrated Dairy Development Projects In Non-
Operation Flood Hilly and Backward Areas. 

(c) Specific targets for the development Schemes are 
fixed by the State Governments. 

(d) No revenue is earned by the Central Government 
under development schemes being Implemented. 

Prawn CI;IHlvatlon 

573. SHRI FRANCISCO SARDINHA: Will the PRIME 
MINISTER be pleased to State: 

(a) whether the Government propose to deve~p cold 
storage and other infrastructural facilities In Goa to Improve 
prawn cultivation; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The Ministry of 
Food Processing Industries does not set up cold storage and 
other such Infrastructural facilities on Its own. However, under 
Plan Schemes of the Ministry financial assistance Is provided 
to various agencies such as NGOs/CooperatlveslGovl. 
undertaking/Joint Sector/Assisted Sector UnllslPrlvate Sector 
etc., for establishment of Infrastructural facilities for processing 
of fish. 

Surrendering of Amount Earmarked for 
Improvement of Telecom 

574. SHRI AMAR PAL SINGH: WUI the PRIME MINIS-
TER be pleased to state: 

(a) the amount allocated by the Union Government to 
Uttar Pradesh and Madhya Pradesh for the Improvement of 
telecom services during the last three years; 

(b) the amount out of It utilised/surrendered by the 
States separately; 

(c) the reasons therefor; 

(d) whether some other telecom circle of the countrv 
have also surrendered any amount out of the allocations made 
by the Union Government during the said period; and 

(e) If so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
The amount allocated during the last three years are given 
below: 

(Rs. In Crores) 

Circle 95-96 96-97 97-98 
----------------------

U.P. (E) 259.48 445.31 5n.46 

U.P. (W) 280.33 335.85 399.59 

M.P. 475.00 335.76 303.32 --_ .. _---_. 
(b) (I) Amount Utilised: 

--_._----
Circle 95-96 96-97 97-98 

U.P. (E) 258.03 359.29 393.94 

U.P. (W) 281.65 314.35 424.15 

M.P. 398.43 307.87 329.84 -----_." ... --, 
(II) Amount Surrendered: 

.- ... --.. ----
Circle 95-96 96-97 97-98 

U.P. (E) 1.45 86.02 NIL 

U.P. (W) NIL 21.50 NIL 

M.P. 76.57 27.89 NIL 
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(c) The amount surrendered by these Circles Is due to: (e) (I) Statement of surrender by other telecom Circles 

-non receipt of equlpments 
is enclosed. 

-delay In receipt of bills of suppliers. 
(II) The reasons for surrender by these Circles are 

same as given in para (c) above. 

(d) Yes, Sir. 

Statement 

List of Circles which Surrendered Funds 

(I) 1995-96 (Rs.ln Crores) 

51. No. Circles Allot Exp. Surrender % 

1. Andhra Pradesh 484.24 476.56 -7.68 1.59 

2. Assam 62.51 62.04 -0.47 0.75 

3. Bihar 189.80 187.59 -2.21 1.16 

4. Gujarat 474.22 468.21 -B.01 1.27 

5. Haryana 200.24 200.12 -0.12 0.06 

6. Jammu and Kashmir 78.25 50.01 -28.24 36.09 

7. North East 88.40 76.83 -11.57 13.09 

8. Orissa 160.74 140.56 -20.18 1.2.55 

9. Punjab 370.00 369.52 -0.48 0.13 

10. Rajasthan 318.28 309.85 -B.43 2.65 

List of Circles Which Surrendered Funds 

(II) 1996-97 (Rs. In Crores) 

51. No. Circles Allot Exp. Surrender % 

1. Andaman and Nlcobar 10.74 5.28 -5.46 50.84 

2. Andhra Pradesh 497.73 470.32 -27.41 5.51 

3. Bihar 232.00 231.86 -0.34 0.15 

4. Gujarat 484.72 453.19 -31.53 6.50 

5. Himachal 154.99 132.46 -22.53 14.54 

6. Jammu and Kashmir 97.84 70.56 -27.08 27.73 

7. North East 106.00 100.82 -5.18 4.89 

8. Orissa 184.61 171.06 -13.55 7.34 

9. Punjab 439.44 425.19 -14.25 3.24 

10. Rajasthan 375.47 337.43 -38.04 10.13 

11. Chennal (Phones) 229.07 200.00 -28.27 12.34 

12. Other Units 809.19 741.75 -B7.44 8.33 . 
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(III) 1997-98 

List of Circles Which SU"8nderd Funds 

(Rs. in Crores) 

SI. No. Circles Allot 
.. _---_._---
1. Andaman and Nlcobar 13.51 

2. Haryana 214.98 

3. Jammu & Kashmir 54.63 

4. Kerala 645.97 

5. Orissa 168.39 

6. Tamil Nadu 665.42 

7. West Bengal 232.00 

[Translation] 

Flood Control 

575. SHRI ANUPLAL YADAV: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the State Government of Bihar has reques-
ted the Union Government to formulate a scheme to tide over 
the problem of the flood prone areas of North Bihar; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) and (c) Do not arise. 

Ground Wate, 

576. SHRI KRISHAN LAL: Will the PRIME MINISTER be 
pleased to state: 

ta) whether the ground water level In Deihl Is going 
downward sharply; . 

(b) if so, the details thereof and the factors responsible 
for the same; and 

(c) the effective steps take~ proposed to be taken by 
the Union Government to conserve the water resources In view 
of the growing needs of water in the capital? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL): (a) Yes, Sir. 

(b) Long term observations made by the Central Ground 
Water Board have shown that both quantity and quality of 
ground water in Deihl has deteriorated due to over-exploltation. 
Ground water level has fallen upto 15 metres In some areas and 
shows a declining trend. During the last 10 years, the level of 
ground water has declined by 6-8 metres In Mehrauli block, 2-
5 metres In Alipur, NaJafgam, Nangloi and City blocks and 1-2 
metres in Shahdara block. The decline in level of ground water 

-_._---
Exp. Surrender % -_ ... _._---
9.95 -3.56 26.35 

181.21 -33.77 15.71 

52.51 -2.12 3.88 

631.11 -14.86 2.30 

167.28 -1.11 0.66 

652.38 -13.04 1.96 

227.54 --4.46 1.92 _.'------_.-

In Delhi Is mainly due to large scale withdrawals in excess of 
annual availability of replenishable ground water resources, 
variation in the amount and distribution of rainfall and reduction 
in recharge of ground water due to increased urbanisation. 

(c) The steps taken by the Union Government to check 
the declining trend In ground water includes: 

(1) Constitution of Central Ground Water Authority under 
the Environment (protection) Act, 1986 for regulation 
and control of ground water management and 
development. The Authority has been holding 
periodical meetings to, inter-alia, advise the State 
and U.T. Governments to take suitable measures to 
check over-expioltation in view of decline in the level 
of ground water and to assist the Authority in 
discharlng Its functions. It has initiated the process of 
registration of ground water extraction structures in 
Delhi to make an assessment of withdrawals vis-a-
vis availability of ground water. It has also taken 
various measures for creating mass awareness on 
the subject. 

(2) The Central Ground Water Board has prepared a 
report titled "Development and Augmentation of 
Ground Water Resources in National Capital Territory 
of Deihl." A copy of this report has been made 
available to the Government of National Capital 
Territory of Delhi for taking following-up action. 

(3) Implementation of a Central Sector Scheme on 
studies on recharge of ground water In 'Over-
exploited' areas of various States, Including NCT of 
Deihl. In Delhi, the recharge studies are being carried 
out in Jawaharlal Nehru University and I.I.T., Deihl. 

(4) Circulation of Manual on artificial recharge of ground 
water to the States/Union Territoriel including NCT 
of Delhi to enable them to formulate area specific 
recharge schemes to check the declining trend In 
ground water level. 

(5) Circulation of a Model Bill to all the StatesiUnlon 
Territories including NCT of Deihl to enable them to 
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enact suitable legislation for regulation and control of 
ground water development. 

(6) Formulation of a Centrally Sponsored Scheme to 
assist the States In artificial recharge of ground 
water. This scheme Is at consultation stage. 

[Eng/Ish} 

World Bank A •• I.tance 

577. SHRI CHANDRESH PATEL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any loan has been provided by the World 
Bank to the State Governments of Gujarat, Maharashtra and 
U.P. to undertake water management projects in State recently; 

(b) if so, the details thereof; and 

(c) the progress made by each Stata to achieve the 
target fixed for completion of work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No Sir. 

(b) and (c) Do not arise. 

Kalla.h Man.arovar Vatra 

578. SHRI SRIRAM CHAUHAN: 

SHRI SHEELA GAUTAM: 

SHRI RAMESHWAR PATIDAR: 

SHRI RAMANAND SINGH: 

SHRI PANKAJ CHOUDHARY: 

SHRI PRABHU DAYAL KATHERIA: 

SHRI RAJENDRA AGNIHOTRI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether China is willing to opan a motorable route to 
Kailash-Mansarovar in Tibet; and 

(b) If so, the progress made In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The possibility of 
providing an altarnative route for the Yatra has baan under 
discussion with the Chinesa side since 1993. 

We have propoaed altarnative routes through Shlpki La 
(Himachal Pradesh) and the Demchok route through Ladakh 
(Jammu and Kashmir). The Chinese side have Indicated that 
our proposals for alternative routes are under consideration In 
consultation with the local authorities in the Tibet Autonomous 
Region (TAR). They have cited difficulties in opening new 
routes on the grounds that it would involve traval ovar much 

longer distances over difficult terrain with poor road conditions 
and lack of propar infrastructure for accommodation and 
communications. They have also axprassed the view that 
devalopment of Infrastructure In these remote areas would not 
be an easy task and building facilities for alternative routas 
could take a long time. It could lead to a substantial escalation 
in the fee chargad from Indian pilgrims (currantly frozen at US 
$500 per pilgrim until the year 2000 A.D.). 

On the India side Government are willing to consider all 
possible routes, including the motorable option, taking Into 
account the availability of Infrastructure, logistical facilities and 
other relevant factors. Our efforts to open a new route are 
continuing. 

Irrigation Projecta In J • K 

579. SHRI VISHNU DATI VAIDYA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether some projects of the National Water 
Management are under Imp lamentation in tha State of Jammu 
and Kashmir at present; and 

(b) if so, the details thereof alongwith the date of 
Implementation, cost of each project and the total area of land 
which Is likely to be Irrigated after the completion of the said 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) Does not arise. 

Sardar Sarovar Dam 

580. DR. VALLABH BHAI KATHIRIA: Will the PRIME 
MINISTER be pleased to state: 

(a) the present status of construction of Sardar Sarovar 
vis-a-vis the progress on upstream R • R works; 

(b) whether the Sardar Sarovar Dam did not attain an 
obligatory minimum water level of 110 metre so far; 

(c) If so, the reasons therefor and the time by which It is 
likely to attain the prescribed water level; 

(d) whether the Government of Madhya Pradesh has 
been extending its cooperation for the resettlement of the 
oustees of tha project; 

(a) If so, tha details thereof; and 

(f) if not, the other measures being taken by the Union 
Government In this regard? 

THE MIIIIISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) At present, effective 
height of the Sardar Sarovar Dam Is being maintained at 
EL81.5m. The progress upto 15.10.1998 on upstream Resettle-
ment and Rehabilitation at the full height of Dam Is as under: 
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._---_ .. _-----------------
State 

Guiarat 

Maharashtra 

(a) In Guiarat 

Total Number of 
Project Affected 
Families (PAFs) 

4600 

999 

(b) In Maharashtra 2114 

Madhya Pradesh 

(a) In Guiarat 14124 

(b) In Madhya Pradesh 18890 

Total 40727 
- ------------_. 

Total Number 
of PAFs 

Resettled 

4452 

684 

1515 

2983 

733 

10367 

(b) and (c) A minimum water level of 110.63 metre with a 
dam height of 112.5 metre is necessary to derive partial 
benefits of irrigation and power. However, In view of the 
Supreme Court orders of 5.5.1995 on the Writ Petition of 
Narmada Bachao Andolan raising ofthe spillway blocks beyond 
the effective height of 81.5 metre has not been possible so lar. 
An Interlocutory Application of the Government 01 GuJarat Illed 
on 9.12.1996 seeking permission to raise the effective height 
of the spillway portion 01 the dam from the present level of 81.5 
metre to 85 metre is still pending belore the Hon'ble Supreme 
Court. The matter was last heard on 24.11.1998. 

(d) and (e) Since the last meeting 01 Review Committee lor 
Narmada Control Authority held on 13.11.1996, the Resettlement 
and Rehabilitation Sub-group has held 8 meetings. the 
Rehabilitation Committee has undertaken 4 visits to Rehabi-
litation and Resettlement sites. Besides 3 Inter-State meetings 
of Madhya Pradesh and Guiarat Field Officers to resolve 
operational field level difficultias coming In the way 01 smooth 
Implementation of Resettlument and Rehabilitation Programmes 
have already been held. 

(f) Does not arise. 

TV Transmitters In Orls.a 

581. SHRI BHARTRUHARI MAHTAB: 

SHRI RAMA CHANDRA MAlLlK: 

Will the PRIME MINISTER be pleased to state: 

(a) the capacity 01 TV transmitter at Bhubaneswar In 
Orissa State and the areas covered by it; 

(b) whether the Government propose to set up some 
new TV transmitters in Orissa particularly at Naraslnghpur; 

(c) II so, the details thereof, Iocatlon-wlse; 

(d) whether the Government also propose to increase 
the capacity 01 any transmitter In the State; and 

(e) II so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHAI MUKHTAR 
NACVI): (a) Whereas Bhubane8war lies In the coverage range 
01 High Power Transmitter (HPT) 00-1 Cuttack providing 
national network and regional programmes, a low Power 
Transmitter (lPT) ~O-II is functioning at Bhubaneswar and 
providing metro network service In the cove,age range 01 about 
20 kms. Inclusive of Iringe service range. 

(b) Ves, Sir. An lPT at Narasinghpur Is already 
functioning since April '95. There Is no proposal, at present, to 
set up another transmitter at Narasinghpur. 

(c) A statement is enclosed. 

(d) and (e) Ves, Sir. Schemes forralslng the power 01 HPT, 
Sambalpur lrom 1 KW to 10 KW and upgradatlon 01 LPTs at 
Behrampur and Sambalpur (0011) to HPTs are, at present. 
under various stages of Implementation. 

Statement 
.. ---_._---------

Existing TV Transmitters 
In Orissa 

Under Implementation 
TV Transmitters In Orissa 

---- _ ...... _--_._----_ .. __ .. _---_._-- --
2 

------.---.. -------
PPC 

Bhubaneshwar 

Sambalpur (In!.) 

HPT 

Baleshwar 

Bhawanlpatna 

Cuttack 

Sambalpur 

Cuttack (0011) 

LPT 

Anandpur 

Angul 

Athamalik 

Balanglr 

BaUapal 

Banapur 

Bargarh 

Barlpada 

Behrampur 

Bhadrak 

BhanJanagar 

Bhuban 

PPC 

Bhawanlpatna 

Sambalpur (Pm!.) 

HPT 

LPT 

Sambalpur 

Behrampur 

Behrampur 

Sambalpur (0011) 

Nayagarh 

TusharalSalntala 

Karanjla 

Rajgangpur 

Blrmltrapur 

Kh.rlar 

Similguda 

Jalpar. 

Gondlya (Kapllas) 

Kulad 

Chiklti 
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Bonal Rayagada 

Boudh Redhakhol 

BraJrajnagar Rourkela 

Oa.hrathpur Sonepur 
Oeogarh Sohela 
Ohenkanal Sundergarh 
Ourgapur Talcher 
G. Udalglrl 

Tll10l 
Jeypore 

Umarkot 
Joda 

Bhubane.hwar (0011) 
Kablauryanagar 

Kamakhya Nagar 
Ohenkanal (0011) 

Khandapara 
Oudurkot (0011) 

Kendrapara Sambalpur (0011) 

KeonJhargarh VLPT VLPT 

Koraput Aul Machhkuhd 

Kotpad Bada Barbll Kashipur 

Kuchind. Barpalll LanJlgarh 

Lutherpunk Chltrakonda Jayapatna 

Malkanglrl Kalampur Simlipalgarh 

Mohana Kokaara Udlagirl 

Narainghpur Nagchl Suklnda 
Navarangpur Nayagarh Palka mal 
Nuapara Thuamal Rampur Sabdega 
Padampur Lalltglrl (0011) 
Padmapuram Rourkela (0011) 
Padua 

X.e, X.er 
Pallahara 

Sun.beda Ohenkanal 
Paradeep 

Parlakhemundl 
Chandlpara 

.... end 
Patnagarh 

PPC Programme Production Centre 
Phulbanl HPT H~ Pow ... Tranlrnm.r 
Purl LPT Low Pow ... Tr_rnm.r 
Ralrangpur VLPT- Very Low Power Tr ..... mItIIIr 

Raj Ranapur XI ... - Tr_poe« 
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Crop In.urance Scheme 

582. KUMAR I KIM GANGTE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the crop Insurance scheme Is not being 
Implemented In Manlpur; 

(b) If so, the reasons therefor; and 

(c) the measures proposed to be taken to compensate 
the loss Incurred by the farmers In the State due to natural 
calamities? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The existing 
Comprehensive Crop Insurance Scheme (CCIS) is voluntary In 
nature and as such the States are free to optforthe scheme. The 
State 01 Manipur Is not participating In 1hescheme at present. 

(c) In the event 01 crop damage due to natural calamities 
the State Governments are required to .. sist the affected 
larmers out 01 the corpus of the Calamity Rellel Fund. 

U .. 0' NHm a. Peetlclde 

583. SHRI C.P. RADHKRISHNAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to launch sche-
mes for the effective use of neem as pesticide; and 

(b) if so. the steps taken to promote the neem-based 
pesticides and to popularlse its organic farming? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) For effective use 
of neem as pesticide, the Government has taken various steps 
under different schemes as under: 

(I) Under the Central Sector Plan Scheme namely 
"Central IPM Centres" use of neem based pesticide Is being 
encouraged amongst farmers for control 01 various crop peata. 

(iI) Registration Committee constituted underthelnaectl-
cldes Act, 1968 has made an exception to allow commerclaU-
satlon during the pendency of provisional registration for Neem-
based pesticides with a view to popularlse them lor control of 
pesta 01 agricultural Importance. 

(III) Data requirements for registration of neemobased 
pesticides under the Act haw. been simplified to encourage 
entrepreneurs lor easy avaNablllty of such a botanical pesticide 
lor the benefit of farmers and the environment. 

(Iv) The Indian CouncH of Agricultural Research Is 
publishing "Neem Newsletter" on quarterly basis for faster 
dissemination of promising results for effective use of neem as 
puticlde. 

Mulla Paplyar Dam 

584. DR. SUBRAMANIAN SWAMV: Will the PRIME 
MINISTER be plened to state: 

(a) Whether the UnIon Government have received any 

rapresentation from the Government of TamB Nadu regarding 
Increasing the height 01 MuHa Perlyar Dam recently; 

(b) If so, the details thareof; and 

(c) the daclslon taken by the Union Govemmentthereto? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) and (c) Do not arise. 

[Trans/etJon] 

Microwave Facility to Rewa 

585. SHRI CHANDRAMANI TRIPATHI: WIH the PRIME 
MINISTER be plaased to state: 

(a) whethar the Government are aware that due to a 
storm In summer, the Microwave tower located In Sohagl hI! of 
Rewa distt. of Gujarat has faUen down; 

(b) "so, the steps taken by the Government to provide 
microwave facility In the district; 

(c) whether Government propo .. to aet up new 
Microwave tower In the district; 

(d) " so, the details thereof; and 

(e) " not, the reasons therefor? 

THE MIN1STER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI KABINDRA PURKAVASTHA): (a) 
Vas, Sir. 

(b) The Rewa District alraady has micro-wavefacillty at 
Nauwata, Mangawan. However, nrvlc .. affected due to fa. of 
Sohagl Hili Tower, were restored on OptIcal Fllre media. 

(c) Ves, Sir. 

(d) Towers ara proposed at the following stations; 

1. Mauganj 

2. Sirmore 

3. Hanumana 

(a) Not applicable In vlaw of (d). 

Opening 0' Telephone Exclulng .. 

586. SHRI FAGGAN SINGH KULASTE: WHI the PRIME 
MINISTER be pleased to stata: 

(a) whather the subscribers In vllla"es of Madhya 
Prad .. h had depoalted sacllrlty, one year In advance, for 
opening of telephone exchangea, but neither the exchanges 
heve been aet up nor they have bHn provided telephone 
connections; 

(b) thl time by which these exchang .. are likely to be 
.et up; and 

(c) the nam .. of plac.s where advance .&Curtly has 
bHn deposited lor opening of exchang .. In ~ Nral are .. ? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Yes, Sir. In 57 villages, the subscribers have deposited security 
lor telephones. 

(b) These exchanges are likely to be opened during 
1999-2000. 

(c) Names of places where advance security has been 
deposited for opening of exchanges are given in the attached 
statement. 

Statement 

The Names of PlacH Where Advance Security has been 
Deposited for OpenIng of Exchanges In Rural Areas 

District Names of Places 

2 
-------------------.. --------
Bettll Khamilta, Malajpur, Pankha. 

Bhopal 

Dewa~ 

Durg 

Mathanl, Satrana, rk:ngaliachap, Bhaurl, Lalol, 
Nandner, Rlzadia Kadeem, Bairagarh ChichI. 

Agora, Dhasad, Bawdlkheda, Rajavi, Bangarda, 
Chhota relguru, Bedgaon. 

Armarlkalan, Amleshwar, Mampur. 

Hoshangabad Datwasa, Surajpur, Dharmakundl, Kajalkhedl, 
Naslrabad, Budhwada, Jhlndgaon, Jamll, Plplla, 
Khamlal. 

Jabalpur Panwanl, Mungwarl, Umaria, Choubay. 
Bhaln.wal, Bhudsa. 

Jhabua Bakhatgarh, Phoolmal. 

Ralgarh Aspa, Jakbahala. 

Ralpur Tosgoan, Khorpa, Gadhorl. 

Rewa Kamarjee, Kheora, Sathni. 

Sagar Chhlranl. 

Satna Blhara, Choond, Shivarajpur, Ramgarh, Plndra, 
Sarta Nagar. 

Shahdol Papond, Manthar. 

Shajapur Madana. 

Sidhi Saral. _._----

{English] 

Scheme on Agricultural Development 

587. SHRI RAJVEER SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) whetherthe Uttar Pradesh Government has submitted 
some new schemes relating to agricultural development for 
approval 01 the Union Government; 

(b) if so, the details thereof; and 

(c) the decision taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No, Sir. 

(b) and (c) Do not arise. 

Funds Under MPLADS 

588. SHRI PRABHAT KUMAR SAMANTARAY: Will the 
PRIME MINISTER be pleased to state: 

(a) the total amount released under the MPLADS to 
each Member of Parliament in the State 01 Orissa alongwith 
date 01 release during the year 1998-99; 

(b) if no amount has been released, the reason there-
for? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, THE MINISTER OF STATE INTHE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) and (b) As per the 
existing practice MPLADS funds are released In 2 Instalments 
of Rs. 50 lakhs each to the Members of Parliament whose 
unsanctioned balance is less than Rs. 50 lakhs. Accordingly, a 
total amount of Rs. 18.0 crores has been released under 
MPLADS to the State of Orissa during the year 1998-99 which 
Includes 1st Instalment for the year 1998-99 released In respect 
of 10 Lok Sabha MPs and 9 Rajya Sabha MPs, lind Instalment 
for the year 1998-99 lor 2 Rajya Sabha MPs and the instalments 
pertaining to the year 1997-98 In respect of 13 Lok Sabha MPs 
and 2 RaIYa Sabha MPs. A statement Indicating the date of 
sanction is respect of these MPs In anached Funds for the 
remaining MPs could not be released so far either due to non-
recelp olthe requisite expenditure statement from the concerned 
collectors or because of their unsanctioned balancli being more 
than Rs. 50 lakhs. 
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Statement-l 

Details of Funds Released under MPLADS tor 1st and lind 'nst.'ments of 1997-98 and 1st and /lnd I".r./ment of 
1998-99 as on 27.11.98 

State : Orissa LokSabha 
~ .. - .-.. - ----------- .. _---_._-

S.No. Constituency Name of Lok Sabha MP (1997-98) Instal!,"ent . (1998-99) I"'Jalmant 

18t lind lit lind 

2 3 4 5 6 7 ____ -0_-

1. Aska Sh. Naveen Patnalk 07/07197 04112197 

Sh. Naveen Patnalk 10111198 

2. Balasore Sh. Kartlk Mohapatra 07107197 04/12197 

Sh. Mahameghabahan Aira Kharabela 
Swain 25108198 

3. Berampur Sh. P.V. Naraslmha Rao 10111197 

Smt. Jayantl Patnalk 10/11/98 

4. Bhabrak (SC) Sh. Murlidhar Jena 27/08197 

Sh. Arjun Charan Sethi 10/07/98 

5. Bhuvaneswar Sh. Soumya Ranjan Pattnalk 

Sh. Prasamna Kumar Patasani 16110198 50+ 

6. Bolangir Sh. Sarat Pattanayak 10109/97 03/12197 

Smt. Sangeeta Kumarl Singh Oeo INR 

7. Cuttack Sh. Anadi Charan Sahu 07/07197 04/12197 

Sh. Bhartruharl Mahtab 10111198 

8. Oeogarh Sh. Sri Ballava Panlgrahl 28111197 01/12197 

Sh. Oebendra Pradhan 28110198 

9. Oh.nkanal Sh. K.P. Singh Oeo 11/09197 

Sh. Tathagata Satpathy 25/06198 INR 

1'0. Jagatsinghpur Sh. Ranjib Biswal 04/11197 

Sh. Ranjib Biswal 08109/98 18109198 

11. Jajpur (SC) Sh. Anchal Oas 04111/97 

Sh. Rama Chandra Mallik 05108198 27111198 

12. Kalahandl Sh. B.C. Das 07/07197 

Sh. Blkram Kesharl Deo INR 

13. Kendrapara Sh. Srlkanta Kumar Jena 07/08197 

Sh. Prabhat Kumar Samantaray 10111/98 

14. Keonjhar (ST) Sh. Madhaga Sardar 07/07197 

Sh. Upendranath Nayak 25108198 26111198 
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15. Koraput (ST) Sh. Glrldhar Gamang 

Sh. Giridhar Gamang 

18. MayUlbhanl (ST) Min. Sushlla Tlrtya 

Sh. Sallchan Murmu 

17. Nowarangpur (ST) Sh. Khagapatl Pradhanl 

18. Phubanl (SC) 

19. Purl 

20. Sambalpur 

Sh. Khagapatl Pradhanl 

Sh. Mrutyunjaya Nayak 

Sh. Padmanva Behera 

Sh. Plnakl Mishra 

Sh. Brala Kishore Trlpathl 

Or. Krupaslndhu Bhoi 

Sh. Prasanna Acharya 

21. Sundargarh (ST) Miss. Frida Topno 

Sh. Jual Oram 

Mete: fir .. N-.18 of "11 Loll SBha MP. 

Second N_II of 12th Lolc Sabha MP. 

50+ MeInI lInNnctIaned bIdanc. i, more Ihan RI. 50 Lalchs. 

INA MMna CompIe18 .xpendlur. informallon not received. 

R MMnI fundi rellllHd. 

RES MIInI RM9*I. 

Statement-" 0.,.. of Funds Released Under MPLADS for Is' and lind Instalments of 1997-98 
and Is' and lind Instalmen' of 1998-99 as on 27111/98 

State.: OrINa Rajya Sabha 

S.No. District Opted Nain. of RalYa Sabha MP (1997-98) Inltalment (1998-99) Intalment 

1st lind 1st lind 

2 3 4 5 8 7 

The PreHnt .... In. Member of AalYa Sabha 

1. Sambalpur Sh. Sanatan Bisl 28103198 INR 

2. Keonjhar Sh. Rahas Blharl Barlk 07107197 04112197 25108198 28111198 

3. Nowrangpur Sh. Shagaban Malhi 12109197 18103198 10111198 

4. Sundaraarh Sh. Dilip Kumar Ray 07107197 04112197 25108198 101111N 

5. Sundargarh Sh. Maurice Kulur 07107197 18103198 10111198 

8. Bhadrak Sh. Ananta Sethi 27108197 28108198 10111198 

7. BaialOftl Dr. M.N. Da .. 07/09188 
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2 

8. Jajpur 

9. Cuttak 

10. 

3 

Sh. Ramachandra Khuntla 

Sh. Rangnath Mishra 

Miss. Farlda Topno 

The pre •• nt non-8lttlng Member of RaIYa Sabha 

11 . Rayagada 

12. Khurda 

13. Cuttack 

Smt. ILLA Panda 

Sh. Somappa R. Bommal 

Sh. Narendra Pradhan 

4 

27103198 

50+ 

18103198 

5 

INR 

11/06198 

e 
10111198 

07109198 

20105198 

lsI 

7 

lind ----------------------------------
R Mean funds released. 

RES Means Resigned. 

T.V. Serial. on Tamil Sainte 

589. SHRI K. KRISHNAMOORTHY: Will the PRIME 
MINISTER be pleased 10 stale: 

(a) the present policy of Governmentforpropogatlng the 
life and philosophy of ancient Tamil Saints; 

(b) whether proposals from 8everal T.V. Serial pro-
ducers for giving slots for such television serials are pending In 
Chennal Doordarshan till now; and 

(c) If so, the sleps taken to expedite such proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NACVI): (a) Prasar Bharall have Intimated that programme8 are 
telecalt by Doordarshan to propagate the philosophylleachlngs 
of ancient Tamil Saints on their annlveraarles. 

(b) and (c) Under the New Sponsorahlp Scheme (NSS), Ihe 
following serials on the ancient Tamil salntl have been approved 
by Doordarshan Kendra, Chennal: 

1. Thamlzh Thattha 

2. Thlruvalluvar 

3. Vallalar 

4. Arputha RamanuJar 

5. Thlruvarutchlthar Thlrumoolar 

6. Arunaglrlnathar 

7. Vallalar Kanda Orumalpadu 

8. Thlrumurubatrupadal. 

Out of the above serials 'Thamlzh Thattha' and 'Thlru-
valluvar' have already baan talecast from Juna '98 to August '96 
and Decambar '97 to April '98 rupacllVely. 

Tha ramalnlng approvad sarlals are In tha second lI.t and 
will ba alotted as and whan thalr turn comes. 

Here •• mant to Ind"n Women 

590. SHRIA.C.JOS:WllthaPRIMEMINISTERbaplaued 
to stata: 

(a) whathar there has been numerous reports regarding 
m-treatmant, haraHmant and sexual abuse 01 Indian woman, 
particularly Karalltes, who ara amployad In Ihe Gulfcountrlas a. 
maid sarvants; and 

(b) If so, tha remedlalstaps taken by the Governmant In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): (a) Yes, Sir. 

(b) Immediately on recalpt of the complaints, tha Indian 
diplomatic Mission In the concerned country takes up tha matter 
with the aponsors/employers/lndlan guarantor, If any, and with 
their cooparation the employee Is repatriated to India at the coat 
oltha employer. In casas whera the amployer was noUracaable 
orwas not cooperatIVe, the maid s.rvant. hava baen repatriated 
to India at Government cost. 

With a view to Itreamllne the amployment of maid servants 
from India In the Gulf countries, following aafeguard. have been 
Introduced: 

(a) No female worker who Is la .. than 40 yaara of age Is 
allowed to mlgrata for work unles. her employment 
documents are attested by the Indian diplomatic 
MlsslonIPoat In the Gulf countries. 

(b) No lemale below 40 yeara 01 age having a paaaport 
with the cla.alflcatlon of "Emlgretlon Check Required 
(ECR)" Is granted emigration suspension eVen lor 
purpoles other than employmant In Gulf countrle. 
unlaas ahe produces a lponsorahlp certificate duly 
att,.~ted by the concemed Indian MlaslonIPoal. 

(c) Certain Indian diplomatic MlsslOnsIPolts In the Gulf 
countrl .. have also dev.ed addltlonallocal.afeguard 
mealur ... 
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VLPT at Mananthody and HPT at Cannanora In Karala 

591. SHRI MULLAPALL Y RAMACHANDRAN: Will the 
PRIME MINISTER be pillased to state: 

(b) whether the work on the proposed VLPT at 
Mananthody in Wynad Dlatrlct and HPT at Cannanore in Kerala 
have commenced and completed respectively. 

(b) if so, the detail. thereof; 

(c) Whether the Government are aware that some parts 
of tribal District of Wynad are still not getting the Doordarshan 
programme telecast from Trivandrum; and 

(d) If so, the step. taken by the Government to ensure 
that all parts of Wynad Dlatrict have access to the programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI): (a) and (b) Work for the construction of building at High 
Power Transmitter (HPT), Cannanore has commenced. The 
scheme for Very Low Power Transmitter (VLPT) at Mananthody 
in Wynad District Ia yet to be sanctioned. 

(c) and (d) Low Power Transmitter (LPT), Kalpatta Is 
presently functioning In Wynad District. Parts of District are 
covered by HPT, Callcut (Interim set up). Both HPT, Calicut 
(interim) and LPT, Kalpatla relay programmes set out from 
DDK, Trlvandrum during regional service time slot. TV service 
in Wynad District Is expected to improve with the commissioning 
of HPTs under implementation at Cannanore and at Calicut 
(permanent set up). 

Naw BIlling Syatem By MTNL 

592. SHRI SURESH WARPUDKAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether MTNL has decided to'evolve a new billing 
system; 

(b) II so, the details thereof; 

(c) the details of mechanism evolved to Instantly solve 
the disputes of over billing etc; and 

(d) the lime by which this new billing system is likely to 
be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
to (d) To evolve an Integrated package, so that all customer 
related pre-and:po.t connection Issues as also Issues relating 
to billing and accountal are effectively addressed, MTNL is 
experimenting with a new package called Customer Service 
Management System (CSMS). Time frame of Implementation 
will depend upon the outcome of experimentation. 

Saving Schemea In Poat Offlcea 

593. SHRI 5.5. OWAISI: Will the PRIME MINISTER be 
pleased to state: 

(a) the total deposits made in post offices In Hyderabad 
in Andhrs Pradesh during the last three yeara; 

(b) whether the Government propose to Introduce some 
new schemes to attract people to deposit more amount in post 
offices; and 

(c) If so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Sir, the total deposits made In post offices located at Hyderabad 
during the last three years are as follows: 
-----.. _------ --- -------------------------

Year Amount (in Rs.) 

10195-96 206,82,01,389.40 

1996-97 185,68,25,495.98 

1997-98 226,27,33,615.59 

(b) For the present there Is no proposal to introduce a 
new scheme to attract people to deposit more amount in post 
offices. 

(c) Does not arise In view of (b) above. 

Modeml.ation of Po.tal Service. 

594. SHRI D.B. ROY: 

SHRI AJA Y KUMAR S. SARNAIK: 

SHRI C.D GAM IT: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have undertaken any 
survey to modernise the postal services through the induction 
of new technology in the rural areas of the country particularly 
In Uttar Pradesh and Karnataka; and 

(b) if so, the details thereof and the steps taken by the 
C:aovernment to improve the postal services In the rural areas of 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
and (b) Yes, Sir. 

Modernisation of post offices involves Introduction of 
computer based counter machines for providing efficient, 
responsive and speedy transections for all classes of postal 
articles through a single window. Secondly, the Introduction of 
technology Is with reference to installation of VSAT with a view 
to expediting transmission 01 money orders which are mainly 
destined for rural areas. There are departmental post offices 
and extra departmental branch offices In the rural areas. 
Computerisatlon of the counters Is confined to only departmental 
post offices as extra departmental branch offices stand on 
another footing. The main benefit of installation of VSAT Is 
targeted, towards remittances of money from major urban 
centres to rural areas for the ruraJ population. In Uttar Pradesh 
7 VSAT and 44 ESMO have been installed and In Karnataka 5 
VSATs and 33 ESMO have been Installed so far. 
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Setting up of New TV Relay Centre. In Mahara.htra 

595. SHRI PRASAD BABURAO TANPURE: Will the 
PRIME MINISTER be pleased to state: 

(a) The number of new TV relay centres set up in 
Maharashtra during the last three years, location-wise and 
capacity-wise; 

(b) the total number of relay centres at present and their 
coverage In percentage of total population of Maharashtra; 

(c) the total expenditure incurred during the last one 
year on setting up of new relay centres; 

(d) whether a number of relay centres are notfunctionlng 
properly; and 

(e) if so, the details thereof and action taken to Improve 
their quality? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI): (a) A statement is enclosed. 

(b) 85 transmmers of varying power (6 HPTs, 69 LPTs, 
9 VLPTs, 1 transposerare presently functioning In Maharashtra, 
giving TV coverage of 86.5% population of Maharashtra. 

(c) 4 LPTs at capital cost of about Rs. 97 lakh each and 
2 VLPTs at capital cost of about Rs. 83.0 lakh each have been 
set up In Maharashtra during last one year. 

Statement 

Locations of TV transmitters commissioned in Maharashtra 
during last three years (1.1.96 to 26.11.1998): 

1. LPT, Mahad 

2. LPT. Sata,. 

3. LPT. Tumsar 

4. LPT, Umarkhad 

5. LPT, Mhaple 

6. LPT, Nagpur (DO II) 

7. LPT, Rajapur 

8. LPT, Rlased 

9. LPT, Aherl 

10. LPT, Chandur 

11. LPT, Navapur 

12. LPT, Shlrpur 

13. LPT, Sironcha 

14. VLPT, Badlapur 

15. VLPT, Bhokar 

16. VLPT, Khad 

17. VLPT, Malkapur 

18. VLPT, Malwan 

Allocation for Food Proc ••• lnlllndu.trie. 

596. SHRI MAHBOOB ZAHEDI;Wlllthe PRIME MINISTER 
be pleased to state: 

(a) whether the percentage of allocation of annual outlay 
In favour of the Food Processing Industries Is decilning from 
0.09% In 1992-93 to 0.04% during 1998-99; 

(b) If so, whether the Government propose to wind up 
this Department; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL); (a) Whereas annual outlay 
for Food Processing Industries has remained between Rs. 40 to 
Rs. 47 Crores, the percentage decline from 0.09-10 to 0.04% 
during 1992-93 and 1998-99 has occurred on account of 
increase In the total central sector outlay. 

(b) No, Sir. 

(c) Does not arise. 

[Translation] 

. Setting up of Doordar.han Production 
Centre at Shekhpur. 

597. SHRI RAJO SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to set up a· 
Doordarshan production centre at Shekhpura In Bihar; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI): (a) No, Sir. 

(b) Does not arise. 

[English] 

Foreign Equity Participation In ElectronlcJPrint Media 

598. SHRI MADAN PATIL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government have taken any 
decision with regard to allowing cent per cent foreign equity 
participation In electronic and print media; 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI): (a) No, Sir. 

(b) Does not arise. 
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(c) Media plays an Important rol. In shaping public 
opinion and Influences the country's polity and cultural norms. 

Foreign Inveatrnent In Agriculture 

599. SHRI T. GOVINDAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government propose to allow 
foreign Investment In Agricultural sector; and 

(b) if so, the details olthe joint venture. which have been 
allowed in the country during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) For.lgn direct Inv •• tm.nt 
for Agricultural Production through certified high yl.ldlng hybrid 
s.eds and synthetic seeds and certifi.d high yielding plantations 
developed through plant tissue cultur. are in the cat.gory of 
automatic approval for foreign equity upto 51 %. The guid.lin.s 
for consideration of foreign dir.ct inv.stm.nt proposals by the 
For.ign Investm.nt Promotion Board In the Ministry of Industry 
lay down that priority wHI be accorded to Items which have large 
scale .mployment potential especially for rural peopl., and 
items which have a direct or backward linkages with agro-
businesslfarm sector. The Ministry of Agriculture is In favour of 
allowing foreign direct Investment in high-tech areas where 
there are technology gaps to be addressed In the country for 
establishing mark.t infrastructur. such as post-harvest 
arrangem.nts and cold chains for storage and transportation. 

(b) Th. d.talls of joint v.ntur.s aHow.d in the agricul-
tural sector during the last thr •• y.ars are as under: 

Totai No. 
of Projects 

2 

Amount of FDI 
approved In 

US S (In Cror.s) 

3 
.. _-_ .. _._---_._._-------------

1885 
1.1.95-31.12.95 

Horticulture 

Agricultur. 

Floricultur. 

1186 

1.1.96-31.12.96 

Hortlcultur. 

Agrlcultur. 

Floriculture 

1887 
1.1.97-31.12.97 

Hortlcultur. 

Agricultur. 

Floricultur. 

26 

26 

79 

20 

14 

31 

09 

12 

12 

0.47 

1.29 

2.11 

0.57 

0.81 

5.20 

1.97 

(UO 

0.13 

1888 

1.8.96-31.10.98 

. Horticulture 

Agrlcultur. 

Floricultur. 

2 

84 

101 

174 

3 

3.55 

3.68 

8.37 

Setting up of Film and Televlalon 1n8tltute. 

600. SHRI JAYANTI PATNAIK: Will the PRIME MINIS-
TER be pleased to stat.: 

(a) the number of Film and Television Institutes in the 
country and the location thereof; 

(b) whether the Govemment propose to set up addi-
tional numb.r of such institutes during the Ninth PI.n period; 
and 

(c) Hso, the places identHled for s.ttlng up newfllm& and 
television Instltut.s, State-wis.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAOVI): (a) Pr.s.ntly, th.re are two Film and T.I.vlslon 
Institutes In the country; nam.1y (I) Film andlelevlslon Instltut. 
of India, Pune and (II) S.tyaJIt Ray Film and Television Instltut., 
Calcutta. 

(b) No, Sir. 

(c) Does not aria •. 

{Translation] 

New Agrlcultur. Technology 

601. SHRI RAMPAL UPADHYAY: Will the PRIME 
MINISTER b. pleased to st.te: 

(a) the st.ps tak.n by the Govemment for effective 
transf.r of the newly dev.loped technology to farmers of 
RaJasthan which has be.n d.v.1oped by scientists In India 
and abroad in agriculture field; 

(b) H so, .th. d.talls thereof; 

(c) wh.th.r field demonstration Is being organised .nd 
training Imp.rted to the farm.rs In the Stat. by the Gov.mm.nt 
and Agrlcultur. Unlv.rsltl •• ; 

(d) H so, the details thereof; and 

(.) the m.a.ur •• being t.ken by the Gov.rnment to 
increa.e the production of foodgralns In Rajasth.n? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Indian Council of 
Agricultural R •••• rch (ICAR) h.v ••• tablished 31 Krlahl Vlgy.n 
Kendras (KVKs) In RaJasthan. Their activities Include vocational 
sklll.oased training to farmers, In-s,rvlc. training of extension 
p.rsonn.1 to update th.lr knowledg., on-farm t.stlng and front-
line d.monstratlons on varlou. agricultural technologies. In 
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addition, two Centres for Technology Assessment and (d) The details of the tariff charged by Department of 
Refinement through Institution Village Linkage Programme Telecom are at Statement-II. The tariff for usage of Internet 
(IVLP) and 7 Centres for Technology Evaluation and Impact services hu been fbced with the approval of TRAI. 
Assessment are also being Imlemented for effective transfer of 

(e) As above. newly developed technology on location-specific basis. 

The Department of Agriculture and Cooperation (DAC) (f) As above. 

through their Directorate of Extension facilitates transfer of Statement-I 
technology efforts In the State through Information support 
programme, including exhibitions, agricultural films, p~lnt and 
electronic media. 

S.No. SSA Station 

(c) and (d) In order to demonstrate the production potentials 
2 3 

of important oilseed and pulse crops, the KVKs have conducted 1. Balaghat Balhar 
1719 field demonstrations in 801 hectares during the year 1997. 
A total of 1220 training programmes have been organized 2. Balaghat Balaghat 
benefiting 34050 farmers in various areas of crop production, 3. Balaghat Katangl livestock production, fruits and vegetables cultivation, use of 
farm machinery and tools under both ralnfed and Irrigated 4. Balaghat Waraseonl 
conditions. 

5. Bataghat Rajegaon 
(e) During the 9th Five Vear Plan, the functioning of 31 

6. Balaghat Lalburra KVKs,2 Centres for Technology Assessment and Refinement 
through Institution Village Linkage Programme (IVLP), 7 Centres 7. Bastar Akashnagar 
for Technology Evaluation and Impact Assessmentwlll continue 
to benefit the farmers In Rajasthan. Besld .. , new project wRi be 8. Butar Bashell 
taken up for the establishment of Agricultural Technology 

9. Bastar Bastar Information Centres (ATICs) to provide single window support 
system, linking various research departments with different 10. Bastar Charama 
users in decision making and problem solving exercise. 

11. Bastar Dantewada 
Internet Facility In M.P. 

12. Bastar Jagdalpur 
602. SHRI SUSHIL CHANDRA VARMA: Will the PRIME 

MINISTER be pleased to state: 13. Bastar Kanker 

(a) the names of cities connected with 'Intemet' In Madhya 14. Bastar Klrandul 

Pradesh; 15. Butar Kondagaon 

(b) the number of persons and agencies registered 16. Butar Tonkapal 
themselves for availing the said facility during the last three 

17. Butar Korar years; 

(c) the name of the companies providing Internet facility 18. Butar Keshkal 
in the State and whether these companies are In the public 
sector or private sector; 

19. Bastar Antagam 

20. Butar Bljapur 
(d) the amount to be deposited for availing the facility 

Naralyanpur and the ratea charged In this regard; 21. Butar 

(e) whether these rates are fixed by the Union Govem- 22. Baatar Pakhanjore 
ment; and 23. Bastar Narharpur 

(f) if so, the details thereof? 24. Batul Betul 

THE MINISTER OF STATE IN THE MINISTRV OF 25. Bltul Batulbazar 
COMMUNICATIONS (SHRI KABINDRA PURKAVASTHA): (a) 

26. Betul Saml As per attached statement-I. 

(b) 2356. 27. Betul Pathekheda 

(c) As on date, only Department of Telecom, Govt. of 28. Batul Shahpur 

India is providing Intemet service to the Public In Madhya 29. 
Pradesh. 
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----_ .. -.----
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.. _----_ .. _- .. _--_ .. -
30. 65. Bilaspur Pali 

31. Bhopal Bungu 66. Bllaspur Mungell 

32. Bhopal Misrod 67. Bllaspur Lorml 

33. Bhopal Parwalla 68. Bllaspur Pamgarh 

34. Bhopal Adampur 69. Bllaspur Kargl Road 

35. Bhopal Bukhlsewanla 70. Bllaspur Konl 

36. Bhopal Ratlbar 71. Chhatarpur Chhatarpur 

37. Bhopal NebNllaganj 72. Chhatarpur Khajuraho 

38. Bhopal Kajaurl Sadak 73. Chhatarpur Nowgong 

39. Bhopal Barkhedl 74. Chhatarpur Tlkamgarh 

40. Bhopal Ashta 75. Chhatarpur Nlwarl 

41. Bhopal Budhnl 76. Chhlndwara Pratappura 

42. Bhopal Sehor. n. Chhlndwara Chhlndwara 

43. Bhopal Ichhawar 76. Chhlndwara Pandurna 

44. 79. Chhlndwara Parasla 

45. 80. Chhindwara Llnga 

46. 81. Chhlndwara Amarwara 

47. Bllaspur Balco 82. Chhlndwara Harral 

48. Bllaspur Bllaspur 83. Chhlndwara Borgaon 

49. Bllaspur Bllha 84. Chhlndwara Rohan kala 

50. Bilaspur Chakrebhata 85. Chhindwara Sausar 

51. Bllaspur Champa 8B. Damoh Damoh 
52. Bllaspur Darrl 87. Damoh Hatta 

53. Bllaapur Dabhra 88. Damoh Naralnghgarh 
54. Bllaspur Gevraproject 89. Damoh Patharla 
55. Bllaapur Baloda 90. Damoh rendukheda 

56. Bllaspur Gondadlh 91. Damoh Batlagarh 
57. Bllaspur Saktl 92. Dewaa BagO 

58. Bllaspur Korba 93. Dewas Dewaa 

59. Bilaspur rakhatpur 94. Dewas Kannod 

60. Bllaspur NaUa 95. Dewas Kshlpra 

61. Bllaspur Masturl 96. Dewas Khategaon 

62. Bllaspur Pandra Road 97. Dawas Sonkatch 

63. Bllaspur Katghora 98. Dewas Agrod 

64. BUaspur Kusmunda 99. Dewas Tonkkhurd 
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---"--------------------. 
2 3 2 3 

----- ---.--.-------.. -----.--. 
'100. Dewas Bhorasa 135. Durg Mohla 

101. Dewas Hatplpalla 136. Durg Rajnandgaon 

102. Dhar Badnawar 137. 

103. Dhar Bagdoon 138. 

104. Dhar Bandedl 139. 

105. Dhar Dhamnod 140. Guna Mungaoll 

106. 141. Guna Shadora 

107. 142. Gwallor Datla 

108 143. Gwallor Indergarh 

109. Ohar Kanwan 144. Gwallor Sonagirl 

110. Dhar Rajgarh 145. Gwallor Seonda 

",. Dhar Mandu 146. Gwallor Dabra 

112. Ohar Kukshi 147. Gwallor Gwallor 

113. Ohar Manawar 148. Gwallor Baretha 

114. Dhar Khalghat 149. Gwalior Ghatigaon 

115. Ohar Oharampurl 150. Gwallor Tekanpur 

116. Dhar Tlrta 151. Gwallor Mllowall 

117. Ourg Balod 152. Gwalior Bhander 

118. Ourg Boral 153. Gwallor Bhltarwar 

119. Ourg Dalllrajhra 154. Gwallor Ratwal 

120 Ourg Durg 155. Gwallor Pachhore 

121. 156. Gwallor Bltholl 

122. 157. Hoahangabad Babal 

123. 158. Hoahangabad Banapura 

124. Ourg Kawardha 159. Hoahangabad Harda 

125. Durg Anda 160. Hoshangabad Hoahangabad 

128. Durg Bemetra 161. Hoahangabad Itarll 

127. Durg Dondlldhara 162. HOlhangabad ORO. Factory 

128. Durg Charonda 163. HOlhangabad Plp.rla 

129. Durg Dhamdha 164. Holhangabad Tlmarnl 

130. Durg Utal 165. HOlhangabad Khlrkhlya 

131. Durg Gurur 166. Hoahangabad Temagaon 

132. Durg Patan 167. Hoahangabad Keala 

133. Durg Ambagarhoho 188. Indore Depalpur 

134. Durg Dongargarh 189. Indora Dhudhlya -------_._----------------_._---------
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170. Indore Blchollhabal 205. Jabalpur Gadarplprl 

171. Indore Blchollmardana 208. Jabalpur Sukha 

172. Indore Dakachle 207. Jabalpur Pandarlya 

173. Indore Gautamppura 208. Jabalpur Goaalpur 

174. Indore Indore 209. Jhabua Jhabua 

175. Indore Jawahartakrl 210. Jhabua Maghnagar 

176. Indore Kanadle 211. Jhabua Thandla 

177. Indore Lu.udlya 212. Jhabua Patlawad 

178. Indora Mhow 213. Khandwa Burhanpur 

179. Indora Rau 214. Khandwa Khandwa 

180. Indor. Sanwer 215. Khandwa Pandhana 

181. Indor. r./a/lnagar 218. Khandwa Nepanagar 

182. Indore Sagroth 217. KhandWa Dolphodla 

183. Indore Hareola 218. Khandwa Chhagaon Makan 

184. Indore Sonwal 219. Khandwa Shahpur 

185. Indora Hatod 220. Khandwa Blr 

188. Indor. Mangalla 221. Khargone Sandhwa 
187. Indore Attahlda 222. Khargone An/ad 
188. Indore Dharmpurl 223. Khargone Panwa 
189. Indore Betma 224. Khargone Barwanl 
190. Indore Jamlf 225. . Khargone Kasrawad 
191. Jabalpur Barglnagar 226. Khargone Gogaon 
192. Jabalpur Bharaghat 227. Khargone Mandle.hwar 
193. Jabalpur Bar.1e 228. Khargona . Mahashwar 
194. Jabalpur Jabalpur 229. Khargona Barwaha 
195. Jabalpur Katngl 230. Khargona Bldla 
198. Jabalpur Katnl 231. Khargona Khargone 
197. Jabalpur Kundam 232. Khargone Sanawad 
198. Jabalpur Kymora 233. Khargone Blaten 
199. Jabalpur Managaon 234. Mand .. Dlndorl 
200. Jabalpur Panagar 235. Mand" Mandla 
201. Jabalpur Patan 238. Mandla Manari 
202. Jabalpur Shahpura 237. Mandla Shahpura 
203. Jabilpur Slhora 238. Mandie Kanha 
204. Jabalpur Suhagl 239. Mand.au~ Sltamau 
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240. Mand.aur Dalaudamandl 275. NareJnghpur Sallchouka 

241. Mandaaur Garoth 278. Nal'llnghpur Berman 

242. Mand.aur KakarJa 277. Panna AmanganJ 

243. Mend.aur SlIWa.re 278. Panna Gunnore 

244. Mand.aur Mand.aur 278. Panna Panna 

245. Mandsaur Rampure 280. Panna Pawal 

248. Mand.aur PipalJamandl 281. Ralgam Ralgam 

247. Mand.aur Jawad 282. Ralgam Pamelgaon 

248. Mand.aur Manasa 283. Ralgam Kunkurl 

249. Mand.aur NHmuch 2B4. Ralgam DharemJalgam 

250. Mand.aur Shamgam 2B5. Ralgam Sareng Gam 

251. Mand.aur SarwanJa-Maharej 2B8. Ralgam Khar.1a 

252. Mand.aur Kukde.hwar 2B7. Ralgam JupurNagar 

253. Mandsaur Degaomall 2BB. Ralgam Ghargoda 

254. Mandaaur Dlkkan 288. RaJpur Abhanpur 

255. Morena Bhlnd 290. Ralpur Areng 

256. Morena Gohad 291. Ralpur Bagbahare 

257. Morena Sheopurkalan 292. Ralpur Baledabuar 

25B. Morena Bljaypur 293. Ralpur Ralpur 

259. Morena Sabalgam 294. Ralpur Sarelpalll 

260. Morena Malanpur 295. Ralpur Deobhog 

261. Morena KaNa,.. 298. RaJpur 811111re 

282. Morena Umrel 297. Ralpur Hlrml 

283. Morena Jore 29B. Ralpur Slmga 

264. Morena Morena 299. RaJpur Ka.dol 

265. Morena Ambah 300. Ralpur Basnll 

288. Morena Mehgaon 301. Ralpur Mahasamund 

267. Morena Banmore 302. Ralpur PaRari 

268. Morena Porae 303. Ralpur MaJnpur 

269. Morena Lahar 304. RaJpur Kharore 

270. Naralnghpur Gadarwa,. 305. RaJpur Neoreliida 

271. Naralnghpur Gotegaon 306. Ralpur Bhatapa,. 

272. NaraJnghpur KareH 307. Ralpur Dhamtarl 

273. Naralnghpur Naralnghpur 3OB. Ralpur Kurud 

274. Naralnghpur Salkheda 309. RaJpur Flnge.hwar 
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310. Raipur Rajlm 345. Sagar Dhana 

311. Raipur Nandlrhasud 346. Sarguja Amblkapur 

312. Ralpur Plthaura 347. Sarguja Baikunthpur 

313. Ralsen Bangraaia 348. Sarguja Chlrlmlri 

314. Raiaen Galratganj 349. Sarguja Manandragarh 

315. Ralaan Mandldaap 350. Sli.rguja Rajpur 

316. Raisan Obadullaganj 351. Sarguja Ramanujganj 

317. Ralsan Ralsen 352. Sarguja Surajpur 

318. Raisen Sanchl 353. Sarguja Amarkantak 

319. Ralsen Barell 354. Sarguja Balrampur 

320. Rajgarh Blaora 355. Satna Amarpatan 

321_ Rajgarh Kurawar 356. Satna Chitrakoot . 

322. Rajgarh Khllchlpur 357. Satna Jaitwara 

323. Rajgarh Narslnghgarh 358. Satna Maihar 

324. Rajgarh Rajgarh 359. Satna Nagod 

325. Rajgarh Pachora 360. Satna Rampurbaghalan 

326. Rajgarh Zearapur 361. Satna Satna 

327. Rajgarh Padllyamata 362. Satna Segmanla 

328. Rajgarh Sarangpur 363. Satna Bamorl 

329_ Ratlam Jaora 364. Saoni Saoni 

330. Rallam Rallam 365. Shahdol Anuppur 

331. Rallam Sallana 366. Shahdol Baoharl 

332. Rawa Gangeo 367. Shah dol Dhanpuri 

.333. Rewa Mangawan 368. Shahdol Kotma 

334. Rewa Naubaata 369. Shahdol Jaitharl 

335. Rawa Rewa 370. Shahdol Shahdol 

336. Rewa Mauganj 371. Shahdol Umaria (Band) 

337. Rawa Rypkarchullya 372. Shahdol Naorojabad 

338. Sagar Chanatorla 373. Shajapur Agannalwa 

339. Sagar Garhakota 374. Shajapur Barchha 

340. Sagar Rahatgam 375. Shajapur Maul 

341_ Sagar Rehl! 376. Shajapur Shajapur 

342. Sagar Sagar 377. Shajapur Shujalpur 

343. Sagar Blna 378. Shajapur Kalaplpal 

344. Sagar Khural 379. Shajapur Akodla 
-----------
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380. Shlvpuri Karera 

381. Shlvpurl Plchore 

382. Shlvpurt Shlvpurl 

383. Shlvpurt Khanlyadhana 

384. Shlvpuri Kolaras 

385. Shlvpurl Hatod 

386. Shlvpurl Poharl 

387. Shlvpurt Sesal 

388. Sldhl Churhlt 

389. Sid hi Sid hi 

390. Sldhl Singrauli 

391. Sldhl VlndhYI Nagar 

392. Sldhl Nigahl 

393. Sldhl Jayant 

394. Sldhl Waldhan 

395. Ujjaln Badnagar 

396. Ullaln Ghatla 

397. Ujjaln Jalthal 

398. Ullaln Khachrod 

399. Ujjaln Nagda 

400. Ujjaln Tarana 

401. Ujjain Ujjaln 

402. Ujjaln Ghon .. la 

403. Vidiaha Ganjbuoda 

404. Vldl.ha Vldl.ha 

405. Vidl.ha Khamkhera 

406. Vldl.ha Sironj 

407. Vldisha Nateran 

statement-II 

Copy of the tetter No. "'-'I115-PHC Dat«l-8,8.96 

Subjec:t-T.rtff (or Internet Service. 

1. ~ .. nce Is Invited to this office letter of even 
number dated 28th July, 1996 regarding launch of Intemet 
Service from Lucknow. 

2. It has been decided that the tariff for the aervlc .. win 
be same _ VSNL tarlf. AccOfdlngly following tariff may be 
made applicable to the ,ervice,: 

(A) Tetmln., Di., up .erva 

(I) Registration fee (one time, 

non-refundable) 

(U) Annual (or 500 hours which 

ever is early) UBa,e Charge 

(III) Pass word alleratlonlre-

Introduction fee 

(8) TCP/IP Serv1ce (dll' up) 

(I) Registration f .. (one time 

non-refundable) 

(II) Annual (or 500 houra whichever 

is early) Usage charge 

(III) Pall word altematlonlre 
introduction fee 

Ra.500 

RI.5000 

Rs. 100 

(each time) 

Rs.SOO 

R'.5ooo 

R •. 100 
(BKh time) 

Note: For dial up services, Registration fee and U.age Charge. 
are leviable at the time of registration. U.age charg_ are not 
refundable once deposited. 

(C) Leased Line Service 

(I) Registration fee (one time non-refundable) 

2.4 kbps 

9.2 kbps 

64 kbps 

Rs. 15,000 

R •. 15,000 

R •. 20,000 

(U) Annual Usage charge (unlimited u.e) 

Software Exponerlll00% EOU' 

aeneral 

2.4 kbpa 

9.6 kbps 

64 kbpl 

RI. 1.5 lakh. 

RI. 6.0 lakh. 

R •. 12.0 lakhl 

RI. 12 Lekhs 

AI. 4.8 Lakhs 

Ra. 9.8 Lekh. 

'-With Annual export tum-over of above US S 1,00,000 

(III) Lelled line charge. will be .eme a. applicable to 
polnt-to-polnl data circuit charge of .Imllar capacity. 

(Iv) '".",Ue'lon and , .. ,lng ell." ... 

2.4 to 9.6 kbp. acce ••• ervlce 

64 kbp. acc .... ervlce 

• Ra. 2.000 

• R •. 10,000 

For 64 kbps connection, racognlHd educational 
Institution. will be charged R •. 4lakh p.e. u annual 
usage charge. (For 9.'" and lower 1pMdI, Nlte. 
would be indicated atter obtaining the Mme frum 
VSNL) 
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(ii) At the time of registration Ol'lly registration fee is 
leviable. 

(ill) Registation fee for leased connections is refundable 
only in the following case: 

(a) Service being non·feaslble 

(b) Subscriber surrarlders the registration before Issue 
of demand note. 

(D) Minimum period of hire: 

(i) One year (though VSNL have kept It as one month's 
notice) In the c8le of leased connections. 

(II) In the case of. dial up connections It would be one 
year or 500 hours whichever Is earlier. 

3. The application form detailing commercial conditions 
Is being sent "parately. 

4. The billing data will be transferred on the intemer link 
from VSNL node New Delhi to Lucknow node till a server is 
installed at Lucknow. However, payments have to be taken in 
advance in respect of registration deposit, usage charge, 
insiallatlon and testing charge. 

Type of Plans 
- ------------------- --------._---

Duration for 
one year 

5. The subscribers may be Informed of the tariff while 
issuing the application forms. For this purpose a separate tariff 
card may please be prepared. 

Copy of the I.n.r No. 111-1195-PHC Dated 12.8.96 

Subject-Tariff tor Int.m.t S.rvlce-Corrlg.ndum. 

Reference Is invited to this office letter of evero number 
dated 8th August, 1996. 

2. Item 2(8) (II) which specifies Annual Usage Charge 
at Rs. 5000 due to typographical error may be modlfad to read 
as; Annual (or 500 hours whichever is earlier) Usage Charge 
Rs.15,OOO. 

Copy of the L.nllr No. 111-1195'PHC Vol. /I) 

Subject-Reduction In Tariff for usagll of Intllmet Services. 

The Deptt. of Telecommunications had made a proposal 
before TRAI for reduction in the tariff of Intemer TCP/IP dial up 
services. The proposal of DOT has been accepted by TRAI 
provisionally . 

2. Accordingly following usage tariff for TCP/IP dial up 
services will be applicable for the connection provided on or: 

Existing Tariff 
(Rs.) 

New Tariff 
(Rs.) 

-----. _._--------- ------------------------
(1) (2) (3) (4) . _._'------ .. _--------...... --------------_._. --- --------------------._----_ . 

Plan-I 

Plan-II 

Plan-III 

100 Hours 

250 Hours 

500 Hours 
------------- _._-.. -------------------

15,000 

3.000 

6,500 

10,000 

Incremental subscription 
in steps of 20 hra. each 
at a rate of Rs. 30 per hrs . 

... --- -- .... -- ._------- .... _- -- -- ---------- -------.--.--- .•. ---- _._----------_ .. _- ._-------_ .. , 
Subscriber desiring to have incremental subscripa!ion may 

make an application on a plain paper. 

Remaining instructions on this subject will apply without 
change. 

Copy of thll I.ner No. 11111195-PHC datlld 16.3.98 

Subject-Conces,ionsllntllmet access Sflrvlcll for students. 

Refer.nc. Is Invlt.d to this office letter of even number 
dated the 8th August, 1966 vide which tariff for Internet service 
was conveyed. 

2. _ It has now been d~lded to extend concesslonai 
Internet access Service for students as per the following tariff at 
all Int.met noel ... 

Name of service; 2.4 kbpa Tennlnal Dialup Service 

Registration Fee Nill 

Annual (or 500 hours whichever 
is earlier) usage charge 

Password alternation! 
reintroduction fee 

RS.500/· 

As. 100/· each time 

3. Students of Class XI and above can avail this service 
by registering In the prescribed form. Verification olthe bonafides 
of students will be done from cartlficata Signed by the Principal 
or Head of the recognisad academic (noncommercial) institution 
to the effect that the person concerned Is a full time student of 
the said Institution and is likely to remain a student for the 
academic year. The certificate should mention Indentity card 
number of the student issued by that Institution and the 
Govemment/authorlty by whom the Institution Itself recognl8ed. 
Such certificate wlh be required at every renewal of the 
subscription of Internet Service. 

Copy of the Illner No. 11111195-(Vol. /I) dated 3.7.98 
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Subject-Reduction of tariff for Internet leased line ports. 

In ord.r to promote Int.rn.t s.rvlc.s as w.1I as software 
.xports and based on the Gov.rnment's d.clsions In this 
r.gard, the tarlllfor Int.rn.t I.as.d lin. ports of various capaclti.s 
have been r.vlew.d and It has b •• n d.clded to fix the annual 
tariff as follows: 

.. -" ----_._.---------
Spe.d of Port Annual charges (Rs. In Lakh) 

-------
Existing R.vlsed ---------_._----".------------

2.4 kbps 1.5 1.1 

9.6 kbps 6.0 4.5 

64 kbps 12.0 8.0 

128 kbps 18.0 13.0 

256 kbps 25.0 18.0 

512 kbps 

1 Mbps 

2 Mbps 

36.0 

60.0 

100.0 

26.0 

43.0 

72.0 

Installation and testing charges of AI. 10,0001-as appllcabl. 
lor 64 kbps port will also b. applicable to date rat.s up to 2 
Mbps. 

Tarllllorl.ased ports lor racognlsed educational Institutions/ 
organlsatlons/newspapars/news ag.ncl.s for 84 kbps port will 
continu. to be Rs. 4 lacs p.r annum. How.v.r, for higher 
sp.eds, Nx64 kbps tarlll b.com.s higher than the promotional 
tarlll of the sam. port sp.ed, lower 01 the two .hall b. charg.d. 

Th •• xlstlng conceSllon of 20% to software export.rs and 
to 100%. EOUs will contlnu. to b. appllcabl. on the n.w tariffs 

For I .... d IIn.s to promote Int.rnet S.rvlce and software 
.xport.rs the tariff lor I.as.d lines has b •• n flx.d as b.low: 

Name of Chargeabl. Tarlll per Annum 

Circuit Distanc. 

2 

64 kbps Upto 50 kms 

51-100 kms 

101-200 kms 

201-1000 kms 

Beyond 1000 kms 

2 mbps Upto 50 kms 

51-100 kms 

101-200 kms 

201-1000 kms 

Beyond 1000 kms 

Existing 

3 

As. 1,87,500 

Rs. 2,25,000 

Rs. 3,43,750 

Rs. 1,125 per km 

subject to a minimum 

of Rs. 3.75 lakhs 

Rs. 11.25 lakhs 

o Rs. 582.50 per km 

subJ.ct to max. ot 

1500 kms (Rs. 14,06,250) 

Rs. 15.0 lakhs 

Rs. 20.00 lakhs 

Rs. 30.00 lakha 

Rs. 5,3751- per km subject 

to minimum of Rs. 37.51 lakhs 

Rs. 53.75 Jakha + 0 
As. 2687.50 per km. 

subject to mex. of 

1500 kma (Rs. 67,18,750) 

This r.vlaed tarlll would be applicable w .•. f. 1.1.98. 
Thla Issu.s with the concurrence of TRAI. 

Revised 

4 

Rs. 1,50,000 

Rs. 1,80,000 

RS.2,75,000 

Rs. 9001-per km 

subject to a minimum 

of Rs. 3.0 lakhs 

Rs. 9.0 lakhs + 
o Rs. 450/- per km 

subject to max. 01 
1500 kms (Rs. 11, 25,000) 
As. 12.0 lakhl 

Rs. 16.0 lakhs 

As. 24.0 lakhs 

RI. 4,300/- per km 

aubJact to a minimum 

of Rs. 30.0 lakhs 

Rs. 43.00 lakha + 
o 2150 per km 

aubjlct to • max. 

of 1500 kma 

(As. 53.75,000) 

, 
\ 
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[English} 

Vacant POlta of SCalSTI 

603. SHRI BALRAM SINGH YADAV: 

SHRI SUSHIL KUMAR SHINDE: 

SHRI MADHAVRAO SCINDIA: 

Will the PRIME MINISTER be pleased to statl: 

(8) the number of class I, II and III posts earmarked for 
the Scheduled Castes and Scheduled Tribes quota lying vacant 
and those manned by non-scheduled personnel as on October 
1. 1998 for over a year: and 

(b) the steps taken/propose to be taken by the 
Government to fill up these posts with SC/ST Incumbents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING. REVENUE AND INSURANCE): (SHRI KADAMBUR 
M.R. JANARTHANAN): (a) Information is being collected and 
will be laid on the Table of the House. 

(b) Instructions already exist which provide for ban or 
de-reservation of reserved vacancies In direct recruitment and 
temporary diversion of unfilled reserved vacancies In promotion 
quota to direct recruitment quota and extended zone of 
consideration for promotion. In addition, Instructions have also 
been issued Irom time to time emphasising the need to ensure 
timely filling up of the posts by making second attempt for 
recruitment W the lirst attempt to eHect recruitment falls. 

State Information Minlate"a Conference 

604. SHRI M. BAGA REDDY: Will the Prime Minister be 
pleasad to state: 

(a) whether the State Information Minister's Conference 
was held In New Deihl on September 1,1998; 

(b) II so, the details 01 subjects discussed in the 
Conference and recommendations made therein; 

(c) the number of delegates from each State who 
attended the Conference; and 

(d) the steps taken by the Government to Implement the 
recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI) : (a) Yes, Sir. 

(b) to (d) The subject discussed during the conference 
Inter alia include the development of existing infrastructure of 
AIR and Doordarshan, Issues relating to vulgarity and violence 
on the small screen and enforcement of Cable Television 
Network (Regulation) Act, special attention to North Eastem 
and other sensitive regions boderlng foreign countries by Prasar 
Bhartl, Prasar Bharatls as a Public service broadcnter, publicity 
of State Governments programmes through All India Radio and 
Doordarshan and time slots for State Governments for this 

purpose, Industry status to Film production, ratlonaH·.atlon fo 
Entertainment Tax, transler of Cinema from State List to 
Concurrent List, De-Blocking of long pending new.paper 
title •. etc. The number of participants, final recommendatlc"ns 
and action taken thereon are given In statement I and II 
respectively . 

Statament·1 

List of States And Union Territo_ 

Name of the State No of Delegates 

2 

Anethra Pradesh 4 

Arunachal Pradesh 

Assam 3 

Bihar 5 

Goa 3 

Gulrat 6 

Haryana 5 

Himachal Pradesh 4 

Jammu & Kashmir 3 

Kamataka 2 

Kerala 

Madhya Pradesh 2 

Maharashra 2 

Manlpur 2 

Meghalaya 3 

Mizoram 

Nagaland 3 

Orissa 2 
Punjab 3 

Rajasthan 3 

Slkklm 

Tamil Nadu 3 

Trlpura 2 
Uttar pradesh 3 

Wast Sangal 3 

Andaman & Nlc:lbar 2 

Chandlgarh 4 

Deihl 5 
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Statement-II 
--- .--------------------------------------- ------;--- -----------.---------------- ----

Recommendation Action Taken 

1. .The places/locations indicated by StateslUTs for selling 
up VLPTsiLPTslHPTslODKs radio stations etc. would 
be compiled and would be given special consideration 
while undertaking future expansion programmes 

2. Uplinking from Indian soil to be made mandatory to 
make Satellite Channels adhere to Indian rules in order 
to control vulgariJy in the small screen. 

3. North Eastern and other sensitive region bodering 
foreign countries would continue to receive _ special 
allention by Prasar Bharati. 

4. Prasar Bharati would continue to function as public 
service broadcasting organisation._ 

5. State Government would write to Prasar Bharati about 
their publicity requirements and need for time slots etc. 

6. States would consider granting Industry status to Film 
production. 

7. The proposal to transfer Cinema from the State List to 
the Concurrentlist would be put on hold. however. in the 
meantime the State Governments would reconsider the 
proposal. 

8. The Newspaper/Periodical titles has been verified lor a 
long time has not commenced publications would be 
deblocked to enable genuine pubishers titles of Iheir 
own choice. 

{Translation] 

Illegal STDnSD Facllltle. 

695. SHRI JAGAT VIR SINGH DRONA: Will the PRIME 
MINISTER he pleased to states. 

(a) - whether the Government have detected any cases 
regarding providing illegal STDIISD facilities by manipulating 
computer readings in Ullar Pradesh causing loss of crores of 
rupees; 

(b) if so. the steps being cOnlemplatedby the Govemmant 
to check the recurrence of such Incidents in Mure; and 

(c) the action taken againstlhe peraone found guilty in 
this regard? . 

2 

Such requests from StatesiUTs are compiled and sentto Prasar 
Bharati on regular basis. Prasar Bharati has taken note of the 
requirement of StateslU.Ts .. for due consideration within the 
constraints of overall resources. 

The suggestion has been noted. This would be examined while 
formulating the Broadcasting Bill. 

Prasar Bharati continues to accommodate special requirements 
of such regions. 

Prasar Bharati has -been functioning as public service 
broadcaster. 

Prasar Bharali has be~n receiving such requests from State 
Govts from time to time which are accommodated to the extent 
possible within the constraints of over all resources and 
availability of slots. 

Action to be initiated by the State Govemment. 

The proposal has since been kept in abeyance till the State 
Govemments reconsider the same. 

A number of advertisements have since been issued in the form 
of public notice addressing such intended publishers who have 
blocked the titles for long. and seeking reason why the tiltes 
held by them should not be deblocked as they have not 
commenced publications over a long period. The last date for 
submission 01 such representation was 31.10.1998. Only 553 
representations have been received. All ttle titles except those 
registered with RNI and also those in respect of which 
representations have been received. will be treated as de· 
blocked and would be available for allotment to the new 
applicant. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Ves Sir. some cases have beell detected regarding fraudulent 
use of STDIISD facility in Unar Pradesh. 

(b) Instructions have been reiterated to all field units to 
provide STDIISD facility striclly as per DOT instructions. Now a 
days STDIISD facilities. are provided from Digital Exchanges 
only. Control of STDIISD facility in such Exchanges is with 
subSCribers only with the help of four digit secret code. 
Subscribers are also advised not to let any one know the secret 
code and keep on changing if frequently to maintajn its secrecy. 

(2) Instructions have also been issued for regular 
threshold monitoring of subscribers and TAX junctions to detect 
long duration calls. 
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(3) Instructions lor elfectlve pessword management In 
the Exchange have again blln rllterated. 

(c) Investigations by Dlpartmental Vigilance/police have 
been taken up. Action will bl taken against the officials found 
guilty as per rules. 

Lifting of Sanctions 

606. SHRI CHETAN CHAUHAN: 

SHRI AJAY KUMAR S. SARNAIK : 

DR. LAXMINARAYAN PANDEY: 

SHRI AJAY CHAKRABORTY : 

Will thl PRIME MINISTER be pl.ased to state: 

(a) whlthlr India took strong Ixceptlon of the "discri-
minatory dlclslon" 01 thl United Statls in lifting Iconomlc 
sanctions against Paklatan In comparlaon to India; 

(b) if so, whlthlr Indian Governmlnt hes lodged Its 
protest to US Govlrnmlnt lor discriminatory treatment; and 

(c) If so, thl rlactlon of United States In this r.gard? 

MINISTER OF STATES IN THE MINISTRY OF AGRICUL-
TURE (SHAI SOMPAL) : (a) In partial exercise of walvlr 
authority given by th. US Congress, US Government has 
decld.d to 11ft rlstrlctlvl measures, Imposed on India and 
Pakistan, relatldto nslatanclthrough the EX 1M Bank, Overseas 
Private Investmlnt Corporation (OPIC) and the Tradl 
Developmlnt Authority (TDA) In addition to resumption 01 
International Military Education & Training Programme (IMET). 
USG also announced support to an IMF Programme In pakistan 
In response to Pakistani financial emergency. 

India has always maintained that unilateral and reatrlctlve 
economic measures are unJustllled and counter-productive and 
shOlild be lifted. 

India has nothing against economic assistance to Pakistan 
and has consistently votacl in the World Bank and other lorums 
in favour of such a .. lltance. India, however, does not agrle 
with s.lectlvl and dllcrlmlnatory approach in thla rlgard. 

(b) The IsSUI 01 rlsuming non-basic human nllds 
linanclng from thl World Sank and other multllatlral financial 
instftutlons has baantakln up with thl US Government authorities 
as it contrary to the pUrpOSIS and charter 01 these dlvelopment 
organisations. 

(c) USG have statld th.lr view that thl decision to seek 
support from multllatlral dlvelopment banks for an IMF 
programml In Pakistan Ia In response only to the Pakistani 
linanclal Imarg.ncy and dOli not constitutl lifting of all 
restrictions. 

MPLADS 

607. SHRI ASHOK NAMDEORAO MOHOL: 

SHRI A. VENKATESH NAIK: 

SHRI VITHAL TUPE: 

SHRI MADHAV RAO PATlL: 

SHRI 0.5. AHIRE: 

SHRI ABHAYSINH S. BHONSLE: 

Will the PRIME MINISTER bl pl.ased to etatl: 

(a) Wh.ther the attention of thl Union Govlrnmlnt has 
b •• n drawn to the n.ws-It.m captioned "Sansad Ksh.stra 
Viskash Scheme KI Adhl Rashl HI Kharch Huy .... app.arlng In 
the "Dalnlk Jagaran"dat.d August 17, 1998; 

(b) If so, the facts of the matter reported therein; 

(c) the details offunds released/actually splnt under the 
scheme during the last five years, Statewlse; 

(d) the reasons for not spending the released amount; 

(el whether the concerned State Gov.rnments have 
returned the unused funds to the Union Government; and 

(fl if so, the details of such funds end II not, the reasons 
thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINSTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (al Yes, Sir. 

(b) to (d) The release of lunds by the Gov.rnment 01 India, 
Issu. 01 sanctions to Implement works and the aclual.xp.ndfture 
under the Scheme Is a continuous process. Normally, the works 
are sanctlon.d by the Collectors afterth. rel.a •• of funds by the 
Government of India. The expenditure takes plac. once the. 
works are sanctioned. There will, therelore, always be a time lag 
b.tween the rel.ase 01 lund., Issue olaanctlons and the actual 
expenditure. The above process Is also subject to the initiative 
taken by the MP in recommending works. 

An amount 01 Fls. 3~08.38 crore has been released from 
Inception of the scheme on 23.12.93 till 31.10.98 by the 
Government 01 India under the Sch.me out 01 which 80% 01 the 
amount Is reportld to have b.en sanctioned while the actual 
exp.ndlture Is 60.3% of the fund. released. The Stat.wla. 
lund. relenld, amount aanctloned and the actual expenditure 
Is giv.n In the lIat.mant attached. 

(e) and (1) Th. lunds relened by the Government of India 
under the Schlme are non-ia~able and non-refundable. 
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Statement 
Statement for ReleaselExpenditure of LS and RS MP's (as on 31110198) 

Name of StatalUTs 1993·99 

Release Amount % Sanction Expenditure % Utilisation 
byG.O.l Sanctioned over Release Incurred Over Releaae 

(Ra. Lakha) (Ra. Lakha) (Ra. Lakha) 

1. Andhra Pradesh 24995.0 20561 82.3 14948.5 59.8 
2. Arunachal Pradesh 1265.0 1022.1 80.8 785.6 62.1 
3. Assam 8305.0 6474.1 78.0 4993.3 60.1 
4. Bihar 31760.0 25673 80.8 21402.2 67.4 
5. Goa 1185.0 641.5 55.1 610.2 52.4 
6. GuJarat 15285.0 10728 70.2 6523.3 42.7 
7. Haryana 6075.0 5323.2 87.6 4394.1 72.3 
8. Himachal Pradeah 2885.0 2330.3 80.8 1521.7 52.7 
9. J&K 1800.0 753.5 41.9 513.8 28.5 
10. Kamataka 17850.0 13825 78.3 10223.0 57.9 
11. Kerala 11995.0 9740.8 81.2 6339.7 52.9 
12. Madhya Pradesh 23925.0 21093 88.2 16112.7 67.3 
13. Maharashtra 29533.5 24666 64.2 16692.7 56.5 
14. Manipur 1515.0 1133.6 74.6 1055.8 69.7 
15. Maghalaya 1215.0 570.9 47.0 493.6 40.6 
16. Mizoram 910.0 710.0 78.0 706.7 17.9 
17. Nagaland 910.0 810.0 89.0 810.0 89.0 
16. Orl ... 12400.0 9906.5 79.9 6658.9 53.7 
19. Punjab 8105.0 5369.8 66.3 4404.3 54.3 
20. Rajasthan 14325.0 11529 60.5 7676.0 53.6 
21. Sikkim 760.0 696.7 91.7 545.8 71.8 
22. Tamil Nadu 24335.0 19483 80.1 16440.6 67.6 
23. Trlpura 985.0 739.8 78.7 535.7 55.5 
24. Uttar Pradeah 51295.0 41633 81.2 34449.0 67.2 
25. WeatBengal 20785.0 15763 75.8 11480.1 55.2 
26. A& N lalanda 305.0 157.8 51.7 132.7 43.5 
27. Chandlgarh 455.0 283.5 62.3 248.1 54.1 
28. D&N Havell 455.0 403.5 88.7 242.8 53.4 
29. Daman & Diu 455.0 363.0 79.8 276.8 60.8 
30. Delhi 4045.0 3225.1 79.7 2160.0 53.4 
31. Lakshdweap 305.0 229.4 75.2 22.3 7.3 
32. Pondlcherry 660.0 538.5 81.6 117.9 17.9 

Grand Total 320838.5 258577.3 80.0 193518.0 60.3 
. __ .. __ .. _------ . 

Statemtlllt for ReleaselExpenditure of LS MP's fas on 31/10/98) 

Name of StatelUTs 1993-99 
.~--------- .. -. 

Release Amount %Sanction Expenditure % Utilisation 
byG.O.l Sanctioned over Release Incurred Over Release 

(Rs. Lakhs) (Rs. Lakha) (Ra. Lakha) ------'. __ .. -_. __ . 
1. Andhra Pradesh 17455.0 14703 84.2 10630.1 60.9 
2. Arunachal Pradesh 760.0 619.5 81.5 440.1 57.9 
3. Aaaam 5270.0 4163.2 79.0 3303.1 62.7 
4. Bihar 22560.0 18690 62.8 15607.6 69.2 
5. Goa 860.0 602.4 70.0 597.0 69.4 
6. Gujarat 11180.0 8121.2 72.6 4816.2 43.1 
7. Haryana 4000.0 3359.4 84.0 2625.5 70.6 
8. Himachal Pradeah 1520.0 1225.3 60.6 802.5 52.8 
9. J&K 1100.0 508.3 48.2 372.9 33.9 
10. Kamataka 12290.0 9872.4 80.3 7135.4 58.1 --.------------._---
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2 3 4 5 6 7 

11. Kerala 8500.0 7058.5 83.0 4546.2 53.5 
12. Madhya Pradesh 17495.0 15719 89.8 12224.4 69.9 
13. Maharashtra 20980.0 18049 86.0 12126.3 57.8 
14. Manlpur 1010.0 729.8 72.3 710.8 70.4 
15. Meghalaya 760.0 454.8 59.8 377.7 49.7 
16. Mizoram 455.0 355.0 78.0 355.0 78.0 
17. Nagaland 455.0 405.0 89.0 405.0 89.0 
18. OrIssa 6300.0 6718.0 80.9 4666.5 56.2 
19. Punjab 4665.0 3515.4 72.3 2950.3 60.6 
20. Rajasthan 10275.0 8819.8 63.9 5943.9 57.8 
21. Sikklm 405.0 405.2 100.0 277.4 68.5 
22. Tamil Nadu 16195.0 13132 81.1 11071.0 68.4 
23. Tripura 610.0 435.1 71.3 356.0 58.4 
24. Uttar Pradesh 36075.0 29545 81.9 24945.9 69.2 
25. West Bengal 15405.0 11919 77.4 8589.4 55.8 
26. A&N Islands 305.0 157.8 51.7 132.7 43.5 
27. Chandigarh 455.0 263.5 62.3 246.1 54.1 
28. D&N Havell 455.0 403.5 88.7 242.8 53.4 
29. Daman & Diu 455.0 363.0 79.8 276.8 60.6 
30. Deihl 2780.0 2489.2 88.8 1610.6 57.9 
31. Lakshdweep 305.0 229.4 75.2 22.3 7.3 
32. Pondicherry 305.0 260.9 85.5 81.1 26.6 

Grand Total 223840.0 163092.3 81.8 138688.5 62.0 

Statement for ReleaselExpenditure of RS MP's (as on 31110198) 
------

Name of StateJUTs 1993·99 

Release Amount %Sanction Expenditure % Utilisation 
byG.O.l Sanctioned over Release Incurred Over Release 

(Rs. Lakhs) (Rs. Lakhs) (Rs. Lakhs) 

1. Andhra Pradesh 7540.0 5857.9 77.7 4318.4 57.3 
2. Arunachal Pradesh 505.0 402.6 79.7 345.5 68.4 
3. Assam 3035.0 2310.9 76.1 1690.2 55.7 
4. Bihar 9200.0 6982.7 75.9 5794.6 63.0 
5. Goa 305.0 39.1 12.8 13.2 4.3 
6. Gujarat 4105.0 2606.5 83.5 1707.1 41.6 
7. Haryana 2075.0 1963.9 94.8 1568.7 75.6 
8. Himachal Pradesh 1365.0 1105.0 81.0 719.3 52.7 
9. J&K 700.0 245.2 35.0 140.9 20.1 
10. Kamalaka 5360.0 3952.5 73.7 3087.5 57.6 
11. Kerala 3495.0 2682.3 76.7 1793.5 51.3 
12. Madhya Pradesh 6430.0 5373.4 83.6 3888.3 60.5 
13. Maharashtra 8553.5 8817.0 79.7 4566.4 53.4 
14. Manipur 505.0 403.8 80.0 345.1 68.3 
15. Meghalaya 455.0 116.1 25.5 116.1 25.5 
16. Mizoram 455.0 355.0 78.0 353.7 77.7 
17. Nagaland 455.0 405.0 89.0 405.0 89.0 
18. Orissa 4100.0 3190.5 77.8 1992.3 48.8 
19. Punjab 3240.0 1854.5 57.2 1454.0 44.9 
20. Rajasthan 4050.0 2909.3 71.8 1732.1 42.8 
21. Sikkim 355.0 291.6 82.1 268.4 75.6 
22. Tamil Nadu 8140.0 6350.1 78.0 5369.6 66.0 
23. Tripura 355.0 304.7 85.8 179.8 50.6 
24. Uttar Pradesh 15220.0 12088.0 79.4 9503.1 62.4 
25. West Bengal 5360.0 3844.3 71.5 2890.7 53.7 
26. Delhi 1265.0 755.9 59.8 549.3 43.4 
27. Pondicherry 355.0 277.6 78.2 36.8 10.4 ----- .. --~ 

Grand Total 96998.5 73484.9 75.8 54829.4 56.5 ..• --------
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{English} 

lSI Actlvitle. 

608. SHRI TARIQ ANWAR: 

SHRI RAMAKRISHNA BABA PATlL: 

SHRI SUSHIL KUMAR SHINDE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Afghanistan Government has sought 
India's assistance to curb lSI's activities; 

(b) If so, the details thereof; and 

(c) the raactlon of Indian Government tharato? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) The Government 
of Afghanistan has kapt India informed of Pakistan's unabated 
interef.erenca In Afghanistan. They hava also mada this 
extensively known to the International community. Dr. A. 
Abdullah, Vice Minister of Foreign Affairs of Afghanistan during 
his address at the 53rd Session of tha UN General Assembly 
on September 29, 1998, re'erred to an evil coHusion between 
the Pakistani Military Intelligence Service (151), the Tailban and 
international tarrorism and drug trafficking. At a hearing of the 
US Sanate Foreign Relations Sub-Committee on Naar Eastern 
and South Asian Affairs on October 8, 1998, Dr. A. Abdullah 
said that, apart from receiving military logistics, fuel and arms 
from Pakistan, more than 28,000 Pakistani citizens Including 
paramilitary personnal and military advisers formed part of the 
Tallban occupation forces In various parts of Afghanistan. He 
also added that aircraft from Pakistan participated in bombing 
Bamyan city in Afghanistan In August this year. The leaders of 
the Government of Afghanistan have repeatedly said that there 
is no military solution to the conflict in Afghanistan. The 
withdrawal of foreign military and armed personnal, political 
dialogue aimed at achelving a lasting political settlement of the 
conflict, and the formation of a fully representative, broad-
based, multi-ethnic government would ensure a lasting peace 
in Afghanistan and the antlre region. Government of India has 
bean sanding humanitarian assistanca to Afghanistan both 
bilaterally and through the UN. 

Rehulllt8tlon of Cyclone Victim. In Qujllrat 

609. SHRI GORDHANBHAI JAVIA: Will the PRIME 
MINISTER be pleased to state: 

(a) the amount spent by tha Government of Gujarat on 
raNef worU and rehablNtation 0' cyclone victims; 

(b) the fundi allocated and relea.ed by the Union 
Government for the purpose so far; 

(c) the reasons for .uch low allocation; 

(d) whethar the Union Government propoae to allocate 
additional funda to the Governmant of Gujarat In view of the 
heavy losses suffered by tha Stata due to cyclona and heavy 
rains; 

(a) II so, tha dNllltharaof; and 

(f) If not, tha reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (s) to (f) As per available 
information, the State Government of GuJarat had reportedly 
mada ex-gratia payment of about Rs. 4.04 crore for 472 death 
cases. Tha assistance for household kits was anhancad from 
Rs. 150/-to 300/- per person. Asum of Rs. 67.791akhs was paid 
as cash-dolas to 23390 familias. 

An ailocation of Rs. 154.83 crore was mada to Gujarat 
under Calamity Ralief Fund (eRF) for 1998-99, including 
Cantral Share of Rs. 116.12 crora. Three Instalments of Central 
Share amounting to Rs. 87.09 crore have already been relaased 
to tha Stata, The Stata Government had also submitted a 
Memorandum sea king assistance of Rs, 610.65 crore from the 
National Fund for Calamity Relief (NFCR). The Memorandum 
is under consideration. 

Electronic Technology Parka 

610. SHRI SURESH CHANDEL: 

SHRI NARENDRA BUDANIA: 

Wlil the PRIME MINISTER be pleaaed to atate: 

(a) whethar Electronic Technology PdrU have been aet 
up In various parts of tha country; 

(b) If so, the details thereof; 

(c) whather innovation centres have baen set up In any 
Electronic Technology Parks and whether any proposal has 
been recalved In this regard; 

(d) if so, tha data lis thereof; 

(a) whether Cantral asslatance is baing given to such 
Electronic Technology Parks and innovation centres; and 

(f) II so, tha detall8 thereof and tha amount provided or 
proposad to ba provided In this ragard, Stata-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR 
M.A. JANARTHANAN): (a) and (b) The Government of India, 
Department of Electronics (DOE) hava two schemes namely. 
Electronics Hardware Technology Park (EHTP) and Software 
Technology Park (STP) which are In operation in the country. 
An EHTP and STP may ba set up by the Central Government, 
State Govemment, Public or Private Sector undertakings or any 
combination thereof. The Government of India on its own has 
not aateblllhad any EHTP. The DOE hili established savan 
Softwara Technology Parks at Pune, Bangalora, 
Bhubanashwar, Hydarabad, Noida, Gandhlnagar and 
Thlruvananthapuram through an autonomous society, STPI. 
DOE has also provided financial support to the State Initiated 
Software Technology Parks at Goe, Jaipur (Rajasthan). Mohall 
(Punjab), Navl Mumbai (Maharashtra). 

(e) No,SIr. 

(d) 0088 not arise. 
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(e) and (f) Central assistance has been provided for setting 
up following STPs: 
~ -----------~---

STPs Centre 

1. Bangalore (Kamataka) 

2. Bhubaneshwar (Orissa) 

3. Gandhlnagar (Gujarat) 

4. Nolda (Uttar Pradesh) 

5. Hyderabad (Andhra Pradesh) 

6. Pune (Maharalhtra) 

7. Thlruvananthapuram (Kerala) 

8. Goa (Goa) 

9. Jalpur (Rajasthan) 

10. Mohall (Punjab) 

11 . Navl Mumbal (Maharashtra) 

Amount 

(Rs. In lakhs) 

3121 
(total for 
7STPs 

100 

50 

50 

50 

New Telephone Exch.nge. In T.mll N.du 

611. SHRI K.P. MUNUSAMY: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Govemment propose to set up new 
telephone exchanges In Tamil Nadu particularly In Krlshna'9lri 
district during 1998-99; 

(b) If so, the details thereof, locatlon-wlse .nd If not, the 
reasons therefor; 

(c) the number of old telephone exch.nges In the State, 
district-wise; 

(d) the numberof peraon. on the waiting list oftelephone 
connections in Krlshnagiri district in Tamil Nadu; and 

(e) the steps Government propose to take to clear the 
waiting list in the s.1d district? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Yes, Sir. 

(b) The Krishnagiri Is falling In Dharmapuri Revenue 
District. The New Telephone Exchanges are proposed to be set 
up In Dharmapurl Revenue District at the following places 
during 1998-99; 

1. Bairanatham 

2. Anandur 

3. Beharahalll 

4. Kallpettal 

5. Kottappattl 

C-DOT 256 

C-DOT 256 

C-DOT 256 

C-OOT 256 

C·OOT 258 

(c) There are 5 old electromechanical telephone 
Exchanges in Chennai Telephone District In Tamil Nadu. 

(d) The total number 01 waiting list In Dharmapuri District 
Is 12,230 as on 31.10.1998. 

(e) The waiting list is proposed to be cleared progre-
ssively by way of expansions of the existing exchanges and 
opening of new exchanges. 

[Trans/atlon} 

UN Owe. to India 

612. DR. CHINTA MOHAN: 

PROF. PREM SINGH CHANDUMAJRA: 

SHRI CHANDRASHEKHAR SAHU: 

SHRI SRIRAM CHAUHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news-Item captioned ·Cash-starved UN owes 
India $47 m" appearing in the Observer on October 29,1998; 

(b) If so, the reasons for the delay; and 

(c) the steps taken/propose to be taken by the 
Government to realise this outstanding amount from UN? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Yes, Sir. 

(b) and (c) The Government of India have been making 
efforts to obtain full reimbursement from the United Nations for 
thaaervlcas rendered by it in the UN Peace-Keeping Operations. 
The UN Secretariat is reminded from time to time for the 
expeditious settlement of claims and payment of arrears. in Its 
statements in debates relating to budget appropriations and 
financial situation of the UN, India has been calling upon 
Member States in arrears to pay their contributions in full, on 
time and without condition so that timely reimbursements can 
be mede to all troop-contrlbutlng countries. 

New Water Policy 

613. PROF. PREM SINGH CHANDUMAJRA: 

DR. SUSHIL INDORA: 

Will the PRIME MiNISTER be pleased to state: 

(a) whether the Government propose to formulate the 
new water policy In view of the river water disputes, Inability to 
tap the existing water resources, the cost escalation of various 
water projects due to lime over-run etc.; 

(b) If so, the details thereof and the action taken/propose 
to be taken by the Government In this regard; and 

(c) the time by which the new water policy Is likely to be 
declared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRISOMPAL): (a) and (b) Yes, Sir. A National 
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Water Policy was adopted by National Water Resour-ces 
Council. under the Chairmanship of the Prime Minister. in 1987. 
The Policy is proposed to be reviewed and updated in the 
context of experiences gained during the last ten years of its 
emplementation and emerging challenges. In this context. a 
revised/updated Nation31 Water Policy was considered by the 
National Water Board (NWB) in its tenth meeting held on 29th 
October. 1998. Once this Policy is approved by the National 
Water Board. it will be placed before the National Water 
Resources Council for its consideration and adoption. 

(c) The adoption of revised/upladed National Water 
Policy is dependent. upon its approval by the National Water 
Resources Council. 

{English} 

Mobile Veterinary Dispen.arle. 

614. SHRI RAMKRISHNA BABA PATIL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to increase the 
number of mobile veterinary dispensaries all over the country; 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No. Sir. 

(b) Does not arise. 

(c) The issue of establishment of Mobile Veterinary 
Dispensaries is a State subject and does not come under the 
purview of this DepartmenVMinistry. 

Corruption Ca.e. 

615. SHRIINDRAJIT GUPTA: 

SHRIMATI SURYAKANTA PATIL: 

SHRI NARESH PUGLIA: 

SHRI JANG BAHADUR SINGH PATEL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware that corruption 
amongst Govemment officials throughout the country is rising 
day-by-day; 

(b) if so. the details of Central Govemment and Delhi 
Government employees against whom corruption charges 
have been levelled and proved during the past one year. 
Ministry/Department-wise; 

(c) whether the Govemment propose to adopt any fool 
proof strategy to check such corruption and bring transparency 
in the functioning 01 Govemment employees; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING. REVENUE AND INSURANCE) (SHRI KADAMBUR 
M.R. JANARTHANAM): (a) to (d) The Heads 01 the Ministries! 
Departments and Organisations of the Government of India are 
responsible to ensure purity and integrity in their respective 
organisations. Similarly • the State Govemments are responsible 
to ensure purity and integrity under their respective Organi-
sations. As on the 31st July. 1998. a total 019659 disciplinary 
cases (including corruption cases) in the Ministries!Departments 
in were in dille rent stages of process against Central 
Government Employees is given in the attached statement. 
Information in respect of Delhi Government employees is not 
maintained in the Department of Personnel and Training. 
Elaborate provisions already eXist in various statutes!rules and 
regulations to check corruption and provide fairness in the 
functioning of the Government. 

The Govemment of India Is advocating the idea of 
transparency at· all levels in the functioning of Departments 
under its control. The Govemment also invokes the public in 
general not to be a party to corrupt practiceS indulged in by the 
Govemment servants. 

Statement 

Disciplinary Cases Pending in Various MinislrylDepartmenlas on 31.7.1998 

SI. Name of the Ministries! 
No. Department 

2 

1. % Agriculture & 

Cooperation 

2. % Animal Husbandry 

No. of 
cases 

pending 
less 
than 

one year 

3 

21 

25 

No. of 
case.; 

pending 
over one 

year 

4 

9 

89 

Totlll 

5 

30 

114 

Remarks 

6 

.... _____ ~ Dai~ing _________ . ________ . ______ ... ____ . _____ . _____________________ .... _____ .. 
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.- ..... --.---.--.... -
2 3 4 5 8 

3. 0/0 Agricultural Research 

& Education 

4. 0/0 Culture 15 34 49 

5. 0/0 Atomic Energy 220 203 423 

6. 0/0 Bio-Technology 

7. Mlo Civil Aviation 397 294 891 

8. 0/0 Consumer Affairs 13 4 17 

9. Ministry of Coal 3 9 12 

10. Mlo Commerce 106 151 257 

11. 0/0 Company Affairs 

12. Mlo Defence 146 275 421 

13. Dlo Defence Production 188 125 293 

& Supplies 

14. 0/0 Defence Reaearch 42 39 81 

& Development 

15. 0/0 Economic Affairs 4 5 

16. Dlo Education 2 6 8 

17. Mlo Finance (Banking) S.S 

18. Mlo Finance (Inlurance) S.S 

19. Dlo Electronics 5 7 12 

20. Mlo Environment & Foraatl 

21. 0/0 Expenditure 

22. Foreign Secretary 38 83 99 

23 .. 0/0 Family Welfare 

24. 0/0 Fer1lllzers 29 11 40 

25. 0/0 Sugar & Edible Oils 2 2 

26. 0/0 Food & Civil Supplies 8 35 43 

C!. Mlo Food Proce .. lng Indultrlas 5 4 9 

28. Dlo Health 22 80 82 

29. 0/0 Indian SYltema of 2 3 

Medlcln. & Homeopathy 

30. 0/0 Heavy Industry 4 5 

31. Mlo Home Affairs 130 158 28'1 

32. Inter Stat. Council Sactt. 

Ministry of Home Affairs 
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-.------~-------. ---- .-... -... 
2 3 4 5 6 

.-----. ----- .. -
33. 0/0 Industrial Development 0 6 6 

34. 0/0 Industrial Policy & 

Promotion 

35. Mlo Information & 27 104 131 

Broadcasting 

36. Mlo Labour 

37. 0/0 Legal Affairs 

36. Legislative Deptt. 

Mlo Law and Justice. 

39. Dlo Mines 33 56 89 

40. Mlo Non-conventlonal 5 5 

Energy Sources 

41. 0/0 Ocean Development 3 3 

42. 0/0 Official Language 

43. Mlo Parliamentary Affairs 

44. Mlo Petroleum & Natural Gas 

45. Spl. Secy. Planning CommlMlon 3 3 

46. 0/0 Posts 2235 1139 3374 

47. Mlo Power 111 94 155 

48. 0/0 Programme Implementation 

49. 0/0 Public Entarprlees 

50. Chairman, Railway Board 111 456 567 

51. 0/0 Revenue 72 95 167 

52. 0/0 Rural Development 4 5 

53. 0/0 Rural Employment & 35 17 52 

Poverty Allev.tlon 

54. Mlo Science & Technology 

55. 0/0 Scientific & 17 8 25 

Industrial Research 

56. DIo SmaN Scale, Agro 2 18 20 

& Rural Industries 

57. 0/0 Space 47 43 90 

58. 0/0 Statistics 21 5 26 

59. 0/0 Steel 95 39 134 

60. 0/0 Supply HI 17 --.... --.. - .-------- -----.---- --....... --
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2 

61. Mlo Sur1ace Transport 

62. Mlo Textiles 

83. Mlo Tourism 

64. 0/0 Telecommunications 

65. 0/0 Urban Development 

66. Mlo Water Resources 

67. Mlo Welfare 

68. 0/0 Women & Child 

Development 

69. 0/0 Urban Employment & PA 

70. National Commission for SCs & STs 

71. National Commission 

for Minorities 

72 0/0 Chemicals & Petro-

Chemicals 

73. 0/0 Youth Affairs & Sports 

3 

392 

2 

62 

268 

43 

2 

28 

4 

289 

2 

5 

102 

558 

32 

2 

13 

----_ ... -----------------
5 

681 

3 

7 

164 

826 

75 

4 

41 

8 
------------ -

- ... _ ... _-_ .. ------------. ------------_. -_._--------------
Total 4961 

. - --- .... -._- .. --.. -.-- - - --- --------.---

Patel AYOII 

616. DR. BIZAY SONKAR SHASTRI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government have SGt up a Patel 
Ayog to suggest ways and means to Improve the backwardness 
of the 4 districts of Eastern U.P. 

(b) 

(c) 

II so, whether the Ayog have submttled Its report; and 

If so, the recommendations made therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING and PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) Yes, Sir. A joint 
study team known as "Patel Commission" was set up In 
December, 1962 for the development of four eastern districts 
viz. Ghazipur, Azamgarh, Deorla and Jaunpur of Uttar 
Pradesh. 

(b) and (c) The Commission has already submttled Its 
reporttothe DeputyChalrman, Planning Commission InJanuary, 
1964 and the State Government has reported that most of the 
recommendations have been implemented by the end of the 
Fourth Five Year Plan. The recommendations basically relate 
to agriculture, cooperation, horticulture, Irrigation and flood 
control, minor Irrigation, Industries, PWD wortcs (Roads and 
Bridges). 

4698 9859 

[Translation} 

Production of OIl.Md. 

617. DR. LAXMINARAYAN PANDEY: Will the PRIME 
MINISTER be pleased to state: 

(a) the amount allocated for producing ollseeds during 
the year 1997-98, State-wise; 

(b) the amount proposed to be allocated to the States 
during the year 1998-99; 

(c) whether this amount Is likely to be allocated as grant 
or loan; and 

(d) steps taken to boost the productions of 011 seed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) A statement 
showing allocation and release of funds to the various States 
during 1997-98 and amount allocated during 1998-99 under 
Ollseeds Production Programme (OPP) Is given In the attached 
statement. 

(c) The entire amount allocated to the States under OPP 
Is given as grant. 

(d) Ollseeds Production Programme (OPP) Scheme is 
In operation In 23 St.tes covering 374 selected diStricts for 
Increasing the production of ollseeds. Under the programme, 
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fin.ncial .ssistance Is provided to the States for v.rIous critical Implements and rhyzoblum culture, In addition, frontline and 
inputs like production and distribution of seeds, dlstfl)utlon of general d.mon.tratlons are also organised on the farmers 
mlnlklts, sprinkler .ets, gypsum .nd pyrlt •• , Improved farm field. to dlss.mlnat. production t.chnology. 

StIIt.m.nt 

(Rs. In lakhs) 
.. _- ._----_._._ .. _---- ------ .----

SI. Stat. 1997·98 1998·99 
C.ntral Central Central 

Allocation R.I •••• Alloc.tion 
(Revised) .---- ... ------ --.------

1. Andhra Pradesh 1742.00 1502.00 1100.00 

2. Arun.chal Pradesh 40.32 40.00 40.00 

3. Ass.m 175.00 200.00 

4. Blh.r 100.00 100.00 

5. GUJ.rat 1200.00 1142.00 1130.00 

6. Haryan. 327.68 296.36 200.00 

7. H.P. 35.00 40.00 

8. J&K 75.00 80.00 

9. K.m.t.k. 653.14 653.14 700.00 

10. Kerala 50.00 50.00 50.00 

11. M.dhya Pradesh 2109.00 1249.00 1380.00 

12. M.hara.htr. 1129.89 1050.00 1100.00 

13. Manlpur 110,00 110.00 100.00 

14. Meghalay. 25.39 20.00 25.00 

15. Nagaland 30.00 

16. Orl ... 500.00 500.00 500.00 

17. Punjab 132.14 100.00 100.00 

18. Rajasthan 1650.00 1650 .. 00 1230.00 

19. Sikklm 55.00 55.00 60.00 

20. Tamil Nadu 882.82 832.50 625.00 

21. Trlpur. 35.00 35.00 50.00 

22. Unar Pradesh 1053.82 921.00 600.00 

23. W.st Beng.1 250.00 250.00 250.00 

---.---
Total 12331.20 10456.00 9690.00 
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Modemlaatlon of Poml Symm 

61 B. SHRI RAMCHANDRA VEE RAPPA: WUI the PRIME 
MINISTER be pleased to state: 

(a) whether there is any scheme to modernise the postal 
system In the country by Introducing automatic sorting machines 
and P .C. based counters for the speedy disposal of mall; 

(b) whether the scheme Is likely to be implemented In a 
phased manner; and 

(c) It so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Yes, the Department proposes to set up Automatic Mall 
Processing Systems at Deihl, Bangalore and Calcutta during 

(b) Yes, Sir. 

(c) and (d) Required staff hu been provided for operation 
and maintenance In all LPTs including Vldlsha and Khargaon 
except 273 LPTs. Out 01 273 LPTs, partial staff has been 
provided for 211 LPTs while no staff has yet been provided for 
remaining 62 LPTs. 

(e) There Is a shortage of 2147 members of the staff 
(shortage of 5 each in 29 LPTs, 7 each In 1B2 LPTs, 10 each 
In 8 LPTs and 12 each In 5 LPTs) for the operation and 
maintenance of LPTs functioning in the country. A statement 
showing locations of all such 273 LPTs Is enclosed. 

Statement 

LPTs Functioning with Partial Sta" Sanction 

the 9th Five Year Plan for the speedy disposal of mall In these 00-1 
cities. The Dejjartment also plans to computerlse counter 
services through PC-based multi-purpose counter machines Arslkere Ashoknagar Athamalik 
and SB LANs. 

(b) Yes, SIr. 

(c) In the draft annual plan forthe nextyearthe Department 
proposes to install the automatic mall processing centre at 
Calcutta. The automatic mail processing centres at Deihl and 
Bangalore will be installed before 31st March, 2002. During the 
9th Five Year Plan, 4000 MPCMs and SB LANS are also 
proposed to be Installed alongwlth 200 VSAT stations. BOO 
MPCMs are being Installed during 199B-99. 

Policy tor Inetallatlon of LPT. 

619. SHRI RAMESHWAR PATIDAR: 

SHRI SHIVRAJ SINGH CHAUHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) the policy for Installation of low power transmitters In 
the country; 

(b) whether the low power transmitters have been 
installed In Vidisha, Khargaon and tribal areas In Madhya 
Pradesh; 

(c) It so, whether the required staff have been provided 
for the maintenance of low power transmitters In the country 
particularly In Vldlsha and Khargaon; 

(d) It so, the details thereof; and 

(e) the number of shortage of staff for the maintenance 
of low power transmitters, location-wise and the time by which 
the shortage Is likely to be met? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAOVI): (a) Doordarshan's constant endeavour has been to 
expand/upgrade its services throughout the country Including 
remotelhllly, tribal and border araas In a phased manner, 
keeping In view factors such as suitability of location, availability 
01 funds, Infrastructural facilitlaa, extant of nlSultant coverage 
and relative prlorttles while finalising location for Doordarshan 
project Including Low Power Transmitter (LPTs). 

Ballgurha Banapur 

Bhander Bhatkal 

Saralkela Bljajpur 

Chengannur Chikhli 

Emmlganur Etah 

Sonepur Hungond 

Kamareddy KathuB 

Khural Kosigi 

Kuchlnda Kumta 

Lalganj (Rae Bareli)Lahar 

Madhlra Malhar 

Mfham Mehekar 

Nokha Nuapara 

Paillana Paradeep 

Ralrangpur Rajranapur 

Rewari Sonari 

Tlnsukia Tirupati 

Vishakhapatanam Wanaparthy 

Narayanpet Phoolparas 

Rajgarh Nlmaj 

Sagar (Karnatakl) Shahpura 

Nanpara Pratapgarh 

Kelaraa Phalodi 

Mangrol(S) SUvasaa 

Shlrpur Harpanahalll 

Markapur Basavakalyan 

Ba.ava 

Bhuban 

Baudh 

Devrukh 

Hojal 

Kalna 

Kavarattl 

Krilhnaglrl 

L.R. Palll 

Lumdlng 

Mandas.a 

Morshi 

Padmapuram 

Puddukottal 

Radhakhol 

Talcher 

Udhagamandalam 

Wanl 

Kasganj 

Nohar 

Mount Abu 

Karaull 

Amod 

Shanklrankovil 

a.lamp.1II 

Attur 
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Tamblapalll Oassa Rampur (H.P.) Srlnagar Shlmla aangtok 

Nagar Kumool Nlrmal Mudlgara Guwahatl ltanagar Jalandhar 

Punalur Medak Rawatsar Lucknow Murshidabad Bhopal 

Baran Umarga Sangamnar Panajl Alzawl Cochln 

Alirajpur Mangrol(J) Sanjali Mandl Oabwali Nagpur Kanpur 

Chlplun UJjain Oandl Ohankanal Sambalpur Tura 

Padampur Nowrangpur Kamakhyanagar Kohlma Shillong Imphal 

Oaogarh G. Udalglrl Khandapara Aganala Calicut Patna 

Lutharpunk Pallahara Abohar Bhubanashwar Oudurkot (Hlndol) Lah 

Davgam earia Narslnghpur Oaahrathpur Othar Sarvlca 
Kandrapara Bonai Tlnol LPT. Srlnagar (Ka.hmlr Channal) 
Brahmapurl Siron; Raghogarh 

Anna.-1I1 
Arvl Manhandam Karanja (Akola) 

LPTs Functioning Without Staff Sanction 
Kanhangarh Halslnghmari Gudlyalam 

Kasarlyajl Adoor Lakhl.aral 
Aranl Rissod Idar 

Basanti Sikandra Rayna 
Shamlaji Rajapur Thodupuzha 

Blahnupur Pondicharry (DO II) Mau(OO II) 
Durgapur Shflkhpura Margharita 

Achampet Silehar (DO II) Gohpur 
Mhasla Kukda.hwar Bansl 

Tunl Dlbrugam (DO II) Bhanpura 
Supaul Mau Ranlpur Mahoba 

Garot Sitamau Sundamagar 
Puttur Padanandlpadu Kadlrl 

Rajampat Cannanora (DO II) Radhanpur 
Gokak Pattukottal Kaliashahar 

Padua Plparla Umarkhad 
Thiruvalyaru Attapadi Jadcharla 

Oaudna"ar Llmbdl Satana 
Diu Gadarwara Saktl 

Mu.habanl Kalla.hahar (DO II) Oha" 
Narayanpur Aharl Navapur 

Tum.ar Dhandhuka Udumatpal 
Sironcha Chandur Barl Sadri 

Naw Tahrl Auralya Ganj Oundwara 
Bada Malehra Mahad Oharampur 

ROhtak Naugarh Nalnl Oanda 
Sotad Bantn Patnagam 

Kabl.uryanagar Kotpad Umarkol 
Macharla Una Hettlhal 

Athdama Farskka Sohala Paliala Nar.araopal Oarsl 

Noamundy Rajaurl Charkhl Oadrl Tumkur Chayyar Bhaln.a 

Rudauli Jhagadla Kodanna Hlndaun Chhlbramau Rath 

Mohana Mlao Taliamura Amroha Haidwanl Mahronl 

00-11 Holanar.lpur Rampur (DO II) Ban.wada 

Gandhlnagar Kota pon Blair Khopoll Mangaon Sujanpur 

Trivandrum Jalpur Jammu Slmri Bakhtlarpur Lunglel (DO II) 
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[English] LPT Rasra 1.89 

1.69 

14.02 

Expaf!slon of Doordarshan Network In U.P. LPT Sikandarpur 

620. SMT. KAMAL RANI: Will the PRIME MINISTER be LPT Kanpur (DO II) 
pleased to state: 

LPT Lucknow (DO II) 
(a) whether the Government propose to expand 

Doordarshan network in Uttar Pradesh; VLPT Bageshwar 1.13 

1.45 

38,23 

19.80 

13,69 

10.19 

15.68. 

14.43 

(b) if so, the details thereof; 

(c) the targets fixed during Eight and Ninth Five Year 
Plan for the expansion of Door<:larshan network in Uttar 
Pradesh; and 

(d) the details of progress achieved during the Eighth 
Plan period and the total amount spent for Its expansion and 
modernisation during the last three years, project-wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NACVI): (a) and (b) Yes, Sir. One Studio and 38 transmitters 
(7 High Power Transmitters, 13 Low Power Transmitters, 17 
Very Low Power Transmitters and 1 Transposer) are presently 
under implementation In the State of U,P. 

(c) and (d) Five Year Plans of Doordarshan are prepared 
for the country as a whole and not State-wise, taking Into 
account present coverage, socio-economic and cultural 
realities, public demand and inter-se priorities. Locations of 
studiOS and transmitters are selected in such a way so as to 
uniformaly increase coverage in all the States to the extent 
possible. A Transmitter set up in one Studio which is near the 
border, also caters to other States and vice-versa. During 8th 
Plan, 1 Studio, 2 HPTs, 17 LPTs and 10 VLPTs were 
commissioned in the State of U,P, At the end of 8th Plan, 4 
Studios, 1 HPT. 18 LPTs and 19 VLPTs were under 
implementation, out of which 3 Studios, 9 LPTs and 6 VLPTs 
have since ueen commissioned into service. An amount of Rs. 
18.51 crores have been spenl during the last 3 years for 
expansion and modemlsation of TV network In the State, A 
statement showing Project-wise detaiia of expenditure during 
the last three yeart is enclosed, 

Statement 

Amount spent during last three yeats In U.P. 

PGF Bareilly 

HPT Barailly 

HTP Mau 

LPT Champawat 

LPT Etah 

LPT Kotdwar 

LPT LalganJ 

LPT Muhammadabad 

Total Rs. in lakhs 

0,56 

22,95 

88.73 

1.31 

15.67 

5,68 

16.53 

1.44 

VLPT Dldlhat 

VLPT Ghandyal 

VLPT KalJikhal 

LPT Auraiya 

LPT GanJ Dundwara 

LPT Mahoba 

LPT Mau Ranipur 

LPT Naugarh 

LPT New Tehri 

LPT KasganJ 

VLPT Karan Prayag 

LPT Nan Para 

LPT Athdama 

LPT Nalnl Danda 

VLPT Chaukhatla 

VLPT Joshimath 

VLPT Devprayag 

VLPT Pratapnagar 

VLPT Galla 

S.T,I. Lucknow 

Studio equipment Lucknow 

Studio equipment Gorakhpur 

Studio equipment Bareilly 

4.21 

31.68 

11,24 

27,28 

18.24 

65.02 

19.21 

2,55 

7.64 

14.54 

10.37 

33,88 

501.22 

no.60-, Under 
47,95 I moder-I nlsatlon 

0.30- J scheme -----------.. _._- .. _----_._---
Visa to Sikh PlIgrime 

621, DR. RAMKRISHNA KUSMARIA: Will the PRIME 
MINISTER be pleasad to state: 

(a) whether the Govemment of Pakistan has refused to 
grant visa to Sikh pilgrims of Jammu and Kashmir to visit the 
religious places In Pakistan; 

(b) If so, the details thereof: 

(c) whether the Government has dlacussed this matter 
with Government of Pakistan: and 

(d) If so, the outcome of thes. discussions? 
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THE MfNISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (d) Government 
understand that Pakistan haa denied vlsaa to pilgrims from 
Jammu & Kashmir who wlahed to visit Pakistan as part of the 
Indian jathas under tha bilateral Protocol on Visits to Religious 
Shrines, 1974. 

Government believes that Pakistan's actions are contrary 
to the bilateral Protocol on Visits to Religious Shrines, 1974. 
This mattar has been taken up strongly with the Govemment of 
Pakistan. 

Replacemant ot Cabl.a 

622. SHRI KHARABELA SWAIN: 

SHRIBHARTRUHARIMAHTAB: 

Will the PRIME MINISTER be pleased to state: 

(a) the progresa made ao far In the replacement of 
existing cables by the optical flbra cablas In dlfferant telephone 
exchanges of rural areas In Orissa particularly In Balasore 
district, Iocation-wlse; 

(b) whether all the works have been completed in this 
regard; and . 

(c) if not, the raasons therefor and the steps taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA). 
(a) For providing reliable media to telephone exchanges in 
Orissa plans have been finalised and work will be done in a 
phased manner. At present about 1000 km optical Fibre Ceble 
laying work Is in progress through out the Circle. There Is a 
proposal to connect 75% of the exchanges on Optical Fibre 
Cables as per statement In Balasor District. 75 kms of pipe hes 
already been laid and the balance Is being laid progressively. 

(~) and (c) No, Sir. The work Is being done prograssively. 
Project Estimate has been sanctioned and budget provision 
has been made. Order lor 50% quantity has been issued for 
Optical Fibre Cables and eqUipment. Laying of 110 Kms. 01 
Optical Fibre Cables is already in progress In Baluore District. 

Statamant 

Telephone exchenges where optical fibre cable is 
proposed to provided In Se/aso,. Dlstm:t 

SI.No. Name of the Exchanges 
--------_ .. _----------------

2 

1. Anantpur 

2. Basta 

l. Bahanaga 

4. Balgovlndpur 

5. Baunsadlha 

S. Chandeswar 

7. Dehurda 

2 

8. Gandlbad 

9. Khaira 

10. Kupari 

11. Rajghat 

12_ Rajnilgiri 

Il. Remuna 

14. Raaaipur 

15. Rupia 

18. Simulia 

17. Tudlgodia 

Separa. Paaeport to ChlldNn 

823. SHRI ANAND RATNA MAURYA: 

SHRI RAJENDRA AGNIHOTRI: 

SHRI PANKAJ CHOUDHARY: 

Will the PRIME MINISTER ba pla .. ad to atate: 

(a) whether the Government hava racantly decided to 
discontinue the present system of Including tha nam .. of the 
children in the parent's passport and a saparate pU8pOl1 is 
required lor the C i .idrl'n; 

(b) If so, the reasons tharelor; and 

(c) by when, It is likely to be Implemanted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Vea, Sir. 

(b) Sinca tha andorsemant 01 tha child'. nama on tha 
parent'. pasaportwss done without any photograph oftha child 
It was open to extenlive misu.e. Baslda., a majority 01 countrla. 
have .topped is.ulng visas to children whoaa name. ware 
endorsed on their parent's paslportl. 

(c) The scheme for issua of .aparate pauportl to lueh 
children came Into affect on the 28th October, 1988. 

Production ot Major Cropa 

824. SHRI RAMPAL SINGH: 

SHRI RAJENDRA AGNIHOTRI: 

Will the PRIME MINISTER be plauad to etate: 

(a) whether tha growth rata 01 maJor crope In India II 
vary low IS par the World', norm In .plta 01 india being tha 
second larga,t country in Agrlcultura .ector; 

(b) 1110, the raaaon, tharalor; 

(c) whetharthe Governmant "avaformulated anyapacial 
plln to Incraasa tha production 01 mlJor cropaln the country; 
and 
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(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) No, Sir. The 
compound growth rates of major crops in India during the last 
10 years (1987-97) have been higher than the world's average 
as worked out from the data published In FAO's Production 
Year Books. The details are given in the Table below: 

Period Name of the Crop 

1987-97 Wheat 

Rice/Paddy 

Sugarcane 

Cotton (Lint) 

Annual ("!o) Compound 
Growth Rate 

India World 

4.10 1.16 

2.62 1.73 

3.72 2.31 

9.28 1.43 
. _--- - -----------------_ ... _-- ---.--_ .... _ .. _. __ . 

(c) and (d) Yes, Sir. The Government is implementing 
various Centrally Sponsored/Central Sector crop specific 
schemes relating to rice, wheat, coarse cereals, pulses, ollseeds, 
cotton, jute, sugarcane, fruits and vegetables etc. 

{English] 

NCDC 

625. SHRI K.P. MOHAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether an Expert Group has recommended financial 
and administrative restructure of the National Cooperative 
Development Corporation (NCDC) to widen Its activities and 
strengthen Its financial base; 

(b) If so, the details thereof; 

(c) whether the economic liberallsation and resource 
crunch have affected the working of developing financial 
institutions; and 

(d) If so, the remedial measures proposed to revitalise 
the institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) to (d) An expert group 
headed by Additional Secretary, Department of Agriculture and 
Cooperation was set up with following terms of reference; 

(i) To examine the financial position of NCDC; 

(Ii) To review thelchemes for which assistance Is being 
provided by NCDC; 

(ill) To recommend suitable changes In the schemes of 
NCDC keeping in view the emerging agricultural 
situation; 

(iv) To identify key areas In agriculture and allied activities 
where greater thrust Is to be given by NCDC; and 

(v) To make recommendations for revltallslng the NCDC 
and on any other relevant issues. 

The above Group has since submitted its report and the 
same is under examination. 

{Translation] 

Project. for Approval 

626. SHRI JAYSINGHJI CHAUHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of proposals received from the 
Department of Animal Husbandry, Gujarat which are lying 
pending with the Union Government for approval since 1996; 

(b) the reasons for the delay In taking any decision; and 

(c) the time by which a final decision Is likely to be taken 
thereon? 

THE MINISTeR OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) No proposal received 
since 1996 from Department of Animal Husbandry, Governlnent 
of GuJarat, Is pending with Government of India, Ministry of 
Agriculture, Department of Animal Husbandry and Dairying. 

(b) and (c) Does nol arise. 

Employment in FI.herie. 

627. SHRI A_F. GOLAM OSMANI: Will the PRIME 
MINISTER be pleased 10 slate: 

(a) whether the investment worth thousands of crores of 
rupees in fisheries and the employment of at least two lakh 
people are In peril due to the harassment caused by 
environmentalist groups; 

(b) H so, the details thereof; and 

(c) the steps the Government propose to take for making 
environmentalists favourable to the fisheries: 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a)to (c) The Supreme Court 
in its judgement dated 11.12.1996 on Writ Petition (C) 561 of 
1994 regarding setting up of shrimp farms In coastal areas 
ordered closure of all the shrimp farms set up within the Coastal 
Regulation Zone, except farms practising traditional and 
improved traditional culture_ The Court also directed setting up 
of an Authority to protect the ecologically fragile areas and 
especially to deal with the situation created by the Shrimp 
Culture Industry. A Review Petition has been flied seeking 
review of the judgement and the matter is sub-judice. Meanwhile 
an Aquaculture Authority has been set up in pursuance of the 
directives of the Supreme Court to perform the functions indicated 
In the Supreme Court's judgement. The Authority has held 
several meetings at different coastal States and has discussed 
the various issues concerning shrimp culture with State 
Government officials, environmental groups, experts In the field 
as well as shrimp farmers in order to evolve suitable measures 
for eco-frlendly de\,elopment of shrimp culture. 

Review of Emb8.ele. 

628. SHRI ARVIND KAMBLE: Will the PRIME MINISTER 
be pleased to state: 
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(a\ the number of times In a year assessment of 
functioning of Indian Embassies abroad and employees working 
therein is being made by the Government: 

(b) whether the number of complaints had been received 
from several embassies; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) The Government regularly 
supervises the working of our Missions abroad through 
administrative circulars, government orders, periodic Inspections 
and audH teams. Senior officials who visH the Missions also 
examine the functioning of the Missions. 

(b) and (c) Some complaints are received from time to time 
regarding the services being rendered by the Missions. These 
are examined and prompt corrective action, whereaver 
necessary, is taken. 

[English} 

S.le of Onion 

629. RAO INDERJIT SINGH: 

SHRI AJAY CHAKRABORTY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Government have sold onions 
through mobile vans and at the outlets of the NAFED at 
concessional rate after hike in prices of onions in the open 
markets: 

(b) H so, the criteria adopted for the sale of onions 
through these outlets; 

(c) whether the sale of onions at concesslonal' rate 
through NAFED and mobile vans were at the rate of Rs. 101-per 
kg., whereas the same onions were sold through Mother Dairy's 
FruH and Vegetable outlets at the rate of Rs. 15/- per kg; 

(d) If so. the reasons for the disparity in the selling price 
of onion; 

(e) the agencies through which NAFED procured onions 
and at what price; and 

(f) the profltlloas suffered by NAFED due to sale of 
onions at concesslonal rate? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Yes, Sir. On the 
direction of the Department of Consumer Affairs of the 
Government of India, NAFED has distributed onion through 
public distribution agencies like Super Bazar, Kendriya Bhandar, 
Deihl State Civil Supplies Corporation, Deihl Wholesale 
Consumer Cooperative Store, NCCF and its own outlets from 
14.7.1998 ata subsidised rate of Rs. 10/- per Kg. The criterlan 
adopted for distribution was first<um-first served basis. 

(c) and (d) Yes, Sir. Mother Dairy was requested separately 
by the Delhi Government to sell onion·at Rs. 151- per kg, to 
supplementthe supply of onion in addition to the aforementioned 
arrangement. 

(e) and (f) NAFED has purchased onions in the mandles 
of Maharashtra, Gujarat and Karnltakl II Ihe ruling rates 
prevailing In Ihese mandles. In Ihe Ibove operallon from 
14.7.1998 t027.11.1998 a total amount of Rs. 10.32crores has 
become reimbursable to NAFED by Ih. Deplrtment of 
Consumer Affairs, Government of India towards difference 
between procurement price paid by NAFED and sil. price 
charged by NAFED in the form of subsidy. 

[Translation} 

Con vera Ion of DOT Inlo Corporation 

630. SHRI MOHAMMAD ALI ASHRAF FATMI: 

SHRI MADAN PRASAD JAISWAL: 

Will the PRIME MINISTER be plelsed to stlte: 

(a) whether the Government propos. to convert the 
Department of Telecommunication. Into a corporation; 

(b) If so, whether the terms and condition. olthe services 
of the employees working therein would be changed; Ind 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (sHRI KABINDRA PURKAYASTHA): (a) 
The proposal to convert the operating arm of Department of 
Telecommunications (DOT) Into a corporation haa been under 
consideration. However, at this stage, the objective to separate 
the operating arm of DOT from the potlcy making and licensing 
functions Is proposed to be achieved by seiling up a Telecom 
Services Board to manage the service operations of DOT. 

(b) and (c) Does not arise in view of reply 10 (a) above. 

[English} 

Implementation of Re •• rvatlon 

631. sHRI sATNAM SINGH KAINTH: Will the PRIME 
MINISTER be pleasetj to state: 

(a) whether the Government are aWlre Ihat reservation 
for sCs and sTs are not being properly Implem.nted In job. In 
States as well as In Central Government offlcea; 

(b) If ao, the reasons therefor; 

(c) whether the Government have ever asse.sed the 
implementallon of reservation In Government jobs; and 

(d) If .50, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR 
M.R. JANARTHANAN): (a) No, Sir. However, reservation In 
slale Governmenl offices Is outside Ihe purview of Ifl. C.nlral 
Government. 

(b) Does nol arlle. 

(e) Yel, Sir. 

(d) Slale-wise delails are not maintained. 
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Flnallaatlon of Ninth Pilln 

632. SHRIMATI GEETA MUKHERJEE: Will the PRIME 
MINISTER be pleaaed to atata: 

(a) whethartha Ninth Five Vaar Plan ha. been finalised; 

(b) If so, the datalla thareof; and 

(c) If not, tha time by which the Ninth Five Year Plan Is 
likely to be finalised? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAVS, MINISTER OF STATE IN THE MINISTRV OF 
PARLIAMEMTARV AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRV OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) to (c) The Draft 
Ninth Fiva Vaar, 1997-2002, approved at internal meetings of 
the Plenning Commiaalon was released on March 1, 1998 by 
the then Daputy Chairman, Planning Commission. The 
Government ha. decidad to reviaw this Draft so as to suitably 
refiect the altared priorities, as enunciated in the National 
Agenda for Governance. Detailed action pians on the above 
guidelines have been preparoad and suitably incorporated into 
the existing Draft. The n.~w Dralt Ninth Fi~1I Year Plan has 
been discussed at the meetings of the internal Planning 
Commission and Full Planning Commission. The revised 
document is to be submittad through due process for 
consideration and approval of National Devalopment 
Council. 

irrigation Capacity 

633. SHRI ARJUN SETHI: 

PROF. AJIT KUMAR MEHTA: 

SHRI SURENDRA PRASAD VADAV 

(JHANJHARPUR): 

wnl tha PRIME MINISTER be pleased to .ta1a: 

(a) whethar the Government have achieved the target 
fixed for bringing the land under Irrigation during the Eighth Five 
Year Plan period; 

(b) If not, the reasons for not utUiaing fuD potenllal of 
Irrigation by the States; 

(c) whether the Government have mada any aueea-
ment of irrigation capacity utilised so far; 

(d) If sO,the details thereof; and 

(e) if not, the measures being takan by the Govarnment 
to asses. the Irrigation capacity utilised so tar? 

THE MINiSTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRi SOMPAL): (a) No, Sir. 

(b) A lag of a few years betwean the Introduction of 
irrigation and Its full utilisation is unvoidable .. c .... tlon of 
potential and Its utilisation is a continuous proc ... and it tak_ 
time for the farmers to construct the field channals and to 
prepare the land for irrigated farming. Aiso the awitchov ... from 
rainfed agriculture to irrigated agricultura Involva. a major 
change in agricultural techniques which farmers take tima to 
master. Fluctuations In water availability aa compared to the 
water availability assumed at the dealgn stage due to low 
rainfall in catchment areas, poor maintenance of irrigation 
Infrastructure., change in cropping pattern and poor water 
management at farm level also contribute to low utlJiHtlon of 
Irrigation potential. 

(c) and (d) Aa.88sment of irrigation capacity utiliaatlon Is 
a contlnuoua process and is done on regular basis by the 
concerned State Governments. Details of utilisation vii-a-vis 
creation of irrigation potential from the Firat Plan tHI the end of 
Eighth Five Year Plan (1992-97) are given in the attachad 
statement. 

(e) Does not arise. 

StMemant 

Planwlse position of IrrIgMIon Potential Created and Utilised 

(In Million Ha.) 
.-._------

Plan PotentIal Created Potential UtOlaed 

Major & Minor Total Major & Minor Total 

Medium S.W. G.W. Total Medium SW. G.W. Total 
--------

2 3 ~ 5 8 7 8 9 10 11 
-- .---------
At the end of 

- Pre Plan upto 1951 9.70 8.~0 8.50 12.90 22.80 9.70 6.~0 0.50 12.90 22.80 

- I Plan (1951-58) 12.20 8.~3 7.63 1~.06 26.28 10.98 8.~3 7.83 1~.06 25.0~ 

- II Plen (1956-t11) 14.33 6.45 '8.30 1~.75 29.08 13.05 6.~5 8.30 1~.75 27.80 

- III Plan (1ee1-66) 16.57 6.~8 10.52 17.00 33.57 15.17 6.48 10.52 17.00 32.17 
._-_.-.--- _._------------
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- - ---. --------_._-----------_._------- --- .... --_ .. __ .. --- --_._--._-------- -- .. -----.-... 
r 2 3 4 5 6 7 8 9 10 11 

•. ------ ._------_ ... _----_ .. -.•...... _-------_ .. _---------- .-... 

- A. Plans (1966-69) 18.10 6.50 12.50 19.00 37.10 16.75 6.50 12.50 19.00 35.75 

- IV Plan (1969-74) 20.70 7.00 16.50 23.50 44.20 16.39 7.00 16.50 23.50 42.19 

- V Plan (1974-78) 24.72 7.50 19.80 27.30 52.02 21.16 7.50 9.80 27.30 48.46 

- A. Plans (1978-80) 26.61 B.OO 22.00 30.00 56.61 22.64 B.OO 22.00 30.00 52.64 

- VI Plan (1980-85) 27.70 9.70 27.82 37.52 65.22 23.57 9.01 26.24 35.24 5882 

- VII Plan (1985-90) 29.92 10.99 35.62 46.16 76.53 25.47 9.97 33.15 43.12 68.59 

During A. Plans (1990-92) 0.82 0.47 3.27 3.74 4.56 0.85 0.32 3.10 3.42 4.27 

End of 1991-92 30.47 11.46 38.89 50.35 81.09 26.32 10.29 311.25 411.54 72.86 

End of VIII Plan 32.83 NA NA 58.61 89.44 28.37 NA NA 52.32 80.69 

(ProIIlalonal) 
... --- .. -- ._------------------_ ... _--------- --~-- --
[Translation} 

us ...... nt Viall to india 

634. SHRI MOHAN ~NGH: 

SHRI BALASAHEB VlKHE PATIL: 

SHRI K.S. RAO: 

Will the PRIME MINISTER be pleased to stat.: 

(a) whether US Prasld8nt had written lItt.rs to the indian 
Prim. Miniateron wide range of issues In the month of September-
October, 1998; 

(b) whether US Pre.ident In his latter has also spell out 
the reuons lor his deciaion to put off his visit to India; 

(c) II so, the reasons advanced lor postponing the viall; 
and 

(d) the reaction of the Govemmentto the lasues ralaed In 
the latter? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI SOMPAL): (a) to (c) VII, Sir. The Prime 
Mlnlater has bean In regular correspondence wllh the President 
of the United States. In this correspondence, the US President 
has inter alia indicated his desire to vlait India In the nuclear 
luture and for the visll to take place in a poaltlve atmosphere. 

(d) Our Prime Min_r reaponded to this latter, reiterating 
India's desire for a broad-based relationship between India 
and the US befits two democracies, and stating that a vlsll by the 
US Prealdent would greatly contribute to carrying forward 
relations between the two countries. 

{English} 

Mor.torlum on Nuclar T .... 

635. SHRI MADHAVRAO SCINDIA: Will the PRIME 
MINISTER be pleased to state : 

(a) the countries wIIh whom talks were held on making 
the propos.d moratorium on further nuclear t.sts Inter-

nationally binding with a view to arriving at a decision regarding 
adherence to Comprehensive Test Ban Treaty (CTBT); 

(b) the outcome of each talk; and 

(c) the decision taken o" .... db.r.nc. to CTST? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Following our nuclear 
tests, special envoys have held bilateral dileuasiona wllh 
France, Russia, Unlled Kingdom and the United States on a 
range ollasuea, Including disarmament and non-prollleration, 
India' •• ecurily concerns as well as the poallIYe voluntary .taps 
undertaken by India. 

(b) and (c) These talks have led to a better appreciation of 
India's security concerns and an acknOWledgement of the 
voluntary steps announced by India. The United States has 
announced a partial lilting 01 restrictive economic measure •. 
The dileussions on a range of lasues, Including the CTBT, are 
continuing and Indi. hu declared that It Ia prepared to bring 
these dileus.ions to a successful conclusion 10 that entry into 
foree of the Comprehensive Nuclear Te.t ban Treaty (CTBT) 
Is not delayed beyond September, 1999. India also expects 
other countries mentioned In Article XIV of the CTBT to adhere 
to the treaty without conditions. 

Review of MPLADS 

636. SHRI TATHAGAT SATPATHV: Will the Prime 
Mlnlater be pleased to state : 

(a) whether Government have made any review 
regarding the amount spent by each State during the last three 
yeara on Member 01 Parliament Local Area Development 
Scheme (MPLADS); and 

(b) II so, the details thereof Con.tiluency-wlae during 
.ach of th.se yeara? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRV OF 
PARLIAMENTARV AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRV OF PLANNING AND PROGRAMME 
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IMPLEMENTATION (SHRI RAM NAIK): (a) and (b) The and the actual expenditure as on 31.10.98 Is enclosed as 
Government monitors the pace 01 expenditure underthescheme statement. 
on periodic baala. Tha lundl released by the Government 01 

The Constituency-wise details 01 lunda raleaaed and India under the ache me ara non-Iaplable. Thelu:1ds released 
in a particular year can ba utiliaed In the subsequent years In expenditure Incurred are available In the Stat.m.nt 01 R.leale 

the concern.d Con.tltuancy. Hence a cumulative pOlltlon of and Expenditure, two copies' 01 which have been made 
amount. Ipent II maintained. A statement giving State-wise available to Parliament Library. 
releal8. mad. by the Gov.rnment of India, amount sanct'oned 

Statement 

Ralel.alCxpandltura of Lok Sabha and Ralya Slbha (A. on 31.10.98) 
.--.--_.--- -- ----

SI. N.me 01 StltelUT. 1993-99 

No. Releaae Amount 0/e Sanction Exp.ndltur. % Utllll8tlon 

byG.O.1 Sanctlon.d ov.r Rel ... e Incurr.d ov.r R.I •••• 

(RI. Lakhs) (Rs. L.khl) (Rs. L.khl) 
.~ -- .------- .. -. 

2 3 4 5 6 7 
.... --._-----_._-------_.------._. ------.----

1. Andhra Prada.h 24995.0 20561 82.3 14948.5 59.8 

2. Arun.ch.1 Prad •• h 1265.0 1022.1 80.8 785.6 82.1 

3. As •• m 8305.0 8474.1 78.0 4993.3 80.1 

4. Blh.r 31780.0 25673 80.8 21402.2 67.4 

5. Goa 1185.0 841.5 55.1 810.2 52.4 

8. Gu/.rat 15285.0 10728 70.2 6523.3 42.7 

7. H.ry.n. 8075.0 5323.2 87.8 4394.1 72.3 

8. HIm.ch.' Prad •• h 2885.0 2330.3 80.8 1521.7 52.7 

9. J&K 18()0.0 753.5 41.9 513.8 28.5 

10. K.rn.t.k. 17850.0 13825 78.3 10223.0 57.9 

11. K.r.'. 11995.0 9740.8 81.2 6339.7 52.9 

12. M.dhy. Prad •• h 23925.0 21093 88.2 16112.7 67.3 

13. M.h.r •• hlr. 29533.5 24866 84.2 16692.7 56.5 

14. Manlpur 1515.0 1133.6 74.8 1055.8 89.7 

15. M.gh.l.y. 1215.0 570.9 47.0 493.8 40.6 

16. Mlzoram 910.0 710.0 78.0 708.7 77.9 

17. N.g.'.nd 910.0 810.0 89.0 810.0 89.0 

18. Orlsll 12400.0 9908.5 79.9 6658.8 53.7 

19. Punj.b 8105.0 5369.8 66.3 4404.3 54.3 

20. A./ •• th.n 14325.0 11529 80.5 71!78.0 53.8 

21. Slkklm 760.0 896.7 91.7 545.8 71.8 

22. T.mll N.du 24335.0 19483 80.1 16440.8 87.6 

23 . Tripura 9155.0 739.8 76.7 535.7 55.5 
. ---.--.~ -_ ..• --
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--- - .-. ---.. ---.---.---- - -------- -._- .- - -- -.-"- ---- -_. "---_.- --.-.---

2 3 4 5 6 7 
- .. -. _ .. _ .. _-----_ ........... _------_. - - •... __ .-------_. --------_. .. ----... _._------- .-.-- ._- ... 

24. Uttar Pradesh 51295.0 

25. West Bengal 20785.0 

26. A & N Islands 305.0 

27. Chandigarh 455.0 

28. D & N Haveli 455.0 

29. Daman & Diu 455.0 

30. Delhi 4045.0 

31. Lakshadweep 305.0 

32. Pondicherry 660.0 

Grand Total 320838.5 

Instanatlon of Rural Satellite Telephone. 

637. SHRI NRIPEN GOSWAMI : 

SHRIMATI SHEELA GAUTAM: 

SHRIMATI BHAVNA DEVRAJ BHAI CHIKHALlA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the work 01 installation 01 Rural Satellite 
telephones has been started in the country; 

(b) if so, the places where these have been installed till 
date and criteria laid down in this regard; 

(c) whether the Government propose to provide this 
lacillty in all the rural areas including hilly and remote areas in 
a phased manner; 

(d) il so, the details thereol; and 

(e) the amount to be incurred thereon? 

41633 81.2 34449.0 67.2 

15763 75.8 11480.1 55.2 

157.8 51.7 132.7 43.5 

283.5 62.3 246.1 54.1 

403.5 88.7 242.8 53.4 

363.0 79.8 276.8 60.8 

3225.1 79.7 2160.0 53.4 

329.4 75.2 22.3 7.3 

538.5 81.6 117.9 17.9 

256577.3 80.0 193518.0 60.3 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDAA PURKA YASTHA) : (a) 
Yes Sir, 16 Nos. 01 Satellite based telephone have been 
installed in the country on experimental basis. 

(b) These have been installed mostly at the remote and 
inaccessible places. The locations are given in the statement 
enclosed. 

The satellite VPTs have been provided on trial basis in 
remote, inaccessible places and different climatic condition. to 
evaluate their performance. 

(c) This facility will be provided only to the difficult, 
remote and inaccessible places 01 the country including hilly 
areas. 

(d) Initially, about 1,000 VPTs are proposed to be 
provided during 1999·2000 to cover remote/inaccessible 
places. 

(e) Estimated cost 011,000 VPTs is As. 18 Crores. 

Statament 

Names of Places Where Sa/el/i/e Telephone have been Provided. 
_._---_._- ------_._--_. __ ._--_.----- - ------------- -_._- ._- ._--_._----_. __ .-

Telacom Circle/State No. of Termianals Locations 
... _--------------------------------------------_ ... _-------_ .... - ..• _----_.-

Andhra Pradesh 
Arunachal Pradesh 

(N.E. Circle) 
J&K 

Madhya Pradesh 
Maharashtra 
Rajasthan 
U.P. East 

.-.•. _. __ . - ... _---_._-----
Total 

3 

6 

2 
2 

16 

Seleru 
Kay'ng, Tenga, 
Vijay Nagar 
Chaulkiya, Kiyari, Saichen, 
3in Srinagar 
Avapalli 
ToranmBI 
Janya, Sundera 
Chittouni, Hetmapur 

-------------------- -- ------- --- ----_ . . _---- --------
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Slno-Pakl8tan Nuclear loxia 

638. SHRI SUSHIL KUMAR SHINDE : 

SHRI MADHAVRAO SCINDIA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether an Indian delegation headed by the Depllty 
Chairman of Planning Commission, visited Washington In 
August this year for further talks about India's security concerns 
in the context of Sino-Pakistani nuclear-axis, in blatant violation 
of the Nuclear Non-Proliferation Treaty, the US Insistence for 
signing the CT8T; 

(b) If so, the specific points made by the India delegation, 
and the US Government's reaction and response thereto; and 

(c) the confidence building measures, vis-a-vis US and 
other G-B countries have been are being taken by Government 
as follow-up thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes, Sir. 

(b) India and the United States put forth their views on 
a range of Issues Including India's security concerns, arising 
inter ails from proliferation In India's neighbourhood. Ways 
and means to reconcile India's legitimate security concerns 
and US concerns on non-proliferation were explored. The 
voluntary steps announced by India after the nuclear tests and 
regional and international developments were also discussed. 

(c) Having harmonized Its national Imperatives and 
security obligations, India has announced the following 
measures: 

• Maintaining a minimum and credible nucleardeterrant 

• Not engaging In an open-ended programme and 
consequently dispelling apprehensions of an arms 
race. 

• No-flrst-use of nuclear weapons and by Implication, 
non-use with regard to non-nuclear weapon states 

• Maintaining a moratorium on nuclear testing. India 
has declared that It Is now prepared to bring Its 
discussions with key Interlocutors on a range of 
issues, including the CT8T, to a successful conclusion 
so that the entry into foree of the Treaty Is not 
delayed beyond September, 1999. 

• Engaging in FMCT negotiations In the Conference 
on Disarmament In good faith 

• No transfer of nuclear weapons and maintaining a 
stringent system of export controls to demonstrate 
commitment to non-prollferatlon 

• Maintenance of nuclear arsenal strictly under civilian 
command and control 

• Establishment of a National Security Ciouncli, 
already tasked to undertake a Strategic Defence 

Review. 

Obaerver Statu to Ind. 

639. SHRI SU8RATA MUKHERJEE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether India has participated althe Western Pacific 
Naval Symposium (WPNS) held In Seoul and as a result, India 
has acquired an observer status In the Influential 22 nations 
forum; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) The invitation to 
India to participate in the Sixth Western Pacific Naval 
Symposium, held In Seoul from October 11-17, 199B, resulted 
from Interaction between the Indian Navy and the Navies of the 
Western Pacific Region during recent years Including Interaction 
at the level of Chiefs of Naval Staff. Vice Admiral Madanjlt Singh 
represented India at the Forum. India was unanimously granted 
observer status and India's Inclusion in the Forum has been 
welcomed by all the participants. It was accepted that continued 
multilateral links and cooperation at the professional levels 
would enhance security, cooperation and mutual understanding. 

Konar Irrigation Project In Bihar 

640. SHRI R.L.P. VERMA: 

SHRI RAVINDRA KUMAR PANDEY: 

Will the PRIME MINISTER be pleased to state : 

(a) whether any meeting has been held between Central 
Water Commission and other concerned agencies of the 
Government for early completion of Kenar Irrigation Project, 
Bihar, so far; 

(b) If so, the details thereof; 

(c) If not, whether the Government propose to call any 
meeting of the Central Water Commission and concemcd 
agencies for the purpose; 

(d) whether the construction of the said project has 
been suspended due to paucity of funds; 

(e) If so, the details thereof; and 

(f) the measures taken by the Government for 
expeditious completion of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) ; (a) to (c) A meeting with 
Bihar and Wut Sangal Government repraaentatlv .. was held 
in Central Water CommisSion, New Deihl on 5.12.97 to sort out 
Inter-s1ate Issues. 

(d) No Sir. 

(e) Does nof arise. 

(f) Irrigation proJects are planned, funded and 
Implemented by the State Govemmenta out of their own rHOUrc" and as per their own priority. 
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OIIaHd Cultivation 

641. SHRI ASHOK PRADHAN : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to Increase the 
area of land under the oilseed cultivation in the State of Uttar 
Pradesh; 

(b) if so, the datalls thereof, alongwlth the steps taken In 
this regard; and 

(c) the details of the targetfixedlachieved for the ollaeed 
cultivation during the Ninth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The Central 
Government is implementing a Centrally Sponsored Oilaaeds 
Production Programme (OPP) for Increasing the production 
and productivity of oilaeeds in the State through area expansion 
and increase in yield. The scheme is baing Implemented in 23 
States including Uttar Pradesh and includes financial assistance 
for production and distribution of seeds, distribution of minikits, 
sprinkler sets, gypsum and pyrites, Improved farm implements 
and rhyzobium culture. In addition, frontline and general 
demonstrations are also organised on the farmer's field to 
disseminate production technology. 

(c) The details of the targets fixed/achieved for the 
oilseed production during the Ninth Five Year Plan are as 
under: 

Year Target Achievements 

1997-98 2551akh MTs. 222.4IakhMT. 

1998-99 

1999-2000 

2000-2001 

2001-2002 

270 lakh MTs. 

280 lakh MTs. 

290 lakh MTs. 

300 lakh MTs. 

Fund tor Ship Building and Repair 

642. SHRI G.M. BANATWALLA : 

SHRI V.V. RAGHAVAN: 

Will tha PRIME MINISTER be pleased to state: 

(a) whether the Government of Kerala has approached 
the Planning Commission for adequate fund support during the 
Ninth Plan period and for granting ahljH)ulldlng and ship-
repair industry Infrastructure status In priority sector, for the 
purpose of expansion and modernisation of ship rapalr 
facilities in Cochln Shipyard; 

(b) II so, detaila of the proposal and; 

(c) tha action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 

THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) The 
Government of Karala had approached the planning 
Commission for adequate fund support during the Ninth Plan 
Period for expansion of ship repair facilitiea ao aa to create an 
Infrastructure of international standards In public aector at 
Cochln shipyard Limited (CSL). Cochln, anvlaaglng an 
Investment of Rs. 240 crore. 

(c) In view of the acuta constraint on budgatory resources, 
the Planning Commission had suggested alternative routes of 
funding either on Build, Operata and Transfer basis or as a joint 
venture; a final view would be takan at the time of finaillation 
of the Ninth Plan. In the meantime, the shipyard has been asked 
to go ahead with preparation of a Feasibility Report. 

[Translation} 

Krlahna Vallay Project 

643. SHRI R.S. GAVAI : Will the PRIME MINISTER be 
pleased to state the details of fhe funds spent on Krishna Valley 
Project so far during the last three years, year-wise aiongwlth 
share of the Union Govemment therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : Thera Is no Irrigation 
scheme by the name of Krishna Valley project In the States of 
Maharashtra, Andhra Pradesh and Karnataka. 

Jurladlctlon of Planning Commleelon 

844. SHRI RAVINDRA KUMAR PANDEY: 

SHRIMATI SHEELA GAUTAM : 

Will the Prime Minister be pleased to state: 

(a) whether the Government propose to limit the 
jurladlcation of Planning Commission only to tho.e area. which 
need detailed planning and delegate powers for the remaining 
area. to the Central Mlnlstrle. and tha States to formulate plsns; 

(b) if so, the details thereof; and 

(c) II not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAMNAIK): (a)to(c) The Approach 
Paper to the Ninth Flva Year Plan (1997-2002) appt'oved bytha 
National Development Council (NDC) on 16.1.1997 inter-alia 
state. that the objective. will be defined nationaRy by the Stat .. 
and local governments will be given much larger freedom for 
choice of programme., phasing of .chem .. and chooSing 
appropriate Instruments of finance. 

It Ia alae propoaed to bring In functional chang .. In the 
working of tha Planning Commls.ion In the context of the 
Implementation oftha economic raformllOthattha Commialion 
could concantnlta more on new emerging a,.uArand •. 
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[English] 

Tulbul Navigation Project 

645. SHRI DAnA MEGHE: 

SHRI T.R. BAALU: 

SHRI SHANKAR PRASAD JAISWAL : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment have made progress in the 
proposed T ulbul Navigation Project in Jammu & Kashmir; 

(b) if so, whether the 1992 draft agreement on the project 
was accepted in toto by the Government of Pakistan; and 

(c) if not, whether the Govemment has an altemative 
proposal for the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) As part of the composite 
dialogue process, discussions were held in New Delhi between 
tndia and Pakistan on the Tulbul Navigation Project on 
5.11.1998. Earlier, between October 1987 and August 1992, 
eight rounds of secretary-level talks had taken place between 
the two countries on this project. 

(b) During recent discussions, India drew Pakistan'S 
attention to the understandings which have been reached in 
1991 at Secretary-level discussions between the two countries. 
Pakistan, however, denied that any understanding was reached 
in the past in respect of this project. It was agreed that discussions 
on the project will continue during the next round of talks under 
the composite dialogue process. 

(c) At present, there is no altemative proposal for the 
project. 

(Translation] 

Subsidy on Fartiliurs 

646. SHRI JAGDAMBI PRASAD YADAV: 

SHRI NADENDLA BHASKAR RAO : 

SHRI C.P. RADHAKRISHNAN : 

SHRI PANKAJ CHOUDHRY : 

SHRI RAM PAL SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government have announced rate of 
concessions on all decontrolled fertilizers recently; 

(b) if so, the details thereof; 

(e) the details of the subsidies being provided by the 
Government under various schemes in agriculture sector; 

(d) the total subsidy given for fertilizers during the last 
three years and also during the current year; and 

(e) the steps being taken to ensure that the farmers get 
the benefits thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) The Government 
had on 28th August, 1998 announced rates of conces.sion on 
Di-Ammonium Phosphate (both indigenous and imported), 
Muriate of Potash, Single Super Phoshphate and various 
grades of complexes, which are shown in the statement 
attached. The Government subsequently decided to retain the 
prices of these fertilizers at the same level as in Kharif, 98 
season and 1997-98. Consequent to this decision the rates of 
concession announced on 28th August, 98 are likely to be 
revised. 

(c) Bulk of the subsidy to the agriuclture sector is on 
fertilizers, electricity and irrigation. Besides these, farmers are 
granted several concessions, incentives and assistance in 
other forms like minikits, machine tools, drip and sprinkler 
irrigation, plant protection, soil conservation, and training through 
various plant schemes. 

(d) The expenditure on subsidy for urea and decontrolled 
fertilizers during the last three years as well as budgetary 
allocation lor the current year are as under: 

(Rs. in crores) 

Fertilizer Actual Expenditure 

Budget Allocation 

1995-96 1996-97 1997-98 1998-99 ----------_._ .. -_.- ._---
Urea (DomestiC) 4300.00 4743.00 6600.00 6000.00 

Urea (Imported) 1935.00 1162.00 707.00 983.00 

Decontrolled 500.00 1'671.77 2596.00 3000.00 
PhosphatiC & 
Potassic Fertilisers 
._-----------------

(e) The statutol'y larmgate price in case 01 urea and the 
maximum retail price in case of decontrolled phosphatiC and 
potaSSic fertilizers which are announced by the Government 
ensure that benefits of subsidy accrue to the farmers. 

---------- .--.---. ---_. 
Product 

Indigenous DI-Ammonium 

Phosphate (DAP) 

Imported Dap 

Muriate of P'ltash 

Single Super Phosphate 

Complexes for Various Grades: 

C 10: 26: 26 

Rate of Concession 
(Rupees Per Tonne) 

2 

4000/-

2500/-

2500/-

900/-

3334/-
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.---- -_._._ .... _. --_.-... _-_._------_. __ ._--_. . -----.-.- -----

C 12 : 32 : 16 

C 14: 28 : 14 

C 14: 35 : 14 

C15:15:15 

C 16: 20: 0 

C17:17:17 

CI9:19:19 

2 

3417/-

3209/-

3646/-

2501/-

2250/-

2834/-

31671-

C 20 : 20 : 0 2500/-

C 23 : 23 : 0 2875/-

C 28 : 28 : 0 3500/-

[English} 

Contructlon of Post Office Building 

647. SHRI SADASHIV RAO D. MANDLIK : Will the 
PRIME Minisler be pleased 10 slate: 

(a) whether several post offices do not have their own 
building in Maharashlra; 

(b) if so, the details thereof, district-wise; 

(c) whether Government propose to construct the 
building of post offices in the State particularly Gadhinglaj sub 
post office, district Kolhapur, Maharashlra; 

(d) if so, the details thereof; and 

(e) if not, the recaBons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Yes, Sir. 

(b) The number of rented buildings district-wise are 
attached as statement. 

(c) Yes Sir, in a phased manner depending on the 
availability of funds. 

(d) Regarding construction of post office of Gadhinglaj 
in District Kolhapur, the department has a plot of land measuring 
3110 sq. meters and preparation of praliminary drawings for 
construction of the said post office is under process. 

(e) As per reply at (d) above. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

16. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

Raigad 

Buldhana 

Amravali 

Akola 

Wardha 

Yeotmal 

Nagpur 

Bhandara 

Chandrapur 

Gadohiroli 

Aurangabad 

Parbhani 

Nanded 

Nashik 

Jalna 

latur 

Beed 

Dhule 

Jalgaon 

Osmanabad 

Pune 

Satara 

Ahmednagar 

Solapur 

Kolhapur 

Ratnagiri 

Sangli 

Sindhudurg 

Goa State 

2 

61 

21 

41 

36 

23 

38 

102 

27 

30 

13 

39 

21 

40 

76 

26 

23 

28 

50 

70 

29 

184 

82 

101 

86 

89 

72 

73 

55 

Stelement 90 1. Goa 

Number of Post Offices Functioning in Rented Buildings 

Name of District 

Mahara.hlra State 

1. Mumbai 

2. Thane 

No. of PO's in Rented Building 

2 

215 

103 

Publlce relephone.ln Negalend 

848. SHRI K. A. SANGIAM: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of villages in Nagaland provided with the 
lelephone facility; 

(b) 
facUity; 

the number of villages yet to be provided with the said 
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(c) the number of villages proposed to be provided with 
the telephone facility during 1998-99; 

(d) the reasons for not providing such facility in the 
remaining villages; and 

(e) the steps taken by the Government for providing 
said facility in all the villages of the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA) : 
(a) 535 villages have been provided with telephone faCility. 

(b) 657 villages are yet to be provided with telephone 
facility. 

(c) 232 villages have been proposed to be provided with 
telephone facility during 1998-99. 

(d) and (e) Telephone facilities are being provided 
progressively in all villages, and all villages will be covered by 
the year 2002. For remote and inaccessible villages satellite 
media will be used. 

Excaaaive U.e at Chemical Feltlllzer. 

649. SHRIBALASAHEB VIKHE PATIL: 

SHRI RAJO SINGH: 

SHRI BASUDEB ACHARIA : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the fertility of soil have erodad due to over 
extraction of ground water and excessive use at fertilizers by 
the farmers; 

(b) d so, the extent of soli erosion taking place in the 
country at the end of each Five Vear Plan period; 

(c) the effect of &oil erosion in agriculture produces; and 

(d) the corrective measures likely to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICUL TURE (SHRI SOMPAL) (a) Over extraction of 
ground water results in lowering of water table which in turn may 
also cause disturbance in nutrient balance in the soil profile. 
Soil erosion due to excessive rains and floods results into 
reduction of soli fertility and productivity. Fertiliser use continues 
to give response in crop production. The average nutrient 
consumption (NPK) was 87 kg.lhectare during 1997-98 as 
against the consumption of 345 kg, nutrient per hectare in 
Egypt. 135 kg. in Bangia Desh, 375 kg. in Japan and 1 13 kg. per 
hectare in Pakistan. As such there is no excessive use of 
fertilISers in the country. However, in areas where high amounts 
of fertilisers are being used, the deficiencies of secondary 
and micronutrients particularly sulphur zinc and iron have 
started appearing which indicate imbalance In the total 
nutrient supply to the crops. Governmants is therefore, taking 
steps to promote the use of secondary and micronutrients also. 

(b) and (c) The estimated soli loss through water erollon 
in the country at the end of each Five Vear period is 26.5 billion 

tonnes of Top soli which may result in the loss of around 40 
million tonnes of plant nutrients. Soli erosion does affect the 
productivity of the soli which in turn results in loss of production. 

(d) The corrective measures are being taken by adopting 
soli conservation practices like promoting agro-forestry, iand 
shaplngllevelling, erection of diversion bunds, graded terracing 
and trenches. Other package of practlc .. have been developed 
to check runoff losses, such as Integrated bioengineering 
measures, mulching and contour bunding which have proved 
successful in checking soil erosion. 

Setting up ot IBM Inetltute 

650. SMT. LAKSHMI PANABAKA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether an American Company International 
Business Machines has come forward to set up an International 
Business Machines institute in collaboration with the Andhra· 
Pradesh Government; 

(b) if so, whether any agreement In this regard has been 
signed; and 

(c) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES and PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR 
M. R. JANARTHANAN) : (a) to (c) The Government of Andhra 
Pradesh has signed two Agreement with Tata-IBM Limited to 
set up the "IBM School of Enterprise-Wide Computing" at 
Hyderabad. It will be an independent, autonomous non-profit, 
viable and seH sustaining institution aim ad at promoting the 
concept of electronic govemment. The primary activities of 
such a Centre would be to function as a think tank on issues of 
concern for effective use of IT for good governance to identify 
the best practices and to showcase the finest information 
technology based applications in governance and to provide 
training for policy makers and key implementation personnel. 

Biological Control ot Paete 

651. SHRI RAVI SITARAM NAIK : Will the PRIME 
MINISTER be pleased to state: 

(a) the amount spent during 1996·97 and 1997-98 on 
the research work in regard to biological control of pests: 

(b) the progress made so far in this regard; and 

(c) the steps taken by the Government to encourage 
farmers to go in for biological control of pasts? 

THE MINISTER OF STATE IN THE MINISTERY OF 
AGRICULTURE (SHRI SOMPAL) : (a) The expenditure on 
research work on Biological Control of pasta In the year 1998-
97 and 1997-98 was Rupees 206.50 lakha and 835.84 lakhs 
respectively. This includes expenditure on the schemes under 
plan, non-plan and ad-hoc cess fund. 

(b) Success in biological control hal been achieved for 
control of major pests of a number of crope. Control of Pyrilla and 
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top borer of augarcane, mealy bug of coffee, lapidopterous 
pests affecting cotton, tobacco, coconut, sugarcane, vegetables 
and fruits are a few examples whare success has been achieved 
through the relaaae of blo-control agents. A major achievement 
has been the developm.nt of mess rearing technology for biotic 
agents such as Trichogramma, Chrysoperla and nuclear 
polyhedroals vlru.es (NPV) of Heliothls and Spodoptera. 
Spactacular success has also b.en achi.ved In biological 
control of two aquatic weads, viz., the water hyacinth and the 
water fern. 

(c) The Government has taken following steps to 
encourage farmers for adoption of biological control of p.sta : 

(i) Intagratad P.st Managem.nt (IMP) Inter-atia Includes 
biological control methods Is being promoted In the country; 

(ii) Farm.rs' Field Schools on IPM and IPM d.mon-
strtations on Rice, Cotton, Puls.s, Oilnads, Vegetabl.s .tc. 
are being organised to train farmers in the id.ntlflcatlon 
cons.rvatlon and augmentation of biological control agents; 
and 

(iii) Training of farmers In production of biological control 
sgents and their utilisation. 

[Translation] 

Flood Control 

652. SHRI HARI KEWAL PRASAD : Will the PRIME 
MINISTER be pl.ased to state: 

(a) whether th.re Is an agreement b.tween the 
Government of Nepal and India regarding wat.r sharing and 
flood control; 

(b) If so, the details th.reof; 

(c) whether the rivers of eastern U.P. were floodad this 
year due to extra release of water by the Government 01 Nepal; 

(d) if so, the details th.reof; 

(e) whether the Government propose to conduct an 
enquiry In this r.gard; and 

(I) if so, the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) India and Napal 
entered into an agreement In April, 1954 (revised In Dec.mber, 
1966) lor construction 01 a barrage on Kosi river. Another 
agreement in December, 1959 (revised in April, 1964) was 
entered into lor construction of a barrage on Gandak rtv.r. Both 
the barrages lie near the Indo-Napal border and had been in 
operation lor the last three decades. These barrages serve the 
purpose of irrigation and hydropower generation b.nelming 
both the countrtes. During February, 1996 India and "'apal 
signed a Treaty on Integrated Development of Mahakall rtver 
lor which the centrepiece Is the Pencheshwar multipurpose 
project propoaad to be located on Mahakali rtver at s stretch 
which forms the boundary between the two countrtn. Irrigation 

and hydropower ben.fits are envisagad from this project for 
both the countries and lor which a d.tall.d project report Is 
und.r pr.paratlon jointly by India and Nepal. 

(c) and (d) Due to h.avy rainfall in upp.r catchments of 
Ghaghra and Rapti, both the rivers In East.rn Uttar Prad.sh 
.xperl.nc.d h.avy lloods this y.ar. The floods w.r. not due to 
extra rel.as. 01 wat.r by the Governm.nt of Napal, as th .... are 
no major storages In N.pal on thas. rlv.rs. 

(.) and (f) Do not aris •. 

Production of Veget.b"e 

853. SHRI RAGHUVANSH PRASAD SINGH: 

DR. ULHAS VASUDEO PATlL: 

SHRI JANG BAHADUR SINGH PATEL: 

SHRI RAMANAN" SINGH: 

SHRI CHANDRASHEKHAR SAHU : 

Will the PRIME MINISTER b. pleased to state: 

(a) the details of the annual production 01 onion, potato, 
tomato in the country during each 01 the last thr •• yesr.; 

(b) the production 01 the above Items during the current 
y.ar; 

(c) wh.ther the shortage of the above commodltl •• Is 
due to the low production or any oth.r reason; 

(d) whether the government provide seeds, f.rtllizers, 
loans and pesticides to increase the production of the above 
Items; and 

(e) the steps being taken by the Government to brldg. 
the demands and supply gap? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) and (b) The annual 
production of onion and potato during last three years and 
during the current year at all India level is given a. und.r: 

Year 

1995-96 

1996-97 

1997-9B" 

199B-99' 

Onion 

40.BO 

42.2B 

36.BO 

44.50 

'Rou~ .. 1ImatH "Adv.nce e.lIma ... 

(Llkh tonnes) 

Potato 

lBB.43 

250.85 

192.00 

235.82 

The production utlma!es 01 tomato ar. officlaUy no! 
compllacl. How.v.r, as p.r the data available from tha national 
Hortlcultur. Board, the production of tomato Is .stlmated to be 
•• und.r: 
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(Lakh tonnes) (b) the leaders of each country with whom he had talks 

1993-94 

1994-95 

1995-96 

49.34 

52.61 

54.42 
.---.--.------.---.---.----.-.. - _._------

(c) The shortage of these commodities Is mainly due to 
low production on account of erratic monsoon, pre-winter rains 
and floods In several parts of the country. 

(d) and (e) The Government Is implementing two central 
sector schemes namely; (I) production and supply of vegetable 
seeds and (iI) development of root and tuber crops for Increasing 
the production and productivity of vegetables and root and 
tuber crops. 

These schemes includes development of onion, potato 
and tomato. In order to bridge the gap between damand and 
supply, the Government has banned the export of onion and put 
it or. OGL at zero rate of duty. 

Earthqu.ke 

654 SHRI DADA BABURAO PARANJPE : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government of Madhya Pradesh had 
demanded the financial assistance of Rs. 2960.32 crorefrom 
the Union Government to provide relief to the farmers affected 
by the natural calamities (earthquake) against which only Rs. 
67.76 crore had been given from the National Calamity Fund; 
and 

(b) ~ so. the reasons therefor? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL) : (a) and (b) It Is primarily the 
responsibility of the State Governmenl to undertake relief and 
rehabilitation measures In the wake of natural calamities from 
the allocation under Calamity Relief fund (CRF). In addition to 
CRF, assistance Is provided to the States from the National 
Fund for Calamity Relief (NFCR) In the event of calamities of 
rare severity. In response to the Memorandum submitted by 
the Government of Madhya Pradesh seeking assistance of Rs. 
248.75 crore from the NFCR, a Central Team visited the State 
for assessment of the situation. Based on the report of the 
Central Team and recommendations of the Inter-Ministerial 
Group thereon, an assistance of Rs. 45.26 crore was approved 
from the NFCR and this amount was released to the State 
Government. 

[English) 

Foreign Toyr 

655. SHRI D.S. AHIRE : 

SHRI MANIKRAO HODL YA GAVIT: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of the foreign tours undertaken by him 
during 1998: 

and the nature of talks held with each of them; 

(c) whether any agreement has been signed; 

(d) 11 so, the details thereof; and 

(e) the total expenditure incurred on each visit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (b) The Information 
is being collected and will be placed on the Table of the 
House. 

Surv.y of Liv •• tock 

658. SHRI P.S. GADHAVI : Will the PRIME MINISTER be 
pleased to state: 

(a) whether a survey has been conducted In Gujarat 
about live stock; 

(b) If so, the details of present population of cattle 
particularly those of milching; 

(c) thedetails of cross breed cattle In the State; and 

(d) the steps being taken to Improve the number and 
breed of live stock In the State by the Central and State 
Governments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes Sir. The last 
quinquennial livestock census was conducted in Gujarat in 
1992. 

(b) As per the 1992 livestock census there are 68 lakh 
cattle In GUjarat out of which mllchlng cattle are 20 lakh. 

(c) The number of crossbred cattle in Gujarat Is 2.33 
lakh out of which 1.21 lakh are crOSSbred mllchlng cattle. 

(d) To Improve the numb.r and breed of livestock In the 
State, a number of CentraVState Government programmes! 
sch.mes are being implemented In tha Stata. The Important 
schemes are as follows: 

(I) Extension of Frozen Semen Technology and Progeny 
Testing Programme. 

(Ii) National Bull Production Programme. 

(III) Integrated Dairy Developmant Project In Non-
Operation flood, Hilly and Backward Areas. 

(Iv) Spacial Livestock Breeding Programm •. 

[Translations} 

R.dr •••• 1 of Grl.v.nce. In MTNL 

657. SHRI MOTILAL VORA: WlllthePRIME MINISTER be 
pleased to state: 

(a) wheth.r attention ofthe Governmentha. been drawn 
to the news-Item captioned 'MTNL Ke CGM Ka Gharao' 
appearing In 'Rashtrlya Sahara' dated October 17, 1998; 
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fb) if so, the facts of the matter reported therein; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTf,lA) : 
(a) Yes Sir. 

(b) and (c) It was not a Gherao but four or five Telephone 
Advisory Committee Members of MTNl Delhi met CGM jOintly 
during the visiting hours and requested to hold TAC meeting 
early. The meeting of TAC will be held immedletely after the 
Winter Session of Parliament. 

[English] 

Coloaaal Waste of Fruita and Vegetablee 

658. SHRI NADENDlA BHASKAR RAO : Will the PRIME 
MINISTER be pleased to State: 

(a) whether the Government propose to set up food 
processing units in the country especially in North-Eastern 
States; 

(b) if so, the details thereof, State-wise; and 

(c) the details of steps taken by the Government to 
prevent the colossal waste of fruits and vegetables? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl) : (a) and (b) The Ministry of 
Food Processing Industries does not set up any food processing 
unit directly In any State. However, the Ministry operates its own 
Plan Schemes forthe growth and development olthe processed 
food industry. Under these schemes, financial assistance in the 
form of soft loan or grant--in-ald is made available to Industry, 
Non-Governmental Organislltions, Cooperatives, Research 
and Development Institutions and Human Resource 
Development Centres, The Plan Schemes envisage higher 
rates of financial assistance in respect of projects set up in 
North-Eastern States, 

(c) The Ministry has given considerable importance and 
thrust to the development of Fruit and Vegetables Processing 
Sector under its Plan Schemes. During the period 1992-98, the 
Ministry provided assistance to various projects in this sector In 
the following manner. For development of infrastructural faci-
lities In this sector the Ministry has provided about Rs. 18 Crores 
to 76 units having project cost of Rs. 191 crores. These units 
were for setting up of pre-cooling, cold store, mushroom 
projects, gerkins and hops projects, Two projects for setting up 
of food parks, one in Kerala and another In West Sengal were 
also sssisted. For setting up/expansion/modernlsatlon/of fruits 
and vegetables units, the Ministry has provided about Rs. 15 
Crores 10 44 projects having total project cost of Rs. 288 crores. 

The Ministry supported 17 projects of Research and 
Development and establishmentlupgradatlon 01 quality control 
and analytical laboratOrieS. 

The Ministry supported establishment 01 250 Food 
Processing and Training Centres In the country. These Centres 
are primarily meant for imparting training for fruit and vegetable 
processing In addition to providing hands-<ln experience to 

prospective rural entre~reneurs. 

Such activities would inler alia result in reduction of post-
harvest losses of fruits and vegetables. 

[Translation] 

Study on the Working of AIRlDoordarahan 

659, SHRIMATI SURYAKANTA PATll : Will the Prime 
Minister be pleased to state : 

(a) whether any study has been conducted on the 
working 01 All India Radio and the Doordarshan; 

(b) if so, the details thereof; 

(c) wheth~r the complaints of unsatisfactory broad-
casllng/transmlsslon and excessive Interruption In some of the 
centres of AIR and Doordarshan are being received continuously; 

(d) if so, the details of such complaints received during 
the last seven months; 

(e) whether representations have been received about 
collusion of the permanent employees of the Doordarshan and 
the AIR with other private T.V. Channels; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI) : (a) and (b) Yes. SIr. Indian Institute of Mass 
Communication have made a study on the working of All India 
Radio Network. They have submhted their report recommending 
on Functioning, Personnel, Programme and Technological 
aspects of All India Radio Network. However, no study has 
been undertaken on the functioning of Doordarshan. 

(c) and (d) No specific complaint about unsatisfactory 
broadcasting has been received by All India Radio, However, 
Doordarshan has received saveral complelnts about bad quality 
of transmission of its signals mainly frcm vl9wers 01 Cable 
Homes of larger cities. Doordarshan has been continuously 
advising the viewers that they should pursue with their cable 
operators to provide signals directly from the INSAT satellnes 
by installing a separate dish antenna for Doordarshan channels. 

(e) No, Sir. 

(f) Does not arise. 

{English} 

660. DR. UlHAS VASUDEV PATll : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have submitted any 
proposal to Include terrorism under the Juriadlction of the 
proposed international criminal court; 

(b) if so, the details thereof; and 

(e) the reaction of the other countries on India'. pro-
posal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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AGRICUL TURE (SHRI SOMPAL) : (I) Yes, Sir. In the United 
Nations Diplomatic Conference of the Plenipotentiaries on the 
Establishment of an International Criminal Court held at Rome, 
Italy from 15 June-17 July, 199B, India, Sri Lanka and Turkey 
made a joint proposal to bring act of terrorlam within the 
jurisdiction of the court. 

(b) The Indian proposal was intended to cover an act of 
terrorism in all Ita forms and manifestations Involving the use of 
Indiscriminate violence Inlended or calculated to provoke a 
state of terror, fear and Insecurity In the minds of the general 
public resulting In death or serious bodily injury and serious 
damage to property, Irrespective of any considerations and 
purposes of a political, Ideological, philosophical, racial, ethnic 
or religious nature that may be Invoked to justify It. The proposal 
also included any serious crime which Is the subject matter of 
a multilateral convention for the elimination of International 
terrorism. 

(c) Majorityofthe countries fell that due tothecomplexlties 
involved in defining the crime of terrorism, It will not be possible 
to reach a consensus on this issue in the Conference. 

In the Treaty adopted at the Rome Conference only three 
core crimes were Included in the Statute of the International 
Criminal Coun (ICCl-the crime of genocide, war crimes and 
the crimes against humanity. 

Article 123 of the Rome Statute provides that 7 years after 
the entry into force of the Statute, the Secretary-General of the 
UN shall convene a Review Conference to consider any 
amendment to this Statute Including the list of crimes covered 
under the Statute. However, the Rome Conference adopted a 
Resolution, which while regretting that no generally acceptable 
definition 01 the crimes of terrorism and drug crimes could be 
agreed upon for the Inclusion, within the jurisdiction of the 
Court, recommends that a Review Conference pursuant to 
Article 123 consider the crimes of terrorism and drug crimes 
with a view to arriving at an acceptable definition and their 
inclusion in the list of crimes within the jurisdiction of the court. 

India shall make all efforts with like-minded States for the 
inclusion of the crime of terrorism In the jurisdiction of the Court. 

Poetlng of Stllft at S. S. A. Rajourl and Udhampur 

661. SHRI CHAMAN lAl GUPTA: Will the PRIME 
MINITER be pleased to state: 

(a) whether the clerical staff of S.S.A. Rajouri and 
Udhampur (J&K) Is stili operating from Jammu; and 

(b) If so, the ressons therefor; and 

(c) the steps taken by the Government to post the staff 
in respective S.S.A.'8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Yes. Sir. 

(b) Initially, there was one division at Jammu i.e. DET. 
Jammu which was subsequently bifurcated into two divisions 
i.e. DEP Jammu and DET Jammu who were looking after the 

urban and rural areas of Jammu province respectively. 

DET Jammu was subsequently convened as TDE 
Udhampur with Hd. Qr. at Jammu. 

Further TDE Udhampur at Jammu was bifurcated in two 
SSAs I.e. Udhampur and Rajouri. On forming olthese two SSAs 
there was resentment and agitation from clerical staff of TDE 
Udhampur at Jammu Office for not disturbing them from Jammu 
to these two SSAs. 

(c) Volunteers/Compa8sionate appointees have been 
posted In the Office of TDE Udhampur and TOE RaJouri to run 
these offices from respective Headquarters. 

Cultivation of Cocoa 

662. SHRI K. YERRANNAIDU :Will the PRIME MINISTER 
be pleased to state : 

(a) the shortcomings in the cultivation of cocoa in the 
country; and 

(b) the measures taken by the Govemmentto propagate 
cocoa cultivation in view of high profit margin? 

THE MINISTER OF STATE IN THE MINISTERY OF 
AGRICULTURE (SHRI SOMPAl) : (a) and (b) The constraints 
In the production of cocoa in the country Is mainly dUe to the 
factors like low productivity of plantations of indiscrlpt Medllng 
progenies, susceptibility to pest and disease, fluctuating prices, 
inadequate marketing network and low degree of interest in the 
farming sector. The Government launched a Central Sector 
Scheme on Development of Cocoa during the Bth Plan with 
an outlay of Rs. 3.00 crores against which an amount of 
Rs. 2.BO crores was released to the State Governments of 
Kerala, Karnataka, Goa, Maharashtra, Tamil Nadu and Andhra 
Pradesh. 

The scheme was continued during the year 1997-98 at an 
outlay of Rs. 60.00 lakhs and is being Implemented during 
1998-99 with an outlay of Rs. 70.00 lakhs. The scheme 
envisages distribution of vegetatively propagated plants, 
rejuvanation of unproductiva orchards, establishment of clonal 
seed gardens, setting up of irrigation units, establishment 01 
demonstration plots and providing financial assistance to 
cooperatives for marketing and training of farmers. 

Maintenance of Balance of Power 

663. SHRI DllEEP SANGHANI : Will the PRIME 
MINISTER be pleased to state the steps taken by the 
Government to make NAM an independent force with a view to 
maintain balance of power and multipolarity In the world and to 
prevent a super power from dominating the world affairs ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : The Xllth NAM Summit was 
held In Durban, South Africa on September 2-3, 1998. The 
Summit demonstrated the continued relevance of NAM as an 
independent pOlitical force in the world. India participated 
actively In its deliberations to reinforce the iradltionally 
independent NAM positions on a range of political, social and 
economic issues. 
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Compenaation to Kuwait Returneea 

664. PROF, P.J. KURIEN : Will the PRIME MINISTER be 
pleased to state : 

(a) the amount of compensation paid so far to Kuwait 
returnees and the number of persons who have been benefited; 

(b) the number of applications for the compensation 
pending at present; and 

(c) the steps taken by the Government to speed up the 
payment of compensation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) The United Nations 
Compensation Commission (UNCC), Geneva has approved 
102,154 Indian claims in category A, in 6 instalments. UNCC 
has also approved 29,992 Indian claims in category C in four 
instalments. UNCC has so far transferred $150.76 million as 
part settlement at the rate of $2500 per claim for 60,306 
claimants in cat. A. For category C, UNCC has transferred 
528.39m for partial settlement of 11,618 claims. 

(b) All claims in category A have been approved by 
UNCC. In category C, approval of the last Instalment, I.e., 
instalment VII is awaited. Pendency is thus only in respect of C 
claims. UNCC has the exclusive authority to approve or reject 
a particular claim. Since we are not aware of the number of 
claims to be approved or rejected by UNCC, we are not In a 
positiion to give the exact figure re: pendency of claims wrth 
UNCC. 

(c) Government of India is constantly in touch with 
UNCC through the permanent Mission of India, Geneva, and 
takes measures from time to time, as required by the situation, 
to safeguard interests of the Indian claimants as far as possible. 
The speed of disbursement of claims depends upon the speed 
with which UNCC can transfer funds. However, once funds are 
transferred and all necessary data made available, the 
Government takes required measures to ensure that the 
designated Banks disburse the claim amounts as quickly, as 
possible. 

Aerial Survey of Floods By Prime Minister 

665. DR. T. SUBBARAMI REDDY : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Prime Minister had undertaken aerial 
survey of all the States that were badly affected due to the rains, 
avalanche and floods to get first hand information on the 
damage caused In these states; 

(b) "so, the total assistance declared by Prime Minister 
after the aerial survey of the areas; 

(c) whetherthe declared amounts have been distributed 
amongst the affected States; 

(d) whether the Government 01 Andhra Pradesh has 
intimated to the Union Government that the total loss of Andhra 
Pradesh State was assessed at Rs. 2,525 crore; 

(e) if so, the criteria formulated to award the relief to the 

States to meet the flood situation; 

(f) whether any permanent measures are being 
considered by the Prime Minister to check floods that cause 
havoc every year; 

(g) whether the Prime Minister has takan up the matter 
with the Nepal Government from where these floods occur and 
cause damage In the Indian States; and 

(h) If so, the reaction of the Government of Nepal on the 
proposals of the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) to (c) The Prime 
Minister undertook aerial surveys 01 llood aff.cted areas 01 
Assam, Arunachal Pradesh, Uttar Pradesh, Andhra Pradesh 
and Karnataks. During these visits, the Prime Minister announ-
ced Plan assistance 01 Rs. 150 cror. to Uttar Pradesh, Rs. 50 
crore to Karnataka and Rs. 200 cror. to Andhra Pradeah, which 
has been releaSed to these Stat.s. Advanc. r.I .... of 4th 
quarterly instalment 01 Cantral share of Calamity Reliel Fund 
(CRF) lor 1998-99 has also been made to all the States 
mentioned above. 

(d) In the Memorandum submmed for assistance from 
the national Fund lor Calamity Rellel (NFCR), the Government 
01 Andhra Pradesh has indicat.d the pr.llmlnary details 01 
losses as Rs. 2235.82 crore. 

(e) In addition to Calamity R.llef Fund (CRF) which is 
allocated to the States every year, assistance Is provided to the 
States from the National Fund lor Calamity Relief (NFeR) in the 
event 01 calamities 01 rare severity only. For evailing assistance 
Irom the NFCR, the State Governm.nts are requested to 
submit a Memorandum indicating the .xtent 01 damage, reliel 
measures undertaken and reliel assistance required. A Central 
Team is deputed, wherever neces.ary and .. sistance, if any, 
is provided Irom the NFCR after following the e.tabllshed 
procedure. The Memorand received from then Stat •• for 
assistance from the NFCR are In vartous.tage. of processing. 

(I) The Ministry 01 Water Resoruces;' already Implemen-
ting schemes in connection with llood control mealures like 
construction 01 reservoirs and embankments, channel 
improvement, town protection and river training works. 

(g) and (h) In this connection, dllcul.lonl have bllen going 
on at all levels Including at the level 01 the Prime Minister and 
the Government 01 Nepal has promised Its cooperation to India 
in this field. 

Non Functioning of Satellite Telephone. 

666. SHRI BIR SINGH MAHATO: Will the PRIME MINIS· 
TER be pleased to state: 

(a) the names of the villages In rural are.s of Purulla 
District in West Bengal where 'he ,elephone lacility through 
Satellite System has been provided; 

(b) whether a large number of Sate lilt. telephones are 
not lunctloning due to some technologlcel dlaorder or breek 
down 01 battery; and 
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(e) il so, the steps taken by the Government to properly 
maintain the Satellite telephone lacility? 

THE MINISTER OF STATE IN THE MINISTRY OF COMMU-
NICATIONS (SHRI KABINDRA PURKAYASTHA): (a) No tele-
phone has been provided through satellite media in the villages 
01 rural areas 01 the Purulia District in West Bengal. However, 
STD lacility to two exchanges 01 Bagmundy and Pundag in 
Purulia district have been extended through satellite media. 
Both the systems are working satislactorily. 

(b) and (c) Does not artse in view 01 reply to (a) above. 

aelow Poverty Lin. 

667. SHRI K.C. KONDAIAH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Karnataka Government have submitted any 
representation to the Planning Commission to revise the per-
centage 01 population below the poverty line In rural areas 01 
Karnataka; 

(b) ~ so, whether the Planning Commission has revised 
its estimate 01 the percentage 01 population 01 Karnataka below 
the poverty line; 

(C) if so, the present percentage 01 the population 01 
Karnataka below poverty line; 

(d) the details of revillon sought for by the Government 
of Karnataka; and 

ie) the decision taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS. MINISTER OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PROGRAMME IMPLEMEN-
TATION (SHRI RAM NAIK): (a) The Chief Minister, Govern-
ment 01 Karnataka In a letter dated 10.9.1997 addressed to the 
Prime Minister. suggested revision 01 the percentage 01 people 
belOW the poverty line In the State In the light 01 the price 
depressing effect of the State Government sponsored lood 
subSidy scheme. 

(b) and (c) The Planning Commission considered the 
suggested revision In the context 01 the Targetted Public 
Distribution Scheme (TPDS) and after eliminating the price 
depressing effect 01 the food subsidy scheme, revised the 
percentage 01 people below the poverty line in tl1e State Irom 
29.9 per cent to 30.6 per cent in rural areas, 40.1 per cent to 
40.5 per cent in urban areas and from 33.2 per cent to 33.8 per 
cent for the State al a whole. 

(d) As per the representation made by the Government 
01 Karnataka, the percentage 01 people below the poverty line 
be revised to 32.33 per cent in rural areas and 40.52 per cent 
in urban areas; 

(e) The Planning Commission has already re-estlmated 
the poverty ratio 01 the State lor exclusive use in the 
allocation olloodgrain under the Targetted Public Distribution 
Scheme. 

Micro Wav .. Linkage by Local DDKa 

668. SHRI P.C. THOMAS: Will the PRIME MINISTER be 
pleased to state: 

(a) whether local Doordarshan Kendras are allowed to 
book microwave linkage so as to receive programmes sent to 
them lrom various places; 

(b) II so, the details thereof, If not, the reasons there-
lor; 

(c) the details 01 arrangements lor sending programmes 
covered by DO camera at various places to the Doordarshan 
Kendra, Kendrawise. 

(d) whether Trlvandrum Doordarshan Kendra Is unable 
to send video slots and telecast news clippings on time; and 

(e) II so, corrective steps taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF INFOR-
MATIONAND BROADCASTING (SHRI MUKHTAR NACVI): (a) 
and (b) Yes, Sir. Doordarshan Kendras are allowed to book 
DOT microwave protection circuit with the prior approval 01 the 
competent authority. 

(c) The arrangement lor sending recorded programmes 
covered by Doordarshan at various places lrom Kendras Is as 
under: 

(I) Sending tapes by Road transport or air. 

(II) By booking 01 DOT microwave protection circuits. 

(iii) By deploying the DSNG UpllnklTRAC at the OB spot 
in case 01 major coverages. 

(Iv) Earth stations are being used for regional network 
and lor sending leeds for Incluliun In National Net-
work. 

(d) No, Sir. 

(e) Does not arise. 

[Translation] 

Allocation tor Promotion of Non-Conventional 
Energy Source. 

669. SHRI PRABHASH CHANDRA TIWARI: 

SHRI DINSHA PATEL: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of the funds allocated and released dur-
ing the last three years for promotion of Non-Conventional 
Energy Sources, State-wise and year-wise; 

(b) whether the funds released have been fully utilized; 
and 

(c) if not, the leasons therefor, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS, MINISTER OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF STATE IN THE MIN-
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ISTRY OF PLANNING AND PROGRAMME IMPLEMENTA-
TION (SHRI RAM NAIK): (a) The details of funds allocated and 
released for promotion of Non-Conventional Energy during the 
last three years Is given In the attached statement. 

(b) and (c) The funds released for promotion of Non-
Conventional Energy programmes have been utilised fully 
through the State GoV!. Deptts. and State Nodal Agencies 
Implementing the Non-Conventional Energy programmes. 

State-wise and year-Wise total funds released under various programmes of non-conventional 
energy sources in the last three years I.e. 1995-96, 1996-97 and 1997-98 

(Rs. in lakhs) 

S.No. StatesJUTs Total funds Total funds Total funds 
sanctioned and sanctioned and sanctioned and 
released during released during released during 

1995-96 1996-97 1997-98 
.. _.---_._------ .. __ ._----------------_ .. _._---- _ .. 

2 3 4 5 
_.--- --------_._-----------------_._-----._-_ .. -------------_._---_ .... 

1. Andhra Pradesh 1005.55 671.64 956.81 

2. Arunachal Pradesh 695.44 122.86 684.25 

3. Assam 58.59 38.23 85.67 

4. Bihar 176.23 122.09 50.30 

5. Goa 36.03 12.44 11.76 

6. Gujarat 254.10 719.92 611.05 

7. Haryana 164.89 115.60 116.96 

8. Himachal Pradesh 149.31 322.03 361.65 

9. Jammu & Kashmir 40.06 122.60 61.58 

10. Kamataka 613.48 53088 752.07 

It. Kerala 295.56 113.02 99.50 

12. Madhya Pradesh 562.97 988.80 770.84 

13. Maharashtra 981.04 760.90 697.46 

14. Manlpur 92.07 34.16 39.00 

15. Meghalaya 85.61 59.47 25.63 

16. Mizoram 801.41 378.36 943.64 

17. Nagaland 25.70 8.43 32.50 

18. Orissa 642.02 270.26 282.00 

19. Punjab 344.39 287.04 391.82 

20. Rajasthan 258.77 421.74 77.51 

21. Slkklm 170.29 149.89 158.04 

22. Tamil Nadu 848.73 386.38 457.99 

23. Trlpura 14.63 6.90 20.66 

24. Uttar Pradesh 923.96 1033.06 497.14 

25. West Bengal 589.18 457.47 384.38 

26. Andaman & Nlcobar Islands 80.49 3.86 3.99 
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2 _._- ------------- .... -

27. Chandigarh 

2B. Dadra & Nagar Haveli 

29. Daman & Diu 

30. Delhi 

31. Lakshadweep 

32. Pondicherry 

33. Others' 

3 

B.06 

1.44 

1.44 

368.21 

2.70 

9.26 

1674.55 

4 

3.52 

0.00 

0.50 

109.21 

1.19 

7.03 

2016.88 

5 

1.20 

0.00 

0.00 

70.24 

0.00 

5.53 

2964.74 

Funds released to agencies other than State Government and State Nodal Agencies under biogas. improved chulha, biomass gasifier and 
small hydro power programmes. . 

Cauvery Water Ol.pute 

670. SHRI N.K. PREMCHANDRAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the stage at which the adjudication process of 
Cauvery water dispute stands at present; 

(b) whether the Government propose to expedite the 
adjudication process: 

(e) if so, the details thereof; and 

(d) whether the Government propose to release at least 
40 TMC 01 Cauvery water to Kerala lor Its river valley projects; 

(e) il so, the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL)' (a) to (c) The Cauvery 
Water Disputes Tribunal was set up on 2nd June 1990. The 
Tribunal passed an Interim order on 25.6.1991. The dispute Is 
still under adjudication. The Tribunal has been set up under 
Inter State Water Disputes Act, 1956 which does not provide lor 
a time Ira me by which the Tribunal should complete its 
adjudication. 

(d) No. Sir. 

(e) Does not arise. 

[English} 

Reconatltutlon of Hal Committee 

671. SHRI SHANKAR PRASAD JAISWAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to reconstitute 
the Central Haj Committee and to amend/re-enact the Haj 
Committee Act, 1959; 

(b) if so, the details of the proposals, indicating the 
reasons therelor; 

(c) whether term 01 the present Committee Is coming to 
an end; and 

(d) if so, the steps taken to constitute a new Committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) Yes, Sir. 

(b) to (d) The Ha) Committee Act 011959 provides that the 
minimum life of the Haj Committee be 01 three years. Since the 
present Committee has already completed more than live 
years, the Government had decided to reconstitute it. 
Nominations from different sources as required under the Act 
have been received. On 25th September, 199B, the Supreme 
Court Issued a stay order on the reconstitution 01 th.a Committee. 
Action to reconstil:Jte the new Committee will be taken after the 
stay order has been vacated. 

The Government has been examining the question of 
replacing the Ha) Committee Act of 1959 for some time. A Bill 
will be introduced in Parliament after all the required consul-
tations have been completed. 

Review of Utllilition of Fund 

672. SHRI SANDIPAN THORAT: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have reviewed the position 
regarding utilisation of funds for basic services like drinking 
water and other Central schemes by the States; 

(b) if so, the details of funds sanctioned, actually relea-
sed and utilised during each of the last three years, Scheme-
wise and State-wise; and 

(c) the effective steps being taken/proposed to be taken 
to ensure effective use 01 funds sanctioned/released for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM ~AIK): (a) to (c) Centrally 
Sponsored Schames for basic services like drinking water are 
lormulated by the Central MinistrieslDepartmenta In consul-
tation with the State Governments/Union Territories and are 
implemented by the State GovernmentslUnlon Territories. The 
concerned nodal MlnistrleslDepanments regularly monitor and 
revie¥{ their Centrally Sponsored Schemes through monthlyl 
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quarterly progress reports and periodic review meetings with 
the State Governments. The scheme-wise allocation/releases 
are done by the Central Mlnistrles/Departments. The Planning 
Commission does not have any direct role in their Implemen-
tation or monitoring. It, however, reviews the Implementation of 
Plan schemes during the Annual Plan discussions with the 
State Governments/Unlon Territories. 

Foreign Inve.tment 

673. sHRI DINsHAW PATEL: Will the PRIME MINISTER 
be pleased to state: 

(a) the details of foreign investment attracted by the 
Governmentduring each ofthelastthree years for development 
of food processing industries; 

(b) whether the foreign Investment in this sector was far 
below the anticipated level; and 

(c) ~ so, the steps taken by the Government to encou-
rage foreign Investment for promotion of food processing 
industries in the country during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (sHRI sOMPAL): (a) Year wise details of 
foreign investment approved by the Government during the last 
3 years in the food processing sector Is as under: 

Year Foreign Investment 
(Rs. in crores) 

t 995-96 1019 

1996-97 4882 

1997 -98 1002 

(b) No, Sir. Higher foreign Investment In 1996-97 Is on 
account of massive expansion undertaken by the soft drink 
foreign companies. 

(c) Does not arise. The food processing Industries 
except for alcoholic beverages has been deUcenced since 
liberalisatlon in July 199'. 

I •• ue of Pa.e!HIrt 

674. sHRI FRANCISCO SARDINHA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government are aware that Regional 
Passport Offices situated In four metropolitan cities are issuing 
large numberof passports without conducting police verification; 

(b) If so, the reasons therefor and the number of such 
cases come to notice of the Government; and 

(c) the action taken by the Govemment in these cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI sOMPAL): (a) Yes, Sir. 

(b) and (c) Government decided In December, 1992, that 
passports be Issued by all Passport Offices, except in some 
sensitive States, on police report overdue basis If the reports are 

not received from the concerned Police authorities in the 
Passport Offices concerned within four weeki of their being 
sought, and provided all other documentation Is compl.t. and 
In ord.r. sinc. s.parate recorda of .uch c .... are not maln-
taln.d In the Passport Offices, precis. flgur •• 'n this regard are 
not available, 

Pending Schame. 

675. SHRI KRlsHAN LAL SHARMA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a number of .ch.mes of food proce •• 'ng 
industries are pending with the Government for clearanc.; 

(b) if so, the details thereof, State-wls.; and 

(c) since when then schemes are pending and the 
steps taken to expedite cleerance of these scheme.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAl): (a) to Ie) The details of 
proposals for financial assistance uncler the Plan Scheme. 
which are pending consideration by the Ministry are attached as 
statement. These proposals are pending for varying periods of 
time, However, action has been Initiated to expedite early 
clearance of these proposals. 

Statement 
----- _._"._--- .... __ . ----------.. --- .. 

1. Assam 

2. Bihar 

3. Kerala 

4. Orissa 3 

5. Tamil Nadu 3 

6. Uttar Pradesh 3 

7. West Bengal 3 

8. Maharashtra 2 

9. Andhra Pradesh 2 

10. Delhi 4 ,,. Haryana 

Total 24 

Specl., Statu. to State. 

676. SHRI RANJIB BlsWAL: Will the PRIME MINISTER 
be pleased to state: 

(a) 
status; 

the number of States which have been given special 

(b) theraasons for giving special status to those States; 

(c) whether any other State hal demanded for special 
status; and 

(d) If so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) 10 States are given 
special category status for allocation of Central Assistance to 
State Plans. They are Arunachal Pradesh, Assam, Himachal 
Pradesh, Jammu and Kashmir, Manipur, Meghalaya, Mizoram, 
Nagaland, Sikkim and Trlpura. 

(b) _These States are generally those with hilly terrain, 
low population density and overall econolnlc backwardness. 
They are also situated along borders of the country and have 
weak resource base. A number of them were formed from small 
Uion Territories or districts of some other States. 

(c) Bihar, Goa, Orissa and Rajasthan have demanded 
special category status In the past. 

(d) These demar-ds were not acceded to because none 
01 these States lu"1I1 the criteria for special category status. 

Eco-Frlendly Electronic 

677. PROF. SAIFUDDIN SOZ: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Union Government propose to set up 
Eco-Frlendly Electronic Industries In J&K: 

(b) n 50, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR 
M. R. JANARTHANAN): (a) to (c) The Government of India has 
only a promotional role. Since electronics and Information 
technology has a tremendous potential for generation of 
employment. Incomes and export earnings, the Government 
would like to encourage the industry throughout India. A 
proposal of the J&K State Industrial Development Corporation 
to set up an infrastructural complex for Software Technology 
Park (STP) units In the J&K has been approved by the 
Government. 

I.R.E.D.A. 

678 SHRI P. SANKARAN : Will the PRIME MINISTER be 
pleased to state: 

(a) the locations identified by Indian Renewable Energy 
Development Agency to develop wind energy estates in Kerala; 

fO) the States where such estate is existing along with 
tile area covered, the economic viability and the generation of 
power, 

(c) the amount earmarked to develop the estate in 
Kerala and the approximate target lor completion; 

(d) whether IREDA proposes to venture Into other 
traditional lields in a large scale in joint sector companies 

simultaneously for energy generation; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) Ten potential sites, 
namely, Kal'jicode, Kolahalamedu, Kotamala, Kottathara, 
Kuttlkanam, Panchalimedu, Ponmudi, Pullikanam, Ramakal-
medu and Tolanur have been identilied In the State of Kerala, 
which are considered suitable for Wind Power Projects. A 
Memorandum of Understanding was Signed by Indian 
Renewable Energy Development Agency Ltd. (IREDA) with 
Agency lor Non-Conventional Energy and Rural Technology 
(ANERT), Thiruvananthapuram and MIs. Penta Power Park 
(Plv.) Ltd., Cochin lor establishment 01 a wind energy estate in 
the State, which could not materialise. 

(b) A Wind Energy Estate has been established at 
Jamagodarani near Dewas in Madhya Pradesh by a Joint 
Sector Company, namely, Madhya Pradesh Wind Farms Ltd. 
An aggregate capacity 01 about 14 MW has been established 
which has generated more than 20 million units of electricity. 
The Joint Sector Company has declared annual dividend of 
20% for 3 consecutive years from 1995-96. The private investors 
are getting a rate of return of about 30% on their i"vestment 
through this Joint Sector Company. 

(c) to (e) No specnlc lunds have been earmarked for 
development 01 wind energy estates by Indian Renewable 
Energy Development Agency Ltd. (IREDA). At present, no 
such proposal Is pending. However, proposals when received, 
will be considered upon merit. 

Bad Quality Receptlon.of TV at Owarlal and Bhuj 

679. DR. VALLABHBHAI KATHIRIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the performance of Doordarshan prog-
rammes telecast at Dwarka and Bhuj In Gularat Is not upto the 
mark resulting people are watching Pakistan TV; 

(b) If se, the time by which the construction of HPT at 
Dwarka and Bhuj are likely to be completed; 

(c) whetherthe work on setting up of F.M. Radio Station 
and H.PT. at Junagadh in Gujarat has since started; and 

(d) if so, the time by which It Is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI MUKHTAR 
NAQVI): (a) and (b) Weak and irregular TV signals are reported 
to be received Irom across the border region of Guiarat. 

To further strengthen TV coverage in the area, HPT, Bhuj 
(permanent set up) on 300 meter tower for wleler coverage In 
replacement of the eXisting interim set up on 100 meter tower 
is presently under implementation and is expected to be 
completed during 1999. Existing HPT Dwarka located very 
near to sea Is radiating reduced power due to corrossion in the 
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Antenna, thus affecting coverage. Alternative site for HPT at 
Dwarka has been taken over. Setting of HPT at the new site 
would take about three years atter sanctioning of the scheme. 

(c) and (d) Work on FM Radio station has been started and 
the project is expected to be completed by 2000-2001 subject 
to availability of resources and infrastructure facility. Presently. 
there is no approved scheme to set up an HPT at Junagadh in 

-Gujarat. 

KBK Development Scheme 

680. SHRI GIRIDHAR GAMANG: Will the PRIME 
MINISTER be pleased to refer to the replay given to Unstarred 
Question No. 6552 on July 29, 1998 and state: 

(a) whether the fund provided for Kalahandi, Bolanglr 
and Koraput Development Scheme by concerned Ministries/ 
Department has been earmarked for KBK districts; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) whether the Government of Orissa have provided 
the money accordingly for utilisation in these districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) to (d) The Revised 
Long-term Action Plan for the undivided districts of Koraput, 
Bolangir and Kalahandl (KBK) Includes Central Plan and Centrally 
Sponsored Schemes for various sectors viz. agriculture, 
horticulture, watershed development, afforestation, rural 
employment, irrigation, health, emergency feeding, drinking 
water, rural connectivity and welfare of SCs/STs. From the 
Additional Central Assistance available for Basic Minimum 
Services an amount of Rs. 7 crore has been earmarked for 
emergency feeding programme and Rs. 2 crore for Mobile 
Health Units in the KBK districts. Further, an amount of Rs. 37 
crore has been earmarked for KBK districts as addltlonality In 
Annual Plan 1998-99 for primary residential schoolS, 
afforestation, watershed development, and for meeting the 
interest burden on irrigation schemes. 

Utilisation of funds by the Government of Orissa Is being 
monitored closely by the concerned Ministries and Planning 
Commission through examination of Progress at meetings and 
by visits of Central Government officials to the region. 

Telephone Facility 'or Panchayat Headquarter. 

681. SHRI BHARTRUHARI MAHTAB: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of Panchayat Headquarters In Orissa 
where telephone facility Is not available; 

(b) the number of Penchayat Headquarters where 
telephone facility has been provided, connected by tower 
system and cable lines, separately; and 

(c) the time by which the work of laying cables are likely 

to be completed in the Panchayat Headquarters connected by 
the tower system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (e) 
Telephone facilities are not available to 262 Gram Panchayat 
Headquarters. 

(b) (I) 2048 Gram Panchayat Headquarters have been 
provided with Telehpone facility on Tower system. 

(II) 2974 Gram Panchayat Headquarters have been 
provided Telephone facility on underground cable! 
overhead line. 

(e) Presently, there are no plans to lay cables to 
Panchayat Headquarters connected by tower system. 

[Translation] 

One Family one Employment Scheme 

682. SHRI HARIBHAI CHAUDHARY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether some States have adopted one-famlly-one-
employment scheme; 

(b) If so, the details thereof; 

(c) whether the Government propose to extend this 
programme for the remaining States; and 

(d) If so, the steps taken or proposed to be taken in this 
regard by the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTECI OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): (a) end (b) Based on the 
Information available, the State of Haryana has introduced one 
family one job acheme with effect from 22123.6.1992. The 
Government of Haryana have decided to provide employment 
opportunities on preferential basis to those families whose no 
member is employed. Under the scheme eligible family will 
constitute parents (Husband or Wile) and major unmarried 
children within tha age group of 18-35 years. To ensure that the 
benefit of this scheme percolate down to the deserving mem-
bers, It has been decided to exclude such famHies whose any 
member is: (a) Income Tax Assessee; (b) Sales Tax Assessee; 
(c) FormerlSlttlng member 01 Parllament/Mernber of Legisletlve 
Assembly, Chairman 01 the Board/Corporation/Public 
Undertaking; and (d) Already in any kind of employment. 

The proposed preference for employment will be limited to 
Identllied families which are living below the poverty line as 
reflected In the survey undertaken by the Rural Development 
Department for the period ending June, 1990 and also tha 
membars of those families where nobody Is In employment and 
the~narnaa stand registered with the department of employment. 
Preference Is to be given in employment, where other things are 
equal. 

(c) and (d) State Governments Implement speCial 
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employment programmes. However, Union Government Is 
implementing Employment Assurance Scheme benefits of 
which ate available to all States. 

[English} 

Audit of NDDB 

683. SHRI C.P. RADHAKRISHNAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Ministry of Agriculture have sought any 
advice about the Audit of NDDB (National Dairy Development 
Board) last year; and 

(b) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL): (a) and (b) the CAG was 
granted permission by the Department 01 Animal Husbandry 
and Dairying in June 1997 to audit the accounts of NDDB from 
1988-8910 1995-96 under section 14(2) of the CAG (DPC) Act, 
1971. The Minislry of Law and the Solicitor General have 
opined Ihat the permission for audit given to CAG Is valle:!, 
notwithstanding provisions regarding audit contained In the 
NDDB Act, 1987. 

NDDB has flied a civil writ petition In the High Court of Deihl 
against Government's decision. Audit of NDDB accounts by 
CAG has been stayed by the Deihl High Court till the writ petition 
Is decided. 

Expanalon of Telephone Exchangee 

684. DR. SUBRAMANIAN SWAMY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is any proposal for the expansion of 
telephone exchanges In Tamil Nadu particularly in Madural 
District during the current financial year; 

(b) If so, the details thereof, location-wise; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
Yes, Sir. 

(b) The details 01 expansion of exchanges In Madural 
Revenue District planned during 1998-99 are given In the 
attached statement. 

(c) Does not arise in view of the reply to (b) above. 

Statement 

The details of expansion of exchanges in Madura/ Revenue District commissioned/programmed 
during 1998-99 are given below 

.. _. ----~--.----.---- .. __ . __ ._---------------_ .. _--
51. No. Name 01 Type No.olllne8 Remarks 

Exchange added! 
programmed 

._--_._-- - -._-----
2 3 4 5 

------_." ----.--_._- --"-- - .... _------_._--------
1. Madural East Masl St. N.T. 10000 Commissioned 

2. Madurai K. Pudur N.T. 3000 RSU Commissioned 

3. Madural K.K. Nagar N.T. 4000 Main exchange programmed 

4. Madurai Blblkulam E-l0B 1000 RLU Expn. commissioned 

5. Madural Koodalnagar E-l0B 1000 RLU ExpanSion programmed 

6. Madural Tlruppalal E-l0B 3000 RLU Programmed 

7. Madural Villapuram E-l0B 1000 RLU Expansion programmed 

8. Tlrunagar E-l0B 1000 RLU ExpanSion Programmed 

9. Othakadal E-l0B 1000 RLU Programmed 

10. Nagamalaipudukkottal C-DDT SBM 256 Expansion commissioned 

11. Samayanallur C-DOTSBM 1000 MBM Programmed 

12. T. Kallpattl C-DOTSBM 1000 SBM PrograMmed 

13. Vadlpattl C-DOTSBM 1000 SPM Programmed 

14. Usilampatti C-DOTSBM 400 Expansion Programmed 

15. Alanganallur C-DOT 258 Twin 152 Expansion Programmed 
._--- _. ------.-.... _-._--- .. ----" . -------------_._-----------
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.. _----"-,. _. ~----.--.---.----- -
2 3 

--~-

16. Checkanurani C-DOT 256 

17. Kalliqudi C-DOT 256 Twin 

18. Kancharampettal C-DOT 256 

19. Kottampatti C-DOT 256 

20. Palamedu C-DOT 256 

21. Pearalyur C-DOT 256 Twin 

22. Upparpatti C-DOT 256 

23. Vathipattl C-DOT 256 

24. Velialur C-DOT 256 

25. Chellampatti C-DOT 256 Port 

26. Elumalai C-DOT 256 Port 

27. Karunkalakuch C-DOT 256 Port 

28. Keelavalavu C-DOT 256 Port 

29. Koodakoll C-DOT 266 Port 

30. Muthusamipatti C-DOT 256 Port 

31. Naraslngapattl C-OOT 256 Port 

32. Saptur C-DOT 256 Port 

33. Sedapattl C-DOT 256 Port 

34. Uthappanalckanur C-DOT 256 Port 

(Translation] 

T ... gr.ph Office. 

685. SHRI RAJVEER SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of telegraph offices set up In the country 
during the Eighth Five Year Plan, State-wise; 

(b) whether any targets have been fixed by the 
Govemment to set up the telegraph offices in the country; 

(c) If so, the details thereof and the achlevemenll made 
vis-a-vis these targets, State-wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
to (d) The Information Is being collected and will be laid on the 
table of the House. 

{English] 

Fn Feclllt". In Uehere.htre 
696. SHRI SURESH WARPUDKAR: Will the PRIME 

MINISTER be pleased to state: 

4 5 -----_. __ .-.- - .'------_._--._- ... _----_._--_._----
152 Expansion Programmed 

152 Expansion Programmed 

152 Expansion Programmed 

152 Expansion Programmed 

152 Expansion Programmed 

152 Expansion Programmed 

152 Expansion Programmed 

152 Expansion Programmed 

152 Expansion Programmed 

112 Expansion Programmed 

104 Expansion Programmed 

88 Expansion Programmed 

88 Expansion Programmed 

48 Expansion Programmed 

24 Expansion Programmed 

16 Expansion Programmed 

96 Expansion Programmed 

56 Expansion Programmed 

40 Expansion Programmed 
------_.--------------_._. _. _._--,------

(a) the number of fax machines In operation in 
Maharashtra during the last three years; 

(b) whether any request has been received for provision 
of fax facilities In the two post offices In Manwal Town In Palhri 
Taluka of Parbhani District in Maharashtra; 

(c) If so, whether a decision has been taken in this 
regard; and 

(d) the time by which the said iacillties are likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
The No. of Fax machines in operatIOn in Telegraph Bureau Fax 
Centres during Ihe last three years Is given below: 

Year 

1995-96 

1996-97 

1997-98 

(b) Yes, Sir. 

No. of Fax Machines In Operation 

112 

114 

114 
-----------------
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(c) Department of Telecom, does not provide Fax 
facilities in Post Offices. Any Franchising Public Telephone 
Operator can provide public Fax facility by obtaining due 
licence. 

(d) Does not arise. 

Trawler. Confi.cated 

687. SHRI S.S. OWAISI: Will the PRIME MINISTER be 
pleased to refer to the reply given to Unstarred Question No. 
6186 on July 29, 1998 regarding trawlers confiscated and state: 

(a) whether all the trawlers confiscated have been taken 
back by the Government; 

(b) if so, the details thereof; 

(c) if not, the time by which these are likely to be taken 
back: and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE (SHRI SOMPAL): (a) to (d) The information Is 
being collected and will be placed on the Table of the Lok 
Sabha. 

Mini Telephone Exchange. 

688. SHRI PRASAD BABURAO TANPURE: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of telephone connections required for 
mini telephone exchanges in the rural areas; 

(b) whether the Government have set up any such 
exchanges in North Maharashtra; 

(c) if so, the details thereof, location-wise; 

(d) whether Government propose to set up more such 
telephone exchanges in rural areas to have easy acce.s of 
telephone facilities to rural people; and 

(e) if so, the details thereof and the total expenditure 
incurred by Government on setting up such telephone 
exchanges In whole Maharashtra during the last one year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
A minimum of 10 applications for new telephone connecllons 
are required for setting up of a telephone exchange at a place. 

(b) Yes, Sir. 622 telephone exchanges have already 
been set up in North Maharashtra. 

(c) The Telecom. dlstrict-wlse details are given below: 
Ahmednagar-193, Aurangabad-67, Naslk-141, Dhule-68, and 
Jalgaon-133 exchanges. 

(d) Yes, Sir. More such exchanges have been planned 
during 1998-99. 

(e) (I) It is proposed to open 96 telephone exchanges 
in Maharashtr8 during 1998-99. 

(II) During 1997-98, 183 new telephone exchanges 
were opened In whole of Maharashtra. The expenditure of Rs. 
86.88 crores was incurred. 

Meat and Pouhry Proce •• lng Indu8try 

689. SHRIMAHBOOBZAHEDI:WillthePRIMEMINISTER 
be pleased to state: 

(a) whether the Government propose to bring all the 
schemes relating to meat and poultry processing under the 
purview of Ministry of Food Processing Industries; 

(b) If so, the details thereof; 

(c) whether during the financial year 1997-98 the 
Government could spend only Rupees 2.30 crores out of 
Rupees 11.41 crores allocated for fisheries sector; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL): (a) and (b) Details olthe Plan 
Schemes being operated by the Ministry of Food Proce-ssing 
Industries In the meat and poultry processing sector are as 
under: 

Name of the Scheme B.E. 1998-99 

(Rs. In crores) 
-----

(1) Scheme for development/modernisation 
of meat processing. 

(2) Scheme for development of poultry and 
egg processing. 

3.50 

2.00 

(3) Scheme for developmentllmprovement 0.75 
of marketing, quality control atorage 
and transport of meat and meat 
products. 

(c) and (d) Three Plan Schemes of the Ministry with a 
total outlay of Rs. 12 crores during 1997-98 covered the fish 
processing sector also. While two of theae schemes, with I1n 
outlay of Rs. 0.80 crores during 1997-98, were exclusively for 
fish processing, the third scheme with an outlay of Rs. 11.20 
crores In 1997-98 covered fish processing as well as other 
sectors. The total expenditure on the fish processing projects 
during 1997-98 amounted to Rs. 2.30 crores and the total 
expenditure on all these three schemes was Rs. 6.68 crores In 
1997-98. 

{Translation] 

ElCpllnelon of Convnunlc.tlone Network 

690. SHRIMATI SUI'IVAKANTA PATIL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government are contemplating to 
expand the communication network by changing the 
development and expansion relsted targets of communication 
media set f~r the year 1998-99; 



273 Wrinen Answers To Questions Agrahayana 11, 1920 (Saka) Papers Laid on the Table 274 

(b) if so, the targets prepared inter-alia stating the 12.00 hrs. 
criterion laid to achieve these targets on the basis of population; 
and 

(c) whether the action plan is being amended to achieve 
the targets fixed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): (a) 
to (c) It is proposed to expand the telecom. network during the 
year 1998-99 by achieving the following targets: 

(i) Switching capacity 49.30 Lakh lines 

(ii) DELs 36.00 Lakh 

(iii) VPTs 45,000 

(iv) TAX lines 4,50 Lakh 

(v) Transmission Media 54,500 RKMs 

The overall targets of the country have been further divided 
amongst the 22 Territorial Circles and MTNL Mumbai and Delhi 
based on the waiting list,tele-density and growth rate telephone 
demand. 

All possible steps are being taken to arrange switching, 
transmission and other equipment, and line materials to the 
Telecom Circles, so that the target can be achieved fully. 

{Translation} 

SHRI MULAYAM SINGH YADAV (SAMBHAL): Mr. Speaker, 
Sir, you may be knowing that in the previous session ... 
(Interruptions) 

{English} 

MA. SPEAKER: I will allow you after the Papers are laid on 
the table. 

(Interruptions) 

{Translation} 

SHRI AJIT JOGI (RAIGARH): The demand regarding 
creation of Chhatisgarh State was accepted but now it is being 
denied ... (Interruptions) 

SHRI MOHAMMAD ALI ASHRAF FATMI (DARBHANGA): 
Mr. Speaker, Sir, question No. 47 pertains to natural calamity 
and it is a very important question ... {lnterruptions} 

{English} 

MA. SPEAKER: I will examine it. 

[Interruptions} 

MA. SPEAKER: Now. Papers to be laid on the Table. 

PAPERS LAID ON THE TABLE 

(i) Corrigendum to Action Taken Report on Jain 
Commission final Report etc. 

{English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA): On 
behalf of Shri L.K. Advani, I beg to lay on the Table: 

(1) A copy of the Corrigendum to the Memorandum of 
Action Taken (MOAT) on the Final Report' of the 
Jain Commission of Inquiry (in English version only). 

[Placed in Library. See No. L T -1498198) 

(2) A copy each of the following Orders (Hindi and 
English versions) under sub-section (3) of section 12 
of the Governors (Emoluments, Allowances and 
Privileges) Act, 1982: 

(i) Special Order dated the 4th September, t998 
made by the PreSident providing additional 
funds under Schedule I relating to Raj Bhawan 
of the Governor of Assam for the financial year 
1998-99. 

(ii) Special Order dated the 4th September, 1998 
made by the President increasing the amounts 
in respect of Hospitality and Tour under 
Schedule II relating to the Governor ot Assam 
for the financial year 1998-99. 

[Placed in Library. See No. L T -1499-98) 

• Final Rllport of Jain Commission of Inquiry was laid on the Table 
of the House on July 31. 1996. 

(II) Notification under the Apprenticeship 
(Amendment) Rules, 1998 etc. 

THE MINISTER OF LABOUR (DA. SATYANARAYAN 
JATIYA): I beg to lay cn the Table: 

(1) A copy each of the following Notifications (Hindi and 
English versions) under sub-seclion (3) of section 37 of the 
Apprentices Act, 1961: 

(i) The Apprenticeship .!Amendment) Rules, 1998 
published in Notification No. G.S.A. 107 in Gazelle 
of India dated the 6th June. 1998 together with a 
corrigendum thereto in Hindi version only, published 
in Notification No. G.S.A. 151 dated the 8th August. 
1998. 

(ii) The Apprenticeship (Amendment) Rules, 1998 
published in Notification No. G.S.A. 110 in Gazelle 
of India dated the 13th June, 1998 together with a 
corrigendum thereto in Hindi version only, published 
in Notification No. G.S.A. 152 dated the 8th August, 
1998. 

(Iii) The Apprenticeship (Amendment) Rules, 1998 
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published in Notilication No. G.S.R. 123 in Gazette 
01 India dated the 4th July, 1998 together with a 
corrigendum thereto, published in Notification No. 
G.S.R. 157 dated the 15th August, 1998. 

[Placed in Library.See No. LT-1500/98) 

(III) Annual Accounts, Audit Report and Review of 
Working of Central Institute of Tibetan Studies Sarnath for 
the year ending 1994·95 etc. 

{Translation] 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT AND MINISTER OF SCIENCE AND TECHNOLOGY 
(DR. MURLI MANOHAR JOSHI): Sir, I beg to lay lollowing 
Papers on the Table: 

(1) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Central Institute of Higher Tibetan 
Studies, Sarnath, for the year 1994-95. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Institute of Highr Tibetan 
Studies, Sarnath, for the year 1994·95, together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Central Institute 
01 Higher Tibetan Studies, Sarnath, for the year 
1994-95. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (1) 
above. 

[placed in Library. see No. LT·1501/98j 

(3) (i) A copy 01 the Annual Report (Hindi and English 
versions) 01 the Central Institute 01 Higher Tibetan 
Studies, Sarnath, lor the year 1995-96. 

(ii) A copy 01 the Annual Accounts (Hindi and English 
versions) of the Central Institute of Higher Tibetan 
Studies, Sarnath, for the year 1995·96, together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working 01 the Central Institute 
of Higher Tibetan Studies, Sarnath, for the year 
1995·96. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentionEtd at (3) above. 

[Placed in Library. See No. LT-1502198] 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Higher Tibetan 
Studies, Sarnath, for the year 199€-97. 

(Ii) A copy 01 the Annual Accounts (Hindi and English 
versions) 01 the Central Institute of Higher Tibetan 
Studies, Sarnath, lor the year 1996-97, together with 
Audit Report thereon. 

(iii) A copy 01 the Review (Hindi and English versions) by 
the Government 01 the working 01 the Central Institute 
of Hi9her Tibetan Studies, Samath, for the year 

1996-97. 

(6) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned at (5) above. 

[Placed in Library. See No. L T -1503198) 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Central institute 01 Buddhist Studies, 
Ladakh, lor the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) 01 the Central Institute of Buddhist Studies, 
Ladakh, for the year 1993-94, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Central Institute 
of Buddhist Studies, Ladakh, for the year 1993-94. 

(8) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned at (7) above. 

[Placed in Library. See No. L T -1504/98) 

(9) (i) A copy 01 the Annual Report (Hindi and English 
versions) of the Central Institute of Buddhist Studies, 
Ladakh, lor the year 1994-95. 

(ii) A copy 01 the Annual Accounts (Hindi and English 
verions) 01 the Central Institute of Buddhist Studies, 
Ladakh, lor the year 1994-95, together with Audit 
Report thereon. 

(iii) A copy 01 the Review (Hindi and English versions) by 
the Government 01 the working 01 the Central Institute 
01 Buddhist Studies, Ladakh, lor the year 1994-95. 

(10) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned at (9) above. 

[Placed in Library. See No. L T ·1505198) 

(11) (i) A copy 01 the Annual Report (Hindi and English 
versions) 01 the Centrallnslitute 01 Buddhist Studies, 
Ladakh, lor the year 1995-96. 

(ii) A copy 01 the Annual Accounts (Hindi and English 
versions) olthe Central Institute 01 Buddhist Studies, 
Ladakh, lor the year 1995-96, together with Audit 
Report thereon. 

(iii) A copy 01 the Review (Hindi and English versions) by 
the Govemment 01 the working olthe Central Institute 
01 Buddhist Studies, Ladakh, for the year 1995-96. 

(12) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned at (11) above. 

[Placed in Library. See No. LT·1506/981 

(13) (i) A copy 01 the Annual Report (Hindi and English 
versions) 01 the Central Institute 01 Buddhist Studies, 
Ladakh,lor the year 1996-97. 

(ii) A copy 01 the Annual Accounts (Hindi and English 
verSions) 01 the Central Institute 01 Buddhist Studies, 
Ladakh, lor the year 1996-97. together with Audit 
Report thereon. 
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iiil) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Central Institute 
of Buddhist Studies, Ladakh, for the year 1996-97. 

(14) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (13) above. 

[Placed in Library. See No. LT-1507/98j 

(15) (I) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Hindi, Agra, for 
the year 1995-96. 

(Ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Institute 01 Hindi, Agra, lor 
the year 1995-96, togetherw~h Audit Reportthereon. 

(ill) A copy olthe Review (Hindi and English versions) by 
the Government of the working of the Central Institute 
of Hindi, Agra, lor the year 1995-96. 

(16) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned at (15) above. 

[Placed in Library. See No. LT-1508/98j 

(17) (i) A copy 01 the Annual Report (Hindi and English 
versions) 01 the Indira Gandhi Rashtrlya Manav 
Sangrahalaya, Bhopal, for the year 1996-97, 
alongwlth Audited Accounts. 

(iI) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Indira Gandhi 
Rashtrlya Manav Sangrahalaya, Bhopal, for the 
year 1996-97. 

(18) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned at (17) above. 

[Placed In Library. See No. L T-1509198j 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rampur Raza Library, Rampur, lor 
the year 1996-097, alongwith Audited Accounts. 

(ii) A copy 01 the Review (Hindi and English versions) by 
the Government of the working 01 the Rampur Raza 
Library, Rampur, for the year 1996-97. 

(20) Statement (HIndi and English versions) showing 
reasons for delay In laying the papers mentioned at (19) above. 

[Placed In Library. See No. LT-1510/98j 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Public Library, Deihl, for the 
year 1996-97, alongwlth Audited Accounts. 

(Ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Deihl Public 
Library, Delhi, for the year 1996-97. 

(22) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned at (21) above. 

[Placed In Library. See No. LT-1511198j 

(23) (I) A copy of the Annual Report (Hindi and English 

versions) of the Salar Jung Museum, Hyderabad, for 
the year 1996-97, alongwlth Audited Accounts. 

(II) A copy olthe Review (Hindi and English versions) by 
the Government of the working of the Salar Jung 
Museum, Hyderabad, for the year 1996-97. 

(24) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned at (23) above. 

[Placed In Library. See No. L T-1512198j 

(25) (I) A copy of the Annual Report (Hindi and English 
versions) olthe Sangeet Natak Akademi, New Delhi, 
for the year 1995-96, alongwlth Audited Accounts. 

(Ii) A copy olthe Review (Hindi and English versions) by 
the Government of the working of the Sangeet Natak 
Akademi, New Deihl, for the year 1995-96. 

(26) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned at (25) above. 

[Placed In Library. See No. L T-151319Bl 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the Raja Rammohun Roy Library 
Foundation, Calcutta, forthe year 1996-97, alongwith 
Audited Accounts. 

(II) A copy olthe Review (Hindi and English versions) by 
the Government of the working of the Raja 
Rammohun Roy Library Foundation, CalCutta, for 
the year 1996-97. 

(2B) Statement (Hindi and English ver~ions) showing 
reasons for delay in laying the papers mentioned at (27) above. 

[Placed In Library. See No. LT-1514/9Bl 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the Gandhi Smrlll and Darshan Samitl, 
New Deihl, for the year 1994-95. 

(II) A copy of the Annual Accounts (Hindi and English 
versions) of the Gandhi Smriti and Darshan Samitl, 
New Deihl, for the year 1994-95, together with Audit 
Report thereon. 

(IIi) A copy olthe Review (Hindi and English versions) by 
the Govemment of the working of the Gandhi Smrlll 
and Darshan Samlll, New Deihl, lor the year 1994-
95. 

(30) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (29) above. 

[Placed In Library. Se9 No. LT-1515198) 

(31) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Hindi. Agra, for 
the year 1996-97. 

(II) A copy of the Review (Hindi and EnglISh veraions) by 
the Government of the working of the Central Institute 
of Hindi, Agra, for the year 1996-97. 

(32) Statement (Hindi and English Versions) shOWing 
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reasons for delay in laying the papers mentioned at (31) above. 

[Placed In Library. See No. LT-1516/9t!j 

(33) (I) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Promotion of 
Sind hi Language, Vadodara, for the year 1995-96. 

(Ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National 
Council for Promotion of Sindhi Language, Vadodara, 
for the year 1995-96. 

(34) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (33) above. 

[Placed In Library. See No. L T-1517/98] 

(35) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Promotion of 
Sindhl Language, Vadodara, for the year 1996-97. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government of the working 01 the National 
Council for Promotion 01 Sindhi Language, Vado-
dara, for the year 1996-97. 

(36) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned at (35) above. 

[Placed In Library. See No. LT-1518/98] 

(Iv) Explanatory Statement regarding Oil Field. 
(Regulation and Development) Ordln.nce, 1998 

[English] 

THE MINISTER OF PETROLEUM AND NATURAL GAS 
(SHRI VAZHAPADY K. RAMAMURTHY): I beg to lay on the 
Table: 

An explanatory statement (Hindi and English versions) 
giving reasons lor immediate legislation by the Oilflelds 
(Regulation and Development) Amendment Ordinance, 1998, 
under rule 71 (2) of the Rules of procedure and Conduct 01 
Business in Lok Sabha. 

[Placed in Library. See No. LT-1519/98] 

(v) NotHlcatlon under Companl.a Act. 1956 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT (SHRI 
M. THAMBI DURAl): I beg to lay on the Table: 

A copy 01 the Notification No. G.S.A. 500(E) (Hindi and 
English versions) published In Gazette of India dated the 18th 
August, 1998 making certain alterations in Schedule XIV to the 
Companies Act, 1956, under SUb-section (3) 01 section 641 01 
the said Act. 

[Placed in Library. See No. LT-1520198] 

(vi) NotHlcatlon und.r C.ntral Wakt Council Ru .... 
1998 

THE MINISTER OF STATE OF THE MINISTRY OF SOCIAL 

JUSTICE AND EMPOWERMENT (SHRIMATI MANEKA 
GANDHI): I beg to lay on the Table: 

A copy 01 the Central Wakf Council Rules, 1998 (Hindi and 
English versions) published in Notification No. G.S.A. 593 in 
Gazette 01 India dated the 30th September, 1998, under sub-
section (3) 01 section 1201 the Wakf Act, 1995. 

[Placed in Library. See No. LT-1521198] 

(vII) A copy of Central Vigilance Commlaalon Ordi-
nance. 1998 etc. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAMNAIK): I begto lay on the Table: 
a copy each 01 the lollowing Ordinances (Hindi and English 
versions) under article 123(2) (a) 01 the Constitution: 

(1) The Central Vigilance Commission Ordinance, 1998 
(NO. 15 01 1998), promulgated by the President on the 25th 
August, 1998, together with a Corrigendum thereto in Hindi 
version only. 

[Placed in Library. See No. LT-1523/98] 

(2) The Prasar Bharati (Broadcasting Corporation 01 
India) Amendment Ordinance, 1998 (No. 16 01 1998). 
promulgated by the President on the 29th August, 1998, 
together with a Corrigendum thereto In Hindi version only. 

[Placed In Library. See No. L T-1524/98] 

(3) The Oillieids (Regulation and Development) 
Amendment Ordinance, 1998 (No. 17011998), promulgated by 
the President on the 3rd September, 1998. 

[Placed in Library. See No. L T-1525198) 

(4) The Central Vigilance Commission (Amendment) 
Ordinance, 1998 (No. 18011998), promulgated by the President 
on the 27th October, 1998. 

[Placed In Library. See No. LT-1526/98] 

(5) The Companies (Amendment) Ordinance, 1998 (No. 
19 of 1998), promulgated by the President on the 31st October, 
1998. 

[Placed In Library. See No. L T-1527/98] 

SHRI S. JAIPAL REDDY (MAHABUBNAGAR): The 
Government Introduced the Bill to replace Prasar Bharati 
Ordinance. It was laid on the Table 01 the House. 

(viii) Annual Report. Annual AccDunla. Audit Report 
.nd Rev .. w of the Working of T.la institute of Fundement. 
R .... rch Mumblll for the year. 1987-18. 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGAICUL TUAE (SHAI SOMPAL): On behalf of Shrimati 
Vasundhara Raje I beg to lay on the Tab .. : 
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(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tata Institute of Fundamental 
Research, Mumbal, for the year 1997-98, alongwlth 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government of the working of the 
Tata Institute of Fundamental Research, Mumbai, 
for the yea~ 1997-98. 

(Placed In Library. See No. L T-1528/98] 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Saha Institute of Nuclear Physics, 
Calcutta, for the year 1997-98, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government of the working 01 the 
Saha Institute of Nuclear Physics, Calcutta, for the 
year 1997-98. 

(Placed In Library. See No. LT-1529/98] 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Institute of Mathematical Sciences, 
Chennai, lor the year 1997-98, alongwlth Audited 
Accounts. 

[Placed in Library. See No. L T-1530/98] 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government 01 the working of the 
Institute of Mathematical Sciences, Chennal, for the 
year 1997-98. 

Institute for Plasma Research, Gandhi Nagar, for the 
year 1997-98. 

(Placed In Library. See No. L T-1533/98] 

(7) (I) A copy of the Annual Report (Hindi and English 
versions) of the Mehta Research Institute 01 
Mathematics and Mathematical Physics. Allahabad, 
for the year 1997-98, alongwlth Audited Accounts. 

(Ii) Statement (Hindi and English versions) regarding 
Review by the Government 01 the working 01 the 
Mehta Research Institute of Mathematics and 
Mathematical Physics, Allahabad, for the year 1997-
98. 

[Placed In Library. See No.l T 1534/9B) 

(ix) Annual Report, Annual Accounta, Audh Report 
and Review of Working of Rice Procea.'ng Re •• arch 
Centre, ThanJavur for the vear 1997·18 etc. 

THE MINISTER OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI SOMPAL): Mr. Speaker, Sir I beg to lay on 
the Table: 

(1) (I) A copy 01 the Annual Report (Hindi and English 
versions) of the Paddy Processing Research Cen-
tre, ThanJavur, lor the year 1997-98, alongwlth Au-
dited Accounts. 

(Ii) A copy olthe Review (Hindi and English versions) by 
the Government of the working of the Paddy Pro-
cessing Research Centre, Thanjavur, lor the year 
1997-98. 

(4) (I) A copy of the Annual Report (Hindi and English [Placed in library. See No. l T-1535/98] 
versions) 01 the Atomic Energy Education Society, 
Mumbai, lor the year 1997-98, alongwlth Audited (x) Notlflc.tlon under Weight. and Me •• ure. Act, 
Accounts. 1976 

(iI) Statement (Hindi and English versions) regarding 
Review by the Government 01 the working of the 
Atomic Energy Education Society, Mumbal, for the 
year 1997-98. 

[Placed in library. See No. IT-153t198) 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Tata Memorial Centre, Mumbai, for 
the year 1997-98, alongwith Audited Accounts. 

THE MINISTER OF STATE IN THE MINISTRY OF FOOD 
AND CONSUMER AFFAIRS (SHRI SATYA PAL SINGH 
YADAV): Sir, I beg to lay on the Table a copy ollhe Standards 
of Weights and Measures (Packaged Commodities) (Second 
Amendment) Rules, 1998 (Hindi and English versions) pub-
lished In Notification No. G.S.A. 178 in Gazette of India dated 
the 12th September, 1998, under sub-sectlo'1 (4) 01 section 83 
of the Standards of Weights and Measure. Act, 1976. 

[Placed in Library, See No. IT-1536198) 
(ii) Statement (Hindi and English versions) regarding 

Review by the Government of the working of the (xl) Notification. under All India Service. Act, 1951 
Tata Memorial Centre, Mumbai, lor the year 1997- [English] 
98. 

[Placed in library. See No. LT-1532198) 

(6) (i) A copy 01 the Annual Report (Hindi and English 
versions) of the Institute lor Plasma Research, 
Gandhi Nagar, for the year 1997-98, alongwlth 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government 01 the working 01 the 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF FINANCE (BANKING, 
REVENUE AND INSURANCE) (SHRI KADAMBUR M.R. 
JANARTHANAN): I beg to lay on the Table: 

(1) A copy each 01 the lollowing Notifications (Hindi and 
English version.) under sub-section (2) of section 3 01 the All 
India Services Act, 1951: 
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(I) G.S.A. 108 published In Gazette of India dated the 
13th June. 1998 containing Corrigendum to the 
Notification No. G.S.A. 284 dated the 12th July. 
1997. 

(ii) G.S.A. 109 published in Gazette of India dated the 
13th June. 1998 containing Corrigendum to the 
Not~ication No. G.S.A. 285 dated the 12th July. 
1997. 

(ill) G.S.A. 171 published in Gazette of India dated the 
29th August. 1998 containing Corrigendum to the 
Notification No. G.S.A. 230 (E) dated the 30th April. 
1998. 

(iv) The Indian Police Service (Fixation of Cadre Strength) 
Fifteenth Amendment Regulations. 1998 published 
in Notification No. G.S.R. 196(E) in Gazette of India 
dated the 20th April. 1998. 

(v) The Indian Police Service (Pay) Fifteenth Amend-
ment Rules. 1998 published in Not~icatlon No. G.S.A. 
197(E) in Gazette of India dated the 20th April. 1998. 

(vi) The Indian Police Service (Fixation of Cadre Strength) 
Sixteenth Amendment Regulations. 1998 published 
in Notification No. G.S.R. 216(E) In Gazette of India 
dated the 24th April. 1998. 

(vii) The Indian Police Service (Pay) Sixteenth Amend-
ment Rules. 1998 published in Not~lcatlon No. G.S.A. 
217(E) in Gazette of India dated the 24th April. 1998. 

(viii) The Indian Police Service (Fixation of Cadre Strength) 
Seventeenth Amendment Regulations. 1998 pub-
lished in Notification No. G.S.A. 270(E) in Gazette of 
India dated the 25th May. 1998. 

(Ix) The Indian Police Service (Pay) Seventeenth Amend-
ment Rules. 1998published In Notification No. G.S.A. 
271 (E) In Gazette 01 India dated the 25th May. 1998. 

(x) The Indian Administrative Service (Pay) Fifth Amend-
ment Rules. 1998 published In Notification No. G.S.A. 
1681n Gazette of India dated the 29th August. 1998. 

(xl) The Indian Police Service (Pay) Twentieth Amend-
ment Rules. 1998 published in Notification No. G.S.A. 
169 in Gazette of India dated the 29th August. 1998. 

(xII) The Indian Forest Service (Pay) Second Amend-
ment Rules. 1998 published in Not~ication No. G.S.A. 
171 in Gazette 01 India dated the 29th August. 1998. 

(xlii) G.S.R. 186 p),lblillhed in Gazette 01 India dated the 
26th September. 1998 containing corrigendum to 
the Notification No. G.S.A. 379 dated the 15th No-
vember, 1997. 

(xiv) G.S.R. 187 published in Gazette 01 India dated the 
26th September, 1998 containing corrigendum to 
the Notification No. G.S.A.598(E) dated the 11th 
October, 1997. 

[Placed In Library. See No. L T-1537/98) 

(2) (I) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Public Administra-
tion. New Deihl, lor the year 1997-98, alongwith 
Audited Accounts. 

(II) A copy 01 the Review (Hindi and English versions) 
by the Government 01 the working 01 the Indian 
Institute of Public Administration, New Deihl, lor the 
year 1997-98. 

[Placed In Llbraly. See No. LT-1538/98) 

12.01hr •• 

ASSENT TO BILLS 

(English] 

SECRETARY-GENERAL: Sir .Ilayonthe Table the lollowlng 
lour Bills passed by the Houses 01 Parliament during the last 
Session and assented to since a report was last made to the 
House on the 31st July, 1998 :-

(1) The Finance (No.2) Bill. 1998 

(2) The Beedi Workers Welfare Cess (Amendment) Bill, 
1998 

(3) The President's Emoluments and Pension (Amend-
ment) Bill. 1998 

(4) The Salaries and Allowances olOlflcers 01 Parliament 
(Amendment) Bill, 1998. 

I also lay on the Table copies, duly authenticated by the 
Secretary-General 01 Rajya Sabha. 01 the lollowlng seven Bills 
passed by the Houses 01 Parliament during the last Session and 
assented to by the President : 

(1) The National Institute of Pharmaceutical Education 
and Research Bill. 1990 

(2) The ElectriCity Regulatory Commissions Bill. 1998 

(3) The Lotteries (Regulation) Bill. 1998 

(4) The Electricity Laws (Amendment) Bill, 1998 

(5) The Interest of Delayed Payments of Small Scale 
and Ancillary Industrial Undertakings (Amendment) 
BIII,1998 . 

(6) The Governors (~molul1)ents, Allowances and 
PrivUeges) (Amendment) Bill. 1998 

(7) The Salary. Allowances and Pension 01 Members of 
ParU.men! (Amendment) Bill. 1998. 
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JOINT COMMITTEE ON OFFICES OF PROFIT 
(11TH LOK SABHA) 
Third Report-LIIld 

12,01~ Hrs. 

[Eng/ish] 

Secretary-General: I beg to lay on the Table a copy 01 the 
Third Report 01 Joint Committee on Offices 01 Prolit (11th Lok 
Sabha) under Direction 71 A (6) 01 the Directions by the Speaker. 

STANDING COMMITTEE ON COMMUNICATIONS 
Sixth Report-Presented 

12.02 hrs. 

[Trans/ation] 

SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, 
Sir, I beg to present the Sixth Report (Hindi and English 
versions) 01 the Standing Committee on Communications 
on the recommendations 01 Telecom Regulatory Authorit~' of 
India regardirig increase in telephone tariff 01 Basic Telecom 
Services. 

The Sixth Report was presented to the Hon'ble speaker on 
19.11.1998 when the House was not in Session. Hon'ble 
Speaker had issued orders lor its printing, publication and 
circulation under Rule 280. 

12,02~ hrs. 

STADING COMMITTEE ON EXTERNAL AFFAIRS 
Second Report- Presented 

[Eng/ish] 

SHRI 10K. GUJRAL (JALANDHAR) : I beg to present 
the Second Report (Hindi and English versions) 01 the 
Standing. Comillee on External Affairs on Action Taken on 
the recom~endations contained in the Fourth Report 
(Eleventh Lok Sabha) of the Commillee on Demands lor 
Grants 01 the Ministry 01 External Affairs lor the year 1997-
98. 

12.03 hrs. 

[English] 

STANDING COMMITTEE ON FINANCE 
Tenth Report and Mlnutea-Presanted. 

SHRI MURLI DEORA (MUMBAI SOUTH): I beg to present 
the Tenth Report and Minutes (Hindi and English versions) 
01 the Standing Commillee on Finance on the Narcotic Drugs 
and Psychotropic Substances (Amendment) Bill, 1998. 

12.03 hrs. 

STANDING COMITTEE ON URBAN AND RURAL 
DEVELOPMENT 

Eleventh Report-Presented 

[Eng/ish] 

DR. SHAFIQUR RAHMAN BARQ (MORADABAD) : I beg 
to present the Eleventh Report (Hindi and English versions) 01 
the Committee on Urban and Rural Development on the Delhi 
Development Authority (Validation 01 Disciplinary Powers) Bill, 
1997. 

12.04 hrs. 

STANDING COMMITTEE ON HOME AFFAIRS 
Forty-sixth, forty-seventh and forty-elghth 

Report_Lsld 

[Eng/ish] 

SHRI N. JANARDHANA REDDY (BAPATLA): I beg to lay 
on the Table a copy each 01 the lollowing Reports (Hindi and 
English versions) 01 the Standing Committee on Home Affairs: 

(i) Forty-sixth Report on the Indian Majority 
(Amendment) Bill, 1997; 

(ii) Forty-seventh Report on the Marriage Laws 
(Amendment) Bill, 1997; and 

(iii) Forty-eighth Report on the Administrators-General 
(Amendment) Bill, 1998. 

12.04~ hrs. 

STANDING COMMITTEE ON HOME AFFAIRS 
Evidence 

(Eng/ish] 

SHRI N. JANARDHANA REDDY (BAPATLA) : I beg to lay 
on the Table a copy each 01 Evidence tendered before the 
Standing Committee on Home Affairs on the (i) Indian Majority 
(Amendment) Bill, 1997; (ii) Marriage Laws (Amendment) Bill, 
1997; and (iii) Administrators-General (Amendment) Bill, 1998. 

12.05 hrs. 

PRESENTATION OF PETITION 

[Trans/ation) 

SHRI BASU DEB ACHARIA (BANKURA) : Sir, I beg to 
present a petition signed by Shri Binoy Mukherjee, Working 
President. National Projects Construction Corporation Ltd. 
Workers Union 01 India, 53, AJC Bose Road, Calcutta and 
others requesting lor redeployment 01 NPCC workers Irom 
Ministry of Water Resources to Ministry 01 Power. 



2B7 Felicitation to Prof, Amartya Sen on December 2, 199B Statement by Minister 288 
his Winning Nobel Prize for Economics 

12.08 hrs. 

FELICITATION TO PROF. AMARTYA SEN ON 

HIS WINNING NOBEL PRIZE FOR ECONOMICS 

{English] 

Mr, SPEAKER: Hon, Members are aware that J son of 
India, Prof, Amartya Sen, outstanding economist and thinker 
has been awarded the 199B Noble Prize for Economics for his 
path breaking work in the field of \VeHare and development 
economics, Prof, Sen is the sixth Indian to achieve this rare 
distinction, Prof, Sen has made all of us feel proud by his 
achievement. 

Prof, Sen's academic work has been both vast and varied. 
His key contributions are his research on fundamental problems 
in welfare economics, axiomatic theory of social choice, 
definitions of welfare and poverty and human development 
indices, and empirical studies of famine, The Royal Swedish 
Academy of Sciences has paid tribute to Prof. Sen by saying, 

.... Amartya Sen has made a number of notsworthy 
contributions to central fields of economic science and opened 
up new fields of study for subsequent generations of researchers. 
By combining tools for economics and philosophy, he has 
restored an ethical dimension to the discussion of vital 
economic problems," 

Prof. Sen has overtheyears many major works in Economics 
and Philosophy to his credit which has earned him many 
awards, 

I hope the whole House joins me in congratulating Noble 
Laureate Prof. Amartya Sen on his singular achievement. We 
all wish him many more years of creative success. 

(English] 

PROF. SAIFUDDIN SOZ (BARAMULLA): Sir, I must have 
my say. Actually, I support every word that the hon. Speaker has 
said. 

MR. SPEAKER: Statement by Shrl Nitish Kumar. 

(Interruptions) 

PROF. SAIFUDDIN SOZ : I support every word that you 
have spoken. But I have moved the motion in the morning and 
I must have the right to say something. I want to say something 
on this. ,,(InterruptlOna) I want to say something on this.. 

MR, SPEAKER: Prof, SOl, please understand. Yesterday 
in the Business Advisory Committee, it was decided. 

(Interruptions) 

PROF. SAIFUDDIN SOZ (BARAMULLA) : I must say 
something on this. 

{Transiation] 

SHRI RAGHUVANSH PRASAD SINGH (VAISHAlI): What 
about the adjournment motion? 

SHRI MULAYAM SINGH YADAV (SAMBHAL): Mr. Speaker, 
Sir, please listen to me first. You can make the statement 
afterwards. We obeyed your orders and did not raise this Issue 
during Question Hour. Now you should listen to my point while 
suspending other business. We obeyed your orders. During 
last session also for continuously two months we kept on 
demanding a discussion on law and order but permission was 
not granted. 

MR. SPEAKER: I will give you a chance. 

SHRI MULAYAM SINGH YADAV: You please give me an 
opportunity to speak before conducting other business of the 
House. What is your order in this regard? 

MR SPEAKER: I will allow you after this statement. 

12.11 hrs. 

STATEMENT BY MINISTER 
Side Collision of Jammu Tawl-Sealdah 

Express with Derailed Coaches of Golden Temple Mall 

{English] 

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR): It 
is with a feeling of utter sorrow and a sense of deepest anguish 
that I stand today to apprise the House regarding details of an 
unfortunate side collision of 3152 Dn Jammu Tawi Sealdah 
Express with derailed coaches of 2903 Up Golden Temple Mail 
infringing the down line on Ambala-Ludhiana section of Northern 
Railway's Ambala Division. The collision occurred at about 
3.13 hours on 26th November, 1998. 

In this accident. as pElr the latest reports, 209 passengers 
have lost their lives and 140 passengers had sustained either 
\lrievous or simple injuries. In addition 57 passengers were 
discharged after rendering first aid. The injured have been 
admitted to various hospitals in Khanna, Ludhiana and other 
nearby places and utmost care is being taken to render the best 
possible medical treatment. The list of dead so far Identified and 
list of injured passengers has been displayed at enquiry booths 
set up at different locations. 

In the early hours of 26th November 1998, 2903 Up Golden 
Temple Mail passed Khanna station run through on the Up line 
at 3.10 hours. The train was running 50 minutes behind schedule. 
At almost the same time, at 3.09 hours, 3152 Dn Jammu Tawi-
Sealdah Express passed Chawapail station run through on the 
Down line. This train was running 18 minutes behind schedule. 
The block section between Khanna and Chawapail is 10.B 
Kms. long and normally it takes each train around seven 
minutes to cover the block section. Travelling in the opposite 
direction the two trains would normally cross each other after 
approximately 3.5 to 4 minutes. 

At around 3.13 hours, three minutes after passing khanna, 
nine coaches of 2903 Up positioned 10th to 18th from train 
engine derailed. Ofthese nine derailed coaches, these coaches 
in the middle, positioned 14th to 16th from train anglne fouled 
the down line. The front portion of 2903 Up consisting of train 
engine and first nine coaches came to stop about one kilometre 
from the site of derailment. It is on record that the Over Head 
Equipment tripped at around 3.13 hours. 
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Immediately thereafter, 3152 Dn moving on the down line 
collided with the derailed coaches and both the driver and the 
assistant driver olthe unfortunate train perished in this accident. 
The collision resulted in derailment of the Train engine and the 
first seven coaches of 3152 Dn, some of which were totally 
mangled. 

As soon as Information about this accident was received, 
Medical Relief Vans and Accident Relief Trains from both 
Ambala and Ludhiana were Immediately ordered and rushed to 
the accident site. The Divisional Railway Manager, Ambala 
along with doctors and Divisional Officers immediately proceeded 
to the site of accident. General Manager, Northern Railway 
along with his Principal Heads of Department also left for the 
accident site to supervise rescue and relief operations 

Soon after learning about this unfortunate accident, I along 
with the Chief Minister of Punjab, accompanied by Chairman 
Railway Board, Member Engineering, Member Machanlcal and 
other senior officers of Railway Board visited the site of the 
accidentfor making an on-the-spot assessment olthe situation. 
I would like to place on record the outstanding contribution of 
the State Government of Punjab and all their agencies, the 
units of the Army and Air Force that were based nearby, 
numerous Non-Government Organisations who rushed in to 
help with men, material and money, and last but nolthe least, 
inhabitants of nearby villages, who rendered yeomen service 
in selflessly assisting the Railways in this hour of grief. 

While money cannot compensate the next of kin for the 
irreparable loss suffered by the death of their near and dear 
ones, ex-gratia payments of Rs. 25,000 for deceased 
passengers, Rs. 5,000 to the grievously injured and Rs. 2000 
to those who sustained simple injuries have been made. 
Compensation as admissible will be paid to them by the Railway 
Claims Tribunal. This amount varies from Rs. 32,000 to Rs. 4 
lakh based on the extent of incapacitation due to injuries and 
Rs. 4 lakh In case of death. 

Usually in case of serious train accidents, inquiry is 
conducted by The Commissioner of Railway Safety. However, 
keeping In mind the gravity of this particular accident, the 
inquiry in this case is being conducted by the Chief Commissioner 
of Railway Safety (CCRS) himself, who heads the Commission 
and works under the Ministry of Civil Aviation. However, it has 
now been decided that a judicial inquiry under the Commission 
of Inquiries Act will be conducted. While the precise cause of the 
accident would be established afterthe inquiry report is received, 
prima facie the cause of the derailment appears to be material 
failure. 

On behalf of the Railways and myself, I express deep 
condolences to the bereaved families and also express sincere 
sympathies tos the injured. I trust the House will join me in 
extending heartfelt condolences to the bereaved families. 

SHRI BASU DEB ACHARIA (BANKURA) : Sir, there 
should be a discussion on this ... (Interruptions) 

{Translation} 

SHRI RAGHUVANSH PRASAD SINGH (VAISHALI) : There 
should be a discussion on this ... (Interruptions) 

[Eng/ish} 

SHRI BASU DEB ACHARIA : Sir, we have already given a 
notice under rule 193 on this ... (lnterruptions) 

[ Translation} 

SHRI RAGHUVANSH PRASAD SINGH : The hon'ble 
Minister submit reSignation letter in such cases ... (Interrup-
tions) 

MR. SPEAKER: Does everybody want to resign? 

(Interruptions) 

{English} 

SHRI BASU DEB ACHARIA : Sir, are you allowing a 
discussion on this? ... (lnterruptions} 

[Trans/atlon} 

SHRI NIT ISH KUMAR: We do not have any objection on 
discussion ... (Interruptions) 

{English} 

MR. SPEAKER :Shri Mulayam Singh, there are two Motions 
for Elections to Committees. Afterthesetwo Motions are moved, 
I shall give you the chance. 

12.18 hr •. 

ELECTIONS TO COMMITTEES 

(i) All India Council for Technical Eduction 

[Transaltion} 

THE MINiSTER OF HUMAN RESOURCE DEVELOP-
MENT AND MINISTER OF SCIENCE AND TECHNOLOGY 
(DR. MURLI MANOHAR JOSHI) : I beg to move : "that in 
pursuance of Section 3(4) ij) of the All India Council for 
Technical Education Act. 1987, the members of this House 
should proceed to elect, in such manner as the Speaker may 
direct, one member from among themselves to serve as a 
member of the All India Council for Technical Education for the 
remaining term, i.e. upto 10 February. 2001, subject to other 
prOVisions of the said Act. 

{English} 

MR. SPEAKER: The question Is : 

"That in pursuance of Section 3 (4) m of the All India 
Council for Technical Education Act, 1987, the members of this 
house do proceed to elect, in such manner as the Speaker may 
direct, one member from among themselves to serve as a 
member of the All India Council for Technical Education for the 
remaining term. i.e., up to 10 February, 2001, subject to other 
p;ovislons of the said Act." 

The motion was adopted. 

(II) General Council of the Indilln School of Minea, Dhanbad 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
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MENT AND MINISTER OF SCIENCE AND TECHNOLOGY 
(DR. MURLI MANOHAR JOSHI) : I beg to move: 

"That In pursuance of the provisions contained in clauses 
(Ii) to (iv) of rule 4 read with clause (3) of rule 15 of the rules and 
Regulations of the Indian School of Mines, Dhanbad, the 
members of this House should proceed to elect, In such manner 
as the Speaker may direct, two members from amC'ng 
themselves, to serve as members of the General Council of the 
Indian School of Mines. Dhanbad, subject to other provisions of 
the said Rules and Regulations." 

{English] 

MR. SPEAKER: The question Is : 

"Thatln pursuance of the provisions contained In clauses 
(ii) to (iv) of rule 4 read with clause (3) of rule 15 of the Rules 
and Regulations of the Indian School of Mines, Dhanbad, the 
members of this House do proceed to elect, in such manner as 
the Speaker may direct, two members from among themselves, 
to serve as members of the General Council of the Indian 
School of Mines, Dhanbad, subject to other provisions of the 
said Rules and Regulations." 

The motion was adopted. 

12.22 hr •. 

High Denomination Bank Note. (Demonetl.atlon) 
Amendment Bill' 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR 
M.R. JANARTHANAN) : I beg to move lor leave to Introduce a 
Bill to amend the High Denomination Bank Notes (Demonetl-
sation) Act, 1978. 

MR SPEAKER: The question is : 

"That lesve be grated to Introduce a Bill to amend the High 
Denomination Bank Notes (Demonetillatlon) Act, 1978." 

The motion was adopt.d. 

SHRI KADAMBUR M.R. JANARTHANAN : I Introduce the 
Bill. 

12.25 hr •. 

Railway Claim. Tribunal (Amendment) Bllr 

{English] 

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) : 
I beg to move for leave to Introduce a Bllllurther to amend the 
Railway Claims Tribunal Act, 1987. 

Publi9hed in the Gazette 01 Inch Exlraordirwy, Pert-II, SecUon-2 
dated 2-12-98. 

MR. SPEAKER: The question is : 

''That leave be granted to introduce a Bill further to amend 
the Railway Claims Tribunal Act, 1987." 

The motion was adopted. 

SHRI NITISH KUMAR: I introduce the Bill. 

12,30 hr •. 

PAPERS LAID ON THE TABLE 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH KUMAR 
GANGWAR) : I beg to lay on the table a copy of the Notification 
No. S.U. 958 (E) (Hindi and English versions) published In 
Gazelle 01 India dated the 9th November, 1998 seeking to 
exempt crude 011 produced In the exploration blocks to be 
offered under New Exploration licensing Policy through 
competitive international bidding from the cess leviable thereon, 
Issued under sub-section (4) 01 section 15 01 the Oil Industry 
(Development) Act, 1974 .... 

[Interruptions] 

[Placed In Library. See No. LT-1522198) 
I am sorry. I was in the other House. 

[English] 

MR. SPEAKER: Now 'Zero Hour'. Shri Mulayam Singh 
Yadav. 

[Translation] 

SHRI MULAYAM SINGH YADAV (SAMBHAL) : Mr. 
Sp.aker, Sir, we had demanded that after the results of four 
States, the Prime Minister should resign ... (Int.rruptions) 

SHRI ASHOK PRADHAN (KHURJA) : First, see your 
State. Tell me, Where you stand ... (Interruptlons). You have no 
right to say thill. You should resign. 

[English] 

SHRI TAPAN SIKDAR (DUMDUM) : Sir. this III not a 'Zero 
Hour' matter. How can he raise such a mailer In 'Zero Hour'? 
.. .. (Int.rruptlons) 

MR. SPEAKER: I have allowed him. 

(Interruptions) 

MR. SPEAKER: Please take your seats. I have allowed 
him. 

{Translation] 

SHRI MULA YAM SINGH YADAV : Sir, there Is one reason 
that we have said that the Prime Minister should resign. We 
want to bring facts belore you In this regard. The Prime Minister 
has said that we shall move No-Conlldence motion In the 
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House and should prove our majority. I want to state that when 
populace has rejected this Government in the Legislative 
Assembly elections In four States, there is no need to move No-
Confidence motion In this House ... (Interruptions) 

MR. SPEAKER: You too will get an opportunity to speak. 

(Interruptions) 

{English} 

MR. SPEAKE R : Nothing will go on record except what Shri 
Mulayam Singh Yadav Speaks. 

(Interruptions)" 

SHRI MALAYAM SINGH YADAV : Sir, the rising prices ... 

(Interruptions). 

{English} 

SHRI TAPAN SIKDAR : We will not allow him to say all this 
because this is not a 'Zero Hour matter. He cannot say this. 
.... (Interruptions) 

DR. SUBRAMANIAN SWAMY (MADRAI) : How can he say 
that he will not allow? .... (Interruptions) 

MR. SPEAKER: Han. Members, please take your seats. 
I have allowed him. 

(Interruptions) 

SHRI TAPAN SIKDAR : This Is not a 'Zero Hour' matter. 

DR. SUBRAMANIAN SWAMY : They are showing a fascist 
character by saying that they would not allow him to speak. Let 
him speak. 

{Translation} 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, in my 
view the people have rejected them because of the price rise. 
This Is not an ordinary price-rise. The production has gone 
down by 6.1 and the prices have rosen by 600 per cent. The 
matter Is not only related to the prices of potatoes, onions, 
pulses and oil, but the prices of every Item, whether It Is tomato 
or salt have gone up. What Is the state of the people of the 
country due to price-rise. The entire country Is troUbled by the 
price-rise ... (Interruptions). If you want us to create the scenes, 
we are ready for that also. 

SHRI SHAKUNI CHOUDHARY (KHAGARIA) : The price of 
milk has also increased? ... (Interruptions) 

{English] 

MR. SPEAKER : Nothing will go on record except the 
speech of Shrl Mulayam Singh Yadav. 

(Interruptions)" 

[Transl.tlon} 

SHRI MULAYAM SINGH YADAV: Sir, at least 48% people 

• Not recorded 

of this country are compelled to have meal only once a day due 
to price-rise. And after that the argument tendered by the 
government that the price-rise is the result of poor climatic 
conditions, Is not logical. 

MR. SPEAKER: Shri Mulayam Singh ji, the elections are 
over. 

SHRI MULAYAM SINGH YADAV : Today, n the Prime 
Mlnl9ler says that the price-rise Is the result of unfavourable 
climatic conditions, or floods caused by the rage of Lord Indra 
and the credit of controlling the prices goes to the Prime 
Minister, this will not go. You have to take full responsibility of 
It. At that time they said that the state of economy will Improve 
by September, buIlt has further deteriorated. The people have 
realised It. As far as the question of law and order Is concerned. 
the entire structure of law and order has collapsed and I do not 
want to go in Its detail. The terrorism and killings have Increased 
... (Interruptions). The Government are also Involved In the 
killings. And then the Home Minister says that his life Is in 
danger. It might be possible that there Is danger ... (Interruptions). 
When the Minister of Home Affairs Is admitting that his fife Is In 
danger, what can be said about the common man. What mora 
evidence, do you require? We demand that the Government 
should Immediately resign on moral grounds . ... (Interruptlons) 

{English} 

SHRI SOMNATH CHATTERJEE (BOLAPUR): Sir, he Is the 
Leader of his Party. You have allowed him to speak. Thes. 
super-speakers should be controlled. 

[Translation} 

SHRI MULAYAM SINGH YADAV: You have put Shrl Lalu 
Prasad jl and other people in jail by misusing the power. The 
Prime Minister has said that there Is a Mafia Raj In the Blher. But 
mafia Raj Is in Uttar Pradesh, where 19 mafia have become 
Ministers. The corruption and robbery Is rampant there. 
Similarly, agriculture, sugar industry ana many other industries 
have been ruined. Sugar is being purchased from Pakistan and 
It has come to light and Is true also that the Sugar is bought from 
the sugar mlil owned by Pakistani Prime Minister, Shrl Nawaz 
Sharlef...(lnterruptions). II is also learnt that sugl.lr Is being 
Imported through a relative of the leader of the Bharatlya 
Janata Party ... (Interruptions). This matter Is related to the 
entire House. The result Is that ail industries, and agriculture of 
this country are being affected. We are directly alleging that our 
sugarcane Is being wasted, thafarmerls ruln .. d . ... (interruptions) 

{English} 

SHRI SOMNATH CHATTERJEE: Sir, I would like to 
speak. 

MR. SPEAKER: Shrl Sornnath Chatle~ee, I will allow you 
after Shrl Shiv Shankar. 

(Translation] 

SHRI MULA YAM SINGH YADAV : The entire Sugar 
Industry Is being destroyed. As a result of repeated threats of 
dismissal to the Govenment of Shrimati Rabrl Devl ji, they have 
lost all four seats and other party has won . ... (Interruptlons). 
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You have won election because 01 us. ...(Interruptions). 
There is tension in the entire country due to attacks on Christians 
in all ports 01 country and on sufi-saints in Karnataka. 

{English] 

MR. SPEAKER: I have received notices w~h regard to 
that. 

(Translation] 

sHRI MULA YAM SINGH YADAV : The raid was conducted 
on the house of the world renowned, religious leader, shri Ali 
Mian, who is a symbol of Hindu-Mllslim un~. Will people 
tolerate this ? It was said as he is a Pakistani agent and 
therefore raid was conducted at his house. Christians, Muslims 
backwards, people belonging to samajwadi Party and Rashtriya 
Janta Dal are being killed and shri Lalu Prasad Yadav has been 
put into the jail due to political enimity. You have to bear the 
brunt in the elections. I say, n any morality is left, you should 
resign . ... (lnterruptlons). You are using of Vande Mataram for 
your pOlitical gains. We have seen the poster 01 Pokhran blast 
in the Rajasthan. It is a result 01 years of hard wark of our 
scientist. It is their achievement. But its poster has been seen 
in the elections in Rajasthan. These posters have been displayed 
by the people of R.s.s and B.J.P. The people have rejected 
them that is why they are deleated. 

The syllabus in schools is being changed, education policy 
is being changed ... (Interruptions). The present content of the 
text books is an effort to disintegrate India. 

sHRI CHETAN CHAUHAN (AMROHA) : At present, you 
can speak on only one topic. 

sHRI MULAYAM SINGH YADAV : The people have 
rejected them. I say, this will become more clear in next three 
months. Therefore, I say, support Mulayam Singh. 

{English] 

sHRI TAPAN slKDAR (DUMDUM). There was no raid 
... (Interruptions) 

MR. SPEAKER: Shri Mulayam singhji, plEase conclude 
now ... (Interruptions) 

{Translation] 

sHRI MULAYAM SINGH YADAV : The farmers will be 
reuined, DAP will not be given I would like to ask how many 
days arelell in sowing? Only 10 days arelell. Whether DAP. 
will be available in ten days. Why are lou beloollng us? Urea Is 
also not available. By this way the production of lood grains will 
decrease. then you will import lood grains from other countries. 
You have rallied the whole world against our cou'1try due to your 
foreign policy. You are playing In the hands of United States of 
America. You have a swadeshi Jagran Manch. 

MR. SPEAKER: shri Mulayam Singh ji, are you discussing 
price-rise? 

sHRI MULA YAM SINGH YADAV : That Jagran Manch Is 
also of the view that you are playing in the hands of United 
States 01 America. Today, the economy of India is in danger. The 

self respect of the country has received a set back. Therefore, 
this Government should immediately resign on the moral grounds 
... (Interruptions) 

(English] 

MR. SPEAKER: shri Reghuvansjl, one minute please. I 
would call your name also. shri Shiv Shankar, do you want to 
say something on the same point? 

(Interruptions) 

sHRI P. SHIV SHANKAR (TENALI) : No ... (Interruptions) 

MR. SPEAKER : Then, the Minister for Parliamentary 
Affairs would say something. 

(Interruptions) 

sHRI sOMMATH CHTTERJEE : Sir, I would like to say 
something ... (Interruptions) 

MR. SPEAKER: shri Shiv Shankar jl, you want to raise a 
different point but shrl somnathji wants of raise something on 
the same point. Let his speak lirst. 

(Interruptions) 

[Translation] 

sHRI RAGHUVANsH PRASAD SINGH (VAlsHALI): Mr. 
Speaker, Sir, I am on a point of order. I rise to speak on rule 56. 

(English] 

MR. SPEAKER: shri Raghuvansh Prasad Singh, you are 
a member on the Panel of Chairman. You should be aware that 
there is no pOint of Order during 'zero hour: Please take your 
seat. 

[Translation] 

sHRI RAGHUVANsH PRASAD SINGH: I urge that the 
House should run according to the rules. I want your ruling 
under rule 56. (Interruptions). Earlier, I had resumed my seat 
as ordered by you. Now, I may be allowed to speak on this 
issue. My Adjournment Motion Is under rule 56. J would like to 
say something on price-rise. A steep hike In the prices has been 
registered in the country during the last few days. There are four 
points ... (Interruptions) 

[English] 

MR SPEAKER: shri Raghuvan&h Prasad Singh, please 
take your seat. 

(Interruptions) 

MR. SPEAKER: shri Raghuvansh Prasad Singh, please 
understand the situation. 

[Translation] 

sHRI RAGHlNANsH PRASAD SINGH: I would like to 
request that ruling should be given in this regard. Then only a 
decision could be reached. Accordlngtothe rule ... (lnterruptlons) 

MR SPEAKER: First take your seat. 
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SHRI RAGHUVANSH PRASAD SINGH: According to the 
rules Adjournment Motion is taken up alter 'question hour: 
before taking up any other subject. The Government has totally 
failed in controlling the price-rise. This issue Is specific. 
... (Interruptions) 

SHRI MULAVAM SINGH VADAV : They have earned a 
prom of Rs. 3000 crore to Rs. 3500 crore for their supporters 
.. .(Interruptions) 

(English) 

SHRI P.C. THOMAS (M UVATTUPUZHA): Sir, I have also 
given notice for Adjournment Motion. 

MR. SPEAKER: Please take your seat. I will explain the 
position. 

(Translation) 

SHRI RAGHUVANSH PRASAD SINGH: Mr. Speaker, Sir, 
I would like to know that whether you will accept my Adjournment 
Motion or not? ... (Interruptions). First listen to me. At present, the 
main issue is of price-rise. They have abolished the Essential 
Commodities Act. They have favoured a particular ciass. This 
is a failure on the part olthe Govenrment ... (lnterruptions).1 want 
a reply with regard to Adjournment Motion. 

(English) 

MR. SPEAKER: Nothing will go on record. 

(Interruptions)" 

SHRI RAJESH PILOT (DAUSA) : Sir, what happened to our 
notice for Adjournment Motion on rising-prices of essential 
commodities ? 

MR. SPEAKER: I am coming to it. 

DR. SHAKEEL AHMAD (MADHUBANI) : Sir, what about 
our 'zero hour' issue? 

MR. SPEAKER: I have received notices for Adjournment 
Motion from Shri Arlf Mohammad Khan, Shri Mohan Singh, Shri 
Raghuvansh Prasad Singh on rising price. The subjects are of 
utmost Importance. Today wo have the meeting of Business 
Advisory Commmee at4 p.m. We will discuss all these notices 
in that meeting and finalise the time. 

[Translation] 

SHRI MOHAN SINGH (DEORIA) : Have you admmed 
it... (Interruptions) 

{English] 

PROF. P .J. KURIEN (MA VEL IKARA) : We have also given 
notice. 

MR. SPEAKER: Yes, the Congress Party has also given 
notice. 

----_ ... __ ._ .... _--_ ....... - .. 

- Not recorded. 

SHRI K. VERRANNAIDU (SRIKAKULAM) : We have also 
given notice on price rise. 

MR. SPEAKER: Yes, all Parties have given notices on this 
subject. 

DR. T. SUBBARAMI REDDY (VISAKHAPATNAM): I have 
also given notice for Adjournment Motion. 

PROF. P.J. KURIEN : You should have mentioned all the 
names. 

MR. SPEAKER: Shri Kurien has also given notice. 

SHRI SOMNATH CHATTERJEE: We have also given 
notice. Many notices have been given on this very important 
subject. 

PROF. P.J. KURIEN: We wanted to raise this issue onthe 
very first day of this Session but we could not do so because the 
House was not in order on that day. 

SHRI SOMMATH CHATTERJEE: Mr. Speaker, Sir, I feel 
that this highest forum in the country should formally take 
notice of the verdict of the people in the last Assembly 
elections. I think we shall be failing in our duty to consider It as 
a mere routine byelection. Within eight months of this 
Government coming to power, the economic situation In the 
country has become so precarious that today, as rightly said. 
many people are not getting two square meals a day. 

An unprecedented price rise has taken place and we have 
been watching for the Government to take some action. 
Nothing was done. Not a single hoarder, black marketeer or 
profiteer was proceeded with, and the people had t:> undergo 
a tremendous hardship and misery of such nature which even 
did not seem - what was shocking -to bother this Govern-
ment at all. It was very difficultlo believe whetherthis Government 
had a mind or any conscience. 

This Is a vote for India's unity and integrity. This is a clear 
verdict against those who are trying to destabilize India's unity 
and integrity. We must salute the people of those States who 
participated In these elections for a very clear verdict against 
forces of disunity and destruction. 

Sir, the economic situation In this country Is such that the 
finance Minister has to go before the World Economic forum -
we saw in today's newspaper - making a laughing stock ot the 
whole country. They are even prostrating at the feet of some 
people who are trying to dictate terms to this country. Sir. there 
is a competition between the two Jaswants -I saw in the paper 
- as to who will show greater obeisance to them. What is 
happening to our country? They talk of swadeshi and then do 
something opposite. Which direction our country's economy Is 
going, nobody knows. The industrial production Is around one 
per cent. The agrlcuhural production Is showing a negative 
growth. Even the small scale sector is under greatest pressure 
and Ills being treated as a Psrty matter by these peopls. 

Sir, today I had the privilege of appearing on one of the 
telecast. Shri K.R. Malkani was there. He was even saying that 
the CIA was responsible for this. This Is the state of affairs In 
their Party. I do not wish to divulge what is said to us In 
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confidence. But this Is a shocking state of affairs. MR. SPEAKER: The hon. Minister Is on his legs. 

What happened with the Education Policy? Within 
two months they want to capture the whole thing ... (lnter-
ruptions) 

{Translation} 

SHRI CHAMAN LAL GUPTA (UDHAMPUR) : Is It lecture 
that Is being delivered? 

{English} 

SHRI SOMNATH CHATTERJEE: This place Is for deli-
vering lecture only. 

Sir, what is happening? The Important Institutions like 
Council 01 Historical Re!learch are being taken over, not for the 
purpose of improving their facilities or conditions of research 
there, but only to saffronlse them. They are taking political 
control of these organization and It Is expected that the people 
will tolerate this and the Parliament will sit qUiet! 

Therefore, I feel that this Government has no sense of 
respect for the people. This massive mandate should make 
them think, and I should have expected this from him. Shri 
Vajpayee talks of morality in politics, ethics in politics. But what 
a motley combination he has got ! All sorts of unprincipled 
coalition. Today, propriety Is at stake. What has bean sacrificed 
in this country Is political propriety. It is the question of the well 
being of the people. Who Is running this country, we do not 
know. Therefore, "he really believes In ethical politics or politics 
of morality, he should come and tender his reSignation. 

Sir, I want to make It clear that I am not trying to destabilize 
this country. Today, as rightly said II one leader shows 
unhappiness, one Minister llies to Chennal, and then" another 
leader shows unhappiness, the Defence Minister goes to 
Calcutta to assuage their leelings. 

SHRI SOMNATH CHATTERJEE: What Is happening? The 
so-called 'Coordination Committee' Is not functioning. After all, 
this country has to be saved. There Is a deep morass of 
economic problems In this country. This Government does not 
show any direction at all. No attempt Is being made. Therefore, 
the sooner this Government goes the better. 

I am not trying to force a mid-term election In this country. 
We are not trying to destabilize them; they are destabilizing 
themselves. But in the process the country should not be taken 
to rack and ruin. Therefore, I request and demand that this 
Government should go. I can assure you that not a tear will be 
shed In the country" this Government goes. 

{Translation} 

THE MINISTER OF PARLIAMENTARY A!=FAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) : Mr. 
Speaker, Sir, at present Shrl Mulayam Singh Ji and Chatterjee 
Dada ... (Interruptlons) 

{English} 

MR. SUBRAMANIAN SWAMI: Will you please ask him to 
sit down? 

DR. SUBRAMANIAN SWAMY : Will you ask him to sit 
down? I will take only a minute. 

MR. SPEAKER: He is already on his legs. 

DR. SUBRAMANIAN SWAMY : But you can direct him to sit 
down. 

MR. SPEAKER: Mr. Minister, are you yielding? 

SHRI MADAN LAL KHURANA: No. 

DR. SUBRAMANIAN SWAMY : He will not yield. He Is so 
scared that he will not yield to me. 

You resign and go. That is alii am asking you to do. 

[Translation} 

SHRI AJIT JOGI (RAIGARH) : You have deceived two crore 
Ad Ivasis ... (Interruptions) 

[English] 

MR. SPEAKER: Shrl Jogi, please take your seat. 

SHRIMATI GEETA MUKHERJEE (PANSKURA) : Sir, I 
require only one minute. 

MR. SPEAKER: He is already on his legs. I will allow you 
after he finishes. 

DR. SUBRAMANIAN SWAMY : Sir, will you allow me after 
him? 

{Translation} 

SHRI MADAN LAL KHURANA: My opinion on, the views 
expressed by Shri Yadav and Shrl Chatterjee Is ... (Inte"uptions) 

{Eng/ish} 

MR. SPEAKER: I have allowed Shrl Khurana. Nothing will 
go on racord except what Shri Khurana says_ 

(Inte"uptlonsj* 

MR. SPEAKER: I will allow you after him. Please take your 
sest. 

(Translation] 

SHRI MADAN LAL KHURANA: My reply would have been 
different, had this question been raised by the Congress. They 
have right to say this, because they have won. But this 
question has been raised by Shrl Mulayam Singh JI and 
Shrl Chatte~ee. I would like to ask as to on how many seala they 
have saved their security In these three States. The winning of 
seats In the .. States Is a far-cry, firat you should see as to on 
how many seats have you been able to save your security 
... (lnterruptlons) 

SHRI MOHAMMAD ALI ASHRAF FATMI (DARBHANGA) : 
Where Is your Government? 

.... _--
• Not recorded. 
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SHRI MADAN LAL KHURANA: You are talking 01 Centre, 
your was a coalition Government...(/nterruptlons) 

{English] 

MR. SPEAKER: Shrl Fatml, I have allowed Shri Khurana. 
This is not proper. Please take your seat. 

(Interruptions) 

MR. SPEAKER: Nothing will go on record. 

(Interruptions)" 

(Translation] 

SHRI MADAN LAL KHARANA : When you were In power, 
you were deleated1 In Punjab, Himachal Pradesh and Uttar 
Pradesh ... (Interruptions) 

MR. SPEAKER: Let him reply. Pease sit down. 

(Translation] 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, this Is not 
the proper way ... (lnterruptlons) 

MR. SPEAKER: Please sit down. 

(Interruptions) 

(English] 

MR. SPEAKER: Nothing except the Minister's speech will 
go on record. 

(Interruptions)" 

MR. SPEAKER: Shrl Raghuvansh Prassd Singh, this Is too 
much. Please let him complete. 

(Interruptions) 

MR. SPEAKER : Shrl Fatmi, I have allowed the hon. 
Minister. Please take your seat. I have not allowed you. 

(Interruptions) 

MR. SPEAKER: Shri Jogi, please sit down. 

(Translation) 

SHRI MADAN LAL KHURANA: I want to say that there is 
no need 01 appeal In the name of morality because when they 
were at the Centre at the time also their Governments had been 
deleated. Former Prime Minister, who Is sming here when 
spoke something you people have always supported him . 
.. (Interruptions) I was not expecting this from you .. (Interruptions) 
Mr. Speaker, Sir, so far as question of price rise is concerned 
.. (Interruptions) II they have courage enough, then they should 
bring a Motlon .... (lnterruptlons) 

SHRI MOHAN SINGH (DEORIA ) : We have already glv.n 
the notice for the Motion (Interruptions) 

{English} 

MR. SPEAKER: Shri Fatml, pl.as. take your seet. 

• Not Recorded 

(Translation] 

SHRI MADAN LAL KHURANA: So lar aa the question of 
price rise which they have mentioned is concerned', I would like 
to say that In the all party leaders; meeting, which was h.1d In 
your room day before yest.rday, also I had said that w. are 
ready for the debate on any Issu., be It price ris., rail accident 
or anything else .... (lnterruptions) 

(English) 

MR. SPEAKE R : Shrl F atml, whet Is this? You may take your 
seat. 

(Interruptions) 

(Translation] 

SHRI MADAN LAL KHURANA : Mr. Speaker, we have 
given .Ight issues. We said we are r.adyto d.bat. on whichever 
issue you want. We will never back track. 

Third Issue they have relsed Is regarding Shrl Lalu 
Prasad's arrest. He Is an hon'ble Member 01 this House and 
everyone knows that his arrest was on the orders 01 
the Supreme Court .... (lnterruptions) Supreme Court's order 
..(Interruptions). 

SHRI MOHAMMAD ALI ASHRAF FATMI : What Is your 
Home Ministry dolng? .... (lnterruptlons) How dlr.ctlv.s are 
being given by the Home Ministry? How C.B.I. Is b.lng 
pressurlsed? Why are you not telling about all this? You may 
tell all about thls .... (lnterruptions) Who said about Malia Raj? 
. .. (Interrupllons) Your Prime Minister has .. 1d .... (lnterruptlons) 
Who recommend.d .... (lnterruptions) Ar. you not ashamed 01 
.. (Interruptions) who demanded dismissal 01 Bihar Government 
(Interruptions) Your Prime Minister did that. Do not you und.r-
stand thls ... (lnterruptions) 

SHRI MADAN LAL KHURANA: It is not proper to say that 
Sup rem. Court Is being run according to the ord.rs 01 Hom. 
Ministry ... (Interruption) 

SHRI MOHAMMAD ALI ASHRAF FATMI: You have only 
sent. .. (/nt.rruptlons) 

SHRI MADAN LAL KHURANA: Mr. Sp.aker, Sir, I want 
your protectlon ... (lnterruptlons) 

(English) 

MR. SPEAKER: I have allowed the Minister. What is this? 
Shrl Fatmi, you are a senior M.mber. Please take your seal. I 
have not allowed you. 

(Interruptions) 

(Translation) 

SHRI MOHAMMAD ALI ASHRAF FATMI: It is only because 
01 your Government that he Is In jall ... (lnte,ruptlons) 

{English] 

MR. SPEAKER: Nothing will go on record. 

(Interruptions) • 

• Not recorded 
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[Translation] 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, fourth 
thing whicl'l they said was the import of sugar from Pakistan ... 
(Interruptions) 

[English] 

PROF. P.J. KURIEN: Sir, the Minister can reply after 
hearing all the hon. Members. 

[Translation] 

SHRI MADAN LAL KHURANA: We are accused of...(lnte-
rruptions) 

[English] 

PROF P.J. KURIEN: There are other hon. Members who 
want to say something. Why should he intervene now? Sir, he 
may listen 10 the other hon. Members and he can reply to them 
after that.. .(/nterruptions) 

(Translation] 

SHRI MADAN LAL KHURANA: I want to say that import of 
sugar from Pakistan had started .during your regime. As I said 
just now, we want to protect the farmers of India we propose on 
import of sugar. All this started during your regime ... (lnterrup-
tions) 

[English] 

MR. SPEAKER: Shri Shiv Shanker. 

DR. SUBRAMANIAN SWAMY: Sir, are you allowing him 
on this issue? 

MR. SPEAKER: I have allowed Shri Shiv Shanker. 

DR. SUBRAMANIAN SWAMY: But he is on some other 
issue. 

MR. SPEAKER: I have allowed Shri Shiv Shanker. Please 
take your seat. 

(Translation] 

SHRI ARIF MOHAMMED KHAN (BAHRAICH): Mr. Speaker, 
Sir, my motion is also there ... (lnterruptions) 

MR. SPEAKER: I have given soiution to the Adjournment 
Motion. 

(English] 

SHRI P. SHIV SHANKER: Mr. Speaker, Sir, I rise with 
anguish ... (Interruptions) 

MR. SPEAKER: I have called Shri Shiv Shanker. Please 
take your seat. 

(Interruptions) 

[Translation] 

MR. SPEAKER: I will give chance to all. 

(Interruptions) 

English] 

MR. SPEAKER: Shri Buta Singh, you may speak after his 
submission. Every time you are doing this. 

(Interruptions) 

SHRI BUTA SiNGH (JALORE): Sir, you have not followed 
the procedure ... (lnterruptions) 

MR. SPEAKER: I am following the procedure. Please take 
your seat. 

(Interruptions) 

MR. SPEAKER: I am following the procedure. Please take 
your seat. I have called Shri Shiv Shanker. 

(Interruptions) 

MR. SPEAKER: Nothing will go on record. 

(Interruptions) • 

SHRI P. SHIV SHANKER: Mr. Speaker, Sir, I rise with 
anguish to make a mention, rather I would charge the present 
Government with directly or indirectly abetting the disruption of 
communal harmony in this country. 

Sir, in the beginning of this decade, the Home Minister of 
this Government started the yatra and this infectious disease 
has now spread to the entire country. The sister organizations 
of BJP, namely the VHP ... 

SHRI TAPAN SIKDAR: They are not sister organisations. 

SHRI P. SHIV SHANKER: They are frontal organizations. 
I will correct myse~. 

Sir, I reiterate that the sister organizations of the main party 
which Is in the Government, namely the VHP and their youth 
wing, the Bajrang Dal have started the yalra for the purpose of 
liberation of the shrine of the Baba Budanglri of Chikmaglur. It 
is a matter of great shame and is a matter which makes us to 
hang our heads in shame. 

Sir, what has been said Is that there are going to be four 
yatras. The first yatra is starting from Naraslmhavad near 
Kurandwad In Kolhapur district bordering Belgaum; the second 
one Is from Devaraganagapur in Gulbarga District; the third one 
Is from Melkote In Mandya district; and the fourth Is from 
Mudigere In Chikmagalur district. They are proceeding today 
and are having a camp at a place which is 30 kilometres away 
from the Budangiri Baba Shrine. They would proceed tomorrow 
for the purpose of liberation. 

This Is their plan which In my submission Is not only 
reprehensible but also affects the harmony of different commu-
nities in this country. I would like to submit that the resultant 
effect of such action of encouraging these organisations di-
rectly or Indirectly by the Central Government is that the 
constitutional scheme which has been conceived by the mak-
ers of the Constitution to keep this country cohesive gets totally 
toterrad. The situation Is that this Government Is not In a position 

• Not recorded 
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to run the affairs of the country according to the Constitution. 
Therefore, they disentitle themselves from ruling this country. 
I would like to submit that apart from the fact that this is a grievous 
blow to ·the constitutional system which has to be condemned 
by all, it is also a question of law and order which might spread 
out not only to Karnataka but to the other places of the country. 

Sir, a couple of years ago, if you recall, an attempt was 
made to hoist the flag at the Idgah itself in Karnataka and the 
situation was going out of hand. Even today the situation is that 
in the States where the BJP is in power, minorities are feeling 
totally restless. 

13.00 hrs. 

I have seen myself in GUjarat, villages after villages, the 
minorities are leaving and coming to the towns. The Christians 
are not safe and the Muslims are the target. They have even 
challenged the Sajjada Nashin of that shrine by name Syed 
Peer Md. Shah Qadri. The resultant effect is commotion entire 
Karnataka which might engulf the entire country. 

This is a serious matter where the Central Government 
must move. Yatras are sought to be taken for the purpose of so 
called liberation of the shrine ... (/nterruptions) 

SHRI R.L. JALAPPA (CHIKBALLAPUR): I belong to 
Karnataka. I may be allowed to speak ... (/nterruptions) 

SHRI G.M. BANATWALLA (PONNANI): We must be 
heard ... (/nterruptions) 

13.02 hrs. 

(SHAI RAGHUVANSH PRASAD S,NGH in the ChaiT) 

(Translation] 

DR. SHAFIQUR RAHMAN BARQ (MORADABAD): These 
'yatras' should be banned immediately otherwise riots may 
erupt there. Muslims are not safe under their regime of this 
Government. .. (Interruptions) 

SHRI G.M. BANATWALLA: Mr. Chairman, Sir, many 
important points have been placed before the people by our 
hon'bte Deputy Leader of the opposition Shri P. Shiv Shanker. 
We support every word said by him. It is a fact that due to these 
'Rath yatras', the 'Mazaar' of Hajrat at Chickmanglore In Karnataka 
is no more safe now. We should fully condemn the activities 
which are taking place behind this Rathyatra. Step should be 
taken to maintain Communal harmony in the Country. All the 
minorities whether Muslims or Christians, are not feeling se· 
cure. Incidents of Gujarat, Madhya Pradesh, Karnataka and 
Delhi have come to light. Minority Commission is helpless. 
According to the Chairman 01 the Commission, different State 
Governments as well as Central Government are not respond· 
ing to it. Therefore, it is necesary to take appropriate steps in 
this regard. Beside threatening the minorities ... (/nterruptiolls) 

MR. CHAIRMAN: Silence Please. Please take your seat. 
You are interrupting the proceedings of the House ... (IlIterrup· 
tions) 

SHRI CHETAN CHAUHAN: The House can not run like 
this ... (Interruptions) 

(English] 

How many speakers will speak on one issue? ... (/ntsrrup· 
tions) 

[Trans/allon] 

SHRI G.M. BANATWALLA: 'Vandematram' and 'Sarswati 
Vandana' is being imposed on them, therefore, it is necessary 
... (Interruptions) 

MR. CHAIRMAN: Please take your seat. 

SHRI G.M. BANATWALLA: A raid was conducted on 
Mollana Ali Miyan's house. Prime Minister is not going to resign. 
But, I would make an appeal to the allies of BJP to withdraw their 
support to BJP Government. Prime Minister has stated ... (Intf'-
"uptions) 

[English] 

SHRI BASU DEB ACHARIA: It is a mailer of great 
concern ... (Interruptions) 

[Translation] 

MR. CHAIRMAN: The time is over. 

SHRI G.M. BANATWALLA: I am concluding. let me con-
clude with the words that the Prime Minister is not gOing to 
resign. But I would request the allies 01 BJP Government to 
withdraw their support to the Government. 

(English] 

SHRI BASU BED ACHARIA (BANKURA): It is mailer 01 
great concern ... (lnterruptions) 

[English] 

SHRI TAPAN SIKDAR: Sir, are you allowing a discussion 
on this or is it a 'Zero Hour'. 

(Translation] 

MR. CHAIRMAN: Please take your seat. 

SHRI CHETAN CHAUHAN: In this manner, the issue I wish 
to raise can never be taken up. 

MR. CHAIRMAN: It will not be taken up if you keep on 
interrupting again and again. 

SHRI CHETAN CHAUHAN: All the members are speaking 
on the same subject. This discussion should be concluded so 
that another issue coutd be taken up. 

{English] 

SHRI BASU DEB ACHARIA: Sir, it IS a matter of great 
concern lor the people 01 our country that the communal 
harmony IS being disturbed by the Vishwa Hindu Parishad, 
Bajrang Dal and the Rashtrya Swayam Sevak Sangh. Sir, we 
had seen how the communal riots took place when the rath yatra 
was taken out by the BJ P in our country. We had also seen how 
on 6th 01 December, 1992 the Babri Masjid was demolished by 
the Bharatiya Janata Party, RSS, Bajrang Dal and VHP. 
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{Translation] 

MR. CHAIRMAN: This point Is not inthe notice given byyou. 

SHRI CHETAN CHAUHAN: Please speak on the subject 
for which notice has been given. 

SHRI SHAKUNI CHOUDHARY: The issue being raised by 
me is very Important. 

MR. CHAIRMAN: Not only the issue raised by you is 
important but Issues raised by all the Members are equally 
important. Please let me say. How business ofthe House would 
be conducted H two Members start speaking at the same time. 
So, please take your seat. 

(Eng/ishj 

SHRI BASU DEB ACHARIA: Sir, I am associating myself 
with this matter ... (/nterruptions) I will speak afterwards. Now, 
you please allow Shri Hannan Mollah ... (lnterruptions) 

SHRI H.D. DEVEGOWDA (HASSAN): Mr. Chairman, Sir, 
a very Important issue was raised by the Deputy Leader of the 
Opposition, Shri P. Shiv Shanker. This issue concerns not only 
Karnataka but also the entire country. Dattatreya Pltha is in 
Baba Budangiri Hills. There are two shrines. One of them is the 
Darga. Pooja is performed not only by Muslims but even by 
Hindus. Most of the Hindus have belief In that shrine. Dattatreya 
Pltha is one of the ancient holly places. Both are situated side 
by side. I visited that place when I was the Chief Minister of 
Karnataka. 

Sir, you have mentioned the Idgah Maidan issue. It is also 
one of the issues which was raised by the Opposition party. 
Your Party was the Opposition party at that time and I was the 
Chief Minister. We resolved that issue without any bloodshed 
and I must compliment the Muslim minority leaders as they all 
cooperate to hoist the flag every year without any disturbance. 
They have shown their respect for the National Flag. The 
charge alleged against the Muslim minority was that they have 
no respect for the National Flag. That is why, the BJP said that 
they wanted to holst the National Flag. This was the issue taken 
up by the BJP itseH. 

Sir, when we were running the Government-Shri Jalappa 
was also there as one of the senior Ministers in my Cabinet-
all the Muslim leaders, Irrespective of the party affiliations, fully 
cooperated. I am not going to say whether they belonged to the 
Congress Party or the Janata Dal. They fully cooperated. They 
were allowed to hoist the Flag on the day of 15th August. There 
was no question of any bloodshed. Previously, six people were 
killed. Anyhow, I do not want to take up the past events by 
dragging the political events here. Today, the whole thing Is 
totally seen smooth there. There is no question of any confron-
tation so far as the Idgah issue Is concerned. Every year, the 
Flag Hoisting Programme goes on 15th August without any 
disturbance. I must compliment all the minority leaders and 
other leaders because they fully cooperated. They themselves 
had hoisted the Flag showing respect to the National Flag. 
There is no dispute whatsoever. It is not a question of the BJP 
or its allied parties. I do not want to make any political gain by 
making this statement. But unfortunately I do not know why they 

have taken up this issue all of a sudden. This is not going to help 
them to have any political gain. 

I must honesty tell the House that the Hindus and the 
Muslim minorities go to both the shrines. There Is no difference. 
Even the Hindus to go to Darga and perform poo/a there. They 
have some belief. Since thousands of years, both the Hindus 
and the Muslims have been worshipping the Dattatreya Peeta 
as well as the Darga. I do not know why all of a sudden this new 
idea has cropped up after the election results. My party has also 
been defeated. I am not bo)hered about it. I do not want to mix 
this issue with politics. There must be some political awareness 
by your brethren. Mr. Minister, your party's Karnataka unit 
should think twice that this is not going to help them. The State 
Government Is capable of handling this Issue. I have already 
discussed the matter with the Chief Minister. The State Govern-
ment has made elaborate arrangements. They will not be 
allowed to enter the premises. The State Government will take 
stern action. It Is not going to be afraid of anybody. There is no 
need of the Central Government's help. The Central Govern-
ment's mercy is not necessary now. The State Government can 
deal with the situation with a stern hand. You have expressed 
fear. I do agree with you. But it Is not an Issue of Karnataka 
alone. It is the Issue concerning the entire nation. The question 
is whether we should live together or whether we should go on 
with this type of, what is called, petty politics. I do not want to 
use the words "dirty politics". But It Is petty politics. 

SHRI R.L. JALAPPA: It Is dirty also! ... (lntarruptions) 

SHRI H.D. DEVEGOWDA: I do not know. I am sorry. If I am 
defeated, I accept my personal deleat. I am not worried about 
it. I do not want to hang on to the Chair. You know how I 
behaved ... (lnterruptions) When so many people came to me 
including the senior leaders on this side, when they approached 
me saying that if the Congress withdrew the support, they 
would support me, I do not want It. Some people think that the 
Chair is so Important In Iile. My appeal to them Is this. Conduct 
yourself In a dignified manner. Please tell your party unit not to 
behave like this. This is not going to help them If they behave 
like this. It Is not a question of liberation olthat shrine. The people 
of this country are prepared to liberate these 
people ... (lnterruptions) The country will be liberated from the 
hands of these people. This is all what I wanted to tell. There Is 
no lear. The people of this country are going to liberate these 
people. Do not worry about it. The time Is not far oil. I am not 
worried whether I will be there or they will be there. But the 
country must be there. The salety of the country is paramount. 
The Interests of the parties are not paramount. We are not 
worried whether Shri Shiv Shanker or some "X" will come and 
sit there. I have no Interest in that. But the only thing Is my State 
is quite capable 01 handling the situation ... (lnterruptions) Let 
anybody come. We are not bothered about it. But we will not 
allow such things to happen In Karnataka. I do not want 
anybody's mercy in so far as handling this Issue Is concerned. 
As I said earlier, my State Government is going to take stern 
action. There I! no question ot any fear ... (/nterruptions) 

[Translation} 

MR. CHAIRMAN: Shrl Mohan Singh, Shri Rupchand Pal, 
Shrl Basudeb Acharla, Shri Tarlt Baran Topdar, Shri Hannan 
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Mollah, Shri P.J. Kurien all these hon'ble Members are con-
cerned over this Issue. Their names are there in the list. In view 
ofthe sentiments expressed by all of you ,ltseems that you share 
the same views. 

SHRI MADAN LAL KHURANA: Sir, in view of the senti-
ments expressed by the House, I would request the Minister 01 
Home Affairs. 

MR. CHAIRMAN: You please convey this Issue to hon'ble 
Minister 01 Home Affairs. 

SHRI MADAN LAL KHURANA: Sir, I feel that this Issue has 
been twisted. I would request the hon'ble Minister of Home 
Affairs to make factual statement in this regard. I would like to 
say that facts have been distorted in this regard and this matter 
is purely politically motivated. 

(English1 

SHRI R.L. JALAPPA: Shrl Khurana was Just now mention-
ing that there Is distortion and all that. I am sorry to say that their 
imagination is distorted. I am sorry to say that they have not 
learnt the lesson after the recent elections also. They do not 
mind when they are going to decide themselves. Let them 
decide. In 1670, one Bababudan, who belonged to Sufi cult 
came here. While he was coming also ... (lnterruptions) 

SHRI AJIT JOGI (RAIGARH): Communal harmony is not 
a State subject...(lnterruptions) It is not merely law and order 
problem ... (/nterruptlons) It Is a question of communal 
harmony ... (Interruptions) 

SHRI R.l. JALAPPA: I can tell you what you are ... (Inter-
ruptions) While coming from Arabia, he brought calfee seds 
lrom Yemen and sowed them here. It became the foundation 
lor our calfee growing now. For the last 320 years, both Hindus 
and Muslims are worshipping both Dattatrerya Peeta and 
Bababudan shrine ... (lnt"rruptions) Why are these people now 
disturbing the peace and order? It has got a serene atmosphere 
... (Interruptions) If they are going to disturb peace and order In 
the State, the people there are going to teach them a proper 
lesson In the Karnataka electlon ... (lnterruptions) 

{Translation1 

DR. SHAKEEL AHMAD: Mr. Chairman, Sir, the kharH crop 
01 paddy In Madhubanl Lok Sabha constituency of Bihar was 
earlier damaged due to flood is now reeling under the menance 
01 insects. This situation prevails in whole of northern Bihar 
including Madhubanl. There is Shortage of fertilizers in this 
area. Just now hon'ble Prime Minister has stated that fertilizer 
is being Imported. But I would like to say that earlier In election 
the import of onion caused exit 01 their party In various States 
and such Import should not be done. I would like to say that 
Agricultural Department of the Government of India should 
send a team to ascertain the damage caused to kharlf crop due 
to menace of insects and proper arrangements should be made 
therefor. I wish that fertilizers and seed should be dispatched 
by the Government to the affected areaa. The union Govern-ment shOutdlirovlda assistance to Bihar Government in this 
matta.r. ~nd .requlr~ attention should be paid towards It. 

SHAI CHAMAN LAL ClUPTA: Sir, Jammu and Kaahmlrls 

reeling under militancy for the last tan years and approximately 
30,000 persons have been killed In such Incidents and about 4 
lakh persons have been rendered homeless. 26 persons were 
killed in Prankot on last 17th April, 25 persons were killed In 
Chapnarl and later on 20 persons were killed in Thakursi. On 
the top of It, about 10,000 families have become homeless In 
Udhampur and Doda districts. The winter season Is approach-
ing. In spite of orders issued by the hon'ble Minister of Home 
Affairs, so lar these migrants have neither been given shelter 
nor ration. 

I would like to say that these 10,000 displaced families are 
living In miserable conditions. They are not provided ration and 
shelter. In this season of severe winter they should be provided 
shelter and blankets. 

SHRI SHAKUNI CHOUDHARY: Sir, nine major rivers flow 
through Khagarlya and Naugachhlya districts in Bihar. There is 
a Diyara belt which Is fully ruled by criminals and not by the 
Government. The land of farmers is cultivated by criminals 
there. I demand that the Government should send task force, 
CRP and BSF to Khagariya and Naugachhlya districts of Bihar 
to get the area free from the clutches of criminals. 

SHRI RAJO SINGH (BAGUSARAI): Sir, I would like to 
draw the attention of the Government towards Its decision 01 
Iloatlng shares of some companies including Indian 011 In Share 
market. A present stock market is lacing recession and econo-
mies 01 several developed countries are staggering. It is not 
prudent to start disinvestment 01 shares of prominent compa-
nies at such a moment. Why the Government Is trying to sell the 
shares of prominent companies at such a low rates. What will 
be the use of funds mobilised In this manner. What Is the criteria 
for It. What is the intention of the Government behind It. It Is not 
advisable to resort to disinvestment without discussing these 
questions. Such decisions and fixing the time for Its Implemen· 
tatlon should be taken cautiously because It may lower the 
credibility of our companies. In view of the high prices of the 
shares of these companies people may not like to invest their 
hard-earned money. In such a situation, the prices of the shares 
of prominent Companies may remain at low level and this 
decision will be unfortunate for the country. So the Government 
should review this decision. 

SHRI RAJVEER SINGH (AONLA): Sir, I would like to draw 
your attention towards the problems being faced In telephone 
exchanges In my constituency Aonla. Sir through you I would 
request the hon'ble Minister of tnat machinery installed in 
telephone Exchanges at Sirauli, Aonla, Visharadganj is not 
working properly, that should be repaired and made lunctlonal. 
Telephone exchanges installed at Datarganj and Vajirganj are 
also not working properly. I, therelore, request you that there 
exchanges be repaired at the earliest so that the problem of the 
people in rural areas could be solved. 

{Engllsh1 

SHRI BASU DEB ACHARIA: Sir, on 30th October, 1998, the 
Government has taken a decision to close down eight public 
sector undettaklngs. Out of these eight public sector undertak-
Ings, six are located In the State of West Bengal. AU these public 
sector undertakings can be made viable. Wlthouttlylng to make 
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these public sector undertakings viable, the Governme'1t has 
abruptly taken a decision to close them down. 

Even some of these undertakings are under examination 
by the Board of Industrial and Financial Reconstruction. Their 
revival package is still under consideration. In spite of that, the 
Government has taken such a decision. 

Most of these are very important undertakings. Because of 
the closure of these public sector undertakings, at least, 15,000 
workers, who are directly employed, will be thrown out of 
employment. A few thousand workers, who are indirectly 
working in small, medium and ancillary industries, will also be 
thrown out of their jobs. I know some of these public sector 
undertakings,likethe MAMC. The MAMC is located In Durgapur. 

[TranslationI 

MR. CHAIRMAN: All right, other Members should also be 
given an opportunity to speak. 

{English1 

SHRI BASU DEB ACHARIA: This industry is engaged in 
the manufacture of underground mining machinery and also 
machinery for power plants. There was a plan for Its revival. 
This Industry can be revived. Even some of the industries 
started production. But Government has taken such a drastic 
step to close down these industries. 

[Trans/ation1 

MR. CHAIRMAN: Government will take appropriate action 
in this regard. Please give chance for speaking to other Hon'ble 
members. 

(English1 

SHRI BASU DEB ACHARIA: I demand that this retrograde 
step and anti-national action of the Government for closing 
down these public sector undertakings should be reviewed by 
the Government. The Government should reverse that deci-
sion and should al:;o try to revive all those public sector 
undertakings to save our Indigenous industry and also the 
workers who are engaged in those public sector undertakings. 

[Translation1 

SHRI RAMA NAND SINGH (SATNA): Mr. Chairman, Sir, 
whether our turn will come or not. Whether we will be called only 
when we sit infront rows. Whether we people will be given a 
chance to speak or not in House. My name Is Rama Nand 
Singh, when you are going to call me for speaking In House. 

[English] 

PROF. P.J. KURIEN: Sir, thousands of merchants from 
southern States are staging a 'dhama' before the Parliament. 
They are agitating on a very genuine and reasonable demand. 
You are aware that sometime back in Delhi, there was aduHera-
tion of edible oils. And the consequences are known to all of us. 
Even packed foods are adulterated. No steps are being taken 
to find out the real adulterators. Ad\,;lteration In the case of 
packed foods takes place at the packing stage or at the manu-
facturing stage. In one of the States, the State Government is 

taking serious steps to find out the real adulterators. Instead, 
what Is happening is that they go to a shopkeeper who is an 
ordinary merchant or a small shopkeeper. That shopkeeper is 
caught for adulterating the food at the manufacturing stage. He 
is arrested and punished. 

This is because of the lacunae In the law. They are 
demanding that the Food Adulteration Act should be amended 
so that deserving punishment should be given to the real 
adulterators offood, especially those who are trading in adultering 
at manufacturing stage. 

SHRI BASWARAJ PATIL SEDAM (GULBARGA): Same Is 
the case with the pesticides also. 

PROF. P.J. KURIEN (MAVELiKARA): Yes, I agree with 
him. Same is the case with pesticides also. Therefore, thla Food 
Adulteration Act should be amended as early as possible. It is 
with this demand that the traders and merchants from Southern 
States are agitating here. 

I am bringing this fact to the notice of the Government. I 
would request that an early amendment to this Act should be 
brought out so that justice is done to them ... (lnterruptlons) 

[Translation] 

MR. CHAIRMAN: House is adjourned for Lunch till 14.30. 

13.30 hr •. 

The Lok Sabha then adjoumed for Lunch till thirty minutes 
past fourteen of the clock. 

14.38 hr •. 

The Lok Sabha re-assembled after Lunch at 
thlrty-eight minutes past Fourteen of the Clock 

(SHRI K. YERRANNAIDU in the Chair) 

[English] 

MR. CHAIRMAN: We will now take up Matters under Rule 
377. 

14.38Yo hr •. 

MATTERS UNDER RULE 377 

(I) Need to Introduce A Direct Rraln between Deihl 
and Kotdwar 

[Translation] 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM (GARHWAL) : Mr. Chairman, Sir, I would like to draw 
attention of Government of India's Railway Minister towards 
long pending demand of people of Garhwal MandaI. 

A large number of people travel between Deihl and Kotdwar 
station by train. P.esently 7 -8 Bollgles are attached to mussorle 
Express which are disconnected at nazlbabad Railway station 
and the train has to wait for three-four hours at night. The 
passengers have to face difficulties as a resuH thereof. like-
wise, people come across several dlfficultle. while coming to 
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Delhi from Kotdwar. Due to this a large number of people travel 
by roadways as a result not only Railways suffer loss but there 
IS loss 01 money on petrol and Diesel also. 

Keeping In view the above problem demand for introducing 
a direct train between Deihl and Kotdwar Is continuing and once 
tria: train was also introduced but due to reasons not known this 
was not continued. 

I urge upon the Union Government to Introduce a direct 
train betwaen Delhi and Kotdwar. 

(ii) Need to Retain Office of Provident fund Relating 
to Employees of Coal Mines at Jsbalpuf, Madhya Pradesh 

SHRI DADA BABURAO PARANJPE (JABALPUR) : Mr. 
Chairman, Sir, Provident-fund Office situated at Jabalpur looks 
ofter the Provident fund of 80 thousand Coal mines workers. 
The Union Government have spent a huge amount on con-
structing this office building and administrative colony. But this 
office is being relocated at Bilaspur after bifurcating it and 
argument given for this Is that there is no coal mine in the vicinity 
of 200 kilometres near Jabalpur. Whereas the distance be-
tween Bilaspur and Coal mines is more than 200 kms. When 
same situation arose In Asansol and Ranchi more than two and 
three Coal mines Provident Fund Regional Offices were set up 
there. likewise if too much burden falls on Jabalpur Office then 
Like other cities two or three regional offices can be opened, 
this office should not be relocated in other cities after bifurcating 
it. 

(iii) Need to Declare 'Pariyar' In Unnao District of 
U.P. as a Tourl.t Resort and take Steps for ita Development 

SHRI DEVI BUX SINGH (UNNAO) : Mr. Chairman, Sir, 
Pariyar is a tourist spot in my district Unnao in Uttar Pradesh. 
When Shri Ram renounced Sltali, she spent many years of her 
life here. Balmlkl Ashrama IS situated here and Luv and Kush 
were also born here. People of the area have constantly been 
demanding to declare this place as a tourist resort. I had drawn 
the attention of the Government towards this side during the last 
several years, but Government has not taken desired action In 
this regard. 

Therefore, I request Minister of Tourism to declare Pariyar 
of Unnao district as tourist Centre and take Immediate steps for 
its development. 

(iv) Need to Declare Support Price for Natural Rub-
ber 

[English] 

SHRI T. GOVINDAM (KASARGODl : I would like to invite 
the attention of the Government to the fall In price of natural 
rubber and to save the farmers in Kerala by decle:1'lng Support 
Price for rubber. . 

The demand of rubber producers to declare support price 
for natural rubber has been rejected by the Central Govern-
ment. The Government Is of the view that this will cause heavy 
burden on the exchequer. The Ministry of Commerce has 
opined that fixing a support price for important cash crops will 
not be lawful. it is also contended that the proclamation of 

benchmark price for natural rubber recently announced by the 
Government, is sufficient to console the farmers. 

The Government is fallowing the IIberalisation policy, as a 
result of which trade in this country is regulated by foreign 
monopolies. To poor farmers are made to suffer. This has led 
to mass suicides of cotton farmers in Andhra Pradesh and other 
parts of the Country. Though the rubber farmers were getting 
a fair price for rubber till the middle of last year, II has been 
considerably lowered for the last 17 months. International 
market price of rubber Is less than what prevails in India. 
Moreover, synthetic rubber is widely used In the manufacture 
of lyres. Ever since the control on rubber end rubber tyre was 
abolished, the rubber price started falling. If support price for 
rubber is announced, the farmers can receive at least 
minimum support price. 

II is, therefore, just and necessary that the Central Govern-
ment declares the Support Price for rubber without any further 
delay. 

(v) Need to Allow Tibetan Refugee. to Sell Woollen 
Garment. for their Livelihood 

[Translation] 

SHRI MOHAN SINGH (DEORIAl : Mr. Chairman, Sir, 
since 1959, Tibetan refugees have been living in various parts 
of the country. During winter season they .ell wollen garments, 
sweaters, pullovers, blankets and bed-sheets at cheap rates In 
various 10catHies of major cities to earn their livelihood. Recently 
the Municipal Corporations of Calcutta, Lucknow and other 
major town's corporation have removed theu refugees from 
public places, as a result of which they are on the verge of 
starvation. Government of India, on Its behalf has given assur-
ance to those Tibetan refugees who are living here for long but 
in some States they are not being treated properly. 

Government of India should, therefore give Instructions to 
State Governments to the effect that If thase Tibetan refugees 
sell woollen garments for one or two months at public places in 
a town for earning their !ivelihood, all possible help should be 
extended to them and a place should be allotted to then for a 
limited period so that the people of India could get woollen 
garments at cheaper rates. 

(vi) Need to Direct Food Corporation of India to 
Purcha.e Peddy from Farmera of Andhra Pradeah 

{English} 

SHRI K.S. RAO (MACHILIPATNAM) : Paddy Is the main 
crop in Andhra Pradesh. Unfortunately, the farmer. are not 
getting remunerative price for thalr prodce. Tha farmer. are 
commming suicide being overburdar,ed with perpetual debts. 
This is all bacauee Justice is not being dona In fixing tha prlca. 
of paddy. The cost of farming, I.e., dle .. I, power charges, 
manures, pesticides, wages and other Inputs Ire Increasing 
substantially bringing the cost of production of paddy to above 
Rs. 700 per quintal and the minimum support price fixed is only 
Rs. 440 and Rs. 470 for coar.a and fine var1elies. The farmers 
in Andhra Pradesh are not getting even this price. This is 
because the Food Corporation of India is not procuring paddy 
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directly from the farmers as is being done in Punjab and 
Haryana, They have to sell the paddy to the rice millers at less 
than the minimum support price. After rice millers procure total 
quantity 01 paddy from the farmers, the prices of paddy 
suddenly go up. This Is an unfortunate situation which should 
be looked Into by the FCI and the FCI should be instructed to 
lift the entire stock of paddy from farmers in Andhra Pradesh 
directly. I request the Central Government that the entire 
quantity which includes the damaged and discoloured Daddy 
due to frequent rains and cyclone, be procured by the Food 
Corporation of India. 

SHRI P. SHIV SHANKER 9TENALI): Please allow me for 
a minute. 

MR. CHAIRMAN: You will be allowed after completion of 
matters under rule 377. 

SHRI P. SHIV SHANKER : I am only associating with this 
matter. 

MR CHAIRMAN: Shrl Shiv Shanker, you have not given 
your notice, 

SHIP p, SHIV SHANKER: I am associating. That Is all, 
I am not saying anything at all. 

MR. CHAIRMAN: You are a senior Member. You know the 
rule. 

SHRI P. SHIV SHANKER: We can always say that we can 
associated with the Member who has already said. 

MR. Chairman: Once you ask, then everybody will ask for 
their turns. 

SHRI P. SHIV SHANKER: It is only association. I am not 
saying anything. That is all. 

MR. CHAIRMAN: All right. He has not said anything. He 
associated with It. 

(Interruptions) 

MR. CHAIRMAN: No further discussion Is allowed on this 

(vII) Need to Send a Central Team to Khagarla 
Parliamentary Conatltuency In Bihar to Chalk out 
a Plan to Check Recurring Flooda 

{Translation] 

SHRI SHAKUNI CHOUDHARY (KHAGARIA) : Nine major 
rivers pass through Khagaria Parliamentary constituency of 
Bihar and as a result of heavy floods in this area in 1998 all the 
embarkments of Ganga, Koshl, Gandak, Bagmati, Kall, Koshl 
and Karalt etc. rivers have been badly damaged, and thou-
sands of houses have collapsed and standing crops of Banana 
and Maize worth lakhs of rupees have also be.n destroyed. 

Therefore, I would like to draw the attention of the Govern-
ment towards the need of strengthening the embarkments of all 
the rivers without delay and providing per acre compensation 
to the farmers forthelr crops and to gettheir houses rebuilt. I want 
to draw attention of this House and also request the Govem-

ment to send a team of Planning Commission to the Khagaria 
Parliamentary constituency to chalk out a plan to check flood. 
Action should also be taken to strengthen security embark-
ments olthe rivers without any delay. 

(vIII) Need to Provide Adequate Funda to Government 
of Andhra Pradeah to A .. lat the People Affected 
by Recent Cyclone 

{English] 

DR. S. VENUGOPALACHARY (ADILABAD): Sir, the 
Andhra Pradesh faced another cyclonic storm on 15.11.1998 
causing heavy loss to crops, besides loss of human lives and 
property. The State was expecting to reap a bumper harvest 
but the havoc wrought by floods and cyclones made the 
farmers and weavers of the area suffer miserably. Although 
timely measures taken by the district authorities have minimised 
the damage, yet extensive repair of roads, electrical Installa-
tions and minor irrigation sources need assistance from the 
Centre. The State Government has already paid ex-gratia 
amounts as per norms to the next of kin of thos killed in the 
nature's fury and to the paddy farmers and cane growers as well 
as to the weavers who suffered damage to cotton yam and 
looms, and also to those whose houses were damaged In the 
cyclone storms. I, therefore, urge the Union Government to 
assist to the maximum extent to tide over the heavy losses on 
account 01 the recent cyclone in Andhra Pradesh. 

(Ix) Need to Provide Central Funda for Conatruction 
of Dam on Ganga at Kanpur In Uttar Pradeah 

{Translation] 

SHRI SHYAM BIHARI MISHRA (BILHAUR): Mr. Chair-
man, Sir, Kanpur metropolitan city is the biggest city of Uttar 
Pradesh Irom population point of view. Problem of drinking 
water Is acute here. Though the city is situated on the bank 01 
river Ganga, it is deprived of Ganga water, because the main-
stream ofthe river flows towards Unnao district. In orderto solve 
this problem a proposal to construct a Dam on Ganga was 
considered in the year 1990 which was given permission by 
Plannln'g Commission through letter AN-11 016/61931P.C. and 
discounts which were given were in such a way that the cost of 
the project was to be equally shared by the State Government 
of Uttar Pradesh and the Central Government. According to the 
estimate drawn by the Ministry of Urban Development, the 
construction of the Dam is likely to cost rupees 200 crures, out 
of which water supply project is estimated to cost Rs. 90 crore 
and 40 lakhs. Central Government have provided only Rs. 6 
crores so far whereas Uttar Pradesh Government have pro-
vided rupees 40 crores. All the funds made available so far have 
been utilised for the construction of the project. Uttar Pradesh 
Government have made a prOVision of rupees 50 crores in this 
year's Budget but the condition Is that Central Government 
should pay Its share. 

While drawin~ the attention ·of Hon'bla Minister of the 
Ministry of Urban Development I consider It my duty to Inform 
that a letter was written by the Chief Minister on 2nd April, 1998 
and a letter was also sent by the Urban Davelopment Depart-
ment to Hon'ble Prime Minister on 22nd April, 1998. But no 
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action has been taken so far in this regard. As a result the 
construction work of Dam remains incomplete. 

I, therefore, request the hon'ble Prime Minister and the 
Minister of Urban Development that the share of Canlral 
Government should be provided without delay so that Ganga 
Dam project at Kanpur is completed without delay. 

(x) Need for Revival of Hlndustan Shipyard limited 

(Eng/ish) 

DR. T. SUBBARAMI REDDY (VISAKHAPATNAM): Sir, 
the Hindustan Shipyard limited, Visakhapatnam, a pioneer 
ship-building industry, was making profit up to 1979-80. It 
started incurring losses from 1980-81 onwards due to the 
worldwide recession in ship-building Indllstry, unremunerative 
prices, dumping prices/highly discounted price by the foreign 
yards, lean order-book position and oversized manpower, etc. 
The Government of India hns given a sum of Rs. 148 crore 
(approximately) from 1984-85 to 1994-95 to meet the wages 
and salaries of employees. In addition to that, HSL was allowed 
to draw a cash credit of Rs. 69 crore from the State Bank of India 
during the period 1984-85 to 1992-93 to meet the working 
capital needs. For the last three years no budgetary support 
has been provided to HSL and also no working capital has been 
provided by SBI or any fll1ancial institution. 

The present subsidy extended by Government of India will 
not meet the total cost of the vessel. 

I request the Central Government to provide Non-Plan 
Assistance of Rs. 30 crore per annum for the next three to four 
years till HSL becomes viable, allow rationalisation/down-sizing 
of manporwer and eKemption of MAT for HSL, to implement 
capital restructuring proposal, to provide moratorium and inter-
est holiday for a period of five years, and eKemption of sales-
tax. 

In order to boost up the ship-repair turnover, HSI proposes 
to construcl a new dry dOGk for which about Rs. 180 to 200 crore 
are required as a Plan assistance. 

(xl) Need to Check the Menance of Drug-trafficking 
in North·East Region, Particularly In Manipur 

(English) 

SHRI BIJOY HANDIQUE (JORHAT): Mr. Chairman, the 
transit route of durg lies through the North-East to the rest of the 
country and beyond the national frontiers. Being located in a 
geographical position bordering on Myanmar with easy access 
to Laos, and not far from the notorious Golden Triangle, 
Manipur in this region has been chosen by the narcotic cartcel 
as the most suitable launchll1g pad for pushing on drug tralfic. 
In Manipur where about one per cent of the population is 
addicted to drugs, seventy two per cent of the incidence is 
caused by needle sharing. Out of the total population of about 
twenty lakh people, twenty five thousand are estimated to be 
drug addicts. Among the addicts, more than seventy per cent 
are HIV positive. Now, the disease is not confined to drug users 
alone. From the drug adicts the infection has spilled over to the 
general population. The problem has assumed such an alarm-
ing dimension that in order to curb the growth of the bigger evil, 

AIDS, a scheme 'Needle' Exchange Programme' has been 
launched to minimise needle sharing. Unless Government 
takes stringent measures and effective assistance from the UN 
agency, in expertise and fund, this menace will not only 
overwhelm Mal1lpur but the entire North-East. 1\ is imperallve 
that the international drug mafia which operate in collusion with 
their counterparts in the country, most 01 whom are outsiders 
in the North-East. must be chased out of the region, vigilance 
fortified and rehabilitation 01 the drug addicts strengthened 

(xii) Need for Immediate Repair and Maintenance of 
the Tamil Nadu Part of the Thiruvananthapuram 
Kanyakumarl National Highway No. 47 

{English] 

SHRI N. DENNIS (NAGERCOll): The Tamil Nadu part of 
the Thlruvananthapuram-Kanyakumari National Highway Num-
ber 47 is in a very bad condition lor several years. This causes 
grave difficulties and inconveniences to the passengers and 
general public. This road located 111 the distant South end 01 the 
country. far away Irom Delhi and Chennai, fails to catch the 
attention and care 01 the authorities. The funds allocated on 
prior occasions for the execution of the work repeatedly lapsed 
due to non-utilisation. Now, the road is full of pits, cracks and 
holes. Deep trenches are formed on both the sides 01 the road. 
The bad condition of the road is posing grave danger to the 
passengers and the vehicular traffic and road accidents occur 
frequently. 1\ is one olthe busiest roads in the country. Once this 
road was hailed as the longest cement road in India, but now, 
it is in a very had condition. Further abandonment of the 
execution of the work would aggravate the condition worse and 
leads to enhanced criticism Irom the passengers and common 
people. 

So, I urge upon the Government to take urgent and 
special steps lor the immediate maintenance 01 the road at the 
earliest. 

14.58 hrs, 

STATUTORY RESOLUTION RE: DiSAPPROVAL OF 
OILFIElDS (REGULATION AND DEVELOPMENT) 

AMENDMENT ORDINANCE 
AND 

OILFIELDS (REGULATION AND DEVELOPMENT) 
AMENDMENT BILL· 

(Eng/ish) 

MR. CHAIRMAN: Now, the House will take up Statutory 
Resolution. Dr. T. Subbarami Reddy, the mover ofthe Re80ultion. 

DR. T. SUBBARAMI REDDY (VISAKHAPATNAM): Sir, I 
beg to move: 

"That this House lltsapproves the Oillieids (Regulation and 
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Disapproval of Oiffields (Regulation 
and Development) Amendment Ordinance 

[Dr. T. Subbaraml Reddy} 

Development) Amendment Ordinance 1998 (No. 17 of 
1998) promulgated by the President on 3 September, 
1998." 

The proposal has come to amend the Oilfields (Regulation 
and Development) Act, 1948, w"h the intention to encourage oil 
exploration. Of course, the idea of the amendment is welcome, 
but at the same time, the House would also like to know the 
various facts relating to effective exploration of oil of this 
country. II is really painful-<>f course, not specifically, but still 
I must say-that in the last fifty years, in sp"e of making all 
ellorts, our country has not been able to produce more than 25 
per cent 01 the total demand 01 oil in the country. Not only that, 
aller globalistatlon, the demand has been increasing, but our 
production of oil within the country is absolutely not increasing 
compared to the increase in the demand. The wells have been 
dried and the foreign exchange has been drained. We have 
been importing heavy quantum 01 oil. 

Now, the most important problem before our country is 
how to explore the maximum reserves. 

15.00 hr •. 

It has been an accepted fact that there is a huge quantum 
of gas available in our country, For Instance, in the Bombay 
Offshore, we have 330 million tonnes 01 gas reserves, and in 
Kerala-Konkan Ollshore, we can produce 70 million tonnes of 
crude oil. In the Cauvery basin and also in Krishna-Godavari 
basin, we have 100 million tonnes 01 gas reserves, and there 
are five million tonnes of gas reserves in Rajasthan. Like this, 
at various places, we have got gas reserves. How to explore "? 

No doubt, this Amendment Bill has been brought w"h the 
good intention 01 reducing the royalty or increasing the royalty 
depending on the availability of gas, and also to encourage oil 
exploration. I agree with It. But at the same time, I want the hon. 
Minister to clearly specify as to how he is going to plan it. We 
came to know that the largest oil producing company in the 
Un"ed States 01 America, that is, UNICORN Corporation. the 
world leader in oil and gas industry, has come forward w"h a 
proposal outlining an ambitious live·year plan projects in our 
country requiring an &stimated investment of US 4 billion 
dollars. They have come forward with a very good amb"ious 
plan. 

SHRI VV RAGHAVAN (TRICHUR): You have to raise an 
objection. 

DR. T. SUBBARAMI REDDY: I will raise my objection. 

MR. CHAIRMAN: Dr. Subbarami Reddy please address 
the Chair. 

SHRI V.v, RAGHAVAN (TRICHUR): You must say what 
your objection is. 

MR. CHAIRMAN: Please sit down. He is the mover of the 
Resolution and I have given the chance to him. 

DR. T. SUBBARAMI REDDY: Before I raise my objection, 
I am telling the Minister what he should specify. Then only, I will 
withdraw my obJection. 

MR. CHAIRMAN: Please do not argue 

DR. T. SUBBARAMI REDDY: I would like to clarify to my 
COlleague that my ultimate philosophy is to find out what is 
useful for the country or what is necessary for this nation and 
how to attain prosperity and progress. That Is my philosophy 
irrespective of my political affiliation. The burning problem 
about this nation is how to explore maximum 011. Though I have 
my objections about this Amendment Bill, I want to highlight 
some important pOints. While taking various factors into consid-
eration, the Minister must specily, belore this Bill is passed, how 
he Is going to utilise the offer given by the largest oil producing 
company in the world. One Chinese company, Shri Raghavan's 
favourite, has come forward to explore our oil-fields. We are 
very much interested to cooperate, and I am very happy to 
welcome it. But the moment I said America, he stood up and 
wanted me to raise my objection. Chinese are the first to come 
forward to explore oil our country. So I would like to know Irom 
the hon. Minister how he is going to utilise these offers to solve 
our burning problem. That is very Important. What are hi. plans 
for the next ten years and how much is going to be produced? 
What are the schemes which they have finalised? There is 
nothing wrong in utilising anybody's help to explore oil, I mean, 
whether It Is Russia, China, America or any other country. We 
should not mind thaI. Ultimately, we want the results. 

The next point is that the Minister should explain very 
clearly how the increase or decrease In royalty, depending on 
the circumstances, is going to help us. Are there any ten-year 
plans and how is he going to explore? We are able to meet only 
25 per cent 01 the total demand, and it is not a joke that we are 
yetlo meet 75 per cent olthe demand. How can an economically 
backward country like ours afford so much of foreign ex-
change? You must convince the nation and this House by 
explaining how you are going to produce the oil to fill up the gap. 

After listening to the Minister and when I gellhe opportunity, 
I will say whether I will withdraw my objection or support this Bill. 

SHRI V,V, RAGHAVAN: Sir, my objection is on an entirely 
different ground. 

MR. CHAIRMAN: You will get a chance after the Minister's 
reply, 

(Interruptions) 

SHRI V,V. RAGHAVAN: The Chairman has allowed me. 

THE MINISTER OF PETROLEUM AND NATURAL GAS 
(SHRI VAZHAPADY K. RAMAMURTHY): Sir, the hon. Mem· 
bers who want to speak on the Statutory Resolution have given 
their names. Once that list is exhausted, I will reply to them. 

MR. CHAIRMAN: There is no need to give a chance to 
everybody. The Mover of the Resolution has already spoken. 
Now, the Minister will reply, and then I will give a chance to the 
other Members. 

SHRI V.V. RAGHAVAN: Sir, my objection :s that the Gov· 
ernment should not have given to itself the power to fully exerpt 
the royalty by promulgating an Ordinance, How can ttle Govern-
ment give to itself this power without the consent of the House? 
It is wrong. 
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MR. CHAIRMAN: The Minister will refer to it in his reply. 
The Minister may now move that the Bill be taken into consid-
eriltion. 

THE MINISTER OF PETROLEUM AND NATURAL GAS 
(SHRI VAZHAPADY K. RAMAMUTHY): I beg to move: 

"That the Bill further to amend the Oilfields (Regulation and 
Development) Act, 1948, be taken into consideration." 

Sir, the Mover of the Statutory Resolution, hon. Member 
Shri T. Subbarami Reddy, has raised certain preliminary objec-
tions and also wanted to know as to how far our country would 
become self-sufficient in oil production. First of all. I would like 
to say that if you take into accountthe growing demand. growing 
population, the fast pace of development, the depository posi-
tion of the natural wealth in oil sector will not suffice for our 
requirement. It is not going to be enough to cope with our 
demand. We will always be dependent on the import of crude 
oil. 

Once some Western countries came up with the idea that 
tndia did not have any oil deposits. Fortunately our Rusian 
friends found that our East and West coasts and also the north-
eastern parts of our country were having huge deposits of oil 
which would meet some of our requirement. Accordingly, 
ONGC, GAIL, IOC and the other national oil companies were 
established in our country with the cooperation of the Russian 
experts. Whatever crude we are able to enjoy now at the 
Bombay High is because of their help. I have to appreciate their 
help at this juncture. 

With regard to exploration effort, ONGC is an organisation 
which is tirelessly going on with its effort to found oil. They have 
completed 3-D seismic survey throughout the country including 
the Andaman & Nicobar Islands and the Himalayan ranges. 
Deep-sea drilling is one of the recent innovations at i~terna­
tiona I level. Our ONGC and other associated companies are 
going in for deep-sea drilling now. We can only pin. hopes on 
this deep-sea driling and also the shallow water drilling, par-
ticularly in the Krishna, Godavari, and Cauvery basins. 

II is not that we have slowed down our efforts. Unfortunately 
the demand is increasing every year at a projected rate of 7 per 
cent to 8 per cent. In the Eighth Five Year Plan, our requirement 
was 74 million tonnes. The estimated demand during the Ninth 
Plan would be not less than 134 million metric tonnes. Now our 
import, including crude oil and petroleum products, is only 64 
per cent. So. our effort has not slowed down but the demand has 
overtaken us. I assure the House that our effort will not slow 
down. We promulgated this Ordinance to accelerate our pro-
duction. 

This Bill was introduced in the last Session but it could not 
be passed. The Ordinance had 10 be promulgated because of 
the urgency for a new exploration licensing policy which would 
augment private foreign investment and JOint ventures In the 
field of oil exploration in this country. 

Sir, for this, we need this kind of an amendment to the 
existing clause. This is only an enabling provision. By doing so, 
the House is going to empower the Government to make some 

adjustments in the rate of royalty and period. Some kind of a 
power will also be given to the Central Government to exempt 
where the exploration or the profit sharing exploration was 
going on and it had failed. 

The present post ion is that only one rate has to be given as 
royalty to all the petroleum products. Now, according to this 
amendment. it will vary. The fixation 01 the royalty will vary from 
product to product and also by the period for which the royalty 
is to be fixed. The existing practice is that it is fixed once In a block 
of three years. Now, it will be fixed every year. or whenever the 
Government feels, it can fix the royalty. 

So, I hope that the whole House wil agree with me. This is 
only an enabling provision. a small amendment. But it will 
accelerate the production of crude oil in OUf country with the 
help of private investment, foreign investment and joint ven-
tures. Thank you. 

{Translation] 

SHRI RAGHUVANSH PRASAD SINGH (VAISHALI): What 
happen to our gas coupons ... (Interruptlons) 

{English] 

SHRI VAZHAPADY K. RAMAMURTHY: That is leltwith the 
Speeker ... (Interruption) 

MR. CHAIRMAN: If your suggestion is accepted by all the 
Members, we can pass the Bill without discussion. 

(Interruption) 

DR. T. SUBBARAMI REDDY: Sir. about the Teiephone 
coupons and the Gas coupons. we will take up the matter 
separately. There is also some order by the Court ... (Interrup-
tions) 

MR. CHAIRMAN: Yes. we will disclJss thiS later. 

SHRI MADHUKAR SIRPOTDAR (MUMBAI NORTH-
WEST): Directives were given by the hon. Speaker In this 
regard. What jurisdiction has the Court got there? ... (Interrup-
tions) 

SHRI K.S. RAO (MACHILIPATNAM): Mr. Chairman. Sir. I 
heard with attention what the hon. Minister has expressed and 
more particularly. his intention is to have increase In fhe 
exploration of the hydrocarbons. He was telling that at one point 
of time. the American have said that India will be short of 
hydrocarbons. T~ere will be no oil and no gas. Well, the 
Russians have come to our rescue. Anyway. we are happy 
about it. 

But the point before us is that the amendment that you 
have brought gives so much executive authority that they can 
misuse this authority regularly. Even where we find that some 
of the :,::ts are draconian. some of the traders in the bUSiness 
community have gone to the extent of being responsible for the 
downfall of certain Governments by their acts, by hoarding and 
misdeeds. If that were to be the case and if you were to come 
with so much softness in giving powers to the executive in 
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amending the royalty or. any occasion or lor any situation, then 
we can certainly understand about how much misuse will be 
done by the executive authorities. More particularly, in the 
oillields, the people know that a lot ot mischief is be.ng done by 
various executive authorities which runs into thousands 01 
crores of rupees. It Is not hundreds of crores or tens of crores. 
It is running into thousands of crores. 

There are allegations that the crucial information is being 
given only to certain corporations by whi:h they are taking 
undue advantage. 

In certain cases, the share of the oil is so much that some 
multinationals are getting undue benelits and the transactions 
also run into thousands of crores of rupees. 

We are all aware-It may not be scientific but this is what 
we feel that gas and oil are available in abundance in the 
Krishna-Godavari basin. Later, it was told that not all but only 
gas was available, A public statement has been made by the 
hon. Minister as well as others that there will be an abundance 
of gas In the Godavari basin which could be put to use for 
generation of power and also lor other industries. Till today, we 
are not aware of anything on this, There has been no allocation 
more than what was allocated earlier. 

I will restrict myself to the amendments made, It is said that 
different rates will be charged as royalty for the same minerai 
oil or gas that Is explored in different cond~ions and the 
difference could even be on a monthly basis. How can there be 
a check on the misuse by any officer if it is done on a monthly 
basis? If the hon, Minister were to think about it, he should keep 
in view encouraging exploration and getting more and more gas 
~nd 011 to save foreign exchange or utilise the maximum 
resources. We do understand It, but certain spedied prices 
could be fixed for royalty under a set of different circumstances. 
So, I only wish that he should not be too liberal in giving authority 
to executives who will go beyond not only his control but even 
beyond the control of Parliament. 

I am of the opinion that by this amendment Parliament is 
deprived of the check that they can have on the bad elements 
in the executive. It Is said that the royalty charged will not be 
more than twenty per cent of the prices at the exploration point. 
There Is also a mention of 'the same price'. I want to seek a 
clarification from the hon, Minister whether there will be some 
Increase also or will there only be a decrease, 

The fluctuation 01 011 prices In the world market are so 
frequent and so varied that they are unimaginable. Sometimes, 
there is a fluctuation of even a hundred per cent to two hundred 
per cent. I do not know whether this particular aspect has been 
taken into account or not. All these factors were to be taken Into 
lIccount while bringing this amendment. I want the han. Minister 
to be more cautious. 

Instead of passing this Bill now, he may go back and make 
an assessment bV going Into the details himself and keeping in 
view the s~uation of the executive authority's misuse of power 
in this country. I think, It will be mora sana for him to do that. I 
request the hon. Minister to refer It to a Joint Committee of 

Parliamentto decide. I am suggesting this nottocome in the way 
of his objective or intention but to plug the loopholes and restrict 
the misuse of power by the executive authority, 

The third amendment, which deals with empowering and 
making consequential amendments under section 6 of the Act 
says, 'laying the notifications before Parliament'. This means, 
giving Ihe executive authority the right to make amendments 
beyond the purview of Parliament. I think, it Is improper to give 
the executive authority the right of making amendments out-
side the House. 

With these lew words. I request the hon, Minister to be 
more cautious and do the needful by not allowing the officials 
to misuse the power to the detriment of the nation and the 
people. 

[Translation] 

~HRI SATYA PAL JAIN (CHANDIGARH): Mr. Chairman, 
Sir, I rise to express my views In support of this bill. Th'l hon. 
Minister has apprised the House in detail about the Bill. Oilfield 
Regulation and Development Act was enacted in 1948, This Act 
is directly deals w~h the regulation of gases and oil explored 
from under the ground and water. 

Much water has flown under the bridge since 1948, 
Alongwith this, the need to extract the water, gas and oil etc. 
has also increased to a great extent. A graat need is being felt 
for it and during this entire period we have exploited large 
quantity of minerals, gas and 011. These days oil and gas are 
among the most sought after commodities in the country today. 
People in every village wants L.P.G. connection. The demand 
lor the oil has been Increasing to such an extent that the 
Government have been forced to increase the prices of 011 not 
just one time but many times and due to which a lot of problems 
crop up. 

The royany on what we extract, goes either to the State 
Governmant or Central Government and two conditions were 
laid down in the sub-section 4 of the section 6A of the main 
amended act regarding the distribution of royalty received in 
this manner. Central Government was given a right under this 
section of the Act that it can amend the schedule of the Act from 
time to time to decide about the royalty being given to States, 
Two conditions have already been laid down in this Schedule, 
One of the conditions Is that the royalty in regard to minerals will 
not be more than 20 per cent and the second is that this limit of 
royalty, could not be revised for three years. This section could 
not be amended before three years, This condition was there 
In the 1948 but its demand kept on Increasing. A large number 
of problems and hardships kept on cropping up and the 
Government of India framed a new policy for accelerating the 
exploration process of natural gas and oil and this new policy 
was renamed as Exploration Licencing Policy. It was stipulated 
under this policy that the exploration of 011 and natural gas 
should be accelerated and the Government laid down. Three 
conditions under the newlyframed.pollcy. Firstly, it was said that 
the royalty on crude oil would be 12.5 per cent In land areas and 
10 per cent on off-shore areas. It was also stipulated that the 
calculations about the amount of royalty will be done on the 
basis of international prices. Therefore under the newly framed 
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policy, the rates of various minerals, gas and 011 varied as per 
the depth of water and location of the land. The different rates 
could be fixed for commodities as per situation, location and 
depth of their availability. But the existing law did not permit the 
revision of rates before the lapse of three years and the ceiling 
of 20 per cent envisaged in the Act was also not sufficient. 
Therefore it had become quite necessary that the law should be 
amended after the adoption of a new policy, so that new rates 
could be fixed as per the new policy. That Is why the Govern-
ment have tried to amend this law. 

The second point is that the Government have decided to 
scrap the existing administered pricing mechanism system 
w.e.!. 1 April, 1998. This system will be abolished In several 
phases and it will result In the association of crude 011 Prices with 
international prices in place of the earlier system of revision 
once In every three years. Now, Rao Sahib was saying that you 
have to revise very frequently. As perthe new policy this royalty 
will differ and If the prtces differ every month then Its quality will 
also differ and so It was necessary to amend the law without 
waiting for the lapse of three years and if the 011 prices are linked 
with International prices and royalty varies automatically then 
rates will also vary automatically and you do not have to walt for 
three years. 

The third point is that due to the condition of three years 
period, the States have to pay royalty within this period and a 
lot of practical problems were being faced due to existing law. 
I would like to bring It to the notice of the House that the amount 
of royalty to be paid to the States for a period of 1993 to 1996 
and 1996 to till date, Is still unsettled. 

If the Central Government has paid any royalty It has been 
paid on adhoc basis. A lot of disputes 'Could not be sellied for 
long and remained pending. That caused losses to the Central 
Government and the State Government too could not get 
royalty on time. Therefore, It was necessary that a mechanism 
be evolved, under which there problems could be solved 
automatically. 

An era of privatization has arrived. If you went to privatize 
then you will have to vary this condition of three years period 
and 20 per cent ceiling. No private concern would like to step 
into this area until there Is a condition which will be binding upon 
them. It was very necessary for this reason also. Today, every 
field is passing through a period of privatization. This Issue Is 
being supported by every party. It Is not possible to accomplish 
every thing without it. Our expertence also tells us that the 
management which we have handed over to private sector, has 
been managed more efficiently. If we have to promote 
prlvatisatlon, the condition of three years will have to be 
removed. Therefore, hon. Minister has brought three amend-
ments In it. 

My friend Rao Sahib has expressed his apprehension in 
his speech that the power which is being delegated to the 
executive can be misused. This thing can be said about any law. 
The Partiament makes a law and delegates its power to an 
officer or an authority with the belief, that It will be property 
exercised by that authority. Whether It be article 356, the power 
of MlsA, TADA or arresting some body. We presume that an 
authority will exercise the power delegateJ to It with honesty 

and in a sensible manner. Therefore, the framing of law can not 
be prevented based on the notion that It can be misused. 
Second thing you have said that the check by Parliament 
... (Interruptions) 

[Eng/Ish] 

MR. CHAIRMAN: shri satyapal Jain, please conclude. 

[Translation] 

sHRlsATYAPAL JAIN: Today, the kind of people and the 
way by which they have been becoming members of Pllrlla-
ment has changed the complexion 01 the House and such type 
of Issues are raised In the House which have no concern with 
the House. II any authority mususes the power conferred to It 
by the law and deals with the present Act In an arbitrary manner, 
It will certainly be noticed by this House. 

sHRI RAJO SINGH (BEGUsARAI): You are I partlamen-
tarlan as well as a legal expert. You should not cast aspertions 
on the House. 

sHRlsATYAPAL JAIN: I am praising the House. 

sHRI RAJO SINGH: You are not praising, you are com-
plaining that day can come when the persons of low calibre will 
become the Members 01 Parliament. 

sHRlsATYA PAL JAIN: I have not said so. I said that the 
keeping in view the high calibre 01 Members, there is no Issue 
which can remain out 01 their sight, whether It may fall within the 
purview 01 law or nol. I am showering praise. Now, we raise 
even those subjects which do not fall Into the purview of the 
Partlament and are State subjects. Today morning Itsel! such 
an Issue was raised here. Therefore, you leave this apprehen-
sion out 01 your mind. Therefore, the thing like abuse of power 
and arbitrartness, does not carry any weight. The amendment 
of section 3 01 this Act will have three results, which I would like 
to tell you. First Is-

[Eng/Ish] 

"(i) confer upon the Central Government the powers to 
notify more than one rate of royalty In respect 01 the same 
minerai all produced from different classes of leasod areas; 

(Ii) empower the Central Government to grant partial or 
full exemption from the payment of royalty In respect of offshore 
areas; and 

(III) make consequential amendments In section lOaf 
the Act lor laying the notifications belore Parliament. 

[Trans/atlon] 

I fully support this Bill and I am fully sure that It will be 
exercised with honesty and In a aenslble manner by the 
authority to which It is being delegated. 

[Eng/Ish] 

sHRI LAXMAN CHANDRA SETH (TAMLUK): The hon. 
Minister of Petroleum and Natural Gas haa sought permission 
for inclusion of the enabling clause in this Act so that the 
Govemment may fix the royalty as per their choice. Apparently, 
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we do not have much objection to it. Several hon. Members 
have expressed their concern about the misuse 01 power. The 
legislature will devolve the power to the authority to the Execu-
tive lor lixing royalty. The Executive decides the amount 01 
royalty payable to the States. At present In the Western coast 
there is huge deposit of 011 and gas. These States will be 
benefited by the fixation of the royally. Other parts 0' the 
country, particularly the Northern and Eastern parts of the 
country where the exploration has not been undertaken inten-
sively will lose. 

So, there is every chance of this amendment or this 
authority being misused. No doubt, the Executive will enjoy his 
right. My suggestion to both the Hon. Minister of State and the 
Hon. Minister of Petroleum and Natural Gas Is, for determining 
the royalty, a Commmee consisting 01 the representatives of 
various State Governments may be formed at the Centre so 
that they can give their opinion on this particular Issue. 

In the year 1997, in the month 01 March, the new Oil 
Exploration licencing Policy was announced. This policy pro-
vides level-playing field for national companies at par with the 
private companies. Uneven competition was encouraged by 
introduction 01 that new licencing policy. A number of private 
companies have been allowed to enter into this Important field. 
There is always an apprehension that the national oil compa-
nies will lose their monopoly and will be lagging behind due to 
the competition from the private companies. This apprehension 
should certainly be taken Into consideration. 

In this context, I would like to draw the attention of the hon. 
Minister towards the 011 exploration operation in the North-
Eastern part of the country. Everybody knows that in Tripura 
there is huge deposit of gas but the Government has not taken 
any step to bring this gas to our country through the corridor of 
Bangladesh. I think the Government has failed to convince 
Bangladesh to allow as the corridor lor bringing gas from 
Tripura by which not only the country would be benefited but 
small States would also grow economically. This should be 
properly looked into. The purpose will not be served just by 
introducing an amendment. The Government should look Into 
the matter seriously. 

A few days back, we came to know that Petronet LNG 
Limited has been lormed to Import LNG from foreign countries. 
This Petronet LNG limited has decided to set up two terminals; 
one in Gujarat and the other in Cochin. Eastern States have 
been neglected. We have also come to know that for setting 
these two terminals, the Government will be giving some 
subsidy also. The Eastern States have not been considered in 
thiS respect. In the Consultative Commmee we brought on 
record our opposition to this. The Eastern States snould not be 
neglected and the Government should lay empha .. is on setting 
such LNG terminals at Haldia Eastern Region so that gas can 
be brought either from Bangladesh or Irom Tripura or from 
other countries. 

While expressing his views on this particular amendment, 
the hon. Minister has categorically stated that this enabling 
clause has been Inserted so as to promote exploration work. I 

do not know how much progress has been made in this regard, 
particularly In the north-eastern region. We know Bengal basin 
has huge deposits. Some time ago the exploration work was 
started In Bay of Bengal but afterwards nothing has been done 
in this respect. A number of experts are of the opinion that In this 
Bengal Basin there are huge deposits of oil and gas but 
exploration work has not been undertaken intenSively. This is 
why I request the hon. Minister to see to It so that his object to 
promote exploration can be successfully achieved. Without gas 
and oil, nation cannot survive. This is a very Important Issue. So. 
I once again request the Hon. Minister to look Into the matter 
and see that the executive power is not misused and a 
Commmee consisting of the representatives of various States 
Is formed to look into it. With these words I conclude. 

SHRI T.R. BAALU (MADRAS SOUTH): Mr. Chairman, Sir, 
first of all, I would like to place on record In this august House 
that this aspect of bringing an amendment Is the baby of the 
United Front Government in which yourself, Shri P. Chldamba-
ram, myself and other colleagues had participated to playa key 
role In this regard. 

Sir, before I enter into this subject I want to give some 
arithmetic so that the august House could know what is the 
present position. During 1998-99, the estimated demand olthe 
product is 89 million metric tonne (MMT). The estimated crude 
oil requirement is 90 MMT and the estimated shortfall of crude 
oil is 57 MMT. The estimated natural gas demand Is 72 million 
cubic matre per day and the production of natural gas per day 
is 63 million cubic metre. As far as natural gas is concerned, 
there is a shortfall of nine million cubic metre per day. There Is 
a shorlall 0157 MMT of curde oil. At the same time, by the year 
2001-02, the estimated demand 01 the product would be 113 
MMT, the estimated crude oil requirement would be 115 MMT. 
The estimated Indigenous production of crude oil would be 39 
MMT. So, the total shortfall of the crude oil In the year 200 t -02 
would be 76 MMT. As far as the estimated demand for natural 
gas is concerned, during 2001-02, it would be around t47 
million standard cubic metres per day and the production would 
be around 63 million standard cubic metres per day. There 
would be a shortfall of 84 million cubic metre per day. 

As regards the cost of import, as on date, the import bill at 
the present value of dollar would be about nine billion US dollars 
because we have to Import 37 MMT of crude 011 and at the same 
time we have to import the product of around 23 MMT. So, the 
cost would be about nine billion US dollars. In terms of Indian 
currency, it would cost approximately Rs. 40,000 crore. 

After having examined all this, the United Front Govern-
ment had made a prudent decision during 1997 to go for new 
exploration. The total sedimentary area within India Is 3.14 
million square kilometres. Out of which so farwe have explored 
only 32.7 per cent. So there is an unexplored area of 67.3 per 
cent. SO,duringthepast50years, in fact, upto 1997 nobody took 
pains to go for new exploration and Invention. It was only the 
United Front Government which were althe helm of affairs in the 
year 1997 took pains and they decided to go In for new 
exploration. They wanted to upgrade the policies. That is why 
the new exploration licensing policy was announced by SM P. 
Chldambaram, the formar Finance Minister during his Budget 



329 Statutory Resolution Re: Agrahayana 11, 1920 (Saka) and Oilfields (Regulation and 
Development) Amendment Bill 

330 
Disapproval of Oilflelds (Regulation 
and Development) Amendment Ordinance 

Speech. After that it was drafted and announced by me in this 
House in March 1997. There has not been any finding of new 
oil forthe past 25 years after the Bombay High. As has been said 
just now, we announced the New Exploration Licencing Policy 
(NELP) to make the level playing field because the exploration 
required huge risk factor, high technology and long lead time 
to get the returns on Investment. This was the thrust area which 
was announced by the United Front Gvoernment. The thrust 
areas are frontier areas hitherto unexplored and deep waters 
beyond 400 metre depth. In pursuance of this, the United Front 
Government wanted to announce concessional rate of royalty. 
That is the crux ofthe issue. The hon. Ministerfor Petroleum has 
brought before this House the amendment to pay 12.5 per cent 
of royalty at the Well Lead Price as far as on land production is 
concerned. At the same time, If a particular company goes to 
explore and produce in the off shore area, they can pay only ten 
per cent. That is the crux of the issue. 

We had identified 37 blocks. The United Front Government 
had Identified 37 blocks-28 In off shore and nine in on shore. 
I do not know what follow up action was taken on those blocks 
which we had identified during that time. I do not know what is 
happening in the Petroleum Ministry. At the same time, the 
ONGC, the national oil company was inducted to take up deep 
water drilling in selected off shore areas located in the Cauvery 
Basin, Krishna Godavary Basin and Konkan-Goa Basin. At that 
time, everything was transparent. In fact, each and every day 
I was attending to the work and I was in the know of things as 
to what was happening in each and every national oil company. 
I do not know what Is happening now. At that time, In Konkan-
Goa Basin, the ONGC was Inducted and the ONGC has 
identified new area of 011 source. Even the Sagar vessel which 
was a deep drilling vessel, has been converted. The hon. 
Minister some two or three weeks ago announced about It as 
if he had done it. I do not know why he is saying that. The United 
Front Government had announced it. Probably, he may not be 
a part of that particular issue. I know after the discussion with 
the then Prime Minister Shrl Deve Gowda, the former Finance 
Minister Shri Chidambaram instructed me to take up the matter 
to meet the challenge. I took lot of pains in that regard. The 
seismic survey of the entire Bay of Bengal was completed. The 
surveywas conducted Inthe areaof about 12,500 line kilometres. 
I have not disclosed anything up till now. In the Andaman off 
shore area, the data which we had collected, has been sent to 
Western Australia. 

As I said earlier, we had collected precious data off the 
Andamans. The data collected had revealed that gas hydrate 
was available off the Andamans. I want to say that many of my 
friends may not be knowing the technical words. What is a gas 
hydrate? Three hundred units of natural gas is equal to one unit 
of gas hydrate. Natural gas will transform into liquid. After the 
liquid stage, it will transform into solid, that solid state of gas is 
called gas Hydrates. This gas hydrate are available plenty In 
Andaman off shore. 

We are having natural gas In the deep water area off the 
Andamans. It will cater to the total needs of India for another 
thirty years. This could not be announced by us at that time 
because we were going on collecting the data, confirming and 
reconfirming it and like that. At that time, some of our friends 

were a part of the coalition Government. Many multinational 
companies had come. In fact, they purchased our data. The data 
had been collected and sent to Houston, the world market. The 
data had been purchased by paying a higher price by two times 
than what they paid for the Bombay High gas. They collected 
the data. They purchased the data forthe East Coast area which 
is your area, Mr. Chairman. You know how many multinationals 
have got interest in purchasing the data by paying a higher rate, 
by two times, than what they paid for the Bombay High gas. It 
is high time that the hon. Minister for Petroleum should sit tight 
and extract work from the 011 company people. 

The United Front Government appointed one Director 
General of Hydrocarbons. I think even now he has not been 
given full freedom to look into the affairs. I do not know whether 
his salary has been fixed or not. The Director General of 
Hydrocarbons Is there. But It seems that he has not been 
properly treated. He has not been vested with proper powers to 
go Into the details and to see why the ONGC has not been 
taking enough care to go for new drilling. So, proper power 
should be given to the Director General of Hydrocarbons. 

By and by, In Konkan-Goa sector, we had collected very 
good data. Like that, we had collected the data In respect of the 
East Coast and the area off the Andaman. So, I request that all 
these things will have to be look&d Into by the hon. MInister. 

When I became the Minister, I paid a visll to my local 
constituency which Is my birth place. hall from the Cauvery 
Basin. In the Cauvery Basin, the Narlmanam fractionator is 
there. A fractlonator Is a plant through which LPG can be 
extracted from natural gas. The gas will come to the fractlonator 
and from the fractionator we can get the LPG. But the point 15 
that the fracllonator, whict. was constructed at a cost of As. 48 
crore, was abandoned during 1997. It has kept idle. I had 
instructed and told the authorities concerned that II should 
function within 15 days. Within ten days, I got the result. I gOl 
a telephone call from the refinery people saying that It started 
functioning. Now, it has been abandoned. It Is not working 
properly. Why Is It not working properly? The LPG production 
unit was constructed at a cost of As. 48 crore. It is kept Idle. I 
do not know why it is nol functioning. 

The United Front Government announced one scheme 
called the ·on-demand supply of LPG" by 1999 ... (Interruptlons) 
The wait-listed LPG customers were of the order of about 120 
lakh. The United Front Government announced that the 120 
lakh backlog should be wiped out by 1999. That was the 
instruction given by the then United Front Government. The aim 
was that by another one year period, the 120 lakh wait-listed 
people should get the LPG. 

I do not know what action has been taken by the hon. 
Minister. 

We have revived tatkal scheme. Previously it was there in 
the Congress regime. We have reduced the charges to As. 
4000. It has been reintroduced now. I want to know the present 
position of Tatka/Scheme. I would requestthe hon. Minister for 
Petroleum and Natural Gas to kindly go through the data 
collected by the United Front Government to see what best he 
could do. He would not have concentrated because of Infighting 
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in the alliance. Probably he would have been one of the 
representatives to see that nothing goes wrong ... (lnteffuptions) 

SHRI VAZHAPADV K. RAMAMURTHV: You have faced 
the same thing In the United Front Government. 

SHRI T.R. BAALU: The han. Minister would have been 
engaged otherwise; At least hereafter we will not disturh you. 
The Opposition has taken a decision not to disturb you. You can 
see from the situation that Is prevailing in the House for the last 
three days. Neither the Congress nor any of us Is Interested to 
disturb you. We do not have the numbers. We will not topple 
you. Nobody in the Opposition is going to topple you. You are 
a better performer that is why you have lost in three or four 
States! Till the completion of five years, we want you to enjoy 
power and to commit more mistakes to that after five years, at 
least 90 per cent of the results will be in our favour. That Is why, 
I request the hon. Minister to continue and commit more 
mistakes. 

[Translation] 

SHRI MOHAN SINGH (DEORIA): Mr. Chairman, Sir, 
before expressing my opinion on this bill. I would like to thank 
Shri Baalu for giving so many arguments, in very expressive 
manner to convince the House about somothing which should 
not have been stated by the hon'ble Minister. Till now, no good 
deed has been done by this Government on its own except 
presentation of the bills In the House at regular intervals like a 
'Munshl', in respect of the good work done by the United Front 
Government. I would like to thank the Hon'ble Minister for this. 

Mr. Chairman, Sir, this country has vast demand for 
petroleum products. The actual need and expectation of this 
country is much more than what has been stated by the Minister 
and the former Minister. Our difficulty is that we are not ready 
to rely on our resources. We have to import all petroleum 
products, due to which budget deficit Is continuously Increas-
ing. During the last 20-22 years, It has become customary to fix 
administrative prices of petroleum products. We had excluded 
It from the budget. As a result the 011 pool deficit is continuously 
increasing. According to one estimate, this deficit may become 
equivalent to the defence budget of the country. We have to 
become seH-reliant In this area to erase this deficit. We have got 
no other option. For seH-reliance, we have to make efforts to 
search for possibilities of exploration In local areas. Taking this 
into account, it WIIS decided that the price of petroleum products 
in the country will be fixed according to the international rates. 
The prices will rise and fall according to that. 

Just now, the hon'ble Minister has Issued a statement 
saying that since international prices of diesel has fallen, the 
Government of India Is also considering to reduce Its price. A 
few days ago. it was reduced by 7-8 paisa. For doing this, we 
are in need of resources. We should search for the possibilities 
of petroleum products available in the Interior of the earth In our 
country. we are in great need of It. I have been demanding 
regularly that its exploration should take place In my area. For 
the last 10-12 years, exploration work is at standstill for our 
contry due to scarcity of the funds because we are spending the 
entire capital on importing this product. We are lacking means 

to Increase our resources. Therefore, It Is quite appropriate that 
we should Increase exploration. There are different ways to 
Increase It. For Instance, the risk and expenditure are more in 
case of exploration in deep sea. If the amount given whether In 
the form of royalty or expenditure, Is equivalent to that of the 
amount allocated for the plain areas, then nobody will come 
forward for exploration in deep sea. In view of this, there was 
possibility to amend this legislation, and for this you presented 
the bill. The spirit behind my moving the satutory resolution was 
that the debate could be held In the House. I had no feeling and 
intention to oppose this bill. I welcome to this and thank you for 
presenting this bill. 

[English] 

SHRI V.V. RAGHAVAN (TRICHUR): Mr. Chairman, Sir, first 
of all, let me go on record that an amendment like this should 
not have been implemented with an Ordinance. I think, Clause 
5 which empowers the Government to completely exempt 
royalty cannot be accepted. I am afraid the present Goverrment 
Is not safeguarding the Interest of the States. Our federal set-up 
is being threatened, In my opinion. In that context, If we give 
powers to the Government to completely exempt royalty. I am 
afraid, the States may lose their vital interests. So, I am opposed 
to this amendment of completely exempting royalty to the 
deserving sectors. 

Sir, this amendment has to be viewed in the background 
of the Policy Statement of the Government on the Development 
exploration on Oil and Natural Gas. Oil and Natural Gas 
Corporation is one of our most thriving public sector units, which 
we call as 'Navaratnas'. Both ONGC and 10C, are immensely 
helping our economy and our country. The present Govern-
ment has declared that both ONGC and 10C are going to be 
privatlsed, or they are listed for disinvestment. 

SHRI VAZHAPADV K. RAMAMURTHY: Mr. Chairman, 
Sir, we have never announced that. It is a wrong Information. 

SHRI V.V. RAGHAVAN: I am speaking on the basis of 
Press reports. 

SHRI VAZHAPADY K. RAMAMURTHY: Mr. Chairman, 
Sir, I would like to clarify at this juncture that this Government 
has no Intention to privatlse any of our public sector 011 compa-
nies Including ONGC and 10C. 

SHRI V.V. RAGHAVAN: There are authentic reports to the 
contrary. 

SHRI VAZHAPADY K. RAMAMURTHY: I am saying this on 
behalf of the Government. Where is the authentic report then? 

SHRIV.V. RAGHAVAN: Ifthatls the position ofthe Govem-
ment, I am glad. But stili two of these 'Navara/nas' are listed in 
the disinvestment list. 

16.00 hr •. 

SHRI VAZHAPADY K. RAMAMURTHY: Shrl Baalu has 
claimed all this. 

SHRI V.V. RAGHAVAN: All right. 
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SHRI VAZHAPADY K. RAMAMURTHY: Regarding 
disinvestment, you are a part of H. 

MR. CHAIRMAN: Shri Raghavan, please conclude. 

SHRI VV RAGHAVAN: Disinvestment Is not only to the 
Indian Capital but it is also disinvestment even to the foreign 
capital. The oil and natural gas are an immense wealth of our 
country. I am grateful to Shrl T.R. Baalu who has given some 
statistics of our immense wealth. We have competent techni-
cians. We have competent Infrastructure. These two compa-
nies came under our Navratnas. Why should we Invite private 
capital and foreign capital for exploring this immense wealth? 
When these companies function, you reduce royalty. You are 
asking for powers to reduce royalty to the States. You are 
asking for powers to exempt royalty completely. This amend-
ment is not so simple as the hon. Minister makes us to believe. 
This immense wealth is going to be explored and exploited by 
private companies including foreign companies. I must say In 
this connection that accepting foreign capital for such vital 
sectors is very dangerous, I would remind the hon. friends on 
the Treasury Benches that not only we the left Parties but in 
your own ranks also there are elements who oppose foreign 
companies the 'Jan Jagran Manch' is campaigning against 
letting these foreign companies come in such vital sectors. 
Even the RSS meeting at Bangalore passed a resolution some 
months ago opposing tne multinational companies. Before the 
elections, you have said that no such foreign capital will be 
allowed and no multinational corporation will be allowed to 
exploit our wealth. After coming to power, you are running very 
fast-faster than Dr. Manmohan Singh. After the MNGS. So, I 
am against giving powers ... (lnterruptions) 

MR. CHAIRMAN: Please conclude now. 

SHRI V.V. RAGHAVAN: Thank you. So, this amendment 
is not so harmless as the Minister has make us believe. 

{Translation} 

DR. SHAKEEL AHMAD (MADHUBANI): Mr. Chairman, 
Sir, I am grateful to you for giving me an opportunity to speak. 

I rise to speak on Oilfield Regulation and Development 
(Amendment) Bill, 1998. As a matter of policy, it is rightthatwater 
level Is different at different places where 011 wells are sunk. If 
the destination of exploration site is far off, the rate of regulation 
should be definitely different, but in my opinion the rights we 
have given to our executive are far too more. 

You must be remembering the result of giving more powers 
to the Executives of 011 and Natural Gas Commission. The 
scams in ONGC during the last 2-3 years and the Vigilance 
cases in that regard are no longer a secret. Therefore, I would 
like to request the hon'ble Minister and would like to tell the 
Government not to give so much liberty to the offiCials, lest It 
should become difficult to control them afterwards and mis-
takes of the past could be repeated. There should be some 
control on the officers of the Indian Oil Corporation and the 
ONGC. They should not be given those powers which could be 
misused by them. My hon'ble friend Shrl Jain has rightly stated 
that power to execute any Legislation made by us Is vested with 
the officers on the besls of trust only. But if that Organisation or 

people o~ that organisation betray the Government then we 
should pay attention in that regard. We should consider all the 
facts before giving them the responsibility. It is said that the price 
of indigenous crude 011 will fluctuate every month. I understand 
that this will lead to uncertainity in the economy. If on first day 
of the month, there is one price and afterwards It changes, then 
the whole economic situation will become uncertain. Due to this 
the assessment of crude oil traders will get disturbed and so will 
the entire economic situation. Therefore, the monthly regula-
tion is wrong, it should be removed and some lime should be 
given and for this a definite duration should be fixed. If there Is 
more lIuctuation, there would be moe uncertainity and market 
will not be stable. 

It has been said in the third amendment. 

{English} 

"(iii) make consequential amendments in section 10 of 
the Act for laying the notifications before Parliament." 

{Translation] 

An attempt should not be made to bypass the Parliament. 
The Parliament is Supreme. The notification should definitely 
come to Parliament and the work should be done only after the 
approval of the Parliament. It Is right that we should explore 011 
to conserve our resources. We should explore oil resour~es to 
SRve foreign exchange. But what happens Is that whenever a 
Minister comes on a visit and he talks with the ONGC and 
Indian Oil Officials and asks them about a particular project, 
they say that there was no ,uch project and that the project was 
a political project. Thus the influential people make them to start 
exploration work in their area. It is going on for tha last eight to 
ten years. As long as the indications of availability of oil in 
particular area are not received and the criterion for that is not 
fulfilled no project should be launched. I know about many 
projects, about which the people of your department say, that 
It was not viable and that the project was started for politicai 
mileage due to pressure of the hon'ble Minister. Therefore, this 
should not happen. 

At Dulli Pathi in Jainagar subdivision of Madhubani district 
of Bihar, the 011 exploration was started 8-10 years ago. We are 
aware that in the report it was said that the 011 reserves are 
available there, but the work was stopped over there. I would 
like that the hon'ble Minister should enquire into the matter and 
do whatever is possible in this regard. 

{English] 

SHRI BIKRAM KESHARI DEO (KALAHANDI): Mr. Chair-
man, Sir, the discussion on this piece of legislation which is 
taking place today is a welcome mflasure relates to the New 
Exploration LicenSing Policy, that is, NELP. It has been seen 
that the demand of 011 has been growing but our country has not 
been able to produce oil to meet the demand and supply of oil. 

Therefore, this piece of legislation was necessitated which 
had lead to further exploration of 011 besides encouraging 
private sector participation in the exploration of oil. You will see 
that in the production of oil, there has been a shortfall. The 
production of crude oii in 1997-98 was 30.9 million tonnes 
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which was less by nearly 10 million tonnes compared to 1996-
97. Therefore, this legislation will definitely encourage the vast 
deposits to be explored and also to improve the oil production 
in the country. You are sitting on an 011 resource covering 1.4 
billion square kilometres of sedimentation which is full of 011, but 
you are unable to explore it. 

I would like to mention here that the performance of the 
ONGC was not satisfactory. The ONGC, the only company 
which was exploiting these natural resources, has not been 
able to meet its optimum level. Therefore, this has necessitated 
in this legislation. By means of this legislation only, we could 
save a lot of foreign exchange for this country which is being 
drained out, and which could have been utilised for other 
important developmental and social projects. 

You can see that with this regulation, they have brought a 
lot of changes. For example. in The Economic Survey, 1997-98 
it is mentioned in the heading Major Policy Reforms In the Oil 
and Gas sectors. I quote some points from the New Exploration 
Licensing Policy (NElP): 

"No mandatory state participation through ONGC/OII. 

ONGCl and Oil to compete for obtaining petroleum li-
censes. 

Open availability of exploration acreages to provide a 
continuous window of opportunities to oil companies. 

Freedom to contractors for marketing of curde oil and gas 
in dome.ttc market. 

Royality payment at the rate of 12.5 per cent which is 
clearly evident in this Bill." 

Therefore. in right earnest, this Government has shown us 
the way and has taken the first step towards solving this chronic 
probiem of oil and natural gas which is becoming a scarce 
commodity though we have plenty in the country. Today. we 
have been importing gas from Oman and Iran for our consum-
ers. which could have been averted. If in all seriousness the 
previous Government had implemented this Bill, we would 
have become seH-sufflcient. But the previous Government 
never tried it. 

Therefore. I thank the hon. Minister and this Government 
for bringing this legislation and It should be implemented in right 
earnest. 

SHRI P.C. THOMAS (MUVATIUPUZHA): Theexploration 
and exploitation of oil Is one of the most important works which 
the Government has to undertake and in the developing 
countries like ours it Is one of the major thrusts which we have 
to give. I am sure the Government will take this very seriously 
and take all measures to see that the 67 per cent of the grey 
areas which are identified but not tapped so far, will be taken 
soon to task. I am also sure that amendments of this nature may 
be necessary to give more powers to the Government and to 
see that not only more companies are attracted but also to see 
that more drilling takes place. I am sure that there has to be 
some broad norms and as per the NElP which has been 

announced, the rates of some mineral all will have to change 
from piace to place and for that matter the present law is not 
adequate enough to give powers to the Government. There-
fore, I do not stand in the way of this amendment which may be 
necessary as far as new thrust is concerned. 

However, I would submit that there are areas which have 
been identified and work has to be taken up in those areas very 
soon. For example, it has already been said thatthe coast in the 
West as well as in the East has to be developed. It has also been 
said specifically that some of the coastal areas in Kerala have 
also been found to be having great 011 deposits. I am sure that 
the Government will see to it that new exploitation is taken up 
in these areas very soon. 

I do not propose to speak more. But I would only make a 
suggestion. The need for lPG, lNG and also oil is so great that 
the distribution is also as Important as the need. The areas are 
many as far as India is concerned. We have so many States and 
so the needs of the States are also in different ways and as far 
as some States are concerned, we do not have enough sources 
of energy to have the very important infrastructure like electric-
ity and energy fuels which are necessary for the Industries to 
develop. 

As far as some of the States which are industrially back-
ward like Kerala are concerned, which is always appiauded as 
a very good State for so many other things, like literacy and so 
many other aspects, I feel that industrialisation 'is so poor that 
we have to see that something immediate is taken up in this 
regard. 

There is an lNG projects in Kochl-I am sure that the hon. 
Minister knows about it-which has to be expedited. There is a 
refinery project in Kochi which has to be expedited. I am 
mentioning because it is in my constituency. About 500 MW of 
power is going to be produced in Kochi by that refinery project. 
However, the fuel input is to be met from the Kochi Refinery 
ItseH. I think that it is a project which has to be expedited. About 
Rs. 2480 crores is the project amount. As the hon. Minister 
knows, Kerala is a State where electricity is still something very 
difficult for us to have. We have power cuts even though there 
has been a good rainfall. I am not accusing anybody. But it is 
a fact that In Kerala industries are going down to down. So, I feel 
that these projects which have been taken up must be expe-
dited. 

I request the hon. Minister to take immediate steps. 

SHRI KHARABElA SWAIN (BAlASORE): Mr. Chairman, 
I am not 'Swami' but I am 'Swain', Some poeple call me 'Swine'. 
I am not a pig. Anyway in Hindi they write all the time as 'Swine'. 
I have been telling so many people that I was not 'Swine'. I am 
'Swain' but still nobody listens to me. From swine you have 
made me 'Swamy·. I am not ·Swami'. I am 'Swain'. 

I rise to support this Bill and I want to support it just like 
many other speaker'! even from the Treasury Benches and 
from the Oppositions Benches. 

All of them have supported It and I also support It. 

I also made an exhaustive presentation. I prepared for this. 
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The same thing has been going on repeated time and again. 
I am not going to repeat. I will just say two or three sentences. 
The point Is, in our country we are failing short of crude oil. We 
want to be self-sufficient. Otherwise, as Shri B.K. Dev said 
earlier, very valuable foreign exchange is being drained out to 
foreign countries. So, we want to be self-sufficient and if we want 
to be self-sufficient, we have to allow the private sector to enter 
into it. The private explorers should also be allowed to enter into 
it. If we want that the private explorers should enter It, then they 
should be given some Incentives also which have been pro-
posed In this Bill. 

I thank the han. Minister of Petroleum for having brought 
such a very good Bill, though through an Ordinance. But he has 
brought it. 

But, having brought it, he Is now tr'ling to take the support 
of this august House. Sir, I will just mention two or three more 
paints on this case. I would draw the attention of the han. 
Minister to one thing which is this. He should see to it that by 
2000 AD, unleaded petrool should be made available. Unless 
you do that. a time will come where none of us will be able to 
stay in Delhi. It Is because the atmosphere of Delhi has been 
polluted so much. Every yearthe pollution level is Inceasing so 
much not only in Deihl but also in all the other metropolitan cities 
and towns of this country. The main cause of pollution is 
exhausts from the petrol-driven vehicles. So, I appeal to you to 
see to it that by 2000 AD unleaded petrol is made available. 

In Orissa, Paradip Petroleum Refinery is going to be set up 
with an amount of Rs. 8,000 crore. Let the Prime Minister go 
and inaugurate It in a very short period so that the paucity of 
petroleum in our country will be squared up. 

Last but not least, I would like to make an appeal to you just 
like Shri Baalu. Why Is It taking seven years to get a gas 
connection in our country? They should get It immediately. All 
the private operators who have LPG dealerships opened their 
companies In small towns all over India. But they are closing 
their companies very early. Why are they closing them? 

Shrl Baalu Is not here. Finally, I will just tell him a very small 
thing. He is very much worried that no credit has been given to 
him for the good work he had done. But I would just tell him that 
this Government is not going to snatch any credit from anybody 
for any good job done by him. This Government, our hon. Prime 
Minister and our hon. Petroleum Minister are not so undignified 
in just depriving somebody 01 his credit. So, If Shri Baalu has 
done anything, due credit will be given to him. 

Sir, I thank you very much for giving me this opportunity. 

[Translation] 

PROF. JOGENDRA KAWADE (CHIMUR): Mr. Chairman, 
Sir, I welcome the oilflelds (Regulation and Development) 
Amendment Bill, t 948 brought here lor lurther amendments by 
the hon'ble Minister and thank him for bringing this Bill. Trea-
sury benches have welcomed this amendment bill and we, the 
Members 01 opposition also welcome and support this bill. 

Sir, I would not take much time but like to put lorth .:ertain 
points before the House regartllng this BRI, ours Is • developing 

country and requirement of 011 and gas is increasing day by day. 
In view 01 Increasing demand, this bill has been brought here. 
The exploration of oil should be expedited and encouraged in 
border areas of the country and I feel that this amendment will 
help in this direction. 

The points mentioned by the hon'ble Minister and provi-
sions made In this bill are very good and It would help oil and 
gas sector to a great extent. The Geological Survey 01 India and 
ONGC are not making efforts to the required extent in the lield 
01 exploration 01 oil and gas. The objectives of this amendment 
bill should be achieved so that requirement 01 011 and gas for 
people of this country could be fulfilled. 

The demand of cooking gas is Increasing day by day. Just 
now my colleagues have stated that in our country 67 places 
have been Identified in sea and other places for exploration of 
011 and gas but so far efforts are not being made to the required 
extent In this field and thus we are unable to meet the demand 
01011 and gas in the country. While supporting this amendment 
bill, I would request the Hon. Minister and th3 Government that 
with the help of prestigious organisations like ONGC and 
Geological Survey of India we should strive to be self reliant in 
oil and gas sector, I would ti1ank the hon. Minister and the 
Government if this objective is achieved through this amend-
ment bill. While supporting thiS Bill I again thank the hon'ble 
Minister for bringing this bill. 

SHRI RAJO SINGH (BEGUSARAI): Mr. Chairman. Sir. 
through this Bill hon'ble Minister has proposed a few ordinary 
amendments. This Bill was passed in 1948. Now two amend-
ments 4 and 5 have been added in its section 6 (a). Under the 
first amendment he has proposed to fix the rates on the basis 
of distance and secondly he has stated that the place affixing 
the rates will be announced through a notification. Several hon 
Members have drawn the attention of the House towards their 
problems. I would like to say that this bill deserves commenda-
tion and I support it. Mr. Chairman, Sir, you are also an MP and 
member of panel of Chairmen. Just now Baaluji has said that 
action is delayed on applications received for allotment of gas 
connections whether thyre is one Government In India or not, 
perhaps hon'ble Minister knows that there is one Government 
in this country, then why Members of one House of the 
Parliament enjoy the privilege of gas connection and Members 
01 Lok Sabha are deprived 01 this privilege when we take up this 
issue with the hon. Minister he replies that this matter is pending 
in Court. Efforts should be made in this regard. Hon'ble Prime 
Minister and the Minister 01 Law should interfere in this matter. 
The advocate of hon'ble Minister may be In Tamil Nadu, why 
directions are not Issued lor him in this regard. There are also 
senior officers in your department. I am not one 01 those who 
don't trust the officers 01 your department. Mutual trust is 
necessary lor worldly business. History tells us that Akbar used 
to trust people and Aurangzeb did not havelalth in others. We 
should have lalth and this matter should be solved. 

Now-a-days people do not use wood as fuel and gas 
connections have become necessity lor them. People of our 
constituency come to us with this demand because through 
radio and T.V. they come to know that M.Ps are given privilege 
quota 01 issuing telephone and gas connection. When we tell 
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that this quota is not given to us, they do not believe us. Perhaps 
volers of your constituency do not come to you for it but voters 
01 our constituency demand thaI. When we say that this Issue 
is pending in court, our voters feellhat we have given connec-
tions to someone else. 

At present Ihe consumption of kerosene Is Increasing. The 
prices of petrol and diesel fluctuate but what arrangements 
have been made for supply of kerosene which is used by poor. 
Its prices should not be increased. Prices of petrol can be 
increased as the people using It In buses, cars and tractors can 
afford that but poor people living in Jhuggi-Jhonpris can not 
bear this burden. Our Minister of Petroleum and Natural Gas 
was earlier In Congress Party and was president of congress 
party in Tamil Nadu but now due to certain circumstances he 
joined other party. Indira Gandhiji had said that jhuggls of poor 
should be illuminated. You should think for welfare of poor. It is 
a small bill and much debate is not required on il. I support this 
Bill. 

{English] 

SHRI CHETAN CHAUHAN (AMROHA): Sir, the Ministry 
should issue a leller saying that there is a restriction on the 
issuance of gas connections so that, at least, we can show it to 
the people. 

{Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF PE-
TROLEUM AND NATURAL GAS (SHRI SANTOSH KUMAR 
GANGWAR): Mr. Chairman, Sir, I thank you and would like to 
say that Ramamurthyji will speak comprehensively on this Bill 
after me. It is true that after formation of this new Government 
several imponant decisions have been taken by this Ministry. 
The public is gradually coming to know about It. First of all on 
1 .4.1 998 our Ministry took a decision to dismantle APM, NELP 
is connected with It and people know about that. Their prices are 
determined once in a month as per the international prices of 
oil. We have decided to apply NELP and State Governments 
have agreed to do so. 

As Satyapaljl was saying that States are facing problems 
due to the period of three years because they do not get a fixed 
amounl. In view of international scenariO we can say that et 
present the prices of crude oil are quite low and Baaluli has told 
in detail how we would be able to control the situation when the 
price of crude oil will Increase in near future our Ministry has 
tried to take the country in a right direction. This Government 
have signed 18 agreements to solve the cases pending with the 
Ministry for last three-four years. Earlier agreements were 
concluded in the field of export only but now we have decided 
to prepare an agreement In the field of exploration of 011. It is a 
well known fact that Identifying the places for exploration of oil 
is just like a lollery and is a costly affair especially in deep sea. 
In this new policy we have proposed to Invite foreign countries 
10 identify the fields of oil exploration and sharing contract may 
be signed when the oil is struck. People liked this policy. I would 
not like to say much in this field. There are some apprehensions 
in minds of people. Just now Baaluji has said that waiting list of 
LPG. ... (Interruptions) 

SHRI RAJO SINGH: You are Minister. But what about us. 
Please make arrangement for LPG connection for us also. 

{Translation} 

SHRI SANTOSH KUMAR GANGWAR: That Is why I am 
speaking. He has said that 270 lakh persons are in the waiting 
list. It Is not so. There are 127 lakh persons in the waiting list for 
LPG. We have also decided to clear It in the next three years. 
As far as quota of LPG connection is concerned It is true that 
members of Rajya Sabha are getting their quota of LPG 
connection but Members of Lok Sabha are not gelling the 
same. My Ministry Is ready to give It. Whatever direction we get 
from Hon'ble Speaker we will act accordingly. We are not 
against this that they should not be given LPG quota. We are 
also M.Ps. we also want to satisfy people of our area. It Is also 
correct that people of the country should know the facts. It is 
equally applicable on every Member that they should not 
misuse their privilege. Therefore, I would like to say that we 
have decided the policy. Alter, coming to power It seems to us 
that in the country the storage capacity of crude oil is very less. 
We have to see as to how this capacity can be increased. 
During the last three years, Interviews have not been con-
ducted for giving LPG and other retail outlets. At present in Ihe 
entire country more than 6000 places have been advertised for 
retail outlets and their interviews are likely to be conducted. 

lIIJe have not made provision for private Members on 
Selection Boards to ensure transparency. Only retired judge as 
Chairman and two members from 011 companies would be there 
on the Board. We have told them that they have to declare the 
result within 24 hours alter Interview. Besides this we have 
decided to constitute 50 Boards so that quick decision can be 
taken as there are 14 places available. These Boards have 
been constituted and they have started functioning. 

Mr. Chairman, I do not want to buy much but I would 
definitely say that we are answerable to the Houso and In future 
also there will be transparency in our Ministry. 

Mr. Chairman, Sir, we are proud that our Companies are 
among the best in the world and O.N.G.C. is earning a name 
for Itself not only In India but also in other countries. Just now 
one of our friend was saying that there Is possibility of all 
deposits In Ganga basin. Our Ministry is trying to explore it. In 
this direction we will give good results to this House and to the 
people of the country very soon. We will prove as to how 
properly our Department is working because it seems to us that 
our production is insufficient for us. We should extend our 
sedimentary area. At present 66% of our area remains unex-
plored we also have to see as to how maximum exploration 
work can be undertaken. Today people of all countries of the 
world are being allracted towards us. They want that the 
present Government alongwith their cooperation should make 
efforts in this direction. 

In am happy that most of the members have cooperated 
in the promulgation 0; ordinance regarding N.E.L.P. Bill. We 
wanted to pass this Bill last time Itself but unfortunately due to 
other works pending before the House we could not do so and 
we had to promulgate this ordinance. The present Government 
do not want to function as an ordinances Government. We want 
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that whatever we do we should present it first before the House 
and only then further action should be taken. I thank you for 
giving me time to speak. 

[English} 

THE MINISTER OF PETROLEUM AND NATURAL GAS 
(SHRI VAZHAPADY K. RAMAMURTHY): Mr Chairman, Sir, I 
am thankful to the hon. Members from both sides of the House 
who have participated in the debate on Oilflelds (Regulation 
and Development) Amendment Bill, 1998. I also express my 
sincere thanks to my colleague the Minister of State in the 
Ministry of Petroleum and Natural Gas lor having intervened in 
the debate. 

Sir, the hon. Members have in general agreed that our 
country needs more and more exploration. Our organisations 
like ONGC, IOC, OIC and other oil companies, are not in an 
adequate position to lulfil the demand of petroleum products 
which Is growing every day in the country. It Is high time that our 
country welcomed more Investment and more technology Into 
this field. We possess almost 90 per cent of the technology of 
exploration whether it is in onshore, offshore, shallow waters or 
in the deep-sea drilling. Though we possess cartain technolo-
gies, we need those technologies which are very new to us. 

We want that those countries which are all possessing this 
new technology should come to India and participate In the 
exploration. 

Sir, In the New Exploration Licencing Policy, there are 
three pOints Involved. First is to Invite more capital, either 
foreign capital or the Joint ventures capital or the Indian capital. 
The capital should be Invested more and more in the explora-
tion ventures. Second is that while doing so, our country will get 
more crude 011. Third Is that more areas will covered under the 
exploration. 

Sir, Shri T.R. Baalu, my predecessor, has said that the 
United Front Govemment was responsible for the opening up 
of this front lor the private sector, particularly, foreigners to 
invest. I do not deny that fact. But he must also remember that 
during 1993 when Capt. Satish Sharma was the Petroleum 
Minister, It was he who had opened up this front. Even now, In 
the East coast and the West coast, Is lot 01 private entrepre-
neurs and foreign multinationals are operating on off-shore as 
well as on-shore exploration. Under this New Exploration 
Licencing Policy, even though the United Front Govemment 
had identified 37 blocks. we have now further identified the 
blocks. It has come to 48 blocks both off-shore and on-shore as 
well as shallow water and deep sea water drilling. 

Sir to achieve this goal, we need this Bill to be amended 
because In the international arena when we go for a road show, 
it is highly necessary to know about the kind of conceasions, tax 
concessions, tax holidays and royalty being fixed. The tax code 
is also necessary for the lorelgn investors to know what Is 
available in this country. So, according to that, the previous 
United Front Government had envisaged this NELP. They had 
given an outlined pICture. Then we had to amend the Income 
Tax Act, and it was amended. 

Now, this Act also is to be amended and It Is going to be 

amended by the House. Now, tax code Is almost ready. By 
January or so, we are are In a position to go for a road show In 
the 48 blocks. Already, the datas, tender forms and other things 
are being Issued from the Ministry. 

Sir, In this respect, some of our hon. Members have 
expressed their apprehension whether this will he misused by 
the authorities concerned. Here there is a clause lOin the 
parent Act. lIsays: 

"Every rule made undar this Act and every notification 
issued under SUb-section (4) 01 section 6A shall be laid, as soon 
as may be alter It Is made or issued, before each House 01 
Parliament, while It Is In Session, for a total period 01 thirty days 
which may be comprised In one Session or in two or more 
successive Sessions, and if, before the expiry of the Session 
immediately following the Session or the successive Session 
aforesaid, both Houses agree in making any modification in the 
rule or notification or both Houses agree that the rule or 
notification should not be made or Issued, the rule or notilication 
shall therealter have effect oly in such modified lorm or be 01 no 
effect, as the case may be; so, however. that any such 
modification or annulment shall be without prejudice to the 
validity of anything previously C;one under that rule or notifica-
tion." 

However, any such modification or annulment shall be 
without prejudice to the validity or anything previously done. So, 
under this amended Act, if at all any adjustment is made on the 
royalty or the rates of royalty, it is going to be notified and It is 
going to be laid belore the House. So, I do notlind any ground 
for any apprehension on that. 

The hon. Member, Shri V.v. Raghavan wanted to know 
why we have now come to the House for passing this Bill alter 
promulgating an Ordinance. Taking the House into confidence, 
I am informing the House that this is only an enabling provision 
and the Government has so far not acted on It even alter the 
promulgation of the Ordinance. The other point which I would 
like to mention here Is that this enabling provision is more 
advantageous to the States than the Centre. 

Another apprehension was expressed by Shrl V. V. 
Raghavan that the States were going to loss heavily belore 
amandlng this Act. WII have consulted all the State Govern-
ments by sending a gist olthe amendments to them. All the State 
Governments except a lew have agreed and the others are also 
sending their letters of agreement to tha Government 01 India. 

Here, we are amending only aspects that relate to off-shore 
exploration but not on-shore drilling. Even if we were fixing 
different rates of royalty lor on-shore drilling, it will be done only 
in consultation with the States. It will not be done in an arbitrary 
manner. So, there is no question 01 misuse of power in lixing the 
rates of royalty or In making this amendmentto be Implemented. 
There will not be any misuse of authority. 

The other point that some of the hon. Members have raised 
Is that the State Governments will lose their revenue. Even Shri 
Satya Pal Jain has mentioned about h. We have been following 
the Administered Pricing Mechanism, that Is, the 'COlt plus' 
formula till the l.t April, 1998. As the Kelkar Commhtee and the 
expert group have given a phased out liberalilation programme 
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for the petroleum sector, we have dismantled the Administered 
Pricing Mechanism from the 1st April, 199B. It is no more 
followed except in respect of by-products. Accordingly, the 
prices which were already fixed by the Government on the basis 
of the Administered Pricing Mechanism have been completely 
dismantled. We are now following the Import parity price. This 
has also necessitated the bringing in of this amendment. 
Hereinafter the rates of royalty cannot be fixed at random. We 
will go through it every month or every two or three months, 
whichever way we do it is beneficial to both sides. 

We will take into account the internatlomd price and the 
import price in our country and we will fix the rates 01 royalty 
according to the import price parity. This is the internationel 
formula which is being followed everywhere. We have also 
fixed a minimlJm of 12.5 per cent as royalty. Nowhere in the 
world has this rate of royalty been offered for off-shore drilling. 

Hon. Members.have raised a point about the long queue 
of LPG consumers. I would like to mention - the han. Minister 
of State has also made a mention of It - That 125 lakh people 
are in the queue. 

Here, I would like to mention that the Government 01 India 
is extending Rs. 72 per cylinder as subsidy larthe domestic use. 
We have also opened up the parallel markets ill LPG. But they 
were not in a position to after this kind 01 a subsidy to the LPG 
consumers. Some of the unscrupulous parallel markets have 
also started the business like mushrooms and subsequently, 
they had shut down. Now exceptfour or five reputed firms which 
are running their parallel markets in LPG, others have shut 
down. Now only they are thriving and they are also not in a 
position to extend this kind 01 a subsidy. That Is why people are 
making a long queue with the Government distribution system, 
that is, Irom the oil companies. 

Unfortunately, since there were cyclones in the Gujarat 
areas, one after another, in the last four or live months. the 
Vadiva Port has become unusable and we had to stop the 
import of LNG. Fortunately, with the alternate source from 
Chennai, Cochin and Haldia, we were able to augment the 
demand and we were able to maintain the supply. 

As was assured by the Minister of State here, within the 
next two or three years, this queue will be exhausted. The oid 
sustem of 'tatkal' - that is, by depositing an amount of Rs. 
4000. one can get a priority in the LPG connections - is 
reintroduced and is continuing. For LPG, there is a growing 
demand. We are in a position to import and meet the demand, 
but unfortunately, Infrastructural facilities particularly at Ports 
and also the pipelines are the handicaps. Otherwise, we would 
have been able to wipe off the waiting list, with ad our resources 
in the oil companies. 

Another point that has been raised was to supply unleaded 
petrol to all the places in the country. Now, only in the Metro-
politan cities we are supplying the unleaded petrol. After the 
decision of the Supreme Court in connection with pollution, the 
011 companies have spent more than Rs. BOOO crore to have 
some machineries and to reduce the sulphur content in diesel 

and also in unleaded petrol. In such a vast country, we waf(; 
unfortunately not able to introduce the provision 01 unlea.ded 
petrol simultaneously at all the places. But we hope that, as per 
the direction of the Supreme Court, we will be able to supply 
unleaded petrol within two or three years to all the places in our 
country. 

Another point that has been raised by some of the hon. 
Members is this. 

(Translation] 

sHRI RAJOSINGH: If this case has been filed in High Court 
then it should be fought in High Court ... (Interruptions) 

(English) 

sHRI VAZHAPADY K. RAMAMURTHY : I am coming to 
that. 

MR CHAIRMAN : Please wait. The Minister will give the 
reply. 

sHRI VAZHAPADY K. RAMAMURTHY : The hon. Minister 
from Haldia has raised certain pOints regarding the liquefied 
natural gas which is the future of energy; now in the whole 
world, that he become the fuel for energy generation. In our 
country, we have planned about this and we have entrusted this 
matter with the Petronet LNG. Petronet LNG is the Consortium 
of our own oil companies; initially, we have started thiS at 
Gujarat, Kerala and Tamil Nadu. These are~he three places 
which have already been identified - Dahej in Gujarat, Cochin 
in Kerala and Ennore in Chennal. In Dahej and Cochin, work is 
in progress. In Tamil Nadu, now the tender has been opened; 
and I am glad to say that the Consortium - conSisting of Gas 
Authority of India Limited, Petronet LNG and Petronas of 
Malaysia-has been declared as L-1, that is, the lowest number 
one. These three companies have joined together to have that 
Consortium. So. I hope that the Government of Tamil Nadu 
would very soon issue orders and they will start the work. 

I have also had a discussion with han. Chief Minister of 
Andhra Pradesh. He is also taking initiative to have an LNG 
terminal at Kakinada. We have made a request to the han. Chief 
Minister of West Bengal also. If the State Governments come 
forward to participate in the equity participation, 'Iike the 
Goverment of Kerala, the Government of Gujarat and the 
Government of Tamil Nadu, the Central Government, particu-
larly the Petroleum Ministry is prepared to sanction any amount 
of LNG terminals. It is a sensitive issue. 

sHRI LAKsHMAN CHANDRA SETH : What about the 
Eastern region? 

SHRI VAZHAPADI K. RAMAMURTHY : I have mentioned 
about Haldia. It is in the Eastern region. 

SHRI MANORANJAN BHAKTA (ANDAMAN AND 
NICOBAR ISLANDS) : What about the Andaman and Nicobar 
islands? 

SHRI VAZHAPADI K. RAMAMURTHY : I have already 
said LNG terminals are taken up with the cooperation of the 
State Governments. The GUjarat Government, the Kerala 
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Government and the Tamil Nadu Government are all equity 
participants. So If your Government also participates In the 
equity participation, we are prepared to sanction LNG termi-
nals. I am giving an assurance in the House. 

16.56 hr._ 

(MR. SPEAKER In the Chair) 

About further exploration in the farflung areas like Andaman 
and Nicobar islands, Lakshadweep and Himachal Pradesh, the 
seismic survey and all other things have been done. All these 
areas come under a block which has been identified forthe New 
Exploration licencing Policy. After completing these formalities 
for NELP. I hope, the foreign investors would be interested in 
India. From the interest which they have shown so far for getting 
the tender forms and other datas, I hope a large Investment will 
come Into our country in this sector and there will be some more 
improvement In our crude 011 production. It would also reduce 
the burden on foreign exchage outflow: 

With these few words I request the hon. House to pass the 
Amendment Bill. 

DR. T. SUBBARAMI REDDY (VISAKHAPATNAM) : The 
hon. Minister has given very extensive clarifications. But he 
could not fully satisfy the Members. He merely said that the 
reserves in Bombay High and other seashores Is not enough to 
meet our demand. But the hon. Minister has forgotten that our 
country has got huge reserves. If we make efforts we would be 
able to achieve self-sufficiecy. 

During the tenure of the United Front Government In 
October last ONGC Videsh signed an MoU with China Oil and 
Gas Exploration Development Corporation. China had decided 
to explore 2.000 kilometres the contract for which it has decided 
to give to Asian countries. India wanted to take advantage of 
that. Shri T.R. Baalu feels that he has taken the Initiative. We 
welcome that. We are also happy that the present hon. Minister 
is also taking pains to achieve results. So, it should ot become 
an issue to score points. We want best results for our country. 

Before I accept to withdraw, I would like to make one 
request. A comprehensive statement should be given to the 
House in the course of time by working out, how the country is 
going to achieve the maximum expbration in the next ten years 
by making use of the latest technology and capital from various 
countries of the woild, like Australia, China and America. 

17.00 hr •. 

Secondly, besides depeding on the ONGC or the OIC, who 
have done a great service for the nation, new organisation 
should crop up. It is a challenge for both the Ministry as well as 
the Government. It is for the Government to see how it ia going 
to achieve all these and what is going to be the future demand 
and supply position of the country. Without having a pessimistic 
view, let us be optimistic and say that by determination, 
dedication, concentration and making maximum efforts any-
thing Is possible. We would be able to achieve the maximum 
goal. While initiating this Rasolution, I did not find any fault with 
the BiD. I merely wanted a glorious success, in the field of 011, for 
our country which It needs the most. I request the Minister to 

give a comprehensive Report In due course of time. With these 
words I withdraw my Resolution. 

THE MINISTER OF PETROLEUM AND NATURAL GAS 
\SHRI VAZHAPADY K. RAMAMURTHY) : I am thankful to the 
hon. Member, Dr. Reddy, for withdrawing his Statutory Reso-
lution moved on this Bill. I assure the House thalthls Ministry will 
not leave any stone unturned. 

Within the short time, we were able to progress In our 
dialogue and discussion and were able to sign protocol with 
various countries for joint venture equity participation In marketlg 
as well as exploration In other countries. With countries like the 
erstwhile USSR and now the CIS countries, particularly 
AzerbaiJan, Caspian Sea countries Turkmenistan and Moscow 
we are in a position to progress at great length and we hav~ 
Signed some Joint ventures with them. Moreover, during the 
South African Eenrgy Conference, we were able to have 
bilateraltalks with nine countries. China is one among them. We 
are not dropping any country because now the International oil 
price Is very low. This Is the time we should go abroad exploring 
more and more possibility of getting the crude and petroleum 
products. So, our strategy would be to accelerate exploration 
work within our country as also encourage more and more 
participation by India in other countries. By doing this we would 
be able to aChieve self sufficiency In crude oil production. This 
is what we are aiming at. 

As envisaged by Dr. Reddy, I would like to say, once NELP 
is completed we would be In a position to come up with a 
comprehensive policy and at that time we will definitely take the 
House into confidence. 

SHRI T.R. BAALU : I would like to seek one clarification. 
Since the amendment pertains to royalty, I would like to know 
whether the apprehension of a number of States has been 
cleared or not. During the course of the discussion the Minister 
has Informed the House that many States have agreed to It. I 
would like to know which are the States wh;ch have agreed, in 
particular about the States of GuJarat and Tamil Nadu. 

SHRI VAZHAPADY K. RAMAMURTHY : I would like to Inform 
the House that so far, the State' Governments of Rajasthan. UP, 
Himachal Pradesh, Haryilna, Tamil Nadu, West Bengal and 
Arunachal Pradesh have given their concurrence to the terms 
and conditions of NELP and other States have Informed that 
they would iliso convey their response to the Ministry shortly. 

DR. T. SUBBARAMI REDDY: I seek leilve of the House to 
withdraw my Statutory Resolution. 

MR. SPEAKER: Is it the pleasure of the House that the 
Resolution moved by Dr. Subbaraml Reddy be withdrawn? 

The Resolution was. by leave, withdrawn. 

SHRI BHUBANESWAR KAUTA (GUWAHATI) : Sir, we 
welcome a Bill of this kind. The hon. Minister has covered many 
points at length. But I have some doubt. about the usefulness 
of this Bill itself. Sir, as fa r as the exploration by ONGC and other 
organisations outside this country Is concerned, certainly this 
Bill is useful. But sofar as thedomeatlc exploration of 011 and gaa 
reserves are concerned, many of the countries are reducing 
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their exploitation of oil and gas reserves. But as against that we 
are opening up and are trying to exploit as much as possible 
knowing fully well that these reserves are restricted. It is there 
only for some time and one day it will be finished. So, we should 
also follow the other countries which are restricting and reduc-
ing the exploitation of oil and gas reserves. 

I am on a different point now. This Bill may prove te. be a 
barrier in fixing the royalty for the crude oil. Sir, as you know, my 
region has oil reserves. But the oil royalty that is paid to my State 
of Assam is the lowest. It is because if you compare the import 
price of oil and the royalty paid for the domestic crude oil to 
Assam and Gujarat. you would find that it is very less. It is just 
negligible. As a reuslt of which our State is losing. 

MR. SPEAKER: They have already covered these points. 
Please conclude. 

SHRI BHUBANESWAR KAUTA: Sir, I wanllhallhe royalty 
should increased. It should be brought at par with the price of 
imported crude oil. 

Secondly, he has made a mention about the gas reserves 
also. 

MA. SPEAKER: Again you are repeating the same thing. 

SHRI BHUBANESWAR KAUTA: Sir, I am not repeating it. 
I amon a different point now. This is regarding finished products. 
As you know. our region is a mountainous region. the shrinkage 
allowance is paid to the mountainous region where the patrol 
pumps are situated at very high altitude. This issue was taken 
up as back as 1992. But up till now, I do not know what is the 
result. All over India the shnnkage allowance is being paid. I do 
not know why it is not being paid in the North-Eastern region. 
I had raised this mailer about three months back also. But up till 
now. no decision has been taken. 

I request the han. Minister to look into this seriously and 
take a decision about this. 

. MA. SPEAKER: The question is : 

"That the Bill further to amend the Oiltields (Regulation and 
Development) Act. 1948. be taken into consideration." 

The motion was adopted. 

MA. SPEAKER: The House shall now take up clause by 
clause consideration of the Bill. 

The question is : 

"That clauses 2 and 3 stand part of the Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the Bill. 

New Clause 4 

Amendment made: 

Page 2.-

after line 20, insert 

Repeal and saving "4. (1) The Oilfields (Regulation and De-
velopment) Amendment Ordinance, 1998 is hereby repealed. 

(2) Not withstanding such repeal, anything done or any 
action taken under principal Act as amended by the said 
Ordinance shall be deemed to have been done or taken under 
the principal Act as amended by this Act." (2) 

MA. SPEAKEA : The question is : 

"That new clause 4 be added to the Bill." 

The motion was adopted. 

New clause 4 was added to the Bi/l. 

Clause 1 

Amendment made: 

1. Page 1,-

for lines 5 and 6. substitute-

"(2) It shall be deemed to have come into force on the 3rd 
day of September, 1998." 

MA. SPEAKER: The question is: 

"That clause 1. as amended. stand part of the Bill." 

The motion was adopted. 

Clause 1. as amended, was added to the Bill. 

MA. SPEAKER: The question is : 

That Enacting formula and the long title stand part olthe Bill. 

The molion was adopted. 

"Enacting Formula and the long Title were added to the 
Bill." 

SHAI VAZHAPADY K. RAMAMUATHY : I beg to move: 

"That the Bill, as amended. be passed," 

MA. SPEAKER: Motion moved: 

''That the Bill, as amended. be passed." 

Shri Chidambaram to speak. 

SHRI P. CHIDAMBARAM (SIVAGANGA): Sir, I am glad that 
the present Government is continuing with the policy of the 
previous Government as far as this Bill is concerned. 

I wish to seek a very brief clarification from the han. Minister. 
At that time. it was estimated that Oil Pool Account was in deficit 
of about Rs. 18.000 crore. We introduced bonds. But when the 
bonds were actually issued and the deficit had came down, 
according to reports. to about As. 13.200 crore. 

A few minutes '!go. the House-heard the hon. Minister !lay 
that prices of crude have hit historical low. But it IS common 
knowledge that the benefit of low price has not been passed on 
to the consumer. I can understand why. That is because. the 
Government is wiping out the Oil Pool deficit. I want the han. 
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Minister to clarify (1) what is the status of the Oil Pool Account 
today? What is the deficit today and how much of these bonds 
have been redeemed ? Is the Account in deficit or has the 
Account moved into a surplus? 

Secondly, if the Account has moved into a surplus, when 
can we expect the benefit of lower prices to be passed on to the 
consumers particularly in kerosene, LPG as well as petrol? I am 
not saying, he should do that tomorrow. It he in a position to 
indicate when the benefit of lower prices will be passed on to the 
consumer. But that will depend upon whether the Oil Pool 
Account deficit has been wiped out or not. I wish the hon. 
Minister will clarify these pOints. 

SHRI VAZHAPADY K. RAMAMURTHY: Mr. Speaker, Sir, 
I am thankful to the hon. Member and the former Finance 
Minister of this country. Thanks to the international price of 
crude which is historically very low to even 10.40 dollars per 
barrel. It is a logic that whenever international price is coming 
down, the Oil Pool Account will be in surplus. Whenever it will 
go up, it will dry up. As on date, we are considerably redeeming 
the oil bonds and also settling our own oil industries' dues. Since 
we know that we are not in a position to redeem the bond or are 
not in a position to settle the dues, the day is not far off when 
like Shri Chidambaram, my Finance Minister will also take my 
surplus. I will not leave thaI. I will see that the bonds will be 
redeemed as soon as possible and now we have redeemed 
more than 50 per cent. 

MR. SPEAKER: The question is: 

"That the Bill, as amended, be passed." 

The motion was adopted. 

17,16 hr., 

EXPORT-IMPORT BANK OF INDIA (AMENDMENT) BILL' 

[English] 

MR. SPEAKER: The House will now take up the Export-
Import Bank of India (Amedment) Bill, 1998. Shri Kadambur 
M.R. Janarthanan. 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF FINANCE (BANK-
ING, REVENUE AND INSURANCE) (SHRI KADAMBUR M. R. 
JANARTHANAN) : Sir, I beg to move:" 

"That the Bill further to amend the Export-Import Bank of 
India Act, 1981, be taken into consideration: 

The Export-Import Bank of India (EXIM Bank), as the hon. 
Members are aware, is a specialised financial institution consti-
tuted under the Export Import Bank of India Act. 1981. it is wholly 
owned by the Government of India. The charter of the Exim Bank 

, Published in the Gazelle 01 India, Extraordinary Part II, Section 2, 
dated 2-12-98. 

.. Mo.ed with the recommendation of the President. 

stipulates that it shall provide financial assistance to exporters 
and importers, and function as the principal financial institution 
for coordinating the working of institutions egaged in iinancing 
export and import of goods and services with a view to promot-
ing the country's international trade and for matters connected 
therewith or incidental thereto. 

The Exim Bank has been assigned a special role in 
providing medium and long term export credit to exporters, that 
is to say, project exporters as well as exporters of capital goods 
and other manufactured goods on deferred payment terms; 
providing lines of credit to banks, and foreign Government 
agencies to finance imports of eligible goods and services from 
the country; providing term loans to export-oriented units in the 
country and equity finance to Indian companies setting up joint 
ventures/wholly owned subsidiaries abroad; and providing 
information end advisory services to Indian exporters. 

The Exim Bank's performance over the ten years (1988-
98) has been satisfactory. During this period, its loan assets 
have grown at an annual average of 19 per cent with cumulative 
sanctions at Rs. 14,893 crore. In 1997-98, sanctions and 
disbursements amounted to Rs. 1840 crore and Rs. 1370 crore 
respectively. The Bank's operations have been profitable since 
the first year of its establishment and it has also been paying 
dividend to the Government every year. 

The authorised capital of the Exim Bank is Rs. 500 crore. 
The paid-up capital of the Exim Bank has been augmented 
every year out of budgetary allocation. In the year 1995-96, an 
amount of Rs. 59.66 crare was released to EXlm Bank increas-
ing the paid-up capital to Rs. 500 crore approximately. In order 
to provide the Exim Bank an adequate capital base to support 
its future business growth, maintain its creditworthiness with 
international lenders, to enable it to raise external commercial 
borrowings at competitive rates and to ratain adequate re-
source flows to enable the Exim Bank to maintain its flexibility, 
the Exim Bank's authorised capital is proposed to be raised 
from Rs. 500 crore to Rs. 1000 crore provided that the Central 
Government may by notification, increase the said capital to 
Rs. 2000 crare. 

Sir, I now commend this Bill to this House for com;ideration 
and passing. 

MR. SPEAKER: Motion moved: 

"That the Bill further to amend the Export-Import Bank of 
India Act, 1981. be taken into consideration." 

SHRI KONIJETI ROSAIAH (NARASARAOPET): Sir, at the 
outset, I would like 10 say that I welcome Ihe Amendment Bill. 
But, at the same time, I would also like to remind this Govern-
menl that thiS amount 01 Rs. 1000 crore may not be sufficient 
looking at the present day pnces in the country and also in the 
international market. 

This quantum of Rs. 200 crore was fixed in the year 1981. 
l0!J try to compare the rates prevalent in those days for 
different commodities which we were exporting and try to 
compare the prevailing rates of today in the market. So. Sir, 
according to me, this amount of Rs. 1000 crore is not sufficient. 
It requires further enhancement. The Government of India may 
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enhance, by up to Rs. 2000 crore and beyond Rs. 2000, 
whenever they leel necessary, they may do so by notilication. 

Sir, not only this, Export-Import Bank credit amount Is to be 
increased. In this country, aF'! atmosphere must be created for 
stepping up exports. In the recent past, we have seen the 
attitude 01 this Government headed by Shri Vajpayee. They 
have enhanced the list 01 commodities to be imported by 294 
which are also manulactured in this country. I do not know why 
they have permitted such a large number 01 very petty Items like 
bindis also to be imported Irom other countries. I think the 
Government 01 India may have a Iresh look Into the list 01 
recently permitted items to be Imported. 

Now primarily we are exporting our agricultural products to 
certain other countries. For instance, Irom India we are trying 
to export chillies to certain countries where there Is a need. 
China has become the biggest competitor lor us In the interna-
tional maket. Quality-wise, chillies produced in China is better 
than our chillies. This is the first point. Secondly, the rate they 
are offering is also comparatively lower to our rates. So, 
primarily we have to educate the growers of our country to 
improve their quality 01 production, to reduce the cost of 
production, and to stand In competition with other countries as 
far as exports are concerned. The future of this country 
depends mainly on stepping up of our exports. The list 01 
commodities that are to be exported is to be enlarged. Quality-
wise also we have to take a lot of steps to educate the people. 

For instance, some of the industrial manufacturing units 
are also engaged themselves In the export markets. Again, 
there also, the standard is 10 be improved. Unless we improve 
the standard and quality of the manufacturers of engineering 
products garments and certain other prodllcts. we will not be 
able to step up our exports. Therefore, I would request this 
Governmet to take necessary steps to educate our agricultural 
community to maintain quality, to reduce the cost of production, 
and to think of more and more exports. Similarly, the Govern-
ment should create an atmosphere fer the manufacturing units 
also to step up their exports. 

SHRI CHETAN CHAUHAN (AMROHA) : Mr. Speaker, Sir, 
I rise to support the Bill brought forward by the Minister of 
Finance. 

In 1981, the authorised capital of Export-Import Bank of 
India was only Rs. 200 crore. 

With liberalisatlon. privatisatlon and with the Government's 
policy of allowing the foreign companies to invest In India. this 
authorised capital, which was very less. was increased to Rs. 
500 crore. At present. the Government wants to increase this 
authorised capital upto Rs. 1.000 crore. 

Sir. as we all know. more and more loreign companies are 
coming into India and they want to invest money here. Freign 
trade is increasing in various countries. especially after tn. 
signing 01 the WTO Agreement and to encQura.!l!J»lr. export-
ers, it was felt by the Export-Import Bank to increase ~hls 
authorised capital and now It has been decided to Increase it to 
Rs 1.000 crore. As the hon. Member has said, there Is. of 

course, a provision to increase the authorised capital upto Rs. 
2,000 crore. But lor the moment, I think, the Government thinks 
that Rs. 1 ,000 crore is enough and that is the reason why it wants 
to increase the authorised capital from Rs. 500 crore to Rs. 
1,000 crore. 

Sir, our foreign exchange reserves have Increased from 
27,034 billion dollars to 29,000 billion dollars in the month of 
June. But we will have to be very careful, especially because 
the slowing down of the economy Is a big concem forthe people. 
There Is , at the moment, a recession In India. Of course, It is a 
phenomenon which is there In foreign countries too. So, It is a 
global recession. The fall of the currencies of the East Asian 
countries has also brought in this situation. We have to take 
steps to see that the recession In the economy Is somehow 
overcome. 

Sir, it Is found that over As. 60,000 crore of surplus money 
Is available In the banks which can be lent out. But because 01 
the recession, maybe the banks do not have the conficience. 
They are looking around for big companies and blue-chip 
companies. But unfortunately, due to the recession other 
industries are looking around for money and this Is a very big 
problem. The medium level Industries are looking for working 
capital. 

Some time back, we did have a meeting of the Standing 
Committee and It was pointed out to the officials of the Reserve 
Bank 01 India that the banks will have to be lenient and I had 
even suggested that if some kind of cheaper loans could be 
given to the industries. it would be better. Due to the recession, 
the Industries are not able to repay their debts, especially to the 
financial institutions and banks and it was suggested that on a 
case'to-case basis the banks could consider a moratorium on 
the instalments of repayment. It would solve the problem to 
some extent. The kind 01 a suggestion was given by the 
Standing Committee. I would request the hon. Minister to 
please get this suggestion examined. I do not suggest it as a 
general policy, but he may consider this suggestion on a case-
to-case basis for industries. especially In the core sector, which 
is not doing well. It is facing a lot of problems now. At the 
moment, if some kind of an encouragement Is given to it like a 
moratorium on repayment to industries like stael, cement, 
solvent etc., I think, it will help the Industries, because most of 
them are not able to rapay the bank loans and also they are not 
able to repay their instalments to the financial Institutions. 

Sir. on the positive side, we have got NRI deposits of about 
20,402 million dollers. We must encourage because olthe gap 
and because 01 the problems faced by the Industry at home. We 
will have to encourage the NRls .. We will have to create a 
cordial industrial atmospheres. 

There is an urgent need to increase the Investment infra-
structure. The hon. Prime Minister has declared some time back 
that a national highway - a freeway - will be constructed. And 
work for constructir.a abowt7 .000 klns. will start soon. I am sure 
that thlaJtind 01 inVestment in Infrastructure In India. in the core 
industries, especially steel and cement Industries - wHi get a 
big boost. That will indirectly boost up the economy 01 this 
country. 
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I would like to mention one point here about import of sugar. 
We have been discussing this. I wrote to the Prime Minister. I did 
get a reply. Now sugar is being imported from Pakistan. I 
believe, the contract has been for about 161akh tonnes out of 
which nine lakh tonnes have already come into India. Because 
of this, the Governrnent has lost on Import duty because the 
import duty, at the moment, is only five per cent. Secondly, 
because of the import, the price of sugar has come down. It is 
going to result into big problems for the sugar industry. 

My concern is for the poor farmers. In case the sugar 
idustries face problems, they will not be able to make payment 
to the tarmers who are going to supply sugarcane this year. The 
season has already started. Especially in Uttar Pradesh, the 
rates of sugarcane have not been declared as yet. So, my 
request is that the import duty on sugar which is being imported 
especially from Pakistan, should, at least, be 15 per cent so that 
it can match the rates which are prevalent in India. 

The Government will have to take steps especially in the 
industrial sector. Because of the recession and unemployment, 
some of the industries are closing down. Some of the industries 
are incurring losses. Even the big companies. which are there. 
have incurred losses in the lirst six months of this year. The 
Government will have to take urgent steps. 

With this, I congratulate the hon. Minister for increasing the 
authorised capital from Rs. 500 crore to Rs. 1,000 crore. I am 
sure, this increase in the authorised capital will give a boost to 
the exporters because the exports have also come down. Of 
course, because of the global recession, the exports have 
come down. But if we give cheaper credit to the exporters, I am 
sure, the exporters will be able to increase their exports and 
bring in the much awaited anctexpensive foreig exchange. With 
these words, I conclude. 

[Translation} 

SHRI MOHAN SINGH (DEORIA) : Mr. Speaker, Sir, I rise 
to support this bill. The 20th century is coming to an end and we 
are heading towards 21 st century. In 1990, the value of Indian 
currency in terms of dollar was around 20 to 23 and today it is 
around Rs. 45 which has almost the doubled. We are continu-
ously devaluating the rupee in terms of dollar and pleading that 
we have globalised our trade. Now we have entered the 
interational market and the country's traders will go to other 
coutries and it will help boost import and export ot the country. 
But I feel that the position with regard to extending help to them 
through the Bank, is very weak. 

The second thing which I would like to say is that the 
continuous import and export ot lood items trom the country 
has adversely allected our country's economy. India is an 
agricultural country and alter China it is the second largest 
country at the wortd where consumption of food grain is more. 
Food items are being exported from our country to earn foreign 
exchange but farmers are not getting remunerative price lor 
their produce. The Government are of the view that perhaps 
they will get higher price in international market. Thus it allowed 
export of these items. Your party is paying political price for it. 
We have exported these items at cheaper rates and afterwards 
we imported these items through OGL. When we imported 

these items we had to pay 4-5 times more price than the prtce 
at which we exported. While we want to encourage import-
export, we should identify the items which we can export and 
the items which we can not export. We should also ensure that 
the Item which we are Exporting should be available in sufficient 
quantity for our own consumption. Therefore, when we want to 
improve Export-Import Bank and raise its capital then we should 
take decision not to import those items which would allecl 
country's production, trade and industry. While exporting items 
from the country a similar view should also be taken. In this 
connection the export policy which you have announced out-
side this house and has given wide-publicity. I feel that Govern-
ment itsel! is in a dilemma over that question. Sometirnes it is 
said that foreign investment should be allowed. But we find that 
there is no unanimity within the party on this issue and it is raissd 
in 'Swadeshi Jagaran Manch'. It is only your party M.Ps who 
make hue and cry in the House. The Ministers make announce-
ments in the House, that certain resolution will be passed in this 
Session and outside the House some other Minister say that this 
resolution cannot be moved in this Session as there is pressure 
of M.Ps. within the party and outside as well. This is the position 
of Government. As regards policies your Government should 
give clarifications. By raising the Export Import bank limit we 
should nolthink that we are increasing the India's trade activI-
ties. 

Sir, regularly it is published in the newspapers that our 
trade is declining continuously. The trade deficit has direct 
affect on foreign trade of our country. Therefore, I would like to 
say that you should increase the bank limit and at the same time 
the Government should follow a clear cut imp.,rt-export policy. 
I! this policy is not clear then it allects country's entire trade. 
Finally it has direct allect on the economy of our country. 

Third thing which I would like to say is that we want to help 
the exporters. We want to encourage them. Much attention is not 
being paid to the new practices of tax evasion through under 
invoicing and over invoiCing. I would like to know from the 
hon'ble Minister as to what eHorts are being made by the 
Ministry of Finance to control such practices and how much 
attention is being paid in this regard? 

I would like to draw the Government's attenllon towards a 
small bank functioning under the Ministry of Agriculture. The 
farmers of our coutry have been trying for the last 7 -8 years to 
export floricutture and fruity culture and want to earn lareign 
exchange. The farmers also want to promole fruity culture trade 
In this country but bank is incapable to provide any assistance 
to them. I would like tCJ say that you should extend the limit of 
Export Import Bank. The Govermment should encourage agri-
cultural farmers through thiS Bank for making export of these 
items. With these words, I support this Bill. 

{English} 

SHRIMATI GEETA MUKHARJEE (pANSKURA) : Mr. 
Chairman. Sir there are branches of thiS Bank in several places 
and Calcutta is one among them. But interestingly I find that the 
lOBI Report on Developing Banking in India for the year 1994-
95 gave the names of the States, how much assistance these 
States have got from this bank and other details. There I find 
that in 1994-95. Karnataka has gol Rs. 47.20 crore: Maharashtra 
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has got Rs. 129.00 crore; Rajasthan has got Rs. 31.5 crore; 
Tamil Nadu has got Rs. 86.90 crore; Uttar Pradesh has got Rs. 
19.10 crore. Where is West Bengal? Where is Andhra Pradesh? 
Where is Kerala? Where are other States? I do not uderstand 
this. 

First of all, I would like to know, after this Report of lOBI, 
whether the situation has changed at all. If so, in which direction 
it has changed and whether these States have got any loan 
assistance from this Exim Bank? 

Now, where should we give loan? We find that loan Is being 
given mainly for food products, textiles, chemical and chemical 
products, basic metals and transport eqUipment. I have no 
objection. But, then, this Bank is also supposed to help In 
diversnication. I would like to know how much loan has been 
given to jute industry for modernisation and divers~ication. Has 
anything been given? If so, have you given anything to NJMC 
mills? NJMC Mills are in a tottering condition. That being so, the 
Exim Bank in Calcutta should have seen that NJMC mills getthe 
assistance for divers~ication. As per my knowledge, that has 
not been done as yet. If I am incorrect, then, the hon. Minister 
should kindly correct me because yesterday Itself we went and 
met the hon. Minister 01 Textiles. There was a big demonstra-
tion of jute workers came who from Calcutta. They also talked 
with him about these NJMC Mills as well as the entire Jute 
industry. The hon. Minister said tha~ they have made some 
requests to the Ministry of Finance and it is going to the Cabinet. 
Uptill now, nothing has come out of it. I would like to request the 
hon. Minister to see that the Cabinet approves those things, 
otherwise these NJMC Mills will be closed. II diversification Is 
done in jute industry, then really a large amount of exports can 
be made. 

Now-a-days when you go to foreign countries sometimes 
you see various types of wall hangings, etc., made of jute and 
they are very popular. That being so, this is one of the areas 
where diversification is very much needed and that would give 
some profit both to the bank and some revenue to the Govern-
ment. It is very important for the workers also. I hope you will 
look into that. 

The Managing Director of the EXIM Bank, Shri Desai 
advised that software companies would be most profitable. If 
that be so, then Calcutta is a place where software industry can 
very well develop. Some are already going on. Then there is a 
port at Haldia. Calcutta Port is also operating; both the Ports are 
there. These are the places from where we can caslly export. 
The costs also will be less. 

But we find, unfortunately -I do not know why - that our 
State has been receiving a step motherly treatment from the 
Central Government. I hope that the hon. Minister will think over 
it. I am not talking only about my State. The other States also, 
who do not have any opportunity to get this help either for 
diversification or for setting up new export-oriented units etc., 
are feeling it. I think the hon. Minister may pay some attention 
to it and see that in future the pattern changes. Then I would like 

• to know what has been the position after 1995 and what it Is now, 

whether the same situation continues or some Improvement 
has been there in this respect. 

SHRI RUPCHAND PAL (HOOGL Y): Mr. Speaker, Sir, Iwas 
just thinking what suggestions I should give with regard to this 
particular Bill. Ultimately I came to the conclusion that my 
suggestion to thiS Government would be that the earlier it goes 
It would be better for our economy and for our exports. 

[Translation] 

You have not taken a single step to revive the Indian 
economy during the last eight months, be it exports, capital 
market or industrial sector. Now there will be no benefit in 
creating a capital base in Exlm Bank. You are operating under 
W.T.O. which also called multilaterism system of trade but it 
has been seen that the industrial countries like America etc. 
have decided that they wili form trade blocks in the name of 
multinationalism and create hindrance in our exports. I would 
like to say one or two more things. Our jute material whlc" has 
a long tradition of export has been linked with child labour and 
Human Rights Issues by them. And where their efforts fact to 
restrict the flow of our exports, they impose sanctions. Their 
authorised Capital in Exim Bank has reduced to just half. Their 
plea is that the condition of our exports is pathetic. In this way 
our exports have been reduced to half. The steps taken in our 
idustrial sector during 1991-92 in the name of privatization and 
globallstlon and economic reforms have rendered our industrial 
sector, including steel industry to a State of helplessness. 

I do not know what is the condition of SAIL. Hon. Minister 
may have some knowledge about it. This is not the condition 
of steel only. Other things are also In the some state. Capital is 
not being properly utilized. You were thinking In terms of clos-
ing the Eastern Coal-fields. You want to give alms to the public 
sector. Those who had a lion's share in exports, you want to 
destroy them. Some have been destroyed and some will be 
desttoyed. What will Exim Bank do about it. A situation of re-
cession has arisen in India. Some time ago, a new confidence 
had come among the exporters but now their confidence has 
been eroded. Export is based on import and export units de-
pend on import. This has resulted in losses to the trading 
houses. Not only World Economic Forum but many people 
have said that ~ the Indian trade runs In deficit then its eco-
nomic condition will worsen. This trend has started. A crisis 
similar to the 1991 B.O.P. crisis is going to arise now. Nothing 
can be achieved by speaking negatively about exports. We 
have several Items in our country for exports. 

Finance Sub-Commit1ee got a chance to meet the cap-
tain of Indian Industries in Mumbai. Their view was that the 
capital utilisation in the automobile sector is below 50 per cent 
and In some areas it is merely 35 per cent. Traditional export 
items like Jem, jewellery, g'!rments, tea, jute etc. have not been 
paid sufficient attention by the Government. They have paid 
no attention to the suggestions gi,!en by our party. You hava 
caused so much losses to the country during the last eight 
months that my suggestions is that you must Immediately va-
cate the seat of power. II you do not take any step for the 
protection of exports and for Improvement of economic situa-
tion then the situation of the country i$ going to worsen. 

I 
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I would like to ask some more questions. You have se-
lected a new option for Exlm Bank. This bank has been In 
profit. It cannot mobilise money from smaller places. Same is 
the condition of Nationalised Banks ... (Interruptions) 

[English] 

I am concluding. Am I saying anything wrong? 

MR. SPEAKER: No. 

SHRI RUPCHANO PAL: Do you not accept my sugges-
tions? Through you I am giving these suggestions to them. A 
umber of measures have been announced but they are too 
late and too inadequate. 

[Translation] 

Several countries of the world have been facing the same 
fate. Eastern Asian Countries too are in the same conditions. 

[English] 

They were export dependent economies. 

[Translation] 

India is such a country where the economy should not be 
export dependent. It is essential to increase the purchasing 
power of the Indians. 

[English] 

We can have a very good developing domestic market. 

[TranSlation] 

That is the only solution. Mmal Sahib purchased one or 
two units abroad and the Asian crisis occurred. Some profit 
was earned after going over there. The money of Export-Im-
port Bank was bungled by so many people. But when farmers 
were given subsidy, you said that subsidy must be withdrawn. 
You had taken the subsidy in exports, money was consumed 
but you took no step to Increase exports. Exim Bank did noth-
ing to Increase exports. There will be no benefit by increasing 
the authorised capital. 

[English] 

Small-scale and cottage industries account for more than 
forty per cent of the exports. What are they doing for them? If 
they need raw material, they are not providing them. If they 
need money, they are not providing them. If they need the 
technology, although they do have the infrastructure, there Is 
no one to help them. This is our experience. So, If they have to 
do something, they will have to take care of our sm~lI~scale 
and cottage industries, they will have to relook at their indus-
trial policy and they must not dismantle these giants, the pub-
lic sector units which have contributed all these days to our 
economy and to our exports. 

If they do not rethink on these issues, merely by aug-
menting the authorised capital base, nothing 15 going to hap-
pen. So, my plea will be that they should have a relook at the 
whole scheme of things, they should have a relook at the func-
tioning of these exporters, export houses, financial Institutions 

and also the EXIM Bank. 

I am not going Into the grave cases of irregularities and 
lapses amounting to corruption which have come to my notice 
and to the notice of the people of this country. Although I am 
not going Into them, but they shOUld also be looked Into prop-
erly. 

Sir, with these words, I thank you very much and request 
the hon. Minister to take care of the points made by me. 

[Tranlations] 

sHRI CHANORAsHEKHAR SAHU (MAHASAMUNO): 
Hon'ble Speaker, Sir, right now the House is discussing. The 
Bill seeking amendment in the Export Import Bank Act, 1981. 

Mr. Speaker, Sir, just now, learned Member of this House 
Shrl Rup Chand Pal has said that the Government has not 
taken a single decision during the last eight months. This House 
and the whole country knows that the announcement regard-
ing the amendment In the export policy was made here under 
which 340 commodities were brought under O.G.L. These have 
been made licence free. New Exim policy has been announced 
and It has been discussed In the House. If you permit me. I 
shall draw your attention towards a question and to reply which 
was asked here on 1 st June, 1998. If Pal Sahib could listen to 
its reply. I will feel obliged. The reply that has come for the 
question from hon'ble Member A. Vijayaraghavan says that 
the exports have registered an increase of 2.64 million U.S. 
dollars in 1997-98. Therefore, to say that no increase has taken 
place Is totally incorrect. On the contrary, the economic thought 
of communism has bean tattered to pieces. Hon'ble learned 
Member Geeta Mukharjee was talking about Wast Bengal. 
What is happening in West Bengal now? 

18.00 hr •. 

Are they following the policy of communism. Does any 
such economic Idaa exists? Mr. Speaker, Sir, n you permit me, 
I would like to request you and this House to conSider tha 
improvements in the dividendS and perlorrnance of this Bank 
which has been quite good from 1980 to 1988. To bring about 
further improvement in it is the subject matter of this House. If 
you allow me to speak further for a while then I would like to 
say ... (Interruptions) 

[English} 

sHRI P.C. CHACKO (IOUKKI): You can speak tomorrow. 
... (Interruptions) 

MR. SPEAKER: Han. Members, today, In the BAC meat· 
ing, we have finalised a lot of business. Tomorrow also, we 
have to take up some Bills, in addition to the discussion onthe 
price rise. There are only two or three Members who want to 
speak on this Bill. If the Members cooperate. we can pass this 
Bill and then adjourn the House. 

sHRI P.C. CHACKO: Sir, very Important Bills are not com· 
ing before the Parliament, and all these comparatively 
unimportant Bills are coming. So, why should we waste our 
time? 
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MR. SPEAKER: Tomorrow onwards, there are important 
Bills which will be coming before us. Today, there are o'lly two 
or three speakers. We can pass this Bill today. I request to you 
cooperate with the Chair. 

SHRI KONIJETI ROSAIAH: Sir, we are all prepared to co-
operate, but where are the Members of the ruling party? I find 
only two or three Members there. Is it enough? 

{Translation] 

DR. SHAKEEL AHMAD (MADHUBANI): Only those Mem-
bers are sitting who have to speak. 

SHRI CHANDRASHEKHAR SAHU: Mr. Speaker, Sir, last 
year export worth 34 billion dollar was made and under the 
new Exim policy, a target of 40 billion dollars has been fixed 
for export. Thus. this Government has set a target of 20 per 
cent increase in export. Even otherwise, your share in the world 
trade has been around five per cent, you have hovered around 
that only. One more important decision has been taken under 
this policy. As you have mentioned about small and medium 
scale industries that the ceiling of 20 crores fixed for small 
scale industries should be reduced to one crore rupees. Mr. 
Speaker, Sir. I would not speak in detail about what the Public 
Accounts Committee has stated in its report during the tenure 
01 last Lok Sabha but I would say that all that has been pOinted 
out in the report, has been imbibed in the new Exlm policy. 
Some suggestions have also been made here. Deihl export-
ers and the foreign trade cosultants too have some expecta-
tions from it I do not say that all the problems would be solved 
by enhancing the ceiling of Exim Bank to rupees five hundred 
crores and I am not claiming that it will result In Increase in 
exports. But there are some points which can be sorted out by 
acting together. You have said that the balance has declined 
due to payment or exports last time. If you read the report of 
RBI then it becomes clear. That this Government had no role 
to play in it. 

Mr. Speaker, Sir. it is clear from the RBI report that the 
closing figure of Industry-wise foreign exchange investment in 
domestic appliances is 222.8 cores. 

It has happened simultaneously with the coming Into power 
of this Government. Besides there, has been an Increase in 
engineering, electronic, electrical equipments and computers. 
If you prepare a consensus that no economic export base is 
possible in this country. We do agree with it. But whenever the 
question arises as to how to export more and more agricul-
tural commodities, how to earn maximum foreign exchange, 
then It is said, yes, for this we need to make progress in the 
lield of exports. Therefore, Mr. Speaker, Sir, through you, I 
would like to urge the hon'ble Finance Minister, to issue the 
clearance of cargo, export goods within 24 hours. There Is no 
other option available. There are some problems In Exim Banks, 
particularly in draw back payment of agricultural products. In 
this case export loan should be made available without insist-
ing on draw back payment. It win definitely benefit the small 
exporters, whose contribution is much higher. If you bring the 
interest on patent and post shipment to zero lavel, It will defi-
nitely benefit the small exporters of Delhi, Madras and eastern 
areas, like Calcutta and Mumbai. Similarly if you simplify the 

Passbook system of the Exim Bank, If will also prove benefi-
cial. Similarly if you encourage the import of consumer Items, 
we will not get any benefit out of It. Therefore, If we change the 
policy of encouraging It, it will prove beneficial. It Is Important 
to note how we convert the new Interest rate of exim policy 
Into new interest rate of financing. As hon'ble Minister had 
stated in his introductory speech. we will use Exlm Bank as 
effective instrument in view of Import-export for Indian export-
ers and If it becomes effective Instrument then In view of fund-
ing also, new Interest rates will apply. 

In the end, I would like to state one more thing. In the case 
of core sector, we fully agree that, there Is a utter despondency 
due to slump for the last two years in traditional areas of export 
like gem, jewellary, garments and jute etc. There is a need to 
come out of it but along with it there is a frightening slump In 
the core sector. If you do not levy anti-dumplng duty. anti-dump-
ing tax on Import of ateel, the condition of dumping of steel and 
scrap of core sector will get worsen, and you will not be able to 
come out of it. Therefore, I would like to request the hon'ble 
Minister and the Government of India to impose anti-dumping 
tax on import of steel and scrap and immediately steer the 
core sector out of recession. 

There are some points also. I would like to say particularly 
about the Indication given by you that through this bank we 
will try to help in many agricultural fields and try to develop 
joint collaborations. Rice producers should also get encour-
agement In the field of exports. Many hon'ble Members are 
elected from the rice producing areas. If they get help, it will 
be beneficial. With these sentiments, I fully support this bill 
and urge you to pass this bill. 

DR. SHAKEEL AHMAD (MADHUBANI): Mr. Speaker, Sir, 
I am grateful to you tor giving me an opportunity to speak. The 
Exim Bank was established in 1981 with the Initial investment 
of Rs. 200 crore and the Government of India was equipped 
with the powers to increase its limit upto Rs. 500 crore from 
time to time. This limit was achieved In 1995-96 and today it 
needs further increase. During the last 17 years, the prices of 
many items have increased, the export-import of our country 
has increased. I think it requires much more increase ad hence. 
this bill was definitely much needed one. But this amount should 
be further increased. In 18 years, the prices and import-export 
have Increased by as much as 18 times, but you have made 
Increase in it by only 5 times. You have increased the amount 
from Rs. 200 to Rs. 1000 crore and the provision for increase 
from Rs. 500 crore to Rs. 2000 crore, which is just four times, 
but in reality in the last 17-18 years, the prices have increased 
due to increase in Imports. 

Therefore, It is my suggestion that soon you should try to 
Increase this amount by bringing another bill. In Import-export, 
the Government have exported the onion and duce to Irregu-
larities In Import of onions, the voters in three States voted 
them out. Therefore, you should take lessons in import-ex-
port. You have not done import properly and that is why the 
voters in three States rejected you. 

I would like to say that this Bank should definitely be used 
In the Interest of export-import. The B.J.P. people say different 
things about the Mughal period, but I would like to tell you that 
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in Mughal period India's share In world trade was 24% but 
around 1947, when Britishers left India, at that time India's 
share In world trade slumped from 24% to 0.4%. Therefore I 
would like that you should change you mentality and accept 
the reality . ... (Int.rruptlons). No, In 1947, the Government of 
Congress party was not In power it was the British Govern-
ment that was In power, you people were with them. We were 
fighting against the Britishers. Priority should be fixed as to 
which items are to be imported.and bank should encourage 
export of those items. It Is true that this matter is related with 
the Commerce Ministry, but then also bank can decide priority 
of items which are to be imported, then we will finance them or 
will help them. 

The goods which are not available In our country, or are 
very essential or are needed at war footing should be defi-
nitely Imported and the goods which are given priority by the 
Exim Bank or In respect of which, India Is self-reliant should 
be exported. The goods which are produced In abundance in 
India and after fulfilling the needs of the country such goods 
sould be exported and In case of Import, the permission should 
be granted for the Import of only those goods which are not 
available in our own country. The Exlm Bank should support 
only these types of goods. 

With these words, I would like to reiterate that during the 
last 17-18 years prices have risen our export-import has risen 
and privatlsatlon has taken place. Prlvatlsation Is taking place 
all over the world. I do not agree with my hon'ble friend. I know 
that their CPM leader, West Bengal's Chief Minister, Shri Jyoti 
Basu had gone abroad 20 times to attract foreign 
capltal ... (lnl.rrupllonsj. 

[English] 

SHRI RUPCHAND PAL: It was done In the mutual inter-
est. for the mutual benefit .... (Int.rruptlons) 

[Translallon} 

DR. SHAKEEL AHMAD: Therefore, this question Is not 
confined to one country, we are In the world trade, we defi-
nitely have to compromise with the world, but at the same 
time we have to take Into account our advantages and disad-
vantages. We should definitely do, whatever Is beneficial for 
the country and should not do anything which hurts the Inter-
est of the country. 

With these words, once again I would like to suggest that 
this amount is very small and therefore it should not be raised 
upto Rs. 2000 crore, but upto Rs. 10 thousand crore or Rs. 20 
thousand crore because we cannot afford to get isolated in the 
world. 

PROF. JOGENDRA KAWADE (CHIMUR): Mr. Speaker, Sir, 
I rise to support the bill which the hon. Minister has brought 
forward to amend the Export and Import Bank of India Act, 
1981 

While supporting the Bill I would like to appeal to the hon. 
Minister and draw his attention to the point to which my col-
league Shri Shakeel has also drawn attention and say thaI 
when Exim Bank was set up its authorised capital was Rs. 200 

crores with a provision to increase it to Rs. 500 cror.s. During 
th.last 18 years, competition has increased In the world, prices 
have Increased in our country and many changes have taken 
place In the area 01 import-export. In view of this situation I am 
unable to understand as to why the Minister has Increased the 
authorised capital from rupees 200 crores to rupees 1000 
crores and whereas then provision for increase was upto 500 
crores, now the provision for increase has been raised to Rs. 
2000 crores. In view ot the present situation if the authorised 
capital had been Increased trom Rs. 1000 crorea to Rs. 2000 
crores and provision for increase In the capital from Rs. 2000 
crores to Rs. 5000 crores, then this would have helped the 
Exim Bank to Increase export In our country. There are two 
types of Imports in the country. The first type comprises 
infrastructural goods, which are very essential and absence 01 
which can cause harm to the country and people can lace 
difficulty and our economy may also lace crisis. Those things 
should be Imported. Secondly, there are Items which can be 
processed after Import then can be exported. 

Ruling party members talk about 'swadeshr, but they all 
help foreigners. It Is easy to talk about 'swadeshl', but going 
by the situation in the country I would tell the hon. Minister that 
the methods adopted in the foreign policy in this regard should 
be such that small exporters are encouraged fully through the 
Exim Bank. Simultaneously, we should also try to curb Import. 
Importers should be encouraged the least and small export-
ers, big exporters and capital goods exporters should be en-
couraged to the maximum extent. 

There are some Public Sector undertakings In our coun-
try which do not want to purchase goods produced by the Public 
Sector Units. For Instance, goods produced by the Heavy En-
gineering Corporation are not purchased by the railways. Simi-
larly goods produced by H.M.T. are not purcha.ed by other 
P.S.Us. If these undertakings do not purchase these goods 
then how will the common man and domestic market will pur-
chase them. The eatables which are brought from foreign coun-
tries, Is another area which hamper domestic market whereas 
quality products of this category are produced In our own coun-
try. Today, cold drinks. walers and soft drinks are coming from 
foreign countries. The foreign multi-national companla. which 
come froin outside are affecting our economic policy to a great 
extent. I support the bill which the hon. Minister has brought. 
but I want to request him that special attention should be paid 
by the Exlm Bank towards the people belonging to backward 
classes, scheduled castes and scheduled tribe. engaged In 
export and Import business so as to increase export. The people 
belonging to weaker sections can help the economy by ex-
'porting goods. They should be encouraged. With th .. e worda, 
I welcome this bill and .conclude. 

SHRI RAMDAS ATHAWALE (MUMBAI NORTH-CEN-
TRAL): Mr. Speaker, Sir, the subject mailer 01 the bill which 
the hon. Minister has brought is indeed very good. The Gov-
ernment has taken a laudable step by enhancing the capital 
by Rs. 1000 erores to develop the economy of our country but 
I think this increase In dollar terms means only twenty five 
crores dollars. I think to develop the economy this fund should 
have been increasad to Rs. 2500 crores. In agrlcullural .. ector 
farmers, co-operative societies. should be helped by banka in 
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[Shri Ramdas Athawa/e] 

providing more benefits to them. Traders should also get the 
proms. The Bank should think as to how the farmers could get 
more benef~s lor their production. The Government of India 
should also think on thesa lines. If you do not think in this 
direction soon it will become necessary to vote you out also. 
Three State Governments have been voted out. Think about ~. 

{English] 

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Mr. 
Speaker, Sir, I thank you for giving me an opportunity to ex-
press one word about this Bill. 

I am sorry that I cannot support this Bill lor the simple 
reason that ~ will not help the industry also. 

So far as the traditional Industries are concerned, the lirst 
thing that I would like to mention is about the colr Industry. 
About live lakh lamilies are fed up wrth this industry. Now they 
are put to starvation lor the simple reason that the Exim poli-
cies arp adverse to them. With som~ modification in the Exim 
policy. recently, you have allowed foreign countries especially 
Philippines and Sri Lanka to export COif Into our country. So, 
the production in Kerala has been adversely affected and they 
are put to starvation. 

The second think that I would like to emphasise is that the 
E'xim policy is at tha expense of the traditional Industries like 
the rubber industry. Kerala is the only State which produce 90 
per cent of natural rubber In our country. Now, the rubber grow-
ers numbering about 22 lakhs are put to starvation because 
tyres are being Imported. So, the natural rubber growers are 
at a loss. You are also not prepared to declare a floor price for 
natural rubber. The gat result is that lakhs of people are put to 
stllrvation. Starvation Is the order of the day because of the 
[xim policy that you are following. 

I would say a word about the software industry. Kerala is 
the loremost State In the production 01 software. We are pro-
ducing it. I invite the han. Minister to come and see the soft-
ware industry which Is flourishing in Kerala. Unfortunately, the 
Exim policy is not helping anyone. They are dOing nothing and 
they are not supporting them. So far as the software export is 
concerned, we are proud of telling that we will be able to con-
trol the International market in the production of software, ~ 
you encourage us. II you are prepared to encourage the people 
of Kerala in the production of software and il you take a raa-
sonable step towards that production, I am sure that we will be 
the loremost in the international field in the production of soft-
ware which is flourishing. 

So. I would request the hon. Minister to consider these 
aspects. My feeling about the solution is that you may quit the 
Office. That is the only solution, but at the same lime, with a 
ray of hope, I am submitting all these things to you. 

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AD MIN-
ISTER OF STATE IN THE MINISTAY OF FINANCE (BAKING, 
REVENUE AND INSURANCE) (SHAI KADAMBUR M.R. 
JANAATHANAN): Mr. Speaker, Sir, at the outset I thank all the 

han, Members who partiCipated In this discussion and sup-
ported the Bill for the amendment to increase the statutory 
reserves of Exim Bank. Nearly ten han. Members participated 
In the debate. 

First of alii would like to inform the han. Members that Rs. 
1000 crore or Rs. 2000 crore is not enough. Our target for the 
next five years, that Is up to 2003 is Rs. 10,000 crore. The Bank 
has been projected to grow by fifteen per cent In the next two 
years that is 1998 to 2000 and at twenty per cent for the subse-
quent three years, that is up to 2002 to 2003. This Is my humble 
answer to the question raised by many han. Members as to 
whether this amount Is sufficient or not. 

As you are aware, the Exim Policy Is different and amend-
ment to this Bill is something different although they are re-
lated. To the West Bengal Exlm Bank has glvan Rs. 301,32 
crore for the five year period, that is from 1990-94 to 1997-98. 
The State 01 Kerala has received Rs. 50.46 crore. Though jute 
comes under Textiles Ministry jute has been given a loan of 
As. 2.14 crore upto 30.9.1998 and the amount utilised Is Rs. 
14.35 crore. I would like to assure the han. senior Member, 
Smt. Geeta Mukherjee that we do not come here simply to 
increase the money. The job of the Exim Bank is to advise and 
give assistance that the country needs. Some hon. Members 
have talked about floriculture. We are giving great Importance 
to floriculture. 

MR. SPEAKER: She also asked about Andhra Pradesh. 

SHRI KADAMBUA M.R. JANARTHANAN: The State 01 
Andhra Pradesh received Rs. 256.45 crore, The Exim Bank is 
used by those who are interested in exports. They must come 
forward. There must be some sponsors from the State. We 
talked about agriculture. Up to 1964 when Jawaharlal Nehru 
was alive, we were importing cotton from Sudan and Egypt. In 
1960s and 1980s we had no cotton, But our agriculturists have 
started producing very good variety of cotton for 1900s. There-
fore, we have Improved and we are improving. As I have some 
knowledge of co~on, I can tell you that till 1964 India was im-
porting cotton from Sudan and Egypt for 1980s. 

Today, we are exporting cotton, silk and so many other 
things. I would like to tell Shri Varkala Radhakrishnan about 
the assistance which he has asked for in the export of rubber. 
I would like to say that the tyres produced in Kerala alone 
cannot run all the lorrles ... (lnte"uptions) 

SHRI VARKALA RADHAKRISHNAN: You are not import-
Ing the tyres, 

SHRI KADAMBUR M.R. JANARTHANAN: We are Import-
ing lyres. We are now Importing onlons ... (lnte"Uptions) Just 
imagine, how much our traffic has increased, 

SHRI VARKALA RADHAKRISHNAN: The entire rubber 
produced in Kerala is not at all found In the market. 

SHRI KADAMBUR M.R. JANARTHANAN: What Is our re-
quirement of rubber tod .. y? 

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): We 
are prepared to meet the entire requirement provided we are 
given all the Ingradlents ... (Ir.terruptions) 
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MA. SPEAKER: This is not Question Hour. 

SHRI KADAMBUR M.R. JANARTHANAN: One olthe hon. 
Members from Janata Dal said that the food articles should 
not be exported. He is not present here. Chilli used to be our 
traditional export item. Andhra Pradesh and Tamil Nadu are 
the largest producers of chilli. The Sri Lankans were eating the 
chillies produced by India. Now China has become the com-
petitor. So, wherever possible, the Government is taking steps. 
Shri Rupchand Pal said that the Government should go. We 
will go when people will ask us to go. BJP is a coalition of the 
people. by the people and for the people. Right from 1947 to 
1998. Congress was the main Party. Today the Congress is in 
Opposition. 

SHRI BHUBANESWAR KALiTA (GUAHATI): Sir, the Min-
ister is provoking the Members. 

SHRI KADAMBUR M.A. JANARTHANAN: I am not pro-
voking the Members. Since Shri Pal said that we should go, I 
am saying that we will be here in the Partiament as long as 
people want us to be here. 

Now. as far as the position of NPA is concerned. I would 
like to say that our Non Performing Asset is only 4.2 per cent 
excluding for Iraq. Out 01 Rs. 891 crore of NPA, Rs. 396 crore 
are on account of Iraq loans. When we will get the sanction, 
deferred payment will be allowed to be made. Our NPA posi-
tion of Exim Bank is only 4.2 per cent. Government has taken 
measures to provide for SSls but at the same time we are 
promoting exporters also. I would like to tell Shri Chauhan. the 
great cricketer, that we have given instructions to all the banks, 
not to include assets into NPA which are not NPA till today and 
NPA should not be made a chronically sick industry. This is the 
general instruction which we have given. 

I would like to say that this Govemment under the leader-
ship of Shri Vajpayee. is doing everything that is required. I 
once again thank. all the Members for having participated in 
the discussion. I would like to assure all the hon. Members that 

whatever encouragement is required on the export side. we 
are prepared to give. I again thank all the hon. Members for 
having taken part in the discussion. With these words I would 
request Members to pass the Bill. 

MA. SPEAKER: The question Is: 

"That the Bill further to amend the Export-Import Bank of 
India Act. 1981, be taken into consideration." 

The motion was adopted. 

MR. SPEAKER: The House shall now take up clause by 
clause consideration of the Bill. 

The question is: 

"That clause 2 stand part of the Bill.· 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clauses I. the Enacting Formula and! 
Title were added to the Bill. 

SHRI KADAMBUR M.R. JANARTHANAN: I beg to move: 

"That the Bill be passed." 

MR. SPEAKER: The question is: 

"That the Bill be passed," 

The motion was adopted. 

MR. SPEAKER:The House now stands adjourned to meet 
tomorrow at 11.00 a.m. 

18.36 hr •. 

The Lok Sabha then adjourned till Eleven of the Clock on 
Thursday. December. 3, 1998/Agrahayana 12. 1920 (Saka). 
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